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LOK SABHA DEBATES 

LOKSABHA 

Thur.cley, December 14, 2OO6IAgr8hayana 23,1828 (Saka) 

The Lole Sabha met at Eleven of the C/ocle. 

[English] 

(MR. SPeAKeR in the Chait) 

... (Interruptions} 

MR. SPEAKER: Hon. Members, please take your seats. 
A new hon. Member of this House is to take Oath now. 

... (Interruptions} 

[Translation] 

MR. SPEAKER: It does not look nice to me to create 
an uproar like this. 

... (Interruptions} 

[English] 

MR. SPEAKER: A new hen. Member is coming in the 
House. Please do not unnerve her on the very first day. 
Secretary General is to call the name of the hon. Member. 

... (Interruptions) 

11.01 hra. 

MEMBER SWORN 

Shrimati Jhansi lakshmi Botcha (Bobbili) 

... (Interruptions} 

(English] 

MR. SPEAKER: Hon. Members, please sit down. We 
have got visitors. 

... (Interruptions) 

11.02 hra. 

WELCOME TO PARUAMENTARY DELEGATION 
FROM ARMENIA 

[English] 

MR. SPEAKER: Hon. Members, at the outset,l have to 
make an announcement. 

On behaH of the hen. Members of the House and on 

my own behalf. I have great pleasure in welcoming His 
Excellency, Mr. Tigran Torosyan, President of the National 
Assembly of the Republic of Armenia, and Members of the 
Armenian Parliamentary Delegation who are on a visit to 
India as our honoured guests. 

They arrived in lnelia on Wednesday. 13 December 
2006. They are now seated in the Special Box. W. wish 
them a happy and fruitful stay in our country. Through them. 
we convey our greetings and best wishes to the Prnident. 
the Parliament, the Government, and the friendly people of 
the Republic of Armenia - a country with which our relations 
go back more than two millennia. 

...(Interruptions) 

(English] 

SHRI GURUDAS DASGUPTA (Panskura): Sir, we have 
given a notice to suspend the Question Hour • ... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, we have 
given a notice to suspend the Question Hour • ... (Interruptions} 

MR. SPEAKER: I am aware that you all are very 
agitated today. 

. .. (Interruptions} 

SHRI BASU DEB ACHARIA: Sir. we have given a notice 
to suspend the Question Hour. Today, lakhs of workers are 
on strike throughout the country . ... (lntemJptions} 

MR. SPEAKER: I will allow you after the Question Hour. 
I will allow you to speak after the Question Hour. 

... (Interruptions) 

DR. M. JAGANNATH (Nagar Kurnool): Sir, the Chief 
Minister of Andhra Pradesh has become a land grabber. 
... (Interruptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Today. labourers and workers are en a strike througout the 
country . ... (Interruptions) 

[English] 

SHRI BASU DEB ACHARIA: Sir, the workers are on 
strike throughout the country . ... (Interruptions} Therefore, we 
want to raise this very important issue in the House. 
... (Interruptions) 

MR.SPEAKER: I will take up your matter at 12 noon, 
that is. after the Question Hour. 
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••. (lnIenupIions) 

(JtansIatIonJ 

SHRI DEVENDRA PRASAD YAOAV: Mr. Speaker, Sir, 
I have liiio gMn • notice In this regard . ... (lntetrUptions) 

(English] 

MR. SPEAKER: Whaldo you want 10 do? Please speak 
one br one. Let me also know aut the Issue being raised. 
Plate, apeak one at. lime. 

... (InternJptions) 

MR. SPEAKER: You have asked for suspension of 1he 
QunIIan Hour: Why should you disturb the House H I am 
~ you to raise it at 12 noon, that is, after 1he Question 
Hour? 

••• (InternJptions) 

MR. SPEAKER: I am sorry, but I cannot allow this. 

... (lntenupIions) 

SHRI BASU DEBACHARIA: Sir,I have giYen notice for 
.. a...". Hour to be suspeuded. Lakhs of workers are 
on ... now • .•. (InternJptions) One person has been killed 
In Oriua. ... (InternJptions) 

f1i'an I' Rbi 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, SIr, 
I have u.o given • notice In this regard • ... (Interruptions) 

fEnIIIIah] 

MR. SPEAKER: I wiD take up your matter after the 
a ...... Hour. 

... (Interruptions) 

SHRI 8ASU DEB ACHARlA: Sir, please allow us to 
..... It. ... (lnterruptIons) 

MR. SPEAKER: No, I would not dow it. 

... (lntenupIIons) 

SHRI BASU DEB ACHARIA: We have given AOtIce to 
suspend the Question Hour . ... (Intenuptlons) 

(T""""""] 

SHRI DEVENDRA PRASAD YADAV: I have given a 
naIice. Today the Iabour8rs are on a s""- tIvoughout 1he 
country • ... (InternJptions) 

(Englishl 

MR. SPEAKER: I do not think that anyone of you Is 
interested In even saying anything. You do not even want to 
say what It Is. Heavens wiH not fall H you take It up at 12 
noon. 

... (Interruptions) 

MR. SPEAKER: I am not suspending the Question 
Hour. No reason has been given for suspending the Question 
Hour. I will call you after the Question Hour . 

... (Interruptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: Labourers are 
on a strike throughout the country . ... (Interruptions) 

This is a maner of urgent importance • ... (Interruptlons) 

. [English] 

MR. SPEAKER: This is not fair. I will allow you to raise 
it after the Question Hour. You are only shouting, nobody is 
saying anything . 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, you will allow us today 
during the 'Zero Hour' at 12 o'clock. 

MR. SPEAKER: I have said that already Mr. Acharla. 

... (Interruptions) 

11.01 hrs. 

(At this stage, Shri GutUdas Dasgupta, Shri Ramj; Lal 
Suman, Shri Tarit Baran Topdsr and some other 

hon. Members left the House.) 

[Translation] 

MR. SPEAKER: No part of your speech is being 
recorded. Why are you speaking? 

... (Interruptions, 

{English} 

MR. SPEAKER: Please come after the Question Hour . 

... (Interruptions) 

MR. SPEAKER: I am a responsible Member, not like 
you. Go to your seat. Not to be recorded. 

4 
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.•. (Interruptionsr 

SHRI KINJARAPU YERRANNAJDU (Srikakulam): Mr. 
Speaker, Sir. I have a very important issue to raise. 

MR. SPEAKER: Not now. I would not allow anything 
now. Not one word win be recorded. 

... (Interruptionsr 

MR. SPEAKER: Please do not show the paper Dr. 
Jagannath. This Is breach of privilege. I will issue nolice 
against you. 

... (Interruptions) 

MR. SPEAKER: This is un!ortunate • .8hri Yerrannaidu, 
you were a Minister here but you have forgotten your 
responsibility. 

SHRI KINJARAPU YERRANNAIDU: Please anow me 
in the 'Zero Hour'. 

(TransIaIion) 

MR. SPEAKER: Is it necessary to record it now, is it 
necessary to give an undertaking? 

[English} 

Question Hour is so important and you are not allowing 
it to be taken up. 

(TransIalIon) 

SHRt RAMDASATHWALE (Pandharpur): Mr. Speaker, 
SIr, it is a queation of crores of labourers • ... (Interruptions) 

(English) 

MR. SPEAKER: Mr. Athawale, please go your seat or 
go out. 

(Translation) 

SHRI RAMDAS ATHAWALE: You haven't given me an 
opportunity to speak about the labourers, so t am staging a 
walkout from the House. 

11.01 h .... 

(Shrl Ramdas Athawa/e then left the House) 

MR. SPEAKER: You please go out 

(EnglJsh) 

Thank you very much for your cooperation. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): They 
are the Constitutional parties of the UPA Government. They 
are themselves creating an uproar and making a demand to 
suspend the Question Hour. 

(Eng/ish) 

MR. SPEAKER: Very well, you are enjoying it, aren't 
you? You are entitled to say. 

[Translation} 

It will be better if you speak later. 

11.10 h .... 

ORAL ANSWERS TO QUESTIONS 

(English) 

MR. SPEAKER: Q. NO. 322 - Shri Ajoy Chakraborty-
Not present 

Q. No. 323 - Shri Balashowry Vallabhaneni. 

AntI-Fog Systems at Airports 
+ 

*323. SHRI BALASHOWRY VALLABHANENI: 
DR. SEBASTIAN PAUL: 

Win the Minister of CIVILAVIATION be pleased to state: 
(a) the expenditure incurred by the Airports 

Authority of Jndia on installation of anti-fog systems at the 
airports; 

(b) whether most of the airlines are reluctant to 
spend money to upgrade planes and train pilots in these 
new systems; 

(c) if so, the details thereof; and 

(d) the action taken by the Government against 
those Airlines? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (d) A Statement is 
laid on the Table of the House. 

Statement 

(a) Airports Authority of India provide and instal 
Instrument Landing System (ILS) to cater to low visibility 
exigencies arising due to fog. A11ILS except at IGI airport are 
CAT ... and expenditure incurred on instanalion of each CAT· 
IlLS was As.2 Crores (approximately). Expenditure incurred 
on provision of CAT·III B ILS at Delhi Airport was As.55 crores. 
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(b) and (c) Following airlines have already prepared 
themselves for operation under low visibility: (i) Indian Airlines 
and Ail India have been granted authorization for CAT-IIIIII 
operations (il) Jet Airways and Sahara Airlines have been 
granted authorization for CAT-II operations (iii) Kingfisher, 
Spicejat and Air Deccan, Indigo have been granted initial 
authorization for CAT-II operations. 

(d) The Airlines are always encouraged to upgrade 
their aircraft and train their pilots for operations in low visibility 
concitions. Their flight schedules are approved on the basis 
of number of pilots trained for low visibility operations and 
the suitability of the planes for such operations. If an airlines 
does not provide data regarding its capacity to fly under low 
visibility, it is not allowed to schedule its flights during normal 
fog hours. 

SHRI BALASHOWRY VAlLABHANENI: Mr. Speaker, 
Sir, Delhi airport has two runways but only one runway is 
Cat-III-B calibrated. As a result of this, the runway which is 
not Cat-III-B compliant cannot be used during dense fog. Is 
it true? 

In his reply, hon. Minister has stated that the airlines 
have always been encouraged to upgrade their aircraft and 
train their pilots lor operations in low visibility conditions. 
However, it has also been brought to my notice that out of 
683 Pilots including trainees, the Indian Airlines have 
approved only 146 pilots, 21.37 per cent, lor Cat-III-B 
operations. Is it true? 

SHRI PRAFUl PATEl: Sir, fog is not the happiest times 
lor any Civil Aviation Minister. But I can assure you .•• 

MR. SPEAKER: Nor for the passengers. 

SHRI PRAFUl PATEL: Also lor the passengers, Sir. 

MR. SPEAKER: More for the passengers. 

SHRI PRAFUL PATEL: I agree. I was coming to that 
also. 

The situation vis-a-vis the first part of the question 
whether one runway is Cat-III-B compiiant and the other is 
not, the answer is yes, only one is compliant and the other is 
not. The reason is that eventually the new Master Plan of 
Delhi, which is under consideration of the Government, will 
decide the alignment of the runways. 

After all, it is an expensive equipment However, even 
If one Is compliant of CAT-II B, we can see that there is some 
cilference. I am not saying lhat there is improvement of great 
satisfaction or to the passengers or to the Government but 
'yes', there is an Improvement over the last two years. 

In terms of training of pilots, the Government Is trying 

Its besl to see that maximum number of pilots can be trained 
in CAT-II and CAT-III compliant. Why all are not trained? I 
must also tell you that all airports of India do not require 
CAT-II and CAT-III training because most airports operate in 
CAT-lor normal visibility conditions. However, It Is an 
endeavour of the Government and we would continue to do 
so. 

SHRI BALAS HOWRY VAlLABHANENI: Have any 
guidelines been issued for aircraft operations during low 
visibility conditions? 

Fog attack has started disrupting the aircraft arrival 
and departure in Delhi. On Tuesday, the 12th December, 
2006, intemational carriers and only two Indian Airlines flights 
could operate. This Is the state of affairs of our civil aviation. 
Every year at this point of time, Ministry comes out with the 
statement that it would install modern systems to operate 
flights in poor visibility conditions and thick fog. But this was 
the case every year. How would the Minister resolve this 
recurring issue which is the case every year? 

MR. SPEAKER: That is the privilege of the Minister! 

SHRI PRAFUL PATEL: I would like to assure the han. 
Me,wer and all the Members, through you,· that the 
Govemrnenfs endeavour Is to ensure that not only do we 
have the best equipment but we also have to ensure the 
highest safety standards. After all, as you rightly pointed out, 
inconvenience to passengers is, of course, a very Important 
issue, but at the same time, safety is also a paramount issue 
before aU of us. I am sure, the han. Members would appreciate 
that the regulatory authorities, the Ministry are working 
towards making flying not only more convenient, accessible 
and all-weather but also equally safe. Therefore training of 
Commanders to CAT-III and other categories like CAT-II 
require a certain mandatory number of hours, certain 
experience. Just for the information of the hon. Member that 
a Commander with 2,500 flying hours and with at least 500 
flying hours on a particular type of aircraft, then only, Is he 
rated to be qualifying for certain types of rating like CAT-II or 
CAT-III. There also, there are various technical issue. 
involved. I would appeal to everybody that "yes- it is iq)ortant 
but unfortunately in India all our airports are not fog bound. 
Only Delhi and a few North-East airports are. Therefore, all 
pilots across the system to be trained overnight or in a short 
time is a difficult task. I am not saying that it should not be 
done. The Government has mandated it The DGCA is 
coming out with new guidelines and our guidelines In terms 
of training in CAT-nl pilots is equivalent to probably anywhere 
else in the world. Fog-bound divulgence takes place in the 
best of airports. A little bit of understandl"g is neceuary. 
This ia a highly technical subject. Therefont, I am trying to 
explain it In layman's terms. If I go Into technical aspect, 
probably, it might not be to the Intentst of the HouM. 
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{Translation} 

SHRIMATI NEETA PATERIYA; Mr. Speaker, Sir, through 
you, I would like to tell the hon'ble Minister that tall promises 
and claims were made regarding anti-fog systems. However, 
inspite of these tall claims, as every hon'ble Member knows, 
there are reports on the front page of today's newspapQrs 
and Dainik Bhaskar that all these systems have fallen flat. 
There is commotion among the passengers, many flights 
have been cancelled and many delayed, due to which the 
passengers are facing a lot of hardship. Anti-log :o;ystems 
were got installed by private institutions at various all~'lrts 
by the Airport Authority of India and I would like to know their 
name and how many airlines are availing the said system? 
Moreover, I would like to know whether the said system has 
failed. II so, who is responsible lor this? How much money 
has gone down the drain? The hon'ble Minister may please 
give details about what new technique is being adopted in 
conr.ection with anti-fog system? 

SHRI PRAFUL PATEL; Mr. Speaker, Sir, I would like to 
inform the hon'ble Member that whatever equipments are 
installed are not a waste. 

(English) 

It is after all, a mandatory requirement lor any 
sophisticated aircraft. 

{Translation} 

Efforts are being made in that direction. I agree with 
the sentiments expressed by the hon'ble Member but their 
safety is our responsibility. So it should not be construed 
that everything has fallen flat. We have issued instructions 
to the airlines that they should speed up imparting training 
to their pilots as per the category 3B system installed by us. 
I would also like to state that from last year to the current 
year there has been an increase of 133 pilots in Cat-2 
condition system and 136 pilots in Cat-3 conditions system. 
We have definitely taken a step forward in this direction, As 
I have said, only after completing 2500 flying hours as Piolot-
on-command and 500 flying hours on a particular aircraft 
type rating, the pilots are permitted to operate in Cat-2 and 
Cat-3 systems. 

Mr. Speaker, Sir, as regards the equipment, when Cat-
3 becomes weak 

(English) 

visibility drops below 60 m, there is a problem. We 
cannot operate even If all the equipment Is there. 

Finally, I would like to say for the information of some 
Members, yesterday probably we were better geared but 

unfortunately the Runway Visual Range, which is Meteora. 
logical Department equipment - you cannot blame any-
body - failed and as a result the flights were thrown out of 
gear. Sometimes passengers complain that we have not got 
advanced information. Now, the fog suddenly sets in at 6.30 
a.m., which airline, Airports Authority or Met. Department, 
can predict that. There are some little bit of factors which are 
not normally understood by everybody. I would appeal for 
the little bit of understanding and patience of the House. 

MR. SPEAKER: The only thing is that you are allowing 
more and more flights and hence there are more and more 
disruptions. 

{Translation] 

SHRI SUBODH MOHITE: Mr. Speaker, Sir, I have a 
small question. Foggy weather has been prevailing for last 
three days. My simple question is that-

(English] 

How do you monitor the effectiveness of the systerr;? 

[Translation] 

What are the grade wise, company wise delay statistic, 

(English] 

with respect to domestic and international ftights. 

SHRI PRAFUL PATEL: I will collect the data and give 
them to the han. Member because in every airline which 
flight got delayed may not be so easily available, that too in 
the last three days. I will collect the data and certainly give 
them to the Member. 

I would just like to mention with regard to the 
observation which you have made, Sir, about more flights 
and more disruption. One thing is certain that our country's 
infrastructure has not kept pace with the development. This 
is the biggest challenge before us. I have been pleading 
and making every single effort that the airline shoulc:\ now 
be moving out of the traditional major hubs of Delhi, Mumbai, 
Koikata - I Vlould not ask them to go out of KoJkata - but 
move to the secondary level and third level cities. This 
country has got vast potential. Unfortunately, all these years, 
Mumbai and Delhi have been the driving factors for aviation 
in India. Almost 70-75 per cent of all aviation used to be 
driven out of Mumbai and Delhi. Now that figure is gradually 
corning down, less than 60 per cent. The moment newer 
cities, newer places become important aviation centres, 
these problems we face only in Delhi and Mumbai but that 
creates a complete chain reaction an over the country. these 
issues can be minimi~d along with the upgradation of 
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infrastructure not only in Mumbai and Delhi but across all 
airports in the country. The Ministry, the Airports Authority 
and allconcemed are making conscious efforts. I can assure 
that more choice has given better service. better fares and a 
lot of other facilities to passengers and I hope you would 
appreciate, Sir, that many a person who could not think of 
flying or afford to fly is at least able to do that. Even at a little 
inconvenience. I think in the larger interest of aviation, 
economic growth and growth of tourism of the country, I have 
just responded to your small observation. I hope you \would 
take it in the right spirit. 

MR. SPEAKER: My observation was only because 
many airlines are coming without properly equipped pilots. 
They are allowed to function and operate but they do not 
have the training. That is what I meant. 

SHRI PRAFUL PATEL: Sir, I will keep that in mind. 

SHRt MANORANJAN BHAKTA: Sir, there are 13 island 
territories and in these island territories, there are so"", 
inherent problems of landing and take off. I would like to 
know from the hon. Minister whether he has identified such 
problems and whether any such actions are going to be 
taken by which special training and other things are provided 
so that security measures, as the Minister has said, can be 
Iaken. 

At the same time, I would also like to say that Mr. Minister 
is a competent Minister and he is looking after this job, 
especially the island territories. I would like to say that he 
should take aU positive steps in this. matter. 

MR. SPEAKER: Is there fog in Port Blair? 

SHRI PRAFUL PATEL: There is a 101 of rain but 
nevertheless, we understand these problems and we would 
try to address them. 

MR. SPEAKER: They need special attention. 

[TtanSlationJ 

SHRI SYEo SHAHNAWAZ HUSSAIN: Mr. Speaker, Sir; 
my friend, the honble Minister has given a very vague reply 
though he has tried to present his views in a very cancfld 
way. Through YOU. I would like to state that Irnpaning of Cat-
3 training was introduced during our regime and subse-
quently a time frame was fixed during which aU airlines had 
to Impart the said training to their commanders. So, I would 
like to ask the Minister whether many airlines have violated 
the Iime-limit fixed? 

Sir, provision of CaI-3 training has been made for Indian 
alrIine8 and Air India personnels but why is it that no mention 
was made by the hon'ble Minister in his reply about Imparting 
Cat-3 training to the private airlines. So, I would like to ask 

him whether a time limit for Cat·3 training for private airlines 
would also be fixed and whether any action will be taken 
against the airlines which violates the sald time-limit? 

SHRI PRAFUL PATEL: Mr. Speaker, Sir, it is right that 
last year we. had issued instructions to the airlines to 
increase the number of training sessions of their comman-
ders, bul as· I said earlier, there were also technical issues 
involved In it Had we outrightly made it mandatory, it would 
have created difficuhies for the airlines and in that case, 
they and the passengers would have to face hardships not 
only for five days but for the ontire year. So there were 
technical issues involved in implementing it. 

[EnglishJ 

I hope my predecessor would have gone into all these 
details also himself and I am sure he has. But the only thing 
here is that right now, as I said, CAT-II B is available in one 
airport of India, i.e., New Delhi. In future, we need to make 
four or five other airports in northern India also on a higher 
category rating. So, we have identified Anvilsar, Lucknow 
and Jaipur, especially these three northem India airports to 
be at least CAT-II compliant This will give more opportunities 
for airlines also to invest in this kind of training. 

We are amending the Civil Aviation Requirement 
(CAR) to alleast make CAT-II mandatory. We are working 
towards that in a time bound manner. Again, training cannol 
be determined by a mandate but it has to be given because 
flying depends on hours and not on number of days or one 
year or six months. It depends on the hours flown and the 
category flown. We are trying to amend the CAR to make, al 
least, CAT-II mandatory so that it becomes more or less 
across the country. It is because CAT-II to CAT-III upgradation 
takes lesser time and it is easier to do thaL So, we are moving 
in that direction. I hope my friend, Shri Shahnawaz Hussain 
would appreciate that certain things are very easily possible 
to be done and some things are quite technical in nature 
and safety and security being paramount, we should also 
factor that in. 

MR. SPEAKER: 0.324, Shtimatl Jayaben B. Thakkar 
- Not present 

0.325, Shri Badiga Ramakrishna - Not present. 

a. 326 - Shri Santosh Gangwar. 

[Trans/atlonJ 

Supply of Food to Army 

326. SHRI SANTOSH GANGWAR: 
SHRI RAGHUNATH JHA: 

WIll the Minister of DEFENCE be pleased to atate: 
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(a) whether any irregularities in the procurement 
of ration for the Army has come to' notice in the recent past; 

(b) if so, the details thereof; 

(c) whether any concrete ptan has been formu-
lated/proposed to be formulated by the Government to 
prevent Irregularities in the food supplies to army; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

{EngNsh} 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy) 
(a) to (e) A Statement Is laid on the Table of the House. 

Bmtement 

Certain cases of irregularities in the procurement! 
purchase of some items of dry rations and frozen meat for 
the Army have come to light. 

The irregularities in purchase of some items of dry 
rations were investigated by a Court of Inquiry. During the 
inquiry certain omissionsllapses in the functioning and 
discharge of duties by various functionaries with respect of 
provisioning and supply of Masur Whole, Kabuli Chana, 
Barley Crushed and Gram Kibbled have come to light. On 
the recommendations of the Court of Inquiry, competent 
authority has directed to initiate action as per procedure 
laid down in the military law against the then Director 
General Supplies and Transport, fIVe officers and one Junior 
Commissioned Officer. One of the indicted officers has 
approached the Delhi High court challenging the validity of 
the Court of Inquiry. The case is presently sub-judice. 

In the matter of irregularities in frozen meat supply, a 
Court of Inquiry has besn concluded and its recommen-
dations submitted for the orders of the competent authority. 
Meanwhile, one of the officers against whom the Court of 
Inquiry was held has approached Deihl High Court for 
quashing the proceedings of the Court of Inquiry. 

The existing policy and procedures with regard to 
procurement of rations are comprehensive. The Defence 
Procurement Manual 2006 has adequate buih in safeguards. 
However, as an ongoing process the government conti-
nuously examines and incorporates necessary changes to 
further streamline .he procurement procedures. 

[Translation} 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, such 
kind of Irregularities In the army at various places often.c.ome 
to light through newspapers and other sources and these 
have far reaching effects. You must have taken cognizance 
of the incident through newspapers that a major racket was 

unearthed in the procurement of several thousand tonnes 
of pulses through NAFED. The hon'ble Minister or some 
officers have taken action against some senior officers and 
the Inquiry is still going on. The hon'ble Minister in his reply 
has submitted that one of the indicted officers moved the 
Court and the case became sub-judice. Thereafter, In 
another such incident the Court was approached and the 
case became sub-judice. What is the meaning of taking 
action according to the circumstances created by the 
offender that first he sells four trucks 01 ration in Punjab 
il!egally and moves the Court subsequently? 

Mr. Speaker, Sir, through you, I would like to know from 
the Hon'ble Minister, as it is written that 

[English} 

"Existing policy and procedure with regard to 
procurement of ration are comprehensive. The Defence 
Procurement Manual has adequately built-in safe-
guards". 

[Translation} 

In spite of these provisions, irregularities are committed 
not on small scale but also on very large-scale. It also brings 
home the fact that tenders are not floated, in view of all 
these facts? Is there a system through which transparency 
could be ensured? Under Right to Information Act, a system 
should be evolved as to how to maintain transparency and 
check the recurrence of such incident. 

{English} 

SHRI A.K. ANTONY: Sir, I appreciate the concern of the 
hon. Member regarding supply of ration to Armed Forces. 
The Government also is determined that the Armed Forces 
must get the best quality supply for which there is in-built 
protection. Our Defence Procurement Manual is changed 
as and when we feel that there is a lacunae. As has been 
pointed out by the hon. Member, sometimes we do get 
complaints. Whenever we receive any complaints, strong 
action is taken. 

The hon. Member has mentioned that the two cases 
have been dismissed. I would like to say that those cases 
have not been dismissed. It is pending before the Court. We 
are trying to hasten it through the legal process. 

[Translation} 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, there 
are so many complaints of irregularities, sub-standard goods 
and tendering process. I would like to request the hon'ble 
Minister that he should visit the CSD canteens and he would 
come to know of the quality of goods, we are providing 
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to the (amilies of our army officers and jawans. There Is no 
verification of the standards of quality and it has become a 
regular feature that army goods are being sold in the 
markets. It is a very Important issue since a case of frozen 
meat has also been made of a mention of. I also understand 
that a process has been evolved in the year 2006. Despite 
Ihat, irregularities are being committed. If these Irregularities 
are being committed then how to check them? I did not say 
that the cases have been disposed of but once a case 
becomes sub-judice It remains pending tor long. The service 
and scope of army Is so large that if we do not check the 
quality and make a compromise with the quality, then we 
shaD not be able to meet our targel ... (Interruptions) 

[English} 

MR. SPEAKER: Please put your question. 

[Translation} 

SHRI SANTOSH GANGWAR: I want that the Monitoring 
Committee should closely monitor the functioning of the CSD 
canl8enl and submit its report to the honble Minister from 
time to time. 

[English} 

SHRI A.K. ANTONY: I am glad to accept the proposal 
of the hon. Member. I will vialt the canteens some time next 
month or as soon as the Parliament Session Is over. We will 
also make arrangements to have a more close monitoring 
about the functioning of the Canteen Committee. 

[Ttans/aOOn} 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir,large seale 
scams are taking place in the supply of meat, pulses, liquor 
etc. and senior officers are involved in it. As the hon'ble 
Minister has admitted that a court of inquiry was constituted 
and this Court of Inquiry held them guilty. I would like to 
know two things from the hon'ble Minister - First, while 
referring to two questions in his reply he stated that the 
indicted officers approached the Court and as a result the 
case became sub-judice. I would like to know whether the 
Court has given the stay order in the case or a case has 
been filed? If the stay order has been given, then I am 
satisfied with hon'bIa MInister's reply but if stay has not been 
given then why the hon'ble Minister does not take any action? 
Secondly, whether or not the hon'ble Minister propose to 
evolve a transparent system to monitor and Improve the 
supply of substandard quality of pulses, liquor and rotten 
meat to the army of whom the entire country feels proud? 

[Engn.h} 

MR. SPEAKER: He has said that he will visit the 
canteens. 

SHRI A.K. ANTONY: Actually, Army supplies a" mainly 
from the Public Distribution System. We are getting rice, 
wheat and sugar through the Ministry of Civil Supplies. As 
regards pulses, tea and edible oil, the Army Is getting them 
from PSUs owned by the Central Government or the State 
Governments or cooperathAuocieties. But In all the .. things, 
I agree that there are some malpractices. That is why, every 
now and then, we are trying to make stringent provisions. 
The hon. Member has mentioned about two cases. In one 
case, even though there was no written stay, there was a 
verbal decision by the court to walt and the case Is almost 
over. The hearing is over and any time, judgement may be 
delivered. Regarding the second case, we are trying to hasten 
the process. 

[Translation} 

SHRI RAGHUNATH JHA: Sir, I have not heard till date 
that court issues verbal orders. 

MR. SPEAKER: You have made your point. That 
chance Is over. 

[English} 

SHRIMATI MANEKA GANDHI: Sir, some years ago, 
there was an investigation done Into the meat provided to 
the Army. Ten suppliers based In Haryana were physically 
checked and were found to be supplying meat of sheep and 
goats that were severely sick. They had pneumonia, and a 
lot of other diseases. Most of them were rejected from the 
slaughter houses known as downed animals. I had put in a 
complaint at that point of time asking for these slaughter 
house people to be checked. But they were all being done 
in privete farms and all of them have been contractors for 
supplying meat for almost 15 or 20 years. 

I was given an assurance in Parliament that all these 
contractors have been blacklisted. I found that this was 
untrue. Not one of them has been blacklisted and not one of 
them was investigated. I would like to ask you whether you 
could do that now because the meat supply to the Army is 
very dangerous. 

SHRI A.K. ANTONY: We are occasionally getting 
complaint about the quality of frozen meat supplies. 
Whenever we are receiving complaint, we are taking action. 
But regarding the particular assurance given by my 
predecessor, the hon; Member can give me a letter and I wUl 
take serious actI~n on them. 

MR. SPEAKER: Thank you. 

[Translallon} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, NAFED 
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Is a cooperative society. It Is neither a manufacturer nor a 
whole seller of any item. Despite that goods are supplied to 
the army or several other places through NAFED. I would 
like to know from the hon'ble Minister whether the 
Government give license to the middlemen to embezzle 
funds and to act hand in glove with someone? 

{English} 

SHRI A.K. ANTONY: I have no knowledge about that. 
... (Interruptions) 

[Translation} 

SHRI PRABHUNATH SINGH: Sir, goods are being 
supplied through NAFED which Is neither a manufacturer 
nor a wholesale supplier, but if the supply is made through 
It, then has the middlemen been given license to mint 
money? I would like to know this from the Minister. 

{English} 

SHRI A.K. ANTONY: These are all Government 
undertakings or cooperatives. We are mainly purchasing 
these things from the Government PSUs and cooperatives 
on the basis that they will be able to give us better quality 
things. But even then there are these kinds of mal-practices. 
Our PSUs and cooperatives must see to it that they procure 
only good quality things. If there are any complaints, we will 
take action. But our PSUs and cooperative institutions must 
ensure that they procure good quality things. 

[Translation} 

DR. LAXMINARAYAN PANDEY: Sir, as the various 
wings of the army have a fixed procurement system, be it 
procurement of weapons or food-grains, the Standing 
Committee on Defence has also expressed its concern on 
the quality of the food items being supplied and that it is not 
of the required standard. Although the hon'ble Minister has 
stated that they procure it from Central and State agencies. 

Despite that the quality is not good and the committee 
had expressad its concem over it and said that this system 
should be strengthened and made more transparent. Has 
the Government taken any action in this regard? 

{English} 

SHRI A.K. ANTONY: Since we are receiving a lot of 
complaints, every now and then we are tightening the 
procedures. In the Defence Manual 2006 also, there are 
provisions for tightening the procedures. 

[Translation} 

SHRI RAMDAS ATHAWALE: Sir,l would like to ask the 

honble minister that when such good quality masoor and 
channa' are available in the country, what is the need of 
importing 'channa' from Kabul. A lot of corruption is taking 
f,llace in the import of Kabuli 'channas'. I would like to say 
that corruption even in the purchase of foodgrains for armed 
forces should not take place. There is a need to give good 
training to Armed Forces in this regard. A case in this regard 
has been filed in Delhi High Court. I would like to ask whether 
the Army has a right to take such kind of corruption case to 
the Court? 

MR. SPEAKER: The supplier has filed the case. The 
military has not gone to the court but supplier has gone 
there. 

{English} 

SHRI A.K. ANTONY: There are many cases pending In 
various courts. Around 8,000 cases are pending in various 
courts In India. They are also allowed to go to courts, 
regarding service matters, etc. To reduce the number of 
cases, the Government is thinking of introducing a Tribunal 
Bill. I hope that courts would be able to reduce the number 
of ceses. I hope to pass the Bill with your help In the next 
Session. 

[Translation} 

SHRI RAM KRIPAL YADAV: Sir, the hon'ble Minister 
has conceded in his reply that many cases of irregularities 
In the procurement of rations for the army have come to 
light. Through you, I would like to ask the honble Minister 
that since substandard foodgralns are being supplied under 
the existing system, does the Government have any system 
to check this? 

[English} 

SHRI A.K. ANTONY: I did not say that there are large-
scale irregularities. Of course, there are irregularities. 
Whenever we find that there are irregularities, we are taking 
action against them . ... (lnterruptions) 

MR. SPEAKER: Mr. Minister, do not reply to any 
Interruptions. 

SHRI A.K. ANTONY: As I said earlier, the main difficulty 
is that In our anxiety to get good quality things, we are getting 
most of the items from either the PSUs or the cooperative 
societies. But from there also, we are not getting quality 
goods always. Regarding the quality of things, after getting 
so many complaints, we have taken a decision to have 
regular quality checks done by the Food Inspectors and we 
are taking other measures also. 
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[Transllllion} 

Tourism OffIces Abroad 

+ 
*327. SHRI M. ANJAN KUMAR YADAV: 

SHRI V.K. THUMMAR: 
WIn the Minuter of TOURISM be pleased to state: 

(a) the details of tourism offices functioning in 
foreign countries at present alongwith the achievements 
made by these offices during the last three years; 

(b) whether the performance of these tourism 
offices has been reviewed; 

(c) if so. the outcome thereof; 

(d) whether the Government proposes to open such 
new offices in other countries; and 

(e) If so, the details thereof? 

{English} 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): (a) to (e) A statement is laid on the 
Table of the Sabha. 

St.tement 

(a) There are 13 India tourism offices overse .. 
located at New York, Los Angeles, Toronto, Frankfurt, Paris. 
Milan, Amsterdam,' London, Dubai, Johannesburg, Tokyo, 
Sydney and Singapore. The overseas offices have been 
undertaking a series of promotional activities with the 
objective of promoting India as a tourist destination in the 
important and emerging markets overseas and there has 
been a significant Increase in tourist arrivals and foreign 
exchange earnings during the last three years as detailed 
below: 

Year Foreign Tourist 
Arrival 

Percentage Foreign Percentage 
increase Exchange Earnings increase 

(In Rs. Crore) 

2004 

2005 

3.46 million +26.8% 21603 +21.5% 

3.92 million +13.2% 25172 +16.5% 

2006 (tiM November) 3.88 million +12.9% 25934 +16.9% 

(b) and (c) Reviewing and monitoring the performance 
of 111 ... overseas offices is a continuous and ongoing 
process. 

(d) and (a> With a view to ensuring effective marketing 
of India Tourism overseas, the Ministry of Tourism regularly 
reviews the trends in emerging and potential markets and 
the need for opening of new Indiatourism offices abroad as 
per the market requirements. 

[TrsnsIBtion) 

SHRI M. ANJAN KUMAR YADAV: Mr. Speaker. Sir, 
through you, I would like to know from the honble Minister 
the details of India tourism offices functioning in lorelgn 
countries at present alongwith the achievements made by 
these offices during the last three years. Has the 
(performance of these tourism offices been reviewed? 

[EngDsh) 

MR. SPEAKER: You are reviewing the performance. 
You have already said that 

SHRIMATI AMBIKA SONI: Ye., Sir. As of date, there are 
13 India Tourism Offices outside India. I have the names of 
dthe 13. 

MR. SPEAKER: Yes, you have already mentioned 
them. 

SHRIMATI AMBIKA SONI: There are 13 offices today. 
There were 18. In 2002, five were closed down. We have 
sent another proposal for six more. We had a survey done. 
We have been given permission to open three more offices. 
We had a survey done finding out the potential of various 
regions where we want to open offices. In recent years, 
tourism has increased manifold, especially in the last three 
years. As , have given in my written reply. we have, till 
November, almost 40 lakh tourists from outside India. So, 
these tourism offices partake advertisement and promotional 
drives through the electronic and print media. They organize 
road shows like "'ncredlble India". They interact constantly 
with the tour operators. We participate in exhibitions and 
travel fairs in different parIS of the world. Over and above 
this, they have limited resources to work with. Even beyond 
a certain amount. they have to take permission from the 
Central Office to fulfill their projects. Every month, they have 
to send a report t9 the Ministry and then a quarter1y report 
on various promotion activities undertaken. We have studies 
and surveys done which assess the performance. II is only 
after getting positive feedback from the 13 India Tourism 
Offices working outside that the Government has agreed to 
allow us to open three more. We are looking at the potential 
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markets like China, Runia and one In the latin American 
region. 

[T,.Mlstkm] 

SHRI M. ANJAN KUMAR YADAV: What will be the 
outcome of opening these offICeS? Does the Government 
ptOpOI8 to open some new offices? 

(English] 

MR. SPEAKER: She has answer that question. Thank 
you for your cooperation. . 

SHRIMATI AMBIKA SONI: We have been given 
permisslon to open three more offices. We have won I8V8raI 
International awants in recent years. Recently, we had the 
Intemalional Travel exhibition at London called the WTM. 
We have got four international awards for the best advertising 
campaign and for rural tourism project. We are going to be 
the partner country in Berlin in March 2007. Intemational 
Trade Fairs are being organized in India. In 2008, we have 
the PAT A Conference which Is going to take place in Andhra 
Pradesh. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Thank 
you, Sir, for permitting me. I would like to know, through you, 
Sir, from the hon. Minister as to how many foreign countries 
have their towiam offices In India We are having our offices 
In foreign countries. Like that, how many fOreign countries 
have their tourism offices in India? 

In what way do they function? I would also like to know 
whether they give any Annual Report to the Union 
Govemment. 

MR. SPEAKER: This question Is about our tourism 
offices abroad. 

Mr. Minister, if you can answer this, you may do so. 

SHRIMATI AMBIKA SONI: Sir, all the details can be 
given in a written stateme'lt to the hon. Member, bull have 
some details now. We have three offices of Malaysia, one 
office of Thailand, three offices of Singapore and two offices 
of Macau opera~ng in our country. Then, we have tourism. 
offices of PhiHppines, Korea, Nepal, 0ubaI and Turkey in 
our country. Recently, when the President of China visited 
India, they have decided to open an office here. Apart from 
this, Australia, New Zealand, the United Kingdom, Ireland 
and Switzerland have their tourism offices In India There 
are se".ra! offices of foreign countries operating in Delhi, 
MumbaI and Chamai. 

SHRIVINOD KHANNA: Mr. Speaker, Sir, India is a very 
laNe country and fortunately I was a part of this 'Incredible 

India' campaign when It started. What effect has It made in 
the increase of tourists coming to this country? 

Sir, every State has ita own USP as' far as tourism is 
concemed. How closely do our Tourism Offices abroad work 
with the State Tourism Offices In our country? Do they 
promote them equally or do they have any preferential 
treatment to certain'Slates and what are the criteria by which 
you calculate how many foreign tourists come in and into 
which State? 

MR. SPEAKER: You have asked too many questions. 

Mr. Minister, you answer to the question relating to cur 
Tourism Offices abroad. 

SHRIMATI AMBIKA SONI: Sir, the hon. Member has 
been one of my predecessors. a Is very true that the 
'Incredible India' campaign started a few years ago. It has, 
as the time has gone by, become very aggressive. The 
promotional drive has been given a greater thrust. The logo 
'Incredible India' Is much more in the minds of the people 
internationally now than obviously when it started. But there 
is nobody taking credit for this Initiative because It Is a policy 
of the Government of India. It has been successfully launched 
and It is being promoted further with great drive. 

Sir, we have the Satellite Accounting System through 
which we are able to collect details of the number of incoming 
tourists, the amount they spend, how many have come from 
individual countries etc. We also have places of cultural 
interests where they visit and from the sale of tickets, we are 
abIQ to decide which cities or which regions are visited more. 

Naturally, our Tourism Offices abroad remain in touch 
with all our States equally. The Tourism Departments of our 
Slates aiso remain in touch with our Tourism Offices outside 
India There is no denying the fact that at times there are 
some States which take the lead because they have 
developed and evolved special tourism products like Kerala, 
Goa and many other States. The North-East is selling 
adventure tourism and Himalayan Tourism. Depending on 
the season, depending on the time of the year, we are selOng 
India for 365 days a year. So, some State or some region of 
india Is always in the focus of intemational travelers. But let 
me assure the hon. Member, through you, Sir that our 
Tourism Offices abroad want to promote tourism across by 
giving credit to those products which are evolved and which 
are hot selling areas. 

[Translation] 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
just now the hon'ble Minister started her reply that efforts 
are being made by the Govemment to promote tourism, but 
the resources are very meagre. Otherwise, our country has 
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a lot of potential for tourism. If one carries out a stuQy of all 
the industries of Ihe wcxtd, one will find that tourism industry 
is the most flourishing industry in the world. Tourism industry 
hu a large potential for employment generation and can 
best tackle the problem of unemployment In the country. I 
would like to know from the hon'ble Minister whether more 
budgetary allocation would be made for tourism in the 
coming years? 

MR. SPEAKER: This supplementary question does not 
arise out of this. 

... (Intenuptions) 

SHRI ANANT GANGARAM GEETE: The hon'ble 
Minister says that there is scarcity of resources . ... (Intenup-
tions) 

[English] 

MR. SPEAKER: It is with regard to tourism offices 
abroad. 

[Translation] 

SHRI ANANT GANGARAM GEETE: Thehon'ble 
Minister is saying that the Government are trying to promote 
tourism .. , .(Intenuptions) 

MR. SPEAKER: All right, ask the question. 

SHRI ANANT GANGARAM GEETE: What efforts are 
being made to promote it. ... {Intenuptions) 

SHRIMATI AMBIKA SONI: The honble Member raised 
a very appropriate point. ... {Intenuptions) 

MR. SPEAKER: It may be appropriate, 

(English] 

but not under this Question. 

SHRIMATI AMBIKA SONI: It does not come under this 
Question, but you have always promoted a Bharat Darshan. 
Whenever a question comes to the Ministry of Tourism, you 
make the House go through a Bharat Darshan Tour. Of 
course, 

[Trsnslalion/ 

it has been our constant endeavour to make more 
resources available to the Ministry of Tourism in every 
budget. But. I understand that Tourism being an economic 
driver, the Ministry of Tourism is an important catalyst for 
generating maximum employment and mobiUsing resources. 
In view of this, our Government have made efforts to develop 
hotel industry, the sites of cultural heritage etc., with public-

private partnership. It would be more feasible ~ all these are 
developed with the help of private capital and of corporate 
houses under private public partnership scheme because 
the Ministry of Tourism is not in the priority list of the 
Govemment today. We ourselve. are making efforts to 
mobilise more and more resources so that more and more 
unemployed youth of this country oould get direct or indirect 
employment through tourism. 

[Engliah] 

MR. SPEAKER: a.No.328: 
Shrimati (Saw.) Kalpana 
Ramesh Narhire 
Shri Srlchand Kriplani 
a.No.329 
Dr. Vallabhbha! Kathiria 
Shrl Harin Pathak. 

Transportation of Gas 

+ 
-329. SHRI HARIN PATHAK: 

DR. VAl.LABHBHAI KATHIRIA: 

Not present. 

Not present 

Not present. 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) the norms/criteria laid down for fbcing transpor-
tation charges for transporting gas In different areas; 

(b) wheth8r some State Govamrnents have deman-
ded changes in the existing policy and requested for some 
benefits because of lower cost for transporting gas over 
shorter distance; 

(c) if so, the details thereof; and 

(d) the action taken by the Union Govemment 
thereon? 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (d): A Statement is laid on the Table of the House. 

St.t.ment 
(a) Transportation charge is calculated over the 

period of contract and is specific to the investment and 
economic life of the pipeline/gas source. Its calculation i. 
based on estimated capital cost, O&M expenses, estimated 
manpower cos.t, period of contract, reasonable rate of return, 
etc. 

However, in 'case of trunk lines, namely, Hulra-
Vijalpur-Jagdishpur (HVJ) pipeline and Dahej-Vijaipur 
pipeline (DVPL), a combined single tariff of Rs.831JMSCM, 
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with escalation fannula, is being followed w.e.f. 1-6-2006. 
The tariff for connectivity of Gujarat State Petronet limited 
(GSPL) to DVPL has been kept at As. 280IMSCM for the 
benefit of customers in Gujarat. 

(b) and (c) Gujarat State Petroleum Corporation 
Limited (GSPCL) requested that full DVPL transmission 
charge should not be charged from Gujarat State Petronet 
Limited (GSPL) for gas flowing through the GAIL pipeline 
network before entering the GSPL pipeline network. 
However, no such request was received from the Govemment 
of Gujarat. 

Transmission Corporation of Anethra Pradesh limited 
(APTRANSCO) requested that transportation tariff for power 
projects in the KG Basin network should be reduced. This 
was followed by request from the Government of Andhra 
Pradesh as well. 

(d) In order to benefit the customers of Gu;arat, the 
Government decided, w.e. f. 1-6-06, that the combined single 
tariff of Rs. 831IMSCM for use of DVPL need not be paid by 
GSPL's customers and the connectivity charges of GSPL to 
DVPL were kept at Rs. 280IMSCM only. 

The Government has revised the transportation tariff 
of KG Basin gas supply network, w.e.f. 1.11.2006, for all the 
customers on these networks as follows: 

Tatipaka - Kakinada - Kovuur network Rs. 4131MSCM 

Tatipaka-Kondapalli network Rs. 1,0561MSCM 

(Trans/stion] 

SHRI HARIN PATHAK: Mr. Speaker, Sir, I am happy 
that the honble Minister hails from Gujarat and his other 
Cabinet colleague sitting beside him also belongs originally 
to Gujarat. But both the Ministers are not doing required 
justice to Gujarat. ... (Interruptions) 

MR. SPEAKER: What are you saying? 

SHRI HARIN PATHAK: It is necessary to give the 
background before asking the question. 

MR. SPEAKER: There is not so much time. 

... (Interruptions) 

SHRI HARIN PATHAK: As it is many hon'ble Members 
are absent today. 

MR. SPEAKER: All right, ask question. 

SHRI HARIN PATHAK: The honble Minister has replied 
that Hazira-Vijaipur-Jagdishpur pipeline has been laid from 
Gujarat to Sultanpur, U.P. Gujarat Is supplied gas through 

this very pipeline. I would not like to go into much detail but 
would like to state that there are two big refineries in the 
State-one is of Indian Oil Corporation In Vadodara and the 
other is of Reliance Industries in Jam Nagar. The pipeline 
passes through these states as also the State of Gujarat. 
Still, we have to pay the same charges as are paid by the 
consumers in Sultanpur, Delhi or Madhya Pradesh. This Is 
an imparity. I would like to link the issue of this imparity with 
coal. This is injustice because when coal is transported to 
our State from Bihar and Jharkhand, we have to pay freight 
on the basis of distance, though we are not charged freight 
on the basis of distance in case of gas pipeline. Therefore, 
we do not get that benefit. Though, that gas pipeline passes 
through our area, and, yel we have to pay transportation 
Charges-at par with other States. Through you, I would like 
to ask the hon'ble Minister whether in view of this discre-
pancy, the Government propose to supply gas through 
pipeline to Gujarat on the basis of freight equitalisalion? 

SHRI DINSHA PATEL: Sir, the hon'ble Member has 
raised a very pertinent question but I would say that there 
are two types of pipelines, one is the trunk line and the other 
is that which is not connected to th~ trunk line. With regard 
to the question raised by him about-Gujarat, as to why gas Is 
not given at less rate to GSPCL, I would like to tell him that In 
this regard rates are fixed on the basis of tariff commission. 

In the rates fixed by the Tariff Commission, the capital 
cost and maintenance cost of operation is taken into account 
besides assessing the manpower, the life of the pipeline 
and the likely returns and it is also ensured that 12 percent 
return is received out of it. The formula that has been 
prepared by the tariff commission for this also included gas 
price, formula charge, inflation and volume and the price is 
assessed keeping in view all the above. It should also be 
stated whether Government of Gujarat has written for thi!: or 
not. The Gujarat Government has not written as yet in this 
regard. 

MR. SPEAKER: OK, it has also been written in the 
reply that no such request has been received from the Gujarat 
Govemment. 

SHRI DINSHA PATEL: Sir, the Government have not 
written for this. The Gujarat Petroleum Corporation has 
represented this. I would also like to state that it is being 
given to the Petroleum Corporation at the rate of Rs.280 
even much below the rate of Rs.831/- that has been fixed by 
the Tariff Commission. 

SHRI HARIN PATHAK: Sir, I am not satisfied with the 
reply 01 the hon'ble Minister. I would like to submit that you 
give it to the GSPCC at the rate of Rs.280/-; however. IOC 
and Jam Nagar have to pay the same rate that UP has to 
pay despite the pipeline being in Gujarat. The hon'ble 
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Minister is sltIIng here and he has understood the question 
and I feel that justice will be made to Gujarat. Now I am 
coming to the second part of the question. In reply to part (b) 
and (e) of the question he has mentioned: 

(Eng/ish] 

"Gujarat State Petroleum Corporation Umited (GSPCL 
requested that full OVPl transmission charge should 
not be changed from Gujarat State Petronet Umited 
(GSPL) for ga_ flowing through the GAIL pipeline 
network before entering the GSPL pipeline networi(. • 

(Translation] 

However, charges 818 taken even before it comes to 
GSPCl. The hCinbie Minister is submitting that no request 
has been received from the Government. GSPCL is a Public 
Sector Undertaking of the Government. Will you accept this 
demand of Gujarat State Petroleum Corporation Umited if a 
request is made by them. 

SHRI DINSHA PATEL: Sir, I have already stated that 
their demand has been accepted and it is being supplied to 
them at the rate of Rs.280 instead of Rs.831. So now GSPCL 
has no problem. I say this because GSPCL is a corporation. 
Corporation and Government are different entities there was 
a request from Andhra Pradesh and the Corporation has 
also placed its request. 

SHRI HARIN PATHAK: Sir, my question is only this 
much. do you aupply gas at lower tariff on the basis of 
distance because in case of coal we have to pay more 
transportation tariff on the basis of distance and it is on 
account of this that we suiter loss. I would like to know whether 
you wi" supply gas at low tariff on the basis distance. 

SHRt P.S. GADHAVI: Sir. 1 would like to know from the 
honble Mil\ister whether relaxation will be given in the tariff 
of gas as is given in case of coal on the basis of distance as 
has also been I~bmitted by the hon'bJe Member Shri Harin 
Pathak ji. 

SHRI DINSHA PATEL: The rate is assessed by the Tariff 
Commission. The Bill regarding the Regulatory Board has 
been passed by the Lok Sabha and the Raiya Sabha and It 
has become an Act. The Regulatory Board will become 
operational in two-three months and then we will think about 
it and whatever wi" be required in this regard will be done. 

(English} 

MR. SPEAKER: It Is the same question. 

Shri Madhusudan Mistry; last supplementary. 

... (Interruptions) 

SHRI MADHUSUDAN MISTRY: Mr. Speaker. SIr, the 
demand of the Government of Gujarat was that instead of 
giving royalty on their gas. there is a quota which Is to be 
allotted to the Government of Gujarat. and It was demanding 
not less than 25 per cent of the quota for the Government of 
Gujarat. 

Sir, instead of providing royalty, they should provide 
quota of gas, which is 25 per cent. and then the Gujatat 
Government can sell It. I would like to know from the han. 
Minister whether there is any such proposal lying in his 
Ministry. 

(Translation] 

MR. SPEAKER: Its reply has been given. You please 
say only yes or no. 

SHRI DINSHA PATE: I will ponder and will then reply. 

WRITTEN ANSWERS TO QUESTIONS 

(English] 

Enhancement of Ucence Fee 

'322. SHRI AJOY CHAKRABORTY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the licence fee has been Increased for 
the small tea stall contractors belonging to scheduled caste 
categories at the railway stations; 

(b) if so, the details thereof; 

(c) whether all factors relevant to the viability of 
the contract have been taken into consideration before 
issuing the licences in such cases; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) License fee as a 
percentage of sales turnover Is uniform for all categories 
including reserved category catering/vending units. 
Rationalisation of percentage of license fee of catering! 
vending units are carried out from time to time. Last 
rationalization of licence fee was done in the year 1999 and 
It was fixed at 1~. of annual sales turnover. This is unHorm 
for all categories of catering units and Ilcencees. except for 
RaJdhanilShatabdi Trains, for which the license fee is 15% 
of annual sales turnover. 

(c) and (d) As per policy guideHnes. Zonal Railways 
and IRCTC while making allotments and renewals, wIU fix 
licence fee based on realistic sales assessment and ensure 
that licence fee Is not below the minimum licence fee which 
is to be assessed on the basis of rational factors like. the 
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State Gross Domeslic Product (GOP), purchasing power, 
land value, type of clientele, number of passengers, location 
of unit, earlier sales tum over etc. Relevant factors for viability 
of such contracts Including profit margin available to such 
business, were duly considered while fixing the licence fee 
at 12% of the sales turnover. 

Entry Fee tor Visiting Monuments 

"324. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the revenue collected from entry fee 
from ticketed monuments does not go to Archaeological 
Survey of India (ASI); 

(b) if so, the details thereof and the reasons therefor; 

(c) the steps proposed to be taken to ensure that 
ASI gets appropriate share from the revenue collected from 
entry fee of licketed monuments; and 

(d) the efforts made to bring more monuments 
under Central Protection and to raise number of monuments 
for ticketing purposes? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to Cd) The revenue collected 
from the entry fee at the ticketed monuments of the 
Archaeological Survey of India is remitted into the 
Government account in the Consolidated Fund of India. ThIs 
is in accordance with the Central Government Account 
(Receipts and Payments) Rules. 

The Archaeological Survey of India has made a 
proposal for retaining this revenue in the form of a non· 
lapsable fund for conservation and preservation of the 
protected monuments. The proposal has been forwarded to 
the Ministry of Finance, and a decision on the matter Is 
awaited. 

Proposals for bringing more monuments under c:entreI 
protection are scrutinized as per the merits of each case 
and in accordance with the provisions of the Ancient 
Monuments & Archaeological Sites and Remains Act 1958. 
Archaeological Survey of India has called for proposals from 
the field offices for imposing entry fee on more monument. 
and based on the proposals received from the field offices, 
the matter shall be decided. • 

N8tlonal Policy on Older Penona 

"325. SHRI BADIGA RAMAKRISHNA: Will the MiniIler 
01 SOCIAL JUSTICE AND EMPOWERMENT be pleased 10 
state: 

Ca) the salient features of the National Policy on 
Older Persons (NPOP); . 

(b) the special schames formulated under the said 
policy for providing financial security to older persons in the 
country; and 

(c) the further measures taken by the Government 
to Implement the said poDcy? 

THE MINISTER OF SOCIAL JUSTICE AND EM-
POWERMENT CSHRIMATI MEIRA KUMAR): (a) to Ce) 
National Policy on Older Persons (NPOP) recognizes 
persons aged 60 years or more as older persons. The Policy 
seeks to protect and strengthen the legal righuo of older 
persons apart from providing for financial security, healthcare 
and appropriate concessions. The details of such conce-
ssions are contained in the enclosed statement 

The Central Government contribution under the Old 
Age Pension Scheme has been enhanced from Rs. 751· to 
Rs. 200/- per month w.e.f. 1 st April 2006. The State 
Governments have been urged to atleast match this amount 
by way of their contribution so as to make a minimum pension 
amount to Rs. 4001· per month. 

Facilities/Benefits given to Senior Citizens 

(1) Ministry of Finance: 

(a) Income tax rebate upto an income of Rs. 1 ~5 
lakh p.a. is allowed to senior citizens Yv. ,0 have 
attained the age of 65 years 

(b) Higher rates of interest on saving schemes 0: 
senior citizens. 

Cc) A Senior Citizens Savings Scheme offering' an 
interest rate is 9% per annum on the deposits 
made by the senior citizens in post offices has 
been Introduced by the Government through Post 
OffIces in India doing savings bank .or!(. 

(2) Ministry of Road Transport and Highways 

(a) Reservation of two seats for senior citizens in front 
row of the buses of the State Road Transport 
Undertakings. 

(b) Some State Governments are giving fare 
concession to senior citizens in the State Road 
Transport Undertaking buses and are introducing 
Bus Models, which are convenient to the elderly. 

(3) Ministry of Health & Family Welfare: 

(a) Separate queues for older persons in hospitals 
for registration and clinical examination. 
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(4) Department of Teleconvnunications: 

(a) Faults/complaints of senior citizens are given 
priority by registering them under senior citizens 
category with VIP flag, which is a priority category. 

(b) Senior citizens are allowed to register telephone 
connection under N-OYT Special Category, which 
is a priority category. 

(5) Ministry of Railways 

(a) Indian Railways provide 30% fare concession in 
all MaiUExpress including RajdhaniiShatabadii 
Jan Shatabadi trains for senior citizens aged 60 
years and above. 

(b) Indian Railways also have the facility of separate 
counters for Senior Citizens for purchaselbookingl 
cancellation of tickets. 

(c) Wheel Chairs for use of older persons are 
available at all junctions, District Headquarters 
and other important stations for the convenience 
of needy persons including the older persons. 

(d) Ramps for wheel chairs movement are available 
at the entry to important stations. 

t.} Specially designed coaches with provisions of 
space for wheel chairs, hand rail and specially 
designed toilet tor handicapped persons have 
been introduced. 

(6) Ministry of Civil Aviation 

(a) Indian Airlines is providing 50 per cent Senior 
Citizen Discount on Normal Economy Class fare 
tor all domestic flights to Indian senior citizens 
who have completed the age of 65 years in the 
case of male senior citizens and 63 years in the 
case of female senior citizens subject to certain 
conditions. 

(b) Air India is offering discount to senior citizens ot 
60 plus on flights to USA, UK and Europe. Further, 
Air India has now decided to reduce the age of 60 
plus for discount on their domestic routes as well 
with immediate effect 

(7) Ministry of Consumer Affairs. Food and Public 
Distribution 

(a) Under the Antyodaya Scheme, the Below Poverty 
Line (BPL) families which also include older 
persons are provided food grains at the rate of 35 
kgs. per family per month. The food grains are 
issued @ Rs.31· per kg. for rice and Rs.21-per kg. 

for wheat The persons aged 60 years above from 
the BPL category were given priority for identi-
fication. 

(b) Under the Annapoorna Scheme being implemen-
ted by the StatesiUT AdmInistration, 10 kgs. of 
food grains per beneficiary per month are provided 
free of cost to those senior citizens who remain 
uncovered under the old age pension scheme. 

(c) Instructions to State Governments for giving priority 
to the Ration Card holders who are over 60 years 
of age in Fair Price Shops for issue of rations. 

[Translation] 

Development of Mu .. ums 

-328. SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI SRICHAND KRiPLANI: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Government provides financial 
assistance for the development of museums under the 
schernefor~omotionofmuseums; 

(b) if so, the criteria prescribed in this regard; 

(c) the number of applications received In this 
regard during each of the last two years and the current 
year SO far; 

(d) the details of financial assistance sanctioned 
and released during the above period; and 

(e) the time by which pending applications are 
likely to be cleared? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): (a) Yes, Sir. Financial Assistance is 
provided under the scheme ·Promotion and Strengthening 
of Reglonat and Local Museums·. 

(b) While considering the propos.' under the 
scheme Inter alia the nature of the organisation, character-
istic of the museums including the period of Ita exlslenCe 
and the purpose for which assistance is sought are taken 
into consideration. 

(c) The nu~ of applications received during the 
last two years and the Current year, so far, are as under: 

St.No. 

2 

3 

Year' 

2004-2005 

2005-2008 

2006-2007 

No. of Applications Received 

259 

92 

91 
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(d) Details of financial assistance sanctioned and 
released during the above period are as under: 

(Rs. in lakhs) 

SI.No. Year No. or cases Amount Amount 
Sanctioned Released 

1 2004-2005 36 421.01 315.76 
2 2005-2006 30 586.52 379.91 
3 2006-2007 8 162.22 121.67 

(e) The Expert Committee constituted for the 
scheme has considered and taken a decision on all the 
eligible applications received till the date of its last meeting 
held on 24.11.2006. 

(English] 

Permission to Private Companl.s 

*330. SHRI PUNNU LAL MOHALE: 
SHRI AVINASH RAI KHANNA: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Government has formulated any 
policy for granting permission to private sector oil companies 
to set up petrol/diesel retail outlets; 

(b) if so, the details thereof; 

(c) the details of the oil companies in the private 
sector granted permiSSion for setting IoIP petrol/diesel retail 
outlets; 

(d) the number of petrol/diesel retail outlets set up 
by each of these companies; 

(e) whether the Government has received any 
complaints that the private companies are not complying 
with the norms prescribed for opening of retail outlets; and 

(f) 
matter? 

if so, the action taken by the Government in the 

l'HE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) Yes, Sir. Government have issued detailed 
guidelines for granting authorization to market transportation 
fuels, namely, Motor Spirit (MS), High Speed'diesel (HSD) 
and Aviation Turbine Fuel (ATF) to new entrants incfOOm;, 
the private sector, through its Resolution of 8th March, 2002. 

(c) and (d) Government have granted authorization to 
market transportation fuels to four private companies namely, 
Mis. Reliance Industries limited (RIL), Mis. Ess. Oil Umited 
(EOL), MIs. Shell India Marketing Pvt. Umited (SIMPL) and 
Mis. Reliance Petroleum Limited (RPL). The number of 

Retails Outlets (ROs) set up by these private companies so 
far are as under: 

Name of company Number of ROs 

RIL 1320 

EOL 1001 

SIMPL 20 

RPL . 0 

. (e) and (f) Government have not received any 
complaints that the private companies are not complying 
with the norms prescribed for opening of ROs. However, 
while granting authorization, appropriate conditions has 
been imposed in the public interest, including the obligation 
to set up ROs in remote areas and low service areas and 
that the eligible company will not encroach upon the retail 
network of existing marketing companies. . 

Reconstruction of Railway Bridges 

*331. DR. M. JAGANNATH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have taken up or chalked 
out any plan for reconstruction/strengthening of railway 
bridges in the country, particularty Andhra Pradesh; 

(b) if so, the details thereof; 

(c) the allocation of funds made during the current 
financial year for the purpose; 

(d) whether the allocation is made in accordance 
with the requirement sought; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) Yes, Sir. Rehabilitation! 
repair of bridges is an ongoing process on Indian Railways. 
Railway undertakes repair, rehabilitation/rebuilding of 
bridges on the basis of their physical condition as 
ascertained during regular inspections carried out in the 
field. Based on such identification of bridges. allotment of 
funds is made annuaUy to carry out their repair, rehabilitation! 
rebuilding dulY prioritizing the works as per requirement. In 
2001-02, to clear the backlog of replacement of such 
identified bridges on Indian Railways. 2370 bridges were 
sanctioned for repalrlrehabilitation/rebuilding at a cost of 
Rs. 1530 Crore under Special Railway Safety Fund (SRSF). 
Apart from SRSF, additional funds are also made available 
annually in Railway Budget to undertake repair/rehablli-
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tation of fresh accruals 01 Bridge works mainly under 
Depreciation Reserve Fund (DRF). 

The statistics of repair, rehabilitation/rebuilding of 
bridges is maintained Railway Zone-wise not State-wise. 
As on 1.4.2006, there are approximately 3940 bridges 
identified and sanctioned lor repairlrebui1dlnglrahabilitation 
on all sixteen Zonal Railways. This includes 797 no. of 
bridges sanctioned on four zonal Railways i.e. East Coast 
Raiway (ECoR), South Central Railway (SCR). Southern 
Railway (SR). and South Westem Railway (SWR) which 
aerve the State of Andhra Pradesh atso. 

A total of approximately As. 594.0 Crore have been 
provided in the Budget Estimate 2006-07 for Bridge works 
on all sixteen Zonal Railways. The funds for Bridge works 
are distributed among various Zonal Railways based on 
their annual requirements & number of bridge works targeted 
by them for completion during the year. 

The Zone-wise break up of 797 sanctioned bridges 
alongwith Budget allotment 2006-07 for Bridgeworks on 
the four Zonal Railways which caters to the stale of Andhra 
Pradesh is given as under: 

S. No. Railway No. of bridges 
identified and 
sanctioned as 

1. ECoR 

2. SCR 

3. SR 

4. SWR 

Total 

on 1.4.2006 

124 

308 

303 

62 

797 

(f) Does not arise. 

[Translation} 

Modem Signalling System 

Budget 
Allotment in 

2006-07 
(in Rs. Crore) 

14.55 

60.82 

16.88 

2.65 

94.90 

·332. SHRI RAKESH SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the rlumber of railway stations where modem 
signaHing system has been installed during the last three 
years, zone-wise alongwith the expenditure incurred 
thereon; 

(b) the target fixed for installation of modern 
signalling system during the current year and the achieve-
ments made so far; and 

(c) the time by which the work on replacement of 
old signalling system is Hkely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The number of stations, 
where modem signalling system, like Relay based Panel, 
Electronic and Route Relay Interlocking. along with Multi 
Aspect Colour Ught Signalling have been provided Is as 
under: 

Railway Three years Expenditure 
progress (number ,during last three 

stations) years (In erare of Rs.) 

Central 86 130.48 

Eastern 79 142.64 

East Central 71 153.50 

East Coast 47 184.03 

Northern 110 180.88 

North Eastern 32 48.00 

Northeast Frontier 70 154.51 

North Central 40 104.00 

North Western 50 75.69 

South Central 122 82,78 

Southern 95 169.34 

South East Central 41 113.81 

South Western 52 27.65 

South Eastern 48 BO.50 

Western 83 50.86 

West Central 62 137.38 

Total 1086 1836.05 

(b) An enhanced target of 594 stations has been 
fixed for installation of modem signalling system during the 
current year and 230 stations have been completed upto 
November 2006. 

(e) Old signatling system due for replacement upto 
March 2001 are targeled for completion by 31.03.2008. 
Subsequent accruals of replacement of old signalling system 
are proposed in the Works Programme regularly and those, 
which are sanctioned. are planned for completion in such a 
way to minimise accumulation of arrears. 

(English] 

Pa, Revision for Employee. of Sick CPSU. 

·333. SHRI SUNIL KHAN: Will the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to 
state: • 
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(8) the number of sick CPSUs where pay revision 
has not been implemented; 

(b) whether the Government is contemplating to 
implement pay revision for the employoes of sick and BIFR 
referred companies to maintain the parity in the pay scale in 
aU the Central Public Sector Undertakings (CPSUs) with 
the Government employees; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the steps taken/proposed to be taken to 
maintain the parity in the pay scale in all CPSUs with !he 
Government employees? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) As per available information, 14 Central Public Sector 
Enterprises (CPSEs) are in 1987 pay scales under Industrial 
Dea;.18ss Allowance (IDA) pattern and 30 CPSEs are in 
1992 pay scales under IDA pattem. 

(b) to (d) With regard to the policy for pay revision of 
employees in sick CPSEs referred to the BIFR, the revision 
of their pay scales under IDA pattem would be strictly in 
accordance with rehabilitation packages approved or to be 
approved by the BIFR and after providing for the additional 
expenditure on account of pay revision in these packages. 
CPSEs which do not fulfill these conditions, may not be in a 
position to effect pay revision for their employees. As regards 
employees under Central Dearness Allowance (CDA) 
pattern of scales, most of the CPSEs have revised the pay 
scales as per the guidelines issued in this regard. 

(e) The mode of recruitment, terms and conditions 
of service as well as the Industrial Dearness Allowance 
pattern of pay scales of the employees in the CPSEs are 
altogether on different footing as compared to these aspects 
for functionaries in the Central Govemment in various posts. 
As such, there is no parity in pay scales of CPSEs with those 
of Government employees. 

[Translation} 

Maintenance of Protected Monuments 

*334. SHRI HARIKEWAL PRASAD: 
SHRI MOHAN JENA: 

Will the Minister of CULTURE be pleased to state: 

(a) the number of protected monuments and 
archaeological sites, separately under the Archaeological 
Survey of India's care; 

(b) the details of the protected monuments! 
8IChaeoiogical sites being maintained at present by public-
private partnership; 

(c) whether the Archaeological Survey of India ia 
reeling from a resource crunch for upkeep/maintenance of 
these protected monuments/archaeological sites; 

(d) if so, whether the Government Is exploring the 
prospect of greater corporate ;>articipalion in conservation 
of protected monuments in the counby; 

(e) if so, the details in this regard; and 

(I) the further steps taken by the government in 
this regard? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): (a) to (I) The number of protected 
monuments and ancient sites under the Archaeological 
Survey of India is 3667. An abstract of protected monumental 
sites (state-wise) is given in statement-I. 

None of the protected monuments are maintained 
through Public Private Partnership. Nine projects have been 
identified for Pubiic Private Partnership for conservatIOn! 
development of visitors facilities. Works on three such 
monuments are in progress. Details of these projects are 
given in statement-II. 

Considering the enormity of the task of conservation 
and preservation of the protected monuments'sitea, 
Archaeological Survey of India requires more funds. The 
Government Is exploring the possibility of obtaining funds 
from the Public and Private Sector Corporales through the 
National Cuhure Fund for the conservation/preservation of 
the protected monuments. This subject was discussed with 
the representatives of the Corporate sector in the meeting 
of the governing council of the National Culture Fund and 
follow up action is being taken based on the recommen-
dations of the council. 

The Ministry of Culture has also proposed that the 
Archaeological Survey of l'ldia may be aUowed to retain the 
revenue collected from the sale of tickets for meeting the 
conservation needs. A final decision in this matter is awaited. 
Besides, the Archaeological Survey of India would be 
seeking increased allocations for the Eleventh Plan and 
detaited proposals in this regard are being finalized. 

S",tement-l 

List of Centrally Protected Manu"""" and Sites under 
Archaeological Survey of India (State Wise) 

St. No. Name of the State 

2 

Andhra Pradesh 

2 Arunachal Pradesh 

No. of monumentsISites 

3 
137 

005 
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2 3 1 2 3 

3 Aaaam 053 18 Meg~alaya 008 

4 Bihar 070 19 N.C.T. Delhi 175 

5 Chhattisgarh 047 20 Nagaland 004 
6 Daman and Diu 012 21 Orissa 078 
7 Goa 021 

22 Pondicheny (U.T.) 007 
8 Gujarat 202 

23 Punjab 031 
9 Haryana 090 

24 Rajasthan 162 
10 Himachal Pradesh 040 

25 Sikkim 003 
11 JarnIN.J and Kashmir 069 

12 ..iharkhand 012 
26 Tanul Nadu 413 

13 Kamataka 507 
27 Tripura 005 

14 Kerala 026 28 Uttar Pradesh 742 

15 Madhya Pradesh 286 29 Uttaranchal 042 

16 Maharashtra 286 30 West Bengal 133 

17 Manipur 001 ToIaI 3667 

Sill,."..,.'" 

The ASI-NCF ptOjfJct on monuments ,.,., the custody of Atr:haeoIogicaI Survey of India 

SI.I~. Name of 1he Monument Name of the State FUnd eannarUd Remark 
Sponsoring agency for the Project (Rs.) 

1. Taj Mahal. Agra Indian Hotels Company LId. Uttar 1.87 Crores In progress 
(Tata Group) Pradesh 

2- Jantar Mantar Apeejay Surendra N.C.T. Delhi 10 Lakhs In Progress 
Patk Hotels Ltd. 

3. Monuments at Steel authority of N.C.T. Delhi 1.00 Crore 
Lodi Garden Incf .. Ltd. 

4. Jaisalmer fort, World Monument Rajasthan $4,39,000& In progress 
Jaisalmer Fund 4 Crores by ASI 

5. -Sun Temple, Konatk OrIssa RI.13.08 crores 

6. Kanheri Caves, MumbaI Incian Oil Maharuhtra 
Foundation 25 Crores 

7. Group of Temples. Macltya 
Kha;uraho Pradesh 

8. Group of Kamataka 
Morunents at Hampi 

9. WarangaI Fort. Andhra 
Warengal Pradesh 

• For Sun T .... ~ An:hiIecIInI cIIIignIare bIIng JIfIII*ed br MIa ShriIII A.lacl ..... 
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RaIlway Workshops 2 3 

*335. SHRI RAMDAS ATHAWALE: Win the Minister 18. Northeast Frontier Oibrugarh 
of RAILWAYS be pleased to slale: 

19. Lurndlng 
(a) the details of Ihe railway workshops in the 

20. New Bongalgaon country on dale, zone-wise; 

(b) the funds allotted and spent on modemlzationl 21. Tlndharia 
expansion of RaIlway workshops during each of the last 22. North Western A;mer (Carriage) three years and the current year; 

(c) whether some of the RaIlway works are on verge 
23. Ajmer (Loco) 

o. closure; 24. Bikaner 

(d) H so, the details thereof ~ the reasons therefor; 25. Jodhpur 
and 

26. Southam Golden Rock 
(e) the steps taken by the Railways for Its revival? 

27. Perambur (C&W) 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU ): 28. Perambur (Loco) 

(a> list of Railway Workshops (Mechanical 29. South Central lallaguda 
Department> 30. TlrUpati 

S.No. Railway Name of Workshop 
31. GuntapaUi 

1 2 3 32. South Eastem Kharagpur 
1. Central Kurdwadi 33. South East Central Raipur 
2. Matunga 34. Nagpur 
3. Parel 35. South Westem Hubli 
4. Eastem Jamalpur 36. Mysore 

5. Kanchrapara 37. Weslem Bhavnagar 
6. Lilluah 38. Dahod 
7. East Central Samastipur 

39. Junagarh 
8. East Coast Mancheswar 

40. Parel 
9. Northam Alambagh 

41. Mahalaxmi 
10. Amritsar 

11. Charbagh 
42. Pralapnagar 

12. Jagadhari 43. West Central Bhopal 

13. Kalka 44. Kola 

14. North Central Jhansi List 01 Railway WotIrshops (SIgnal DepattmetfJ 

15. Rail Spring KarkhanalSTLI 45. Central BycuUa 

16. North Eastern Gorakhpur 48. Eastern Howrah 

17. lzalnagar 47. Northem Ghaziabad 
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1 2 3 

48. North Eastern Gorakhpur 

49. Northwestern Aimer 
SO. Nor1heast Frontier Pandu 

51. Southern Poc:lanur 

52. South CenIraI Mettuguda 

53. South Eastern Kharagpur 

54. Western Sabarmati 

List 01 Railway Worlcshops (Engineering Department) 

55. Central Manmad 

56. East Central Mughalsarai 

57. Northern Jalandhar 

58. lucknow 

59. North Eastern Gorakhpur 

60. NorIheast Frontier Bongaigaon 

61. Southern Arakkonam 

62. South Central laIlaguda 

63. South Eastern Sini 

64. Western Sabarmati 

List of Railway Wot1c.shops (Electrical Department) 

65. Central Bhusawal 

66. Nasik Road 

(b, Year Funds Alloned Fund Spent 

2003-04 44.15 30.01 

2004-05 59.87 29.26 

2005-06 74.29 40.27 

2006·07 84.41 11.47· 

o F" .... _ in c:ror. crI Rupeea. 

• Flgur .. for 2006·07 are provisional flgur .. of funds booked 
1PP'0IdmIIIety upto Sept.GI. 

(e) No, Sir. 

(d) and Ce, Do not arise. 

Blfun:atJonof Existing Ust of OBC 

·336. SHRI HARIBHAU RATHOD: Win the Minister of 
SOCIAl JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a, whether the National Commission for Backward 
Classes (NeBC, has submitted any proposal to the 
Government for bifurcation of existing list of OCher Backward 
Classes for segregating the most backward classes among 
OBCs and provide I8p818te reservation to them; 

Cb) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF SOCIAL JUSTICE AND EM-
POWERMENT CSHRIMATI MEIRA KUMAR): Ca) No, Sir. 

Cb) and Ce) Do not arise. 

{Translation/ 

ProducUonIUanufacturing Units In Railways 

·337. SHRI JIVABHAI A. PATEL: 
SHRI HARISINH CHAVDA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details of the production/manufacturing 
units in Railways aIongwith the locations thereof; 

(b) the quantum of production of each unit during 
the last three years, year-wise; 

(e) the profitlloss position of each unit during the 
said period; 

(d) whether the Railways propose to provide more 
autonomy to these units; and 

(e) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Thera are six production 
units under the Ministry of Railways, their names and 
locations are as under: 

1. Chittaranjan Locomotive Works, (CLW) Chittaranjan 

2. Diesel Locomotive Works, (DlW) Varanasl 

3. Integral Coach Factory, (ICF) ChennaI 

4. Rail Coach Factory, (RCF) Kapurthala 

5. Rail Wheel Factory, CRWF) Bangalore 

6. Diesel Loco Modernisation Works, (DMW) Patiala 
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(b) The quantum of production of each unit during 
the last three y • .,., year-wise Is as under:-

2003-04 2004-05 2005-06 

CLW Electric Locomotives 86 90 129 

DLW Diesel Locomotives 116 121 148 

ICF Coaches 1070 1119 1175 

RCF Coaches 1201 1201 1263 

RWFWheels 110407 95125 117425 

Axles 50513 49502 50569 

DMW (Loco rebuilding) 73 74 73 

(c) The six production units under the Ministry of 
Railways are In-house production organizations, operating 
on a -no-profit no-lo58- basis. The full cost of production Is 
transferred to the consuming units (i.e. the user raHways). 
by way of appropriately fixed transfer prices for the various 
items that are manufactured. However, the profits generated 
from the sale of rolling stock and lor components to Non 
Railway Customers aN as under:-

2003-04 2004-05 2005-06 

CLW Nil Nil Nil 

DLW 3361akhs 394 Lakhs 1305 Lakhs 

RCF Nil 64 Lakhs 350 Lakhs 

ICF Nil 11 Lakhs 0.05 Lakhs 

RWF 73.38lakhs 173.69 Lakhs 1074.90 Lakhs 

DMW 2 Lakhs 11 Lakhs 4.5 Lakhs 

(d).and (e) Yes Sir. Certain revised powers have been 
delegated to the General Managers of the Production Units 
to make investment decisions. freedom to adopt more 
competitive priCing & powers for marketing. both in the 
domestic and intemational markets. to enable the Production 
Units to function more efficiently. subject to certain conditions. 
These are: 

1. With respect to pricing for Non-Railway Customers 
(NRCs) and Exports. GMs are delegated powers to 
reduce profits up to Nil & overheads upto 5%. 

2. Machinery & Plant replacement 01 upto Rs.30 lacs per 
item subject to availability of Budget. 

3. Purchase of components for supplies against confir-
med orders of exports upto Rs.22 crores per case. 

4. Expenditure towards hospitality to Non-Railway 
Customers (NRCs) upto specified cellings. 

5. Expenditure In engaging/obtaining Consultancy 
Services for Production Units. connected with export 
orders, from outside bodies up to Rs. 50 lakhs in each 
case or up to As.1.5 crores in a year, to be funded from 
the Market Deveiopment Fund. 

6. Development of new items. product diversification, 
marketing eHorts and engagement of consultants for 
sale to NRCs and for exports of upto Rs.5 crores per 
annum (Rs.1 crore in each case) out 01 the profits 
accruing from sales to NRCs and exports, during the 
course of the year. 

7. Powers to import stores from the existing level of Rs.4 
erare in each case to Rs. 15 erore in each case, as 
applicable to indigenous purchases. 

[English] 

Under-Weight LPG Cylinders 

°338. SHRI CHENGARA SURENORAN: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a, whether the Govemment Is aware about the 
supply of lesser weight gas cylinders by various Liquefied 
Petroleum Gas dealers in the country, especlaJly in rural 
areas; 

(b) if so, whether the Government has received 
complaints regarding such cases; 

(c) if so, the details thereof during each of the last 
three years. State-wise; 

(d) the action takenlbeing taken against the erring 
dealers; 

(e) whether the Oil Marketing Companies propose 
to take some new measures to tackle this malpractice; 

(f) if so, the details thereof; ~ 

(g) the time by which these measures are likely to 
IMt implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (d) Public Sector Oil Marketing Companies (OMCs) 
have reported 193 cases of supply of Ulid. weight cylinders 
to consumers by their LPG distributors during the last three 
years. 2003-04, 2004-05 and 2005-06, and AprH-October, 
2006. All the erring distributors have been penalized by 
OMCs in accordance with the provisions of the Marketing 
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0iecipIine Gutdelinea (MOO). The Sta.wi .. detalts are 
enclosed as staIement. 

Whenever OMCa receive complaints regarding the 
supply 01 underweight cytinders. these are investigated and 
if lie c:ompIaInI is estabIished,suitabIe action is taken against 
... LPG dlstributor(s) concerned in accordance with the 
provisions of the LPG Marketing OiscipUne Guidelines 
(MOG). MOG provides lor following action against the 
distributor.-

Fine of Ra. 20,000 pIuIthe price of LPG diverted at 
commercial rates for 11t offence. 

FIne 01 RI. 50,000 plus the price 01 LPG diverted at 
comrnert:IaI rates for 2nd offence, and 

Terminalion 01 .. dIsIributorIhip for 3n:1 offence. 

In addition to the action taken by OMes, the Weight 
and ........ Deparlmenta of the StatelUT Initiate legal 
action against those believed to be culpable. 

Ce) to (g) No, Sir. However, OUCs have reported that 
1heir LPG diaIributora are under inItrucIiona to ensure 100% 
..... d of ~ at their godown before delivery at 
lie customers' premise •• In a bid to enhance customer 

satisfaction levels, distributors in selected markets have 
been advised by OUCa to provide a spring balance to enable 
the customer to verify the correctness of the weight of LPG 
In the cylinder. OMCs have Introduced this scheme in major 
markets of the country. 

The officials of CMCs carry out random checks at 
distributors godown, delivery point, as well as en-route to 
ensure that no pilferage takes place. The distributots of 0MCa 
are under strict instructions to check the weight of cylinders 
at IheIr godowns before delivery, and only correct weight 
cylinders are to be delivered to the cUltomers. The 
distributors have also been instructed to ensure that the 
seala are verified & shown to the customers at the time of 
delivery. In case any under-weight cylinder Is received by 
the customer, such cylinders are replaced with a fresh refill 
cylinder without any charges by the CMCs. 

A! present, CMCs are using heat IhrinkabIe prefonned 
Polyvinyl Chloride (PVC) seals, developed and recommen-
ded by the LPG Equipment Research Centre (LERC), as a 
tamper evident sealing system for LPG cylinders with a view 
to supplying correct weight of LPG to the consumers. PVC 
..... are difficuh to duplicate, shrink at high temperaIIn 
and require special techntcaI expertise to manufaclure. 

"""""nt 

1 

Andhra Pradesh 

Arunachal Pradesh 

AaMm 

BIhar 

Chhattilgarh 

Delhi 

Goa 

Gujarat 

Haryana 

HImachal PradeIh 

J ........ and Kashmir 

Jharkhand 

2003-2004 

2 

2 

2 

7 

11 

Number of complaints 

2004-2005 2005-2006 

3 4 5 

1 

17 11 

5 3 

2 

1 
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Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

M~oram 

Nagaland 

OrIssa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Andaman and Nlcobar 

Chandigarh 

Dadra and Nagar Haveli 

Daman and Diu 

Lakshadweep 

Pondicherry 

Total 

2 

1 

4 

5 

20 

2 

4 

60 

Manufacturing Units 

·339. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether there Is a regionailmbaJance in various 
manufacturing units set up by the Railways; 

(b) If so, the details of criteria fixed by the 
Government for selection of sites at the time of setting up of 
such units in the country; and 

3 

8 

7 

25 

2 

67 

5 

1 

8 7 

4 

21 

4 

58 8 

(c) the action the Railways propose to take to 
remove such imbalances? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. Production units of 
Indian Railways are located in the different parts of the 
country. 

(b) Proposal for setting up a production unit Is 
based on projections of sustained demand; and the 
locations are decided based on requirements of the project. 

(c) Does not arise. 
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[Translation} 2 3 

Tourism Co-operatIon Pacta with 7. Uzbekistan 29.07.1993 
FontIgn Countries 

8. Republic of Korea (South) 10.09.1993 
-340. SHRt MAHESH KANOOIA: 

SHRt BHUPENDRASINH SOLANKI: 9. Singapore· 24.01.1994 
Will the Minister of TOURISM be pleased to state: 10. Bulgaria 26.05.1994 
(a) whether the Government has signed any 11. Romania 02.06.1994 

Iourism co-operation pact with loreign countries particularty 
with Australia, Turkey, Afghanistan and Poland; 12. Russia 30.06.1994 

(b) if so, the details thereof; and 13. Turtwy 31.01.1995 

(c) the extent to which India wiD be benefited by 14. Iran (MoU) 18.04.1995 
the said agreements? 

15. Kryghstan 22.09.1995 
THE MINISTER OF TOURISM AND CULTURE (SHRI-

MAn AMBIKASONI): (a) and (b) The Government has signed 16. Mexico 28.03.1996 
MoUIAgreements with Australia. Turkey and Afghanistan for 17. Seychelles 03.10.1996 co-operation in the field of tourism. It has also been decided 
to sign an agreement lor cooperation in the field of tourism 18. 
with Poland. The agreement has alr8ady been sent to Indian 

Cyprus 07.11.1996 

Yaion in Warsaw for signing. The list 01 countries with 19. Peru 26.05.1997 
whom India has bilateral agreement 01 tourism cooperation, 

20. South Africa 07.10.1997 _ on dale is enclosed as statement 

(c) The bilateral tourism cooperation pacts signed 21. Egypt 11.10.1997 

wIIh toreign countries serve as instruments for marketing 22. Greece 13.01.1998 
and promotion 01 tourism between the participating 
countries. These agreements facilitate launching of 23. Mongolia 01.12.1998 
marUting aclivities, exchange of travel trade delegations, 

24. Morocco 13.02.1999 faciitating investments, human resource development and 
organizing of special promotional events lor mutual benefits. 25. Indonesia (MOU) 08.02.2000 These agreements give impetus to the growth of two way 
tourism. 26. Cambodia (MOU) 18.02.2000 

Stlltem.,,' 27. Italy 26.08.2000 

List of Countries with whom Bilateral Agreement on 28. Tunisia 08.12.2000 
Tourism cooperation exists as on date 

29. Vietnam 08.01.2001 
St.No. Name of the country Date of signing 

30. China 14.01.2002 
1 2 3 

31. Australia (MOO) 22.4.2002 
1. Iraq (Protocol) 25.10.1988 

32. Kazakhstan 03.06.2002 
2. Portugal 29.07.1991 

33. Ukraine 12.08.2003 
3. Syria 08.10.1991 

34. Thailand 09.10.2003 
4. Hungary 16.10.1992 

35. Tajikistan 14.11.2003 
5. Belarus 14.05.1993 

Sri Lanka (MOO) 23.1.2004 36. 
6. Israel 18.05.1993 

37. Brazil 25.1.2004 
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38. 

39. 

40. 

41. 

42. 

43. 

2 

Serbia (MOU) 

Fiji 

Afghanistan 

Philippines 

France (MoU) 

Jordan 

3 

2.11.2004 

10.10.2005 

06.12.2005 

04.2.2006 

20.2.2006 

1.12.2006 

Celebration of 1501h Anniversary of War 

"341. SHRI MOHAN SINGH: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Government has appointed any 
Committee in connection with the commemoration of 150th 
Year of First War of Independence; 

(b) if so, the details thereof; 

(c) whether any programme has been chalked out 
by the Government in this regard; 

(d) if so, the details alongwith the progress so far 
made; and 

(e) the funds eannarked for the purpose? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): (a) to Ce) The Govemment of India 
constituted a National Committee under the Chairmanship 
of Honourable Prime Minister to commemorate the following 
events:-

1. 150th Anniversary of the First War of Independence. 
1857 

2. 60th Anniversary of Indian Independence; 

3. Centenary Celebration of Adoption of Vande Mataram 
as National song; 

4. 75th Anniversary of Martyrdom of Shaheed Bhagat 
Singh; an~ 

5. Birth Centenary of Shaheed Bhagat Singh 

A National Implementation Committee has also been 
constituted under the Chairmanship of Union Human 
Resource Development Minister to chalk out the progra-
mmes and activilles to be undertaken. The proposed Budget 
for the commemorative activities is Rs. 150.00 crores. 
Various activities as per decision of the National Implemen-
tation Committee will be carried out. 

Plane Crash at Nalmsalnl Airport 

3155. MAJ. GEN. (RETD.) B.C. KHANDURI: Win the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether an American plane crashed at the 
Nainisaini Airport In Pltthoragarh District; 

(b) if so, the details thereof; 

(c) whether the Plane had permission to fly over 
that region; 

(d) if so, the details thereof and if not, the reasons 
therefor; and 

(e) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MIMSTRY OFCML 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) to (e) Do not arise. 

[English} 

Energy Centres 

3156. SHRI K.S. RAO: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to state: 

(a) the concept of Energy CIty India and the energy 
requirement and production schedule tor the next five years; 

(b) whether the Energy City India will be developed 
on the lines of Special Economic Zones to establish energy 
related infrastructure to achieve higher economic growth in 
the sector; 

(c) whether the Government proposes to provide 
incentives and tax concessions to attract private and foreign 
investment for setting up more such Energy Centres to 
provide infrastructure facilities for oil and gas producers, 
refiners, shipping and energy trading business; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (d) The information is being collected and will be laid 
on the Table of the House. 

Manufacturing of Alcohol from eoarse Grains 

3157. SHRI JOACHIM BAXLA: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the multi-national beverage giants are 
manufacturing alcohol from coarse grains like bajra, maize, 
sorghum and millets; 
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(b) if so, whether the Government Is aware that 
Ihate coarM gnUna ant mostly consumed by poor sections 
of society; 

(e) whether the Government has taken Into 
consideration Ita Impact on the supply and prices of such 
food gnUns; and 

(d) If so, the details thel'8of? 

THE MINISTER OF STATE OF THE MINISTRV OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) to (d) Alcohol manufacturing Industries in the 
country mainly use molasses. In some cases Non-molasses 
based raw material such as coarse grains like bajra, maize, 
sorghum and millets are also used for producing potable 
alcohol. The utilization of such grain-based raw material is 
low. Grains are more expensive than molasses and the 
chances of industries using grains in large quantity instead 
of molasses ant remote. Therefore, the use of coarse grains 
is not likely to oftset the supply and prices of food grains for 
human consumption. 

RepaIring of Monument at Karad 

3158. SHRI SHRlNlWAS DADASAHEB PATlL: WiU the 
MinIs .... for CULTURE be pleased to state: 

(a) whdw the monument 'Pantacha Kot In Karad 
T .... 01 Satara District is under the conlrOl of Archaeological 
Survey of 1ncIa; 

(b) if so, the deIaIIa thereof; 

(c) whether the walls of 'Pantacha Kot have 
cdlapaed due to lack of maintenance; and 

Cd) if so, the steps taken by the Government for 
repairing the said monument? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): ,a) to Cd) Vea, Sir. It was declared 
proIeCIIId as a monument of national importance to In 1949. 
Due to heavy monsoon rains, the remains of a bastion 
adjacent to Municipal Corporation Garden collapsed. 
Immediate conservation measUI'8S were taken up to repair 
the damaged portion 01 basion and the work is in progress. 
An ....... for Rs.17.10 Iakhs has been sanctioned for taking 
up repairs and fencing of the protected area. 

(Tf8IfIIIIIIion} 

Swimnlera end DIven In Anny 

3159. SHRI KULDEEP BISHNOI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there is a dectlne in the number of 

swimmers and divers In Indian Army and the number of such 
armymen is .ely to fall short to face calamities in futul'8; 

(b) If 80, the details thereof; 

(c) whether the Government has made a plan to 
stop I'8tired swimmers and divers of Army from going abroad 
and to use their services for the nation; 

(d) If so, the details thereof, and 

(e) the fresh steps taken by the Government to 
Increase the number of swimmers and divers In Indian Army? 

THE MINISTER OF DE:FENCE (SHRI A.K. ANTONy): 
(a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) No, Sir. 

(d) Does not arise In view of (c) above. 

(e) Army personnel are required to pass basic 
swimming tests during recruitment training. Army is also 
conducting specialized courses on 'Swimming and Life 
Saving' at the Army Institute of Physical Training, Puna. 

[Eng/ish] 

Procurement of Special Helicopters 

3160. SHRI MILIND DEORA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Union Government proposes to 
procure ·SpeciaI Helicopters- as reported In the Asian Age, 
dated October 13.2006, 

(b) if sO,the facts thereof; 

(c) the total expenditure likely to be incurred 
alongwlth the time by which the Special Helicopters are 
likely to be purchased; and 

(d) the comparison of these helicopters with the 
earlier helicopters alongwith the fate of the earlier 
helicopters? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) Government have approved in principle procure· 
ment of helicopters for travel of VVIPs and VIPs, in 
replacement of the existing helicopters. Request for Proposal 
for the procul'8ment has been Issued to verious vendors in 
September, 2006. The purchase of the helicopters is made 
in accordance with the established Defence Procurement 
Procedure which envisages a time frame of 2-3 years for 
conclusion of contract. 
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(d) The helicopters will be comparable and in 
certain respects better than the earlier helicopters which 
are completing their technical life by 2009. 

Special Aaslstance to Buddhist Pilgrims 

3181. SHRI KIREN RIJIJU: Will the Minister of 
MINORITY AFFAIRS be pleased to state: 

(a) whether in the population census for the 
minorities. the Buddhist population is shown much lesser 
than the actual figures; 

(b) if so, the facts thereof; 

(c) the special steps taken by the Government to 
help the Buddhists in the country; 

(d) whether the Government is contemplating to 
provide spedal assistance to the Buddhist pilgrims for 
visiting the sacred Buddhist locations; and 

(e) if so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): (a) and (b) In census 1991 the Buddhists 
population was 63,87,500 and it is 79,55,207 in census 2001. 

(c) The Prime Minister's New 15 Point Programme 
for the Welfare of Minorities provides for enhanced 
opportunities for education, equitable share in income and 
employment, improving the conditions of living of minorities 
and ensuring communal harmony. Wherever possible, 15% 
of the targets and outlays are earmarked for minorities. 
Besides, National Minorities Development and Finance 
Corporation provides term loans, micro financing and 
educational loans to minority on concessional rates. 
Maulana Azad Education Foundation has educational 
schemes for minorities. Buddhists are one of the minorities 
notified under the National Commission for Minorities Act, 
1992 and benefits of welfare schemes for minorities are 
also available to them. 

(d) No, Sir. 

(e) Ooes not arise. 

Development ofTourist Destinations 

3162. SHRI A.K. MOORTHY: Will the Minister of 
TOURISM be pleased to state: 

(a) whether 15 major tourist destinations in the 
country are proposed to be developed to world class level; 

(b) if so, the details thereof; 

(c) whether it is proposed to include Kanchipuram 
in Tamil Nadu also: 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): (a) Ministry of TOUrism plans to improve 
the quality of tourism infrastructure at major herita'7e sites, 
cultural monuments and places of tourism significanCe. 

(b) to (e) Development of tourism is primarily the 
responsibility of the State/UT Governments. In order to 
ensure development of world class tourism infrastructure in 
the country, it is proposed to develop major tourist 
destinations/circuits in the country by sanctioning central 
financial assistance to the tune of Rs.25 crore for develop-
ment of a destination and Rs. 50 crore for development of a 
tourist circuit Selection of such destinations/circuits is based 
on detailed consultations with State/UT Governments, 
subject to inter-se-priority and availability of funds. 

011 Regulator 

3163. SHRIMATI JAYAPRADA: Wililhe Minister of 
PETROLEUM AND" NATURAL GAS be pleased to state: 

(a) whether the Planning Commission has reco-
mmended appointment of independent 011 Regulator; 

(b) if so, the details thereof; 

(c) whether the recommendation has been accep-
ted by the Government; 

(d) if so, the details thereof; 

(e) the progress made so far in this regard; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (I) The Planning Commission has not recommended 
for appointment of independent Oil Regulator. However, 
Parliament has enacted the Petroleum and Natural Gas 
Regulatory Board (PNGRB) Act, 2006, which has been 
notified in the Gazette of India on 3rd April, 2006 as Act No. 
19 of 2006. 

Action for setting up the Board under the provisions of 
PNGRBAct, 2006 is under progress. The Search Committee, 
under the PNGRB Act, 2006 for selecting the Chairperson 
and other Members of the Board and for preparing a panel 
of persons to be considered for appointment as Technical 
Member (Petroleum & Natural Gas) of the Appellate Tribunal, 
had its first meeting on 10-10-2006 in which it was decided 
that advertisement for the posts of Chairman and Members 
of the PNGRB and Technical Member (P&NG) of the 
Appellate Tribunal may be issued in leading newspapers, 
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Including vernacular newspapers. throughout the country. 
The appIicationll'8C8ived In response to the advertisement 
... being considered by the Search Committee. 

W .. Aevl8lon In Air india 

3164. SHRI SHRIPAO YESSO NAIK: WDI the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the demand lor wage revision of Air 
india ~s is pending with the Government; 

(b) if so, the reasons for pendency; and 

(c) the action being taken b, the Government for 
I8lIernent of wage revision? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (e) The manage-
ment ofNr India has signed a Mamorandum of Understanding 
with Air India Employees Guild and Air India Employees 
UnIon for revision of wages in respect of ground categories 
of workmen, tacMicaI and non-technical, w.e.f. 01.01.97 for 
• period of 10 years. The management has also revised the 
scaJes of pay and allowances far General Cadre of OffICers 
and their Executives as well as 0' Manager-Service 
Engineering. The wage revision in respect of the other 
categories of emplo, ... viz. Pilots, Engineers, Right 
Engineers and cabin Craw is in process and would be 
finalized shortIJ. 

G.Id Ranw.,1'r'IIc:b In Tamil Neclu 

3165. SHRI RAVICHANORAN SIPPIPARAI: Will the 
Minister of RAILWAYS be pIeuecI to state: 

(a) whether the Railways propose to upgrade the 
old ralway tracks for better commutation and increase the 
speed; 

(b) if so, the details of action taken b, the Railways 
In this regard particularty in Tamil Nadu; 

(c) whether the Railways have Invited Publici 
Private participation to modernize the RaIlways; and 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELU): (a) Track renewals are carried 
out as and when they become due tor renewal on age-cum-
condition basis and as per requirement of traffic. It is a 
continuous process. Speed of trains are Increased when all 
IPIe related infrastructure are upgraded. 

(b) In Tamil Nadu recently speed of trains has been 
incr8ued in two 18Ctions: 

(I) Chennai Central to Coimbatore In - from 105 
kmph to 110 kmph. 

(n) Chennai Egmore to Didigul In - from 100 
kmph to 110 kmph. . 

(c) and (dt A number of areas/activities such as 
upgradatlon of stations at major metropolitan cities, 
establishment of super specialty hospitals, setting up of 
manufacturing units for roUing stock, inlrastNcture projects 
lor port connectivity through Rail Vikas Nigam Limited 
(RVNL) and several activities in cateringltourism and 
hospitality area have been identified for possible execution 
through public-private partnership route. 

Pilferage of Crude 011 

3166. SHRI RAGHUNATH JHA: WiD the Minister of 
PETROLEUM AND NATURAL GAS be pleased to refer to 
the implementation report fulfilled on May 19, 2006 to 
Unstarred Question No, 4347 dated April 21. 2005 regarding 
pilferage of crude oil and state: 

(a) whether the patrolling yielded an, good results 
In checking the piHerage of crude oil during 2005-06 and 
2006-07; 

(b) if so, the details thereof; and 

(c) the result of other measures detailed in the 
Implementation report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) Yes, Sir. 

(b) In the year 2005-06, a total 36 cases of pilferage 
were detected, and in the year 2006-07, 29 cases were 
detecIed. 

(c) Measures taken by National Oil Ccmpanies to 
curb incidents of theft / pilferage have yielded encouraging 
rasuits. Due to prompt action, such subversive activities for 
attempted pilferage of crude oil could be quickly responded 
to without any significant loss of crude oil. 

Domestic end international flights from Jabalpur 

3167. SHRIMATI NEETA PATERIYA: Wi" the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government is conSidering to 
develop Jabalpur as metro aviation centra; 

(b) il so, the details thereof; 

(c) whether the Government proposes to allow 
more number of flights both domestic and international to 
operate in Jabalpur to cater the needs of nearby areas; 

(d) If so, the details thereol; and 

(e> the steps taken/proposed to be taken by the 
Government in this regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) No, Sir. There 
is no proposal to develop Jabalpur airport as metro aviation 
centre. However, Airports Authority of India (AAI) has 
undertaken the following development works at Jabalpur 
airport-extension and strengthening of runway from 1372m 
to 1982m for operation of g.. 737 type of aircraft. construction 
of new Terminal Building to cater for 200 passengers at a 
time. installation of Doppler Very High Frequency Omni 
Range (DVOR). Distance Measuring Approach Path and 
installation of Indicator (DME) and Precision Approach Path 
Indicator (PAPI) at both ends of runway. 

(c) to (e) Government has laid down route dispersal 
guidelines with a view to achieve better regulation of air 
transport services taking inio account the need of diffe.rent. 
regions of the country Including Jabalpur. It is, however. up 
to the airlines to provide air services to specific places 
depending upon the traffic demand, commercial viability and 
availability of aircrafts. 

ONGC-GAIL Agreement for 
Supply olGa. 

3168. SHRI E.G. SUGAVANAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation 
(ONGC) and GAIL (India) Ltd. have signed any agreement 
for supply of gas from ONGC's oil and gas fields; 

(b) if so. the details thereof and the locations 
identified for the same; and 

(c) the steps taken to further promote the ties 
between the two companies and to explore more oil and 
gas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) Oil and Natural Gas Corporation Umited (ONGC) and 
Gail (India) Limited (GAIL) have signed a Gas Supply 
Agreement (GSA) on 7th July, 2006 for the supply of gas 
from ONGC fields. 

(b) The GSA which is valid for a period of 15 years 
is for Administered Price Mechanism (APM) gas and covers 
aU the existing locations such as Hazira & Uran (Western 
offshore gas). Gularat. Andhra Pradesh (KG Basin), Tamil 
Nadu (Cauvery), Rajasthan, Assam and Tripura. 

(c) Regular meetings are held between the two 
companies to market the new and additional gas at market 
determined price. The companies have identified areas of 
cooperation in gas marketing, transportation and partici· 
pation in exploration and production (E&P) activities under 

. New Exploration licensing Policy (NELP). Under the NELP 

I, II and V Rounds, ONGC and GAIL together have been 
awarded seven exploration blocks. 

{Translation} 

Fate of Metre Gauge Workshops In Railway. 

3169. PROF. RASA SINGH RAWAT: Will the Minister 
of RAILWAYS be pleased to state: 

<a) whether the Railways have decided to wind up 
parts of the metre gauge Ajmer RatJarn section in Rajasthan 
on DeIhl-Ahmedabad route; 

(b) if so, whether the Railways have taken any 
decision to utilize the workshop situated at Ajmer for broad-
gauge work; and 

(c) if so, the detaifs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Gauge conversion 
of Ajmer-Chittaurgarh and Neemuch-Ratlam sections are 
targeted for completion during 2006-07. The metre gauge 
track between Chittaurgarh-Neemuch is being dismantled. 

(b) Ajmer workshop Is already equipped to carry 
out Periodic Overhauling (POH) of Broad Gauge coaches 
and wagons for past ten years approximately. 

(c) The present level of activity-wise tar\;. _<to> lor 
Ajmer workshop is as given below: 

Broad Gauge Coach POH 

Broad Gauge Wagon POH 

Metre Gauge Coach POH 

100 coaches per month 

35 wagons per month 

20 coaches per month 

Metre Gauge Wagon POH 15 wagons per month 

Metre Gauge Diesel Loco POH 1 loco per month. 

Appointments on Fake Documents 

3170. DR. LAXMINARAYAN PANDEY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the cases of transfers and appointments 
on fake documents have come to the notice of Railways; 

(b) if so, the number of such cases reported during 
last one year; 

(c) whether any inquiry has been conducted in the 
matter; 

(d) if so, the details and the outcome thereof; and 

(e) the action taken against the officials/persons 
found involved therein? 



63 DECEMBER 14, 2006 to Questions 64 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELU): (a) to (e) Information is being 
collected and win be laid on the Table of .the Sabha. 

Construction of Dwelling Units for 
Railway Employees 

3171. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is a need to construct additional 
residential complexes for the railway employees In Kola 
Division; 

(b) if so, the nurmer of employees working in Kota 
Division and the number of employees who have been 
provided housing facility and number of those who have 
been put on waiting list; 

(e) whether the Railways propose to build addi-
tional dwelling units; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): ta) and (b) Total number of 
employees in Kota Division is 14857, the number of 
employees provided with railway quarters is 8485 and 
number of employees on waiting list is 1124. Thus housing 
satisfaction for Kota Division is 57.11 % which is more than 
national housing satisfaction i.e. 47%. 

(c) At present RaHways do not have any plan to 
build additional quarters for Kota Division. 

(d) Does not arise. 

Assistance for Development ofTourism In Bihar 

3172. SHRI RAM KRIPAL YADAV: Will the Minister of 
TOURISM be pleased to state: 

(a) whether Government of Bihar has sought 
financial assistance for development of Patna, Bodhgaya, 
RajgIr, NaIanda, Vaishali to promote tourism in the State; 

(b) if so, the details thereof; and 

(e) the budgetary allocation made for these 
schemes aIongwith the status thereof at present? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MAn AMBIKA SONI): (a) to (e) Yes, Sir. An amount of Rs. 
1922.42 Iakh has been sanctioned for the Project 'Develop-
ment of Tourist Circuit - Bodhgaya-Rajgir-Nalanda in the 
State of Bihar under Major Project Scheme' in the month of 
November, 2006. 

Implementation of projects is the responsibility of the 
State GovernmenL Ministry of Tourism, Government 01 India, 
monitors the progress of the projects from time to time. The 
balance fund for a project is released only on receipt of 
completion/utilization certificate in respect of the installment 
released earlier for It. 

A list of projects sanctioned for the Slate of Bihar during 
the Tenth Plan period is given in the Statement enclosed. 

Statement 
Projects Sanctioned to the State of Bihar during Tenth Plan 

S.No. Name of the Project 

2 

2002-03 

1. Integrated Development of Vaishali-Nalanda-Rajgir-Bodhgaya-Varanasi Circuit:-

2. 

(i) Tourist facility near Ropeway, Rajgir - Rs.SS.oo lakh 

(ii) Improvement of Abhishek Pushkami at Vaishali - Rs.75.oo lakh 

(iii) Signages - Rs. 15.00 lakh 

(iv) Development of Meditation Park - As.75.oo lakh 

(v) Development of Mayasarovar at Bodhgaya - As. 150.00 Iakh 

(vi) Tourist facility al Nalanda - Rs.25.oo lakh 

(vii) Development of Bimbisar Avenue, Rajgir - Rs.50.oo Iakh 

(viii) Tourist facility at Kund - Rs.60.00 lakh 

Installation of HAARC System at Mahabodhi Temple, Bodhgaya 

Total 

(Rs.in Iakh) 

Amount Sanctioned 

3 

• 
505.00 

12.00 

517.00 
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1 2 3 

2003-04 

1. Upgradatlon of roads connecting monasteries and construction of paven.ntsllignages 5.89 
In Bodhgaya 

2. Development of Nepura Village, Distt. NaIancIa under Rural Tourism so.oo 
3. Development schemes for Bodhgaya (Phase II) In Bihar under 462.00 

scheme of Destination Development. 

(i) Landscape development of Kalchakra Maidan· Rs.75.76Iakh 

(ii) Traffic Interchange Node-I- Rs.37.73Iakh 

(iii) Bodhgay .. Halt near by pass main approach road - RI.236.71Iakh 

(iv) Shopping cum Traffic Interchange Node near road along river - Rs. 112.53 Iakh 

4. Development of Nava Nalanada Mahavihara as pilgrim destination as part of 352.00 
Bihar-Nalaoda Tourist Circuit 

(I) Improvement of Pushkami Lake - Rs. 17.00 lakh 

(ii) Upgradation of approach road - Rs. 19.80 lakh 

(iii) Upgradation of existing Memorial building - As. 65.00 lakh 

(iv) Electrification-Rs. 50.00 lakh 

(v) Construction of Heiun Tsang Gram - Rs. 145.00 lakh 

(vi) Landscaping of balance 52 acres of land- As.SS.20 lakh 

5. Development scheme for lanctscape development around Tomb of Malik Ibrahim 134.00 
Bayyu and Temple surroundings at Biharsharif, Nalanda - As. 134.00 Iakh 

(I) Construction/Renovation of 500 meter long and 5 meter wide stone pathway 
including 380 mm thick and 400 mm high local stone masonry copping on 
both side of the road, lighting etc.- Rs.20.00 Iakh 

(i1) Intensive landscaping including pathways, fencing etc.- Rs. 100.00 lakh 

(iii) Construction of toilet block (area 35 sq m) - Rs.2.00 lakh 

(iv) Construction of 4 nos. of kiosk of area 10 sq m each - Rs.2.00 lakh 

(v) Construction of pump house, installation of pump and water lifting 
arrangements etc - Rs.10.00 lakh 

6. Dedication Ceremony and Boudh Mahotsav 15.00 

Total 1019.42 

2004-05 

1. Construction of new tflgh School Building and shifting of 33.11 
existing High School from frontage Mayasarovar Lake, Bodhgaya 

2. Eco-Tourlsm Development at Bhimbandh, Munger 370.00 
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1 2 3 

3. Development of Tourist Resort at Maner 407.20 

4. Eco-Tourism Development of Valmild Nagar. West Champaran 300.06 

5. Development of Vishnu Vlhar at Gaya 271.06 

6. ConsIrucIion of Tourist Complex at Maner Sharif, Patna under 
Destination Development 

500.00 

7. GOI-UNDP Endogenous Tourism project - Nepura in Nalanda Distt. 20.00 

Total 1901.43 

1. 

2. 

3. 

Development of Bodhgaya-Raigir-Nalanda under the scheme of Tourist Circuit 

Integrated Development of Kanwaria Route Circuit from Sultanganj to Deoghar 

Harihar Kahetra (Sonepur) Fair, 2005 

768.12 

443.12 

0.99 

Total 1212.23 

1. Development of Tourist Circuit Bodhgaya-Rajglr-Nalanda under 
Major Project Scheme 

1922.42 

[English] 

RenovatIon of JanbIr llantar 

3173. SHRI S.K. KHARVENTHAN: Will the Minister of 
CUlTURE be pleased to state: 

(a) whether tha Govamrnent has any proposal for 
major renovation of Jantar Mantar Observatories In DeIhl 
and other parts of the country; 

(b) if so. the details thereof and the estimated cost 
of the project; and 

(e) the time by which the renovation work is likely 
to be taken up and the expected time of completion? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): (a) to tc) The conservation works of 
the Mishra Yantra at Jantar Mantar, Delhi is being taken up 
under the National Cuhura Fund. An estimate of As.11.98 
lakhs for this purpose has been framed. For conservation of 
Jantar Mantar at Varanasi. a provision of Rs.10.oo lakh. 
has bean made in the conservation programme for 2006-
07. 

The above works are expected to be completed during 
the currant financial year. 

The Tourism Department. Govemment of India has 
sanctioned Rs.189.70 lakhs for renovation and development 
of Jantar Mantar at Jaipur. a protecl8d monument under the 

Govemment of Rajasthan. The works are likely to be 
completed by 2008. 

Production and MarkaUng of Blo-DleHi by IOC 

3174. SHRI L. RAJAGOPAL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Indian Oil Corporation has set up a 
Corporate Group to antar into the production and marketing 
of bio-diesel in the country; 

(b) if so, the details thereof; 

(c) whether any research has been carried out by 
IOC on the various aspects of biCHfiesel at its resaarch plant; 
and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (d) Yes Sir, IOC has set up a Corporata Group in Sep. 
2006 under Director Planning & Business Development). 
Indian Oil Corporation (IOC), through its R&D Centre is 
examining the complete value chain of Biodiesel through 
IOC. This covers IOC plantation, technology for biodiesel 
production, setting up of quality control labs, emission 
studies and field trials. IOC has also set-up biodiesel 
purchase centers as wall as a group to study the economic 
viability of biodiesel production through IOC. Details of 
various biodiesel related activities undertaken by IOC are 
enclosed as statement. 
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Statement 

Details of Sic-Diesel related activities undertaken by IOC 

(a) Development of Blodleael Trana-Eaaterlflcatlon 
Technology 

IOC (R&D) has exam::led and optimized the synthetic 
processes for the preparation of bio-diesel from 
various vegetable oils, which include oils from Rice 
bran, Jatropha curcas, Palm, Karanjia and Sunflower 
etc. The process has been scaled up to pilot plant 
level. 

The developed technology was transferred to I.~.IS 
Venus Ethoxyethers, Goa on non-exclusive basis and 
on nominal technology fee and royally sharing 
mechanism. 

(b) Jatropha Plantation on Railway Land at Surendra 
Nagar 

!'JC has entered into a MoU with Indian Railways to 
study complete value chain of Biodiesel. In line with 
that, IOC has taken up plantation on 70 hectares of 
Railway land at Surendra Nagar in Gujarat. More than 
One lakh saplings of Jatropha have been planted at 
the site. This project is one of its kind in the country, 
where every aspect of Jatropha Biodiesel would be 
studied. 

b) IOC (R&D) has conducted field trials with various 
blends of Jatropha bio-dlesel in diesel on railway 
locos and commercial vehicle. 

Railway Network 

317S. SHRI KAILASH MEGHWAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the idea of having a single and 
unigauge railway network in the country floated long back 
is now finding favour and It has now been decided to 
undertake the execution of this challenging project; 

(b) if so, the proposed parameters and formulations 
in this regard; 

(c) the total lenoth of Railways network in the 
country and its present break up in narrow, metre and broad 
gauges; and 

(d) the details of priorities of starting the work, the 
time by which the said work is likely to be expanded for this 
ambitious project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a:, (b) and (d) Under Project 
Unigauge taken up since 1992, 12,200 Kms of Metre Gauge! 
Narrow Gauge lines have already been converted into Broad 
Gauge and works are in progress for another about 8,000 
Kms as per availability of resources and planned for 
completion during XI Plan. 

(c) The total route kms of Broad Gauge, Metre 
Gauge and Narrow Gauge as on 31.3.2OOS is given in Year 
Book 2004-05. 

Tourism Industry In Kamataka 

3176. SHRI G. KARUNAKARA REDDY: Will the 
Minister of TOURISM be pleased to state: 

(a) whether a survey carried out by Confederation 
of Indian Industry, Southern Region has revealed that the 
tourism sector posted the highest growth of nearty 30 per 
cent last year; 

(b) if so, the details of the survey; 

(c) whether tourism industry In Kamataka reported 
an over 25 per cent growth In profits In 2005-06; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MAn AMBIKA SONI): (a) and (b) Confederation of Indian 
Industry (CII). Southern Region, conducts bi-annuallndustry 
Monitor Survey covering five core industries spec/fic to 
StatesJUT of Southern Region compriSing Tamil Nadu, 
Kerala, Andhra Pradesh, Kamataka and UT of Pondicherry. 
Tourism is identified as a core industry of Kerala and 
Pondlcherry by CII, and they conduct primary survey In the 
tourism sector in these two States/UTI only. Thus. CII do not 
cover tourism in Karnataka in their survey. Major findings of 
CII Survey, which is based upon the responses from selected 
companies within the industry, in respect of the performance 
of the tourism sector in Kerala and Pondicherry for AprIl 
2005-September 200S and October 200S-March 2006 are 
as under:-

S.No. Factor' Tourism Industry Performance for 2005-06 vis-a-vis 2004-0S 

Keraia Pondicherry 

Apr'OS·Sep'OS Oct'OS·Mar'06 Apr'OS-Sep'OS Oct'05-Mar'06 

1. Inflow of tourists Increased Increased Increased Increased 
(up to 10%) (1S-20%) (up to 10%) (10-20%) 

2. Foreign Exchange Decreased Increased Increased Increased 
(up to 10%) (20%) (up to S%) (10%) 

3. Profit Margins Same Increased (S-10%) Same Same 

4. Employment Same Same Same Same 
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(c) and (d) As stated above, CII do not cover tourism in 
Karnataka in their survey. No estimates of profits in tourism 
industry in Kamataka are available with this Ministry. 

Road OVer-bridge at Paravoor 

31n. SHRI P. RAJENDRAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether Government of Kerala has submitted 
any proposal to construct road over-bridge at Paravoor, 
Kollam district; 

(b) if so, the details thereof; and 

ec) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) The work of Road Over Bridge in lieu of 
Level Crossing No. 554 between Paravoor and QuiJon has 
already been sanctioned in the Works Programme of 2006-
07 on cost sharing basis with equal shares of Rs. 567.45 
lakh of Railways and State Government. General Arrange-
ment Drawing and Estimate are being prepared. 

Fuel 
quality 

States/cities 

[Translalionj 

Changelln Auto Fuel PolIcy 

3178. SHRI BALESHWAR YADAV: WDI the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government proposes 10 make 
some changes hi Auto Fuel PoUcy In regard to implemen-
tation of European emission standard; 

(b) if so, the details thereof and the reasons Iherafor; 

(c) whether the Government ha. also received 
representations In this regard; 

(d) if so, the details thereof; and 

Ce) the lime by which the tinal decision i.1ikeIy to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATUrAl. GAS (SHRI DINSHA PATEL): 
(a) 10 (e) As per the Auto Fuel Policy approved by the 
Government, following quality of fuel has been introduced 
all over the country:-

Date of 
introduction 

Euro-III 
Petrol 
and Diesel 

13 Cities (DelhilNationai Capital Region, Mumbai, Kolkata, 
Chennai, BangaJore, Hyderabad, Ahmedabad, Pune, Surat, 
Kanpur, Agra, SoIapur and Lucknow) 

1.04.2005 

88-11 
Petrol 

All over country 1.04.2005 

88-11 
Diesel 

All States except Rajasthan, West U.P, Uttranchal, M.P, Punjab, 
H.P and Jammu & Kashmir 

1.04.2005 

Rajasthan 1.06.2005 

West UP and UHaranchai 1.07.2005 

Madhya Pradesh, Himachal Pradesh and Chandlgarh 1.09.2005 

Punjab and Janvnu & Kashmir 

As per the road map provided in the Auto Fuel Policy, 
introduction of Euro IV equivalent norms In identified cities 
and Euro-II equivalent norms in the entire country is from 
1.4.2010. h is subject to review based on the assessment of 
the ImpacI of Bharal Stage-II norms in the entire country and 
Euro-J1J equivalent norms hi identified cities. Ministry of 
Environment & Forests have initiated these studies in 
coordination with Central Pollution Control Board. It is 
expected that the final report based on data for three seasons 
woukt be compiled by October, 2007. The oil industry i. 

1.10.2005 

planning for introduction of Euro-IV norms in "e year 2010 
in line with the Auto Fuel Policy. 

Representalions regarding advancement of schedule 
of implementation of Euro-IV in selected cities and Euro-IU 
in resl of the 'country have been received in this Ministry. 
However, II has not been possible to accede to such requests 
as the assessment ~f the impact 01 Euro III In selected cities 
and Bharat Stage II In rest 01 the country has not been made. 
Besides, fuel quality upgradation projects are highly capital 
intensive requiring a gestation period of 36-48 months. 
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[English] 

Doubling ofThlruvananthapurarn-
Kanyakumart Railway Line 

3179. SHRI A.V. BELLARMIN: Will the Minister of 
RAILWAYS be pleased te state: 

(a) whether the Railways are considering any 
proposal regarding doubling of Thiruvananthapuram-
Kanyakumari railway line to facilitate the national and 
international tourists to have an easy and comfortable travel 
to and from Kanyakumari; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be executed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) A survey for doubling 
of Tr':andrum-Kanyakumari railway line has been taken up. 

(c) This work is not sanctioned and as such, time 
frame is not feasible to be given. 

Facilities to Rural Youths 

3180. SHRI HITEN BARMAN: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether any .concrete efforts are being made 
by Government to provide facilities to the rural youths for 
self-employment through setting up of food processing 
industries: 

(b) if so, the details thereof; 

(c) whether Government propose to restrict the 
entry of multi-national companies and big industrial houses 
in the food processing industries based on agricultural 
products; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) and (b) Under the scheme cif Human Resource 
Development, the Ministry of Food Processing Industries 
provides financial assistance upto (i) Rs. 1 lakh for conduct 
of entrepreneurship development programme by providing 
training to prospective entrepreneurs for setting up of food 
processing units, (iI) Rs. 3 lakh for a single line and Rs. 9.5 
lakh lor a multi line food processing and training centre which 
will provide "hands-on" experience to rural entrepreneurs 
through CentraV State Govt. organizations, educational and 
training institution, industry organizations! associations, Non 
Gov!. organizations, co-operatives. The Ministry also 
provides grant for setting up of food processing units subject 

to 25% of the ·plant & machinery & technical civil works 
subject to a maximum of As. 50 Iakh in general areas and 
33.33% upto Rs. 75 lakh in difficult areas. 

(c) and (d) No, Sir. 

[Translation] 

Regulatory Authority for Heavy Equipment 
and Hardware Industry 

3181. SHRI FURKAN ANSARI: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Govemment propose to set up a 
regulatory authority for manufacturing and upkeep of heavy 
equipment and hardware in the country; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHAIMATI KANl1 SINGH): 
(a) to (c) In so far as the Department of Heavy Industry Is 
concerned, it deals with Auto, Heavy ElectricallEngineering 
& Machine Tools Sectors. At present, there is no proposal to 
set up any regulatory authority for these areas. 

[English] 

Expansion ofTralnlng FacilitIH at HUt 

3182. SHRl NAVEEN JINDAL: WiU the Minister of 
DEFENCE be pleased to state: 

(a) whether the Himalayan Mountaineering Insti-
tute (HMI), Darjeeling celebrated its Golden Jubilee recently; 

(b) if so, the salient features of the celebrations; 

(c) the number of persons trained by HMI so far; 

(d) the number of forefgn trainees, country-wise; 

(e) whether there Is any proposal to expand the 
training facilities at HMI so as to train a larger number of 
individuals; and 

(I) if so, the detalfs thereof? 

THE MINISTEA OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (I) Himalayan Mountaineering Institute, DarjeeJing 
founded in the year 1954 celebrated its Golden Jubilee from 
October 14-17, 2006. A number of activities such as Special 
Adventure Course, Open Sports Climbing competition, 
Adventure Film Festivaf, a Marathon Aace, a Fun Aace for 
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the public of Darjeeling, a Himalayan Photo Exhibition, 
release of special Journal and Souvenir were organized as 
part of Golden Jubilee Celebrations. It was also resolved to 
launch Cleaning Expeditions and efforts to maintain the 
delicate Himalayan Ecology. So far, approximately, 25,343 
persons, including 1051 foreigners have been trained by 
Himalayan Mountaineering Institute. Review and improve-
ment of training facilities at HMI is a continuous process 
which is carried out on need basis. The details of foreigners 
trained by the institute country wise are as under:-

Nama of Country No. of foreigners trained 

2 

Australia 88 

Bangladesh 21 

Belgium 06 

Bhutan 127 

Burma 04 

Canada 03 

China 01 

Denmark 03 

Dubai 16 

Germany 03 

Indonesia 01 

Ireland 07 

Israel 01 

Kuwait 02 

libya 01 

Malaysia 02 

Malawi 01 

Nepal 700 

New Zealand 16 

Norway 01 

Pakistan 06 

Sri Lanka 04 

Switzet1and 03 

Tanzania 01 

Thailand 

U.A.E. 

U.K. 

U.S.A. 

Zambia 

Zimbabwe 

Total 

[Trans/ation} 

2 

06 

01 

06 

15 

03 

02 

1051 

Railway Platform In Uttaranchal 

3183. SHRI TUFANI SAROJ: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received complaints 
regarding poor performance of railway services In 
Uttaranchal State, Izzatnagar Division of North East Railway; 

(b) if so, the details thereof; 

(c) the action taken by the Railways thereon; 

(d) whether there is only one platform at most of 
the junctions of this zone; 

(e) if so, the details 01 such junctions; 

(I) whether the Railways are contemplating to 
increase the number of pladorms at these junctions; and 

(g) if so, the details and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (e) Do not arise. 

(d) No, Sir. 

(e) to (g) Do not arise. 

{English} 

Aeuntment among Orderly 

3184. SHRI DAHYABHAI VALlABHBHAI PATEL: WUI 
the Minister of DEFENCE be pleased to state: 

(a) whether the Orderly is responsible for the 
upkeep of the uniforms and weapons of the officers in the 
Army; 

(b) if so, whether It is a fact that these Orderly have 
been engaged in household chores and private functions of 
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the Senior Officers even when they are posted out of the 
unit; 

(c) if so, the reasons therefor; 

(d) whether such treatment often resulted in large 
scale resentment among the Orderly; and 

(e) if so, the steps taken by the Government to 
define the duties of Orderfy as per the rules and regulations 
of the Army? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) An orderly forms an integral part of the organization 
and carries out all normal soldierly duties. 

The following duties have been assigned to orderlies: 

(i) To maintain officers/Junior Commissioned Officers 
weapons, unilorms and equipment in accordance with 
the custom and usage in the Army. 

(iI) To provide personal protection and security. 

(iii) To attend to telephones, receive and deliver messages 
during operations, training, and exercise and in peace. 

(iv) To assist in digging trenches, erect bivouacs and 
shelters during war, training or exercise while the 
leaders are busy in planning, coordinating and 
execution 01 operations. 

(v) To be 01 assistance during patrols and independent 
missions. 

(vi) To carry and operate radio sels, maps and other military 
equipment during operations, training cadres and 
outdoor exercises. 

Special Booths for Blinds at Stations 

3185. SHRIMATI PRIYA DUn: Will the Minister 01 
RAILWAYS be pleased to state: 

(a) whether the Railways are aware that blind 
hawkers at the railway stations are being manhandled by 
the personnel of RPF/GRP; 

(b) il so, the details of such cases which have come 
to notice of the Railways and the action taken thereon; 

(c) whether the Railways have any plan to provide 
special booths at the railway stations for blind hawkers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R VELU): (a) No, Sir. 

(b) Does not arise. 

(c) and id) As per reviseo Catering Policy 2005, there 
is a provision of 2% reservation for physically/menIally 
challenged persons in the allotment of minor catering units. 

COCO Outlets for BPCL 

3186. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of PtTROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the number of Company Owned Company 
Operated (COCO) outlets 01 Sharat Petroleum Corporation 
Ltd. (SPCL) are functioning in Delhi as on date; 

(b) the Government's policy to allot COCO outlets 
to pending Letter of Intent (LOI) holders; 

(c) the details of pending LOI holders 01 Shara! 
Petroleum Corporation Limited in Defence and other 
categories for commissioning 01 retail outlet in Delhi; 

(d) whether all these retail outlets are required te 
be commissioned under Corpus Fund Scheme; and 

(e) il so, the plan of the company to hand over these 
outlets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) Sharat Petroleum Corporation Limited (SPCL) has six 
(6) permanent Company-Owned-Company -Operated 
(COCO) retail outlets (ROs) functioning in Delhi. 

(b) The Ministry has advised public sector oil 
marketing companies (OMCs) to formulate their own 
guidelines for handing over of temporary COCOs, subject to 
suitability, to pending Letter of Intent (LOI) holders under 
special scheme (Operation Vijay-Kargil), Discretionary 
Quota Scheme, Corpus Fund Scheme (SCs/STs/widows and 
women above 40 years without earning parents) and other 
categories as prescribed in the Marketing Plan, in that order. 
In case no suitable LOI holders under these categories are 
available, then these dealerships are to be advertised for 
selection of dealers under normal selection process 
involving advertisement and interviews of all eligible 
candidates. Permanent COCO ROs are to be operated 
permanently by OMC themselves and hence they are not to 
be offered to any pending LOI holder. 

(c) and (d) BPCL has 15 cases of pending LOI holders 
for ROs under various categories, which are pending tor 
commissioning in Delhi and out of the above, six (6) ROs 
are to be commissioned under Corpus Fund Scheme. The 
details are enclosed as statement. 

(e) BPCL intends to operate the six (6) COCO ROs 
in Delhi em a permanent basis and hence the Corporation 
has no plan to hand over them to any pending LOI holder. 
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Statement 

BPCL's detaHs of pending Letter of Intent (LOI) holders for Retail Outlets (ROs) in NCT of 
Delhi under Govemment Marketing Plan. 

51.No. Name of lOt holders Date of lOI Corpus Fund Category Mkt. Plan 
eligibility 

1. Feroz Khan 11.7.1994 Vea Discretionary Discretionary 
Quota Scheme Quota Scheme 

2. Smt. Tanya Kappor 23.4.2001 Ves DEF 1998-93-1 

3. Smt. Kajal Batra 24.4.2001 Ves DEF 213 Wheeler 

4. Shri D.N. Tara 22.6.2001 No Freedom Fighter 213 Wheeler 

5. Smt. Neelam Singh 28.9.2001 No OPEN 1999-2000 
Solanki (W) 

6. Us Jaya Rashmi 23.2.2004 Ves SC 1999-2000 

7. Mr Subhash Chandra Daga 24.3.2004 No OPEN 1990-2000 

8. Mr Bhupesh Kumar Ratawal 25.9.2004 Ves SC 1988-93 (II) 

9. Mr. Vogesh Malik 31.12.2004 Ves Discretionary Di8cretionary 
Quota Scheme Quota Scheme 

Details of pending Letter of Intent (LOt) holders for RetsH Outtets In NCT of Delhi under BPCL MsrIceting Plan 

1. Mis Vikas RoadIines 27.1.2004 

2. Mr Ga;inder Vadav 5.8.2004 

3. Mr Sushil Kumar Mitlal 5.8.2004 

4. Surishtha Tiwary 16.8.2004 

5. Tarachand 25.8.2005 

6. Deepak Gupta 25.8.2005 

[Translation] 

CPSUS in Utter Pradesh 

3187. SHRI CHANDRA DEY PRASAD RAJBHAR: Will 
the MInister of HEAVY INDUSTRIES AND PUBLIC ENTER-
PRISES be pIeued to state: 

(a) the name of the Central Public Sector Under-
takings (CPS Us) in Uttar Pradesh; 

(b) the profltllosses Incurred by these CPSUs 
during the last five years: 

(c) the details of such CPSUs which are lying 
cIoeed; and 

(d) the steps takenlproposed to be taken by the 

No OPEN BPCl Mktg. Plan 

No OPEN SPCl Mktg. Plan 

No OPEN BPCl Mktg. Plan 

No OPEN SPCl Mktg. Plan 

No OPEN BPCl Mktg. Plan 

No OPEN BPCl Mktg. Plan 

Government to revive them and improve the performance of 
functional CPSUs? 

THE MINISTER OF HEAVV INDUSTRIES AND 
PUBUC ENTERPRISES (SHRI SONTOSH MOHAN DEY): 
(a) to (c) As per latest Public Enterprises Survey, as on 
31.3.2005, there were 12 Central Public Sector Enterprises 
(CPSEs) having their registered offices in the State of Uttar 
Pradesh. The details of these CPSEs in terms of their profit! 
losses etc. for last five years are enclosed as statement. 

(d) Government has constituted a Board for 
Reconstruction of Public Sector Enterprises (BRPSE) in 
December, 2004 to undertake task of strengthening, 
modernizing, reviving, and restructuring of 1088 making 
CPSEs. BRPSE h.as considered and given recommen-
dations In respect of 5 CPSEs registered in Uttar Pradesh .. ' 
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Proposals In respect of British India Corporation Ltd. and 
NTC Ltd. which Includes subsidiary namely NTC (Unar 

Pradesh) ltd. have already been approved by the 
Government. Details are enclosed as statement. 

Statement 

Details of Net ProfiVLoss (-) of CPSEs ;n Uttar Pradesh (as per their Registered Office) during last five years. 

(As. in Lakhs) 

SI.No. Name of CPSEs with their Aegd. Office in ProflULoss (-) 
the State of Uttar Pradesh 

2004-05 2003-04 2002-03 2001-02 2000-01 

1 ArtIficial Umbs Mfg. Corpn. 341 809 802 274 51 
of India, Kanpur 

2 Bharat Imunologlcals & Biologicals 133 6678 -1793 -716 87 
Corp. Ltd., Bulandshaahar 

3 Bharat Leather Co. Ltd., NA -319 -309 -754 -242 
Agra$ 

4 Bharat Pumps & Compressors Ltd., -1086 -2494 -1292 -1246 -559 
Allahabad 

5 Bharat Yantra Nigam Ltd., 1 0 0 1 
Allahabad 

6 British India Corporation Ltd. NA 2175 6537 -4611 -3741 
Kanpur 

7 Broedcast Engg. Consultants India Ltd., 130 109 90 88 88 
Noida 

8 Brushware Ltd., Kanpur $ NA -59 -5 -5 -5 

9 National Handloom Developmet 78 145 211 34 32 
Corporation Ltd., Lucknow 

10 NTC (Uttar Pradesh) Ltd., Kanpur -4633 43512 -32996 -7935 -13568 

11 Scooters India Ltd., Lucknow 139 316 265 226 510 

12 Triveni Structurals Ltd., NA NA -2625 -1223 -4592 
Allahabad 

Source: Public Enterprises Survey 2004'()5, 2003-G4 and 2002·03. In respect of CPSEs at SI. No.2 & 3 above, Govt. has 
NA Not Available also approved the revival proposal. Further In respect of 

• No praducIIon In the company CPSE at SI. No.5, BRPSE has recommended winding up. 

Name of the CPSEs for which BAPSe has made [English} 
recommendations: 

1. Bharat Pumps & Compressors Ltd., ADahabad Visitors to GoIcondII Fort 

2. British India Corporation Ltd., Kanpur 3188. SHAI G. NIZAMUDDIN: Will the Minister 0' 
NTC (Uttar Pradesh) Ltd., Kanpur 

CULTUAE be pleased to state: 
3. 

4. Triveni Structurals Ltd., Allahabad 
(a) the average number of visitors who visit 

Golconda Fort everyday including visitors who visited the 
5. Bharat Yantra Nigam Ltd., Allahabad fort during each of the last three years; 
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(b) the rate of entry ticket for fort; and 

(c) the total revenue earned from the sale of tickets 
during each of the last three years? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The avera(e number of 
visitors who visit Golconda Fort is 2000- 2500. Tho details 
of visitors to the fort for ttle last three years and also for the 
current financial year upto November, 2006 are as under: 

Year Number of visitors 

Indian Foreign 

2003-04 687718 8596 

2004-05 779818 10751 

2005-06 803986 13803 

~07 (upto Nov.06) 657346 8485 

(b) The rate of entry fee is as under: 

Indian citizen: 

Foreign visitor: 

Rs.51- per head 

USS 2 or corresponding to 
Rs.1001-per head 

Total 

696314 

790569 

817789 

665831 

(c) The details of revenue earned from sale of 
entrance tickets during the last three years and also for the 
currant financial year upto Nov. 2006 are as under: 

As. US$ 

2003-04 

2004-05 

2005-06 

~7 (upto Nov.06) 

4222240 

4892790 

5299530 

4072830 

Upgradation of 130 MY Guns 

3189. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI AJOY CHAKRABORTY: 

1358 

1628 

2014 

1248 

Will the Minister of DEFENCE be pleased to refer to 
the replies given to Unstarred Question Nos. 3313 and 3538 
on March 24, 2005 and August 18, 2005 respectively 
regarding upgradation of 130 MM gun and state: 

(a) whether the Central Bureau of Investigation has 
completed the investigation into the alleged irregularities in 
the contract for the upgradation of 130 MM Gun; 

(b) if so, the details thereof and the action taken 
against the firms/persons found guilty; and 

(c) if not, the time by which the investigation by the 
CSI is likely to be completed? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) No, Sir. 

(b) Does not arise. 

(c) No time frame has been fixed In this regard. 

ExploratIon of Oil and Gas by ONGC 

3190. SHRIMATI PRATIBHA SINGH: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of oil and natural gas exploration 
projects undertaken and completed by Oil and Natural Gas 
Corporation (ONGC) in the country during the last three 
years, State-wise; 

(b) whether the Government is exploring gas and 
oil reserves in the Himalayan region; and 

(c) if so, the details thereof Indicating the 
expenditure likely to be incurred on the same and the 
duration of such programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND' NATURAL GAS (SHRI DINSHA PATEL): 
(a) During the last three years (2003-06), as on 1.4.2006, 
Oil and Natural Gas Corporation Limited (ONGC) has 
completed acquisition of 6745 Ground Line Kilometre (GLK) 
of 2 Dimension (20) seismic, 6131 square kilometre of 3D 
seismic and drilled 244 exploratory wells in the States of 
Andhra Pradesh, Assam, Oujarat, Himachal Pradesh, 
Madhya Pradesh, Mizoram, Rajasthan, Tamil Nadu, Tripura, 
Uttar Pradesh and West Bengal. 

In the current year 2006-07, as on 1.10.2006, ONGC 
has completed acquisition of 839 GLK of 20 seismic, 1809 
sq. km. of 3D seismic and drilled 35 exploratory wells in the 
States of Andhra Pradesh, Assam, Gujarat, Himachal 
Pradesh, Madhya Pradesh, Rajasthan, Tamil Nadu, and 
Tripura. 

(b) Yes, Sir. 

(c) ONGC, since its inception, has been carrying 
out exploration activities in the lower Himalayan foothHI. in 
the states of Jammu & Kashmir, Himachal Pradesh, Punjab, 
Uttaranchal and Uttar Pradesh. ONGC has already acquired 
8310 GLK of 20 s.eismic data and drilled 19 wen without 
any commercial success so far. 

During X Plan period, ONGC had envisaged 225 GLK 
2D-seismic data acquisition and drilling of three exploratory 
wells in the Himalayan Foreland basin area falling In the 
States of Jammu & Kashmir and Himachal Pradesh with a 
financial plan outlay of Rs.77.3O CIOrH. As on 1.10.2006, 
ONGC has already carried out 20 seismic of 718 GLK and 
drilled two exploratory wells incurring an expenditure of Rs. 
134.40 CI'Of'8S. 
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Currently, ONGC II holding two P.trol.um Exploration 
UOIn .. I, viz. Kangra·Mandl and HF·ONN·2001/1 In the 
Himalayan RegIon failing In the ltate of HlmachalPl'lduh 
for carrying out .xploratlon for hydrocarbonl. Exploration 
llo.n .. In thee ... ag.1 will oontlnu. partly Into XI plan 
period. 

8roec1 Gauge RaI.wa, Un. from Gunupur 
10 Th.rublill R.II.., .1I"on 

3181. SHRI GIRIDHAR GAMANG: Will the Mlnllter of 
RAILWAYS be pl.aed to ltate: 

(I) • whether the techno .. conomlc IUrvey of BG Lin. 
from Gunupur Railway Station to Th.rut.J1 Railway Station 
hal been completed; 

(b) If 10, the detail. th.reof Including the locatIonl 
Ind rout.l; Ind 

(c) the .tepallk.n by the RailwaY' to lnolud. the 
conltructlon of th ... BG Lin. In EI.venth Plan a mining 
link railway line under Eat Coat Railway Zone' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELUj: (a) to (c) The banklblilty ltudy 
of utenllon of Naupada·Gunupur lin. beyond Gunupur up 
to Theruvall vii KuJ.ndrl, P.nkam Road, Ramanagundi, 
DevIa, Bamklll, Durgland KoctdaBhetta ha been completed. 
The lrudy report ha blten .xamlned and the project hal 
blten found non·banklbl •. 

Garg Comml •• 'on on Khanna RIll Accldenl 

3182. SHRIMATI PRENEET KAUR: 
SHRI ADHIR CHOWDHURY: 

Will the Mlnllt.r of RAILWAYS be pI.aled to ltall: 

(a) wh.th.r the Government had appointed GIIV 
Commll"on to Inquire Into the caUl .. of rail aocIdInt which 
took pilOt n.ar Khannl RaIlway Station during 1888: 

(b) If 10, the date on which the Commle.,on had 
.ubmltted III r.port; 

(c) wh.th.r the RailwaY' had luu.d amendment 
to aptCIflcltlon for rail. much b.fore the lubmlilion of Gar; 
Commlilion Report a reported In 'Indian Expreu' elalld 
November 28, 2008; 

(d) If 10, the factual poIItlon In thl. regard; and 

(.) the Ictlon tak.n by the Government In thl. 
r.gard' 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) YII, Sir. 

(b) The Comml •• 'on ha aubmltt.d III report on 
·18.07.2004. 

(c) and (d) RailwaY' have 1H&IId thre. amendment. 
to the rail manufloturlng apecIIoatlonl of 1888 before the 
.ubmlnlon of the Gar; Commlulon Report. 

(.) Action laken Report of the Governm.nt hal 
btln laid In both the Hou ... of Parliament on 12113.5.2001. 

MljUlI18tand 

3183. DR. ARUN KUMAR SARMA: WIN the Mlnleter 
of CULTURE be pl.ued to .tall: 

(a) wh.th.r the additional Information a IOUghI 
by the World H.rltag. Commill •• In r.ap.ct of the 
nomination of Majuilleland a Wortd Herltag. Site hi. bien 
coIl.cted In ord.r to re.ubmit the DOilier In time; 

(b) If '0, d.tall. of the progr ... mad. ao far 
Indicating ~. ag.nolll entru.ted and target .. t againlt.ach 
param.ter; Mel 

(c) If not, .tatu. ttler.of and targ.t a.t for Itl 
fulfilment 0' thl. ulurance' 

THE MINIBTER OF TOURISM AND CULTURE (SHAI· 
MATI AMBIKA SONI): (a) 10 (c) Th. prapoaal for InacrIptIon of 
MaJull Illand a a World H.rltag. Sit. wa referred to the 
Stall Party by the Wortd H.rltage Commlltet In III 30th 
.... Ion held at V1lnlul (Llthuinla) for additional information. 

Th. Archa.ologlcal Surv.y of India had d.tall.d 
dl.cuilloni with th. Government of Allam In the mattlr of 
coIl.ctlon of additional dlta a • .ought by the World Herltag. 
CommIttII and .xpert groups have bun oon.tltuted for thl. 
purpos •. Th. preca •• of coll.ctlon 0' addllionallnformadon 
In thi. regard I. In progre ••• 

It II .lCpect.d thlt the required additional Informltlon 
would b. collected and compll.d within a perl,d 0' '-4 
month., which would be •• nt to the World H.rItag. C.ntre. 

/»IIIIIationJ 
lharalkhand Hall belwHn 'a.ratla 

and Narlylnpur 
3184. SHAIMATI RANJEET RANJAN: Will the Mlnlst.r 

of RAILWAYS be pl .... d to .tate: 

(a) th. amount allocated for convening Bharat· 
khand Halt between PUfaha and Narayanpur under Sonpur 
dlvllIon of Eaat Central Railway Into a cro"'ng .tatlon during 
the current financial y.ar; 

(b) wh.th.r the building' platform con.tructed by 
the contractor on the bal. of tender I. not up to the mark 
and crackl have allO developed'n th.m; 

(c) "10, the detail. thereof and action tak.n In the 
mltt.r; and 



87 DECEMBER 14, 2008 88 

(d) the _tepa ptapOHd to be tIk.n for con.lruCtton 
of Bharalkhand .. lion building? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAIlWAYS (SHRI R. VELU): ca) A _urn of RI.10 Iakh hu 
been allocated during the current financial year for the work. 

(b) and (c) There I ... ttI"",nt In flooring of the building 
Ind dl.turblnc. to plltform coping concrete blook •• 
Neoe'1IIY oomtCtive .tepa of ,.. •• tting Ind repair hive 
been taken up. 

(d) After canylno out n.ceI.ary raptlra, .xlltlng 
building can be &.Md for the purpoH. 

IEnQIWJ/ 

Frun Drlnkl . 

3195. SHRI SANAT KUMAR MANDAL: Will the 
MInIIter of FOOD PROCESSING INDUSTRIES be pleued 
to.tate: 

Ca) whether the branded fruit drlnkI being IOId in 
the country do not have any fruit content In redly; 

(b) If 10, the dataIII thereof: 

(c) whither the Gov.rnm.nt hal received any 
~ta aut It; and 

(d) the I" taken or being tak.n In this regard? 

THE MINISTER OF STATE OF THE MINIS~ OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAy): (a) to (d) The 'rult drinks I ... required to be IlcenHd 
under Fruit Products Order (FPO), 1955 before th.y are 
rMnUfactured and marketed. A. per FPO apec\flcatlon. thl 
fruit drinkI are required to contain • minimum amount of 
10% of fruit juice. Mlnl.try of Food Proce •• lng Indu.trII. 
hu not received any complaint regarding thl fruit content 
in fruit drlnkl. 

Alleged Irreguldlnln Appolntmente 

31". SHRI PRABHUNATH SINGH: WID the Mlnl.llr 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pIuHd to ... fer to reply given to Unatarred Cue.tIon No.2l71 
dated May 11. 2008 regardlno 'AII.g.d Irr.gularill •• In 
appointmlntl' and to .tall: 

(I) wh.th.r the Information hi •• inol btln 
coIl.cted: 

(b) It 10. the details thereof; and 

(c) the action tak.n to cancel the appolntmentl of 
peraon. agaln.t whom enqulrl •• are pending with CVC? 

THE MINISTER OF HEAVV INDUSTRIES AND 
PUBUC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(I) and (b) V .. , Sir. Aa per the Information fumlshed by 
C.ntral Vigilance Commls.lon (CVC) vlgllanoe cI.aranoe 
wu wlthh.ld In reoent put In thl cu .. of three candldatu 
Includ.d In the pln.l. r.commendld by the Public 
Entlrprl ... Selection Board for .tItotIon of following peltI:-

1. Chllrmln-cum-Mlnaglng Director (CMD), National 
MIneraI Development Corporation Ltd. 

2. CMD, NltIonli Hydroelectric Power Corporltlon Lid. 

3. CMD, HooghIy Dock • Port Englnttrl Lid. 

(c) None of thl candidate. not hiving vlgnance 
clearanoe wu appointed to the reapectlv. postl In th ... 
Central Public Sector Enterprl .... 

o.lel'lhlp to Land OWner. 

3197. SHAI UDAV SINGH: Will the Mlnl.ter of 
PETROLEUM AND NATURAL GAS be pleutd to.tate: 

(I) whether IBP Company Ltd. haa awlrded the 
dtlilrahip to the land ownera or their nomIn ... after the 
dismantling of APM w ••• f. AprIl 01, 2002 agaIn.t policy; 

(b) If 10, whether th. GOYImment had ordered any 
Inquiry In this reglrd; 

(c) if '0, the detail. thereof: and 

(d) the outcome th.reof alongwlth the action taken 
In the matt.r? 

THE MINISTER OF STATE IN THE MINIS'fRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(I) to (d) IBP Company Umlted (lBP) hal .tated that It hu 
lwarded dell.rahlpa under thl land own.ra category to the 
land own.rs or to their nomlnl .. after thl dI.mantHng of 
Admlnl.terecl Pricing Mechanl.m (APM) w.e.f. April 1, 2002 
u envllag.d In Itl .xtant policy/ guldelln ... Howev.r, I' 
Ind when complaints about vlolltlon of policy/guideline. 
Ire reClIv.d, the .am. Ire .xlmln.d u per grievance 
redre.1aI mechanl.m of IBP. Though, the Govtmment hal 
not ordered any Inquiry In thl. regard, however, IBP ha. 
been uktd to look Into any violation. In the mltter. 

Allotment of COCO OUtlete to Dependente 
of Kart" Mwtyrt 

3191. SHRI ADHIR CHOWDHURY: Will thl Mlnl.llr 
of PETROLEUM AND NATURAL GAS be pleaHd to state: 

(a) wh.ther the Govemment had Inued a letter In 
October, 2004 to allot In the cocOa developed unci" I-
,Itl marketing plan Icc.tlon. to KargU ben.flclarIes; 
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(b) If 10, the number of IUch COCOl.,. being Nn 
by marketinG companl .. and thl number of LOI belonginG 
to Karoll category are pending a10ngwlth rl.sonl therlfor; 
and 

(c) thl ItlPS takln by the Govlrnmlntlo clear III 
Iuch pending caul expedltloully? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
PETROLEUM AND NATUAAL GAS (SHRI OINSHA PATEL): 
(a) Thl Minlltry, through ltalttt.r of 25.1 0.2004 had advlled 
pubIIo lector 011 marketing comp.nlll (OMC.) that: 

(I) The COCOllocated at 'A' lite Marketing Plan locations, 
will be handed oVlr to thl dealers who have b .. n 
form.lly lel.cted tor tholl location. In accordance 
with the guideline •• 

(II) In call of other COCO" only the LOI·holders under 
the Special Soheme (Oper.tlon Vij.y • Kargll) (OVSS) 
.nd tho.1 under the dl.cretlonary quota, m.y be 
con.ldered tor aw.rd of COCO dlaler.hlps. The Inllr 
II priority for OVSS will be .s per thl "commendation 
of the Olrector.te Gener.1 R .. lttllment (OGR), 
Mlnl.try of Defence. 

Furth.r, Mlnl.try vld. Il. I.tter dated 6.9.2006 ha. 
.dvl •• d that the Indu.try m.y pool th.lr t.mporary COCO 
ROI for offering to the categorlel under .peelal Icheme 
(Operation Vlj.y • Kargll) and dlscretlon.ry quota .ch.m •. 
In ca.1 no LOI·holder under th •• e cat.gorl.1 ." available, 
then thes. d.al.rshlps .hould be .dv.rtl.ed for •• Iectlon 
ot dealers under normal proces •. 

(b) and (c) A. on 30.11.2006, 28 r.tall outlet d.allr· 
.hlps allotted to wldowlldependent. of defence personnel 
killed In aetlon during 'Operatlon Vlj.y' (Kargll) WI" pending 
tor commi.slonlng dUI to varlou. r •• lOn., luch II non· 
avall.blllty of I.nd at the location •• Iected by the a1fott ... , 
non·I •• u.nce ot n.ce ••• ry cle.rance from various statutory 
authorities, non·accept.nce of temporlry COCO ROs by 
.1I01t", etc., which ." beyond the control of thl Mlnl.try or 
the public lIetor 011 mark.tlng companl •• (OMC.). Thl. 
Mlnlltry hu beln requntlng the concemed Mlnl.trll.,Stat. 
Gov.rnm.nt. tor .xpeditlng the allotm.nt of land 11 •• u.nc. 
of n.c .... ry No Objection Certlfloate. (NOC.). OMC. have 
betn .dvl.ed to coordln.t. with Director Gen.ral Rn.tIIt· 
ment, Mlnl.try of Oet.nce for coun.ellng the allott ... to 
acoept fla.ibleMabl. option. at the e.rlilit like accepting 
lultable temporary COCO ROI, LPG agencle., chang. of 
loo.tlon. etc. 

Agreement with ASEAN Airline. 

3199. SHRIMATI JYOTIRMOYEE SIKOAR: Will the 
MlnI.ter of CIVIL AVIATION be pleued to .tate: 

(I) thl .allent feature, of the open air agreement 
wIth ASEAN countrl .. and thl .tatu. of the .;reement a. on 
date; 

(b) wh.th.r National carrlagll are plagued wIth 
.hortage of .Ircraft and not able to compete with other airline. 
of ASEAN countries; and 

(c) if '0, the .teps taken/propo.ed to be taken by 
thl Govemment In thl. regard? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHAI PRAFUL PATEL): (.) AI per our ASEAN 
offer, a dally IIrvlce to four metropolltlan oItie. viz. Deihl, 
Kolkata, Murnbal and Chennal and .n unlimited .ocell to 
1 B tourl.t dlltin.tlons In India had been offer.d to the 
d .. ign.ted alrlln .. of all 1 0 ASEAN countrl ... Among thell 
ASEAN countrl .. , Singapore. Thailand, Mllay.la and 
VI.tn.m have already .ccepted thle offlr. 

(b) and (c) Wllh • view to ImprovI pu .. ng.r· ••• t 
utillzlllon, both Iht national carTI.,. have taken VarioUI I •• 
Alrlndl. ha.launched It. low cost c.rrier. Air Indl. Expre.s. 
The I"vlc .. of Air India Exp"" will be progre .. lvlly 
.xpanded to South E •• t Alia and other Atglon •. Both the 
alrlln ... " In the procell of .cqulrlng new aircraft, which 
will .ub.tantlally Inhanc. their product. Dry 11.llng of 
aircraft, refurbl.hlng of Ixlltlng .rlcraft, launching 0' .peclal 
promotional .che"" .. , clo.lng of un.conomlcal offices. 
down.lzlng and re-deployment of .taff and outaourcing of 
non·core activities to .ublldlary companlll etc. are other 
ltepS being takln In thl. direction. 

Corpus Fund of Mautana AIIId Educallon Foundation 

3200. SHRI RAVI PRAKASH VERMA: 
SHAI AOHALRAO PATIL SHIVAJIRAO: 
SHRI ANANORAO VITHOBA AOSUL: 

Will thl Mlnl.ter of MINORITY AFFAIRS be pltued to 
.tate: 

(a) wh.ther thl Union Governm.nt hu dlolded to 
doubl. the corpus fund of the Maulana Azad Education 
Foundation (MAEF) to Ixpand Ita coverage and eHectiven ... 
In Implemlntlng educational .chem.. and plan. for the 
b.nlflt. of thl Iducatlonally backward mlnorltl •• a. 
reportld In Th. Hindu dat.d O.cember 01. 2006: 

(b) If 10. the dltail. th.r.of: 
(c) thl number of NGOs got fln.nclal ... I.tance 

from the MAEF during the la.t three y.ars, State-wise; 
(d) the .t.p' taken by the Union Govemment to 

Implement .ducatlon.1 sch.mel and plan. for the benefit. 
of the educationally b.ckward mlnorlti .. ; and 

(I) the .xt.nt to which this I. Uk.ly to h.lp to lit.rate 
th. minorities In particular and waaker section. In genlral? 
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THE MINISTEA OF MINORITY AFFAIAS (SHRI A.A. 
ANTULAV): (.) and (b) The Government of India hu decIdtd 
to enhllnOe thl corpu. lund of Maulana Azad Education 
Founddon (MAEF) from A'.100 crore. to A'.aOO crora •. 

(c) A ... tement I. Incloled. 

(d) and (I) Thl Prlml Mlnl.ter'. Nlw 15 Point 
Progamme tor the Wllfara of M1norltll. Inter-alia focu ... on 
Improving acce.. to 1Ch001 eduCltlon, providing graater 
rlaourOI. lor tlachlng Urdu. modlrnlzlng Madra.a 
lducatlon, prO'!ldIng SohoIll'lhlp. for merltorlou •• tuclenll 
from minority communltll. and Improving .ducatlonal 
Inlr •• tructure through thl Maulana Azad Education 
Foundation. 

Slatement 

S.No. StallliU.T. Vear-will no. of NGOI 
..... I.1Id by MAEF 

2003-04 2004-05 2005-08 

1 a 
1. Andhra PradeIh 

2. Arunachal Pradlth 

S. Allam 

4. Blher 

I. ChhaIIIagarh 

•. Goa 

7. Gularat 

•• Harvana 

I. Himachal Pradlah 

10. Jammu and Kuhmlr 

11. Jharkhand 

12. Kama.aka 

13. l<erata 

14. Madhya Pract..h 

15. Maha,..htra 

18. Manlpur 

17. Me;halaya 

18. Mlzoram 

18. Nagaland 

3 4 

1 8 

3 

12 

9 

a 

2 

7 

2 

4 

3 

4 

3 

27 

5 

3 

3 

a 
8 

8 

1 2 

20. 0I'Iua 

21. Punjab 

22. Aaluthln 

23. Slkklm 

24. Tamil Nadu 

25. Trlpurl 

28. Uttar Prade.h 

~. Uttaranchll 

28. WH' alngll 

28. Andaman and 
NIcobar ,.Iand • 

30. Chlndlgarh 

31. Dadre and 
Nlglr Hlvell 

32. Daman Ind Diu 

33. Dllhl 

34. Llk.hldwllp 

35. Pondlohlrry 

Total 

3 4 

S 

1 IS 

1 4 

13 27 

2 3 

48 102 

Joint lid by India and ChlNltar Aoquilition 
ofOIlFilldl 

3201. SHAI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITAMANE: 

IS 

20 

44 

Will the Mlnl.tar 01 PETAOLEUM AND NATURAL GAS 
be pln.ed to .tllI: 

(I) whlth.r India and Chlnl hive deoldlcl to bid 
Jointly for global acqul.ltlon of oIlf1l1da In luturt: 

(b) If '0, the term. and condition 01 thl. Joint venturt: 

(0) whether Iny Memorandum of Agl'llment hu 
bien .",ned In thl. regard; 

(d) If 10, the detail. th.reof; and 

(.) the time by which the propolld Joint venturi 
would DOme Into force? 

THE MINISTEA OF STATE IN THE MINISTAV OF 
PETROLEUM AND NATUAAL GAS (SHRI DINSHA PATEL): 
(a) to (e) Thl Mlnl.try of p.trollum a Natural Ga., .. 
Gov.rnm.nt 'of India and the National Dev.IOpment a 
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Refor,", Comml •• 1on (NDRC) of 1ht People'. Republic of 
China IIgnid a Memorandum of Undel'ltandlng (MoU) on 
12. 1.2008 for enhancing cooperation In the field of 011 and 
natural guo 

The MoU envl.age. to PUl'luelnvlltmtnt opportunities 
In third countrle. by submitting Joint bids for 'qulty 
participation In 0" producing fI.ld. and Exploration and 
Production (ElP) oontractl: .nhanclng domestle capabllltI .. 
and r.lources through Joint pur.ult of RID propol.11 
partlcul.rly In the are.. of Incre •• ed 0" recov.ry and 
enhanced oil recovery In order to boo.t dome.tlc production; 
mobilize national capabllltl .. In the areas of Engl"Hring 
and Petroleum .. rvle .. through Joint ventures both In each 
other'. countrl .. and In third countrl .. ; bring together their 
IIgnificant po.ltion In the International 011 market by exploring 
the polllbility of joint purch .... of crude oil and ga., .tc. 

ONGC VicIt.h Llmltd (OVL), a wholly owned sublldlary 
of 011 and Natural Gu Corporation Umlttd (ONGC) engaged 
In ovel'le .. EIP of 011 and gu, Is on. of the joint partners 
with Chln"e firma In the E&P projects taken up In Sudan, 
Syria, Colombia and Nigeria Sao Tome Principe. 

Overalght CommlttH tor Petroleum 
and Fertilizer Sectora 

3202. SHRI JVOTIRADITVA M. SCINDIA: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Government has decided to 
authorise the GAIL(lndia) Ltd. to .earch for .ources of 
Liquefied Natural Gas for fertilizer lector and pricing of gas; 

(b) If so, whether the Govemment hu also decided 
to put In place an Oversight Committee for Petroleum and 
Fertilizer Sectors; 

(c) if so, the details of the constitution and functions 
of the different authorities and entitles; and 

(d) the steps taken so far In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) Presently, there Is a large gap between demand and 
supply of natural gas In the country. One of the options to 
bridge this gap is to import natural gas In the form of Liquefied 
Natural Gas (LNG). (3AIL and other agencies are continuing 
their efforts to source LNG at a reasonable price for various 
gas consumers. Including fertilizer Hctor. GAIL is holding 
discussions with various potential suppliers In Australia. 
Algeria, Indonesia, Malaysia, Qatar, Nigeria and Myanmar 
for import of LNG. 

(b) to (d) Departmenl of Fertlliztre vide ordlrdated 
December 8, 2008 hu con.tituted a Committee with the 
following composllion and Ie"". of ref.renc.:-

1. Secretary, Ministry of Petroleum I . Chairman 
Natural Gas 

2. Secretary, Planning Commlliion Member 

3. Secretary, Departmenl 0' Fertlllztrs Member 

4. Secretary, Departmenl of Expenditure Mtmt)er 

T~. of Reterence: 

(I) To dellberat. upon the ISlue. relating to connectivity 
and a .. ured .upply of ga. u per the demand 
proJection. to the f.rtllizer .. elor. 

(Ii) To develop an appropriate mechanism for fixing the 
price of gas In a Iran.parent manner. 

(iii) Any other matt.r that the Committee thinks fit. 

Th. Committee will be serviced by the Department of 
Fertlllzel'l. 

Department of Fertlllzel'l(DOF) will take furth.r action 
In the matter, as It Is the nodal Department to service the 
Committee. 

(Translation) 

Shifting of Jodhpur Airport 

3203. SHRI JASWANT SINGH BISHNOI: WIll the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether there Is any proposal to shift the Civil 
Airport of Jodhpur In Raja_than to some other place; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Do not arise. 

(English) 

Adoption otVlllage. tor Development 

3204. SHRI M. SREENIVASULU REDDY: Will the 
Mlnlater of DEFENCE be pieased to state: 

(a) whether the Government proposes to adopt 
villages tor development by the defence public sector 
companies: and 
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(b) If 10, the detaIta thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) The 
Department of Defence ProductIon hal recently taken a 
deciIIon that Defence Public Sector Undertakingl lhould 
discharge IOCfaI reaponaJblUty u part of their corporate plan 
and start actiYItIealn a SYltematlc manner. Though Defence 
PublIc Sector Undertaking. (DPSUa) ant carrying out lome 
lervice or a .. lalance In the neighbourhood area but a 
concnte effort to create replicable models of Integrated and 
IUltalnable village development may Include water 
management Iystem, Health care IYltem, Training and 
Education Iystem and Income generaIIon programmel. 

(TIWIISIatlon) 

DIacovery of ........ Gu In Jlwlchand 

3205. SHRI TEK LAL MAHTO: WiH the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether methane gas re.erves have been 
found In Devghara Village of Jharkhand; 

(b) II so, the details thereof alongwith estimated 
availability of gas; 

(c) the staps taken by the Govemment to explore 
gaa from the said reserves; 

(d) whether the Govemment has received repnt-
sentatIons regarding problems being faced by the villagers 
of the said site; 

(e) If so. the detalls thereof; and 

(f) the action taken by the Govemment In this 
regard'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHAI DINSHA PATEL): 
(a) to (c) Oevghara VHtage of Jhlllkhand is located in the 
CBM block Jharia which has been awarded to ONGC and 
Cil consortium for exploration and production of Coal Bed 
Methane (CBM). ceM reserves have not been established 
10 far In this block. which is at exploration stage. 

(d) and (e) The Oevghara Gramln Samitl has submitted 
a representation to ONGC with the following demands:-

(i) Complete security with regard to financial 
rehabilitation and employment. 

(ii) land acquisition through Government should not 
be permitted without permanent rehabilitation 
package and unemptoyed youth of vIIIaoe IhaII 
have to be engaged In construction actIvIhI. 

(III) Training In aIcIIIed Jobs for one PIfIOr1 of each 
farnUy of the village will have to be arranged and 
Gcwernment lhaD ensure employment for them. 

(Iv) ONGC lhall give Importance to development and 
prog ..... 01 Devghara village. 

(I) The local youth are regularly engaged by 
ONGC In canlUltation with the VIllage Samltl for conltructlon 
.,.~. ONGC u a part of Ita Corporate SocIal Reapon-

IIIbIIIIy PoUcy, takes up welfare activltlea In Ita project ..... 
" 

[EnQIIsh) 

Committee on Dellt ~ 

3206. SHRI P. KARUNAKAAAN: WID the Mlnilter of 
SOCIAL JUSTICE AND EMPOWERMENT be pleued to 
atate: 

(a) whether the Govemment has appointed a 
Committee under the Chairmanship of Prof., Thorat, 
Chairman. UGC to look ou~ the complalntl 01 Dallt 
harassment; 

(b) If 10, the details thereof; 

(c) whether the Committee has submitted Its report 
to the Government; and 

(d) If 10, the recommendatlonl given by the 
CommIttee and foliow-up action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRlMATI 
SUBeULAKSHMI JAGADEESAN): (a) and (b) The MIn1aIry 
of Health and Family Welfare has COMIttutad the CommIttee 
to look Into the complaints from Membera of Partiament, 
media reporII and other repreaentationa on the alleged 
harusment to SClST students In All India lnatitute of MedIcal 
Sclencel. 

(c) No Sir. 

(d) Doel not arise. 

(Translation] 

R....".uon to MlnorItIu In Joba..,.. Education 

3207. SHAI HEMLAL MURMU: 
SHRI RAJEN GOHAIN: 

WIll the Minister of MINORITY AFFAIRS be pleased to 
state: 

(a) whettt.r the Administrative ~fonna Comml-
lsion has auggnted for making provIaJons for ,...",.tIon 
for Muslima and minorities In jobs and education; 
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(b) 1110, thl detalil thlreof: 

(c) the reaction of thl Govemmenllherelo: 

(d) whethlr any State-wi .. lurvey hal been 
conducted or propotld to be conducled In thll Ngal'dj and 

(e) if 10, thl detalll thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAV): (a) No, Sir. 

(b) and (c) DOlI not arl.e. 

Cd) No, Sir. 

CI) Doel not arl ... 

[English} 

Entry of PrIvati Helicopter without Parmllllon 

3208. SHRI SHAILENDRA KUMAR: Will the Mlnilter 
of CIVIL AVIATION be pleased to ltate: 

(a) whethlr the Government Is aware that a 
helicopter of private airline entered Jodhpur and landed at 
the Jodhpur Airport without the permission from the Air Traffic 
Controller (ATC) as reported In the 'Hlndustan TImes' dated 
November 8,2008: 

(b) if 10, the details and the facta thereof: and 

(c) the action takenlpropos~ to be taken by the 
Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRVOFCML 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Summit Aviation helicopter operated the flight 
planned from Jaipur to Mandore on 21.1 0.2006, which 
however landed at Jodhpur Palace. 

(c) The Incident Is under Investigation by Directo-
rate General of Civil Aviation. ActIon as appropriate would 
be taken on the basis of the Investigation report. 

Railway Une from Chandnlnathpur 
toGuwahati 

3209. SHRI LALIT MOHAN SUKLABAlDVA: WIH the 
Minister of RAILWAVS be pleased to state: 

(a) whether the Railways are aware that a lurvey 
was conducted In the SO's for conltruction of new railway 
Une from Chandranethpur to Guwahatl via Lanka and Jagi 
Road that would reduce travel time from Barak Valley to 
Guwahati by 8 hours: 

(b) if 10, the details of findings of the survey: 

(c) whether conltruction work of new line wal 
viewed feasible: and 

Cd) If nol, the duration of the IUMty, COlt Incurred 
for It I conduction, and the realon for II Inooncluslve 
termination despite the Immen .. benefits the new l'lilline 
could have provided to such a large population? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS (SHRI R. VELU): (a) to (d) A survey for oona1rUCIIon 
of new broad gauge line between Lanka and Sllchar (209 
km) was carried out during 1984-85 and the lam. was 
updated Including alternative broad gaugl conversion of 
Ixiliing mellr gauge Ilnl from Lumdlng to Silchar via 
Chandranathpur In the year 1805-96. As per the lurvey, the 
cost of conatruction'Of the new line was 0IIIIIId u RI.21 ee 
crore with negatlvl .... t. of return. The alternativ. of 
conversion was approved and taken up considering vartou. 
technical & financial a.pects Into view. 

The updating survey was completed in about 9 months 
time at a cost of Rs.8.25 lakhs. 

Re.erved and SUrplU8 of CPSE 

3210. SHRI TARIT BARAN TOPDAR: Will the Minlst.r 
01 HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Central Public Sector Enterpralies 
(CPSEs) have reserve and surplu. of more than As. 3 lakh 
crore: 

(b) if SO, the details and the facta thereol as on date: 

(c) whether debt equity ratio of 80:20 has been 
permltted to privati sector for new projects in the country; 

(d) illO, whether the same would be permitted to 
CPSE. also; 

(e) If so, the details thereof: and 

(f) the details of the maximum resources which 
can be mobilized from debt market by the CPSEs again.t 
above reserves? 

THE MINISTER OF HEAVV INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) and (b) As per the tatest Issue of Public Enterprises 
Survey, as on 31.3.2005, all 237 Central Public Sector 
Enterprises (CPS E.) taken together had re.erves and 
surplu. of As. 3.10 lakh crore. 

(c) At pre.ent, all credit related matters of 
commercial banks are deregulated by the Reserve Bank of 
India. As such, no debt equity ratio has been prescribed for 
credit extended by the banks to public/private enterpr\ .... 
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(d) and (.) DoH not an!! •. 
(f) The IOInt and quantum of debt which CPSEI 

IqIIoy tor financing their InVHtment plana dependl on a 
number of facto,., which Int.r·alla, Include Int.rnal 
glnlratlon of ,.Iourcll, capacity and 'COPI for new 
Invellmlnt, financial viability of the project, nature of thl 
MOtor. commercial cIIcItIon of management .tc. Hence thl 
level of ,...,.,., alone can not dellrmlne the maximum 
reaourcel which can be rnobIflzed from thl debt market. 

(Tratt*ton1 

Redoodon of Con8umen .... ong 
LPGDHIen 

3211. CH. MUNAWAR HASSAN: Will the Mlnllter of 
PETROLEUM AND NATURAL GAS be plealld to ltall: 

(a) the number of ga. d .... ,. of varioul 011 
companies operating In SlcIdharth Nlgar, Muzaffamagar, 
Azarngarh diltrictlin Uttar Pradelh and the Rllhlkllh and 
HwIdwar dlstricta In Uttaranchal aIongwIth the nam .. and 
IddreIsII of each of the laid dealers company-wise; 

(I) the number of conlUmers with each of the IIId 
..... til October 31, 2006; 

(c) whether the dealers who have more than 
10,000 conaumera ant unable to provide gas cyUndirs to 
the canaumers In time; 

(d) if 10, whether the Government propole. to 
reaIaca1e the number of conlWMf'l amongat the dealers 
who have more than ten thou.and consume,. and the 
dealers who have a Ieuer number of consum.,.; and 

(e) if 10. the lime by which reallocation illikely to 
be effected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
Ca) and (b) At pres.nt, 3 Public Sector Oil Marketing 
Companies (OMCs), namely Indian 011 Corporation Umlted 
(00), Bharat Petroleum Corporation Limited (BPCl) and 
Htndustan Petroleum Corporation Limited (HPCl) are 
marketing LPG In Siddharth Nagar. Muzaffarnagar, 
Azamgarh dlst!'lclS of Uttar Pradesh and Rlshlkesh and 
Haridwar dlstrlcl in Uttaranchal. As on 31.10.2006, OMes 
are operating 53 LPG distributorships and 28 LPG 
distributorships In the.e district. of Uttar Pradesh and 
U1taranchal respectively. Through the .. distributorship •• 
0MCt ant serving about 3.891akh and 2.081akh customers 
rnpectIvely. The details regarding name and addre •• of 
LPG dlstrrbutorshlp. and thetr cu.tomer .trength are 
available w;th Directora(Marketlng) of OMC. concerned. 

(c) No, Sir. Th. g.nuln. demand of cUltom.,. 
regl.tered with the LPG dl.trlbutors Is being tufty met. 

(d) and (.) Govemment have.lnca reviewed thl policy 
on tranlfer of CUltOmtfl and now Int.rcompany "nater of 
cUltomers II not allowed u a matt.r of policy. HOWIVIf', 
OMOI have reponed that the reltructurlng of dI.tributors 
who are operating above ceiling limit II a regular proeHl 
and I. being done baaed on market requirement. 

[English} 

Non .. valt.blllty of W •• 

3212. SHRI SUBRATA BOSE: Will the Mlnl.l., of 
PETROLEUM AND NATURAL GAS be plea.ed to ltate: 

(a) whether due to non-availability of wax during 
the lalt two years the Industries relating to thll product are 
being closed, particularly In West Bengal and Bihar; 

. (b) " so. the details thereof; and 

(c) the remec:llal .teps being taken by Govemment 
In thl. regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(.) and (b) The demand of Paraffin wax In Bihar and Wilt 
Bengal I. generally met through para"ln wax produced by 
IOC allts Dlgbol Refinery. The average production of paraffin 
wax type-II at Dlgbol Refinery during 2004-05 was 3032 
MTsImonth, whereat in the year 2005-08 It was 3018 MTsI 
month. In the ltate of BIhar due to imposition of entry tax 
effective 01.04.04. the upllttment by distributors for r.e 
has considerably reduced. 

(c) While 011 companies will continue to maintain 
their production '.upply of Paraffin Wax to mHt the existing 
demand., Government have decontrolled the Import of 
Paraffin Wax and consuming companies are tree to Import 
dlrectiy their requirements of paraffin wax and match wax. 

Protocol Entry P ..... to Leslnlmate OffIcl.l. 

3213. SHRI KIRTI VARDHAN SINGH: Will the Minister 
of CIVIL AVIATION be pleased to refer to rep/y given to 
Unstarred Question No.3020 on May 11, 2008 regarding 
'ISlUI of AlrpQrt Entry P ..... • and to state: 

(a) the detaU. of the Airport Entry Pa .... (AEP) 
I •• ued for legltmate official operational, protocol and 
facilitation purpc; ... during each of the lut three years, 
category-wise: 

(b) whether some of the protocolJlegitlmate official. 
were denied to I .. ue of AEP during the lut th .... ye.,. 
under the same guklellnlllprocec:lure; 
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Cc) If 10, Nt detalll and the reaonl therefor: 

Cd) wh.ther the authorll.d protocol p.rlonll 
1 .. lltanll of the public reprelentatlve. Ire not Included In 
exl.llng ouldellne"procedure for 1.lue of an AEP: 

(e) If 10, the detail. and the ,...on. therefor; and 

Ctl the .tepa taken/prapoaed to be liken to Includ. 
the •• Id protoool offlcl.l. In the .xl.tlng guld.lln •• ' 
procedure.? 

THE MINISTER OF STATE OF THE MINISTRVOFCIVIL 
AVIATION CSHRI PRAFUL PATEL): Ca) During the y.ars 
2004,2005 and 2006, a total of 89149, 83823 and 52692 
airport .ntry p ..... were Illued re.pectlv.ly for offlclall 
operational purpo .... During the .am. period, 7088, 6577 
and 10442 airport entry pa .... ; were Is.ued respectively 
for prOtocollfacilltation purpo •••• 

(b) No, Sir, 

Cc) Doe. not art ... 

(d) and (e) In order to limit the entry of vI.ltors to civil 
airport. to the minimum due to the .enlilive security 
.nvlronment, only two Airport Entry Puses are allowed to 
personal Itaff of each of the Cabinet Ministers, Ministers of 
State, & Deputy Ministers, • per the pre.ent policy. 

(I) There Is no propo.al to Includ. any other 
category of public repr.sentatlvelln the existing guidelines. 

Eatablllhment of Firing Range In A.P. 

3214. SHRI SURAVARAM SUDHAKAR REDDV: Will 
the Mlnl.ter of DEFENCE be pleased to state: 

(a) whether the Govemment propoMI to e.tabllsh 
firing range In Nalgonda DlltrIct, Andhra Pradesh; 

(b) If so, the d.talla thereof; 

(c) wheth.r the land required for the purpo .. has 
been acquired; 

(d) If '0, the detail. thereof; and 

(e) If not, the time by which the land II likely to be 
acquired? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
Ca, and (b) The proposal to lltabllah a fI.1d firing rang. In 
Rajkonda area of Nalgonda and Ranga Reddy dlatr\cta of 
Andhra Pradelh I. in its preHmlnary phase. 

(c) No, Sir. 

(d) Doel not arll. in view of (c) above. 

c.) Th. land acqul.ltlon procell would commence 
only after thl compl.lIon of the d.tall.d lurvey by the 
revenu. offlcilis of the concemed dl.tricta. 

Performlnoe of NavrlltnllMlnlrltna CPSEI 

3215. SHRI SANTASRI CHATTERJEE: 
SHRI E.G. SUGAVANAM: 

Will the Mlnllter of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pl ••• d to .tate: 

Ca) wh.th.r the Government ha. revl.wed the 
performance of NavratnaIMlnlratna C.ntral Public Sector 
Enterprls .. (CPSE.); 

(b) If '0, the detail. thereof, CPSE-wl .. ; 

(c) whether the .tatu. of NavratnaIMlnlratnl of 
lome of the CPSE. have been wtthdrawnlpropoaed to be 
withdrawn; 

Cd) If '0, the detalla and the ,...onl therefor: and 

(e) the step. taken to bocat the perfonnance and 
operations of the above CPSE.? 

THE MINISTER OF HEAVV INDUSTRIES AND 
PUBLIC ENTERPRISES CSHRI SANTOSH MOHAN DEV): 
(a) and (b) The performance of the Navratnl Central Publlo 
S.ctor Enterprl .. 1 (CPSEs) was reviewed by the Apex 
Committee In 2005 and the perfonnance of Mlnlratna CPSEa 
wu reviewed by the Inter-Ministerial Committee during the 
year 2003-04. 

(c) and (d) Th. grant/divestment of the Miniratna statu. 
I. decld.d by the concerned Admlnlstratlv. Mlnl.trls" 
Departrnenll. aased on the reviews, the Inter-Minl.terlal 
Committee had advised the various Admlnlltratlve 
Minletrl.slDepartmenll to examln. the Mlnlratna statu. of 
concerned CPSEs In light of 11'9 laid down crlt.rla. Ths 
Minlratna status of 2 CPSEs, viz. Hindustan Organic 
Chemicals Limited and FACT Limited has slncs b •• n 
withdrawn by their concerned Admlnlltratlve Ministry/ 
Department. 

(e) Th. Government has rec.ntly delegated 
.nhanced powers to the Board. of Navratna and Mlnlratna 
CPSE. In the area of capltaI.xpendlture. Inve.tment In joint 
ventures/.ubsidlarl •• , human resourcel management, 
m.rgers & acquisitions and approval of busln.as tours 
abroad of functional d1ractora. 

{Translation} 

Archaeological Trlbel Herttage 

3218. SHRI FAGGAN SINGH KULASTE: Will the 
Minister of CULTURE be plealed to .tate: 
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(a) the steps being taken by the Government to 
proIIct and PfWMMt archaeological tribal heritage, the fort 
constructed during the period of Rani Duraawaliin JabaIpur, 
the birth plac. of Rani Duraawatt, Ramnagar fort and 
IrtIfactl; 

(b) whether the Government proposes to s.t up 
tribal MuIeume In Bhopai and Deihl to promote the tribal 
cullure and to give patronage to the tribal artists and also to 
provide employment to them; and 

(c) If so, the action being taken by Government In 
1hII regard? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The fort constructed during 
the period of Aar!i Durgawatlln JabaIpur, the birth place of 
Rani Duraawatl, Ramnagar fort, etc. are not centrally 
protected monuments. However, the Madan Mahal Fort built 
by Raja Madan Singh, a Gond Ruler In 1100 A.D. Is a 
protected monument under the control of Archaeological 
Survey of India. This is also usociated with Rani Duraawatl, 
who ruled over 1M area from 1549 to 1564. 

(b) and (c) The Ministry of Tribal Affairs under Its 
Centrally Sponsored Scheme -Re .. arch & Training: Grant-
in-aid to Tribal Research Institutes- retea ... funds to the 
Tribal Research Institutes (TRls) on 50:50 matching share 
buls, based on the proposal submitted by the State 
GovernmentII for research and trelnlng acIivIties; evaluation 
.tudies; publication; library etc. and for setting up and 
maintenance of tribal museums. Setting up of Tribal Museum 
II one of the activities of the TRIs to preserve, develop and 
exhtit the tribal arts material culture. 

The State Government of Madhya Pradesh has been 
provided with funds tor setting up of Tribal Museum at BhopaJ 
under the above scheme. There is no proposal to set up 
Tribal Museum at Delhi. 

Indira Gandhi Rashtriya Manav Sangrahalaya 
(IGRMS) under the Ministry of Culture has also been 
eatablished at Bhopal to promote the tribal culture and 
patronize the tribal artists from the different stat ... 

Facilltiea to SoIdle,. Deployed I" JaK 

3217. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
MinIster of DEFENCE be pleased to state: 

(a) whether a large number of soldiers has been 
kiOed in Kashmir recently; 

(b) if 80, whether any special facility is given to the 
soldiers deployed in Jammu and Kuhmlr In view of the 
geographical conditions and terrorist activities there; 

(c) if so, the details thereof; 

(d) whether compenaatlon has been given to the 
famlll. of tho .. soldiers k1UICf thera: and 

(.) If 10, the details theNof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONV): 
(a) to e) A total nul1'iber of 180 Arrrrt personnel Including 12 
offlcerl have been killed In Jammu and Kashmir (JaK) In 
the. counter Insurgency operations during the period from 
1.1.2008 to 5.12.2008. 

The Arrrrt personnel deployed In J&K are provided the 
following speciII facilltles:-

(I) Payment of SpecIal Compensatory Counter Insurgency 
Allowance (SCCIA) at th. three rate. depending on 
the deployment of soldiers In field area, modified field 
area and peace area. 

(II) Free conveyance of famllle, of the officers and 
personnel below officer rank from old duty station to 
home or a selected place of residence In India, or 
alternatively retention of Government married 
accommodation/separated family accommodation 
occupied by the offlcers/personnel prior to their posting 
to Srlnagar, and from there to new duty station on 
posting. 

(III) Conveyance of the baggage to home town/ .. lected 
place of residence by the family soldier subject to the 
maximum admissible entitlement 

(Iv) Retention of married accommodation by the widow of 
the soldier for additional period of one year further 
extendable by another six months In exceptional 
circumstances over and above the period of two years 
on payment of normal rent plus amed charges. 

The families of Army Personnel killed In Jammu & 
Kuhmir in addition to the adrnluible pensionary benefits 
and encashment of leave are eligible for air/rail travel 
concessions, reservation of seats In professional Institutes 
and other conceaaions in educational institutions, priority/ 
concession In telephone connection, allotment of oil product 
agencies under 8% Defence quota, usislance from Army 
WIv .. WeHare Asso:lation, Army Offtcers Benevolent Fund, 
Army Central Welfare Fund and assistance from Army 
Welfare Corpus for marriage of daughter and agro based 
venture. Besides, 3% of reservation for housing to wk:towI 
Is provided by Army Welfare Houalng Organisation. 

The famlli,s of the Army Personnel who are killed and 
declared battle casualti .. are granted ex-gralla comparr 
sation In the range of Rs.5 lakhl to Rs. 7.5 lakh, and 
compensation under the Army Group Insurance of RI.15 
lakhs In case of officers and Rs. 7.5 lakhs in ca.. of 
parsonnel below officer ranks. BesIdes, aoldlers who are 
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killed In Counter Inaurgency Operationaln J&K are provided 
ex-gratla of Ra.2 lakha by the State Government of J&K. 

Development of Brahm08 MI •• lle 

3218. SHRI HANSRAJ G. AHIR: Will the Mlnlater of 
DEFENCE be pleaaed to atate: 

(a) the funda provided by the Government for the 
development of Srahmoa mlsaile and Ita future veraion; 

(b) whether any declalon haa been taken to further 
Improve and Increase the atrlklng range In Its future verslo;')· 
and 

(c) If 80, the detalla thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) The Joint Venture SrahMoa waa establiahed through 
Inter-Govemment Agreement In February 1998 for design, 
developl,nent, production and marketing of BrahMoa 
aupersonlc crulae missile with share capital of $250 million, 
contributed by India and Ruaala in the ratio of 50.5% and 
49.5% respectively. The ahare capital was enhanced by $50 
millions to Include the development of aircraft version of the 
missile. Therefore, the contribution from the Indian aide was 
Rs.634 crore. DRDO also contributed Rs.370 crore to realize 
the required infrastructure, technologies, production facilities 
to realize the system for Indian Armed Forces. 

(b) No, Sir. 

(c) Does not arise. 

{English} 

Call Centre •• or RaHway Enqulrle. 

3219. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Mlnlater of RAILWAYS be pleased to state: 

Ca) whether the Railways have decided to out-
aource the customer service by setting up a dedicated call 
centre by Bharat Sanchar Nigam Umlted (BSNL) to handle 
enquiries on reservation and other passenger Information; 

(b) If ao, the details thereof; 

(c) whether this call centre facility la likely to be 
later extended to cover on-line bookings; 

(d) if so, the details thereof; and 

(e) the share likely to be paid to the Railways by 
BSNL out of revenue generated by telephonic enquiries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELU): (a) and (b) Bida were invited 
from firms/consortiums of firms for franchising of Integrated 

Train Enquiry Syatem conalatlng of e.tabllahment, operation 
. and malntenarice of zonal hubs which will be linked with 
regional call centrea being aet up by Rail Enquiry franchl .... 

The ayatem will conalat of both Interactive Volee 
Reaponae Syatem and manual enquiry for dlaaemlnatlon of 
information on train running ltatUl, reaervatlon .tatua of 
pasaenger, availability of accommodation and other value 
added aervlcea. 

(c) and (d) Ve., Sir. Customer will be able to get 
reaervation through these call centrel which will be 
Interfacecl with the Webalte www.irctc.co.ln. 

(e) Enquiry aystem la yet to atart, hence no earnings 
estlmatea can be given at thla atage. 

{Translation} 

Expanllon Ptan by HPCL 
3220. SHRI SANJAY DHOTRE: 

SHRI BAPU HARI CHAURE: 
Will the Minister PETROLEUM AND NATURAL GAS 

be pleaaed to atate: 
(a) whether the Hlndustan Petroleum Corporation 

Ltd. proposea to Invest a huge amount on the expansion of 
its retail bualness till March, 2007; 

(b) If 80, the detail thereof; 

(c) the details of the outlets propoled to be openedI 
upgraded In the country. State-wise; and 

(d) the further steps taken by HPCL In this regard? 

THE MINISTER OF STATE IN THE MlNISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) Hindustan Petroleum Corporation Umlted 
(HPCL) plans to Inveat Rs. 918 crore on retail outlets (ROs) 
during 2006-07. The detalla of the proposed Investment are 
as follows: 

Nature of investment 

1. Setting up new retail outlets 

2. Modemisation/Upgradatlon 
of existing outlets 

3. Automation of retalI outleta 

4. Procurement of equipment 

5. Other (Auto LPGIVapour 
Recovery etc.) 

Ra. (In croras) 

Amount 

155.00 

174.00 

217.00 

175.00 

197.00 

918.00 



107 DECeMBER 14. 2001 108 

(e) and (d) HPCL Intends IIUlng up 800 new ROt and 
upgradeImodemtze 868 lxiltlng ROt during 2008-07. Thl 
Sta .... wllI detail. of propoled new ROI and propolld 
upgradatlonlmodlmleationof exlltlng retail Outletl during 
2008-07 art encloeed U ltat.ment. HPCL hu comml· 
llIonld 386 AOa and upgradtdlmodemllid 274 ROt 
between AprtI. 2008 and October. 2008. 

Sta,.",.", 
sr.ta-wfn numbet of new Retd OuHeta (FIO$) planned 

to be Ht up 8Itd number of exlstlng Ro. planned 
lor modemJzatloMlpgradation during the 

)Wf 2006-07 by HPCL. 

SI.No.S.te No. of new No. of exllting 
ROe propoHd ROe proposed to 

to be commluloned be modernized! 
during 2008-07 upgraded 

1 2 3 

1. Andhra Pradesh 75 

2. ANnachaI Pradesh 0 

3. Allam 10 

4. BIhar 20 

5. Ohhattisgarh 10 

& ~I 10 

7. Gujarat 

8. Goa 

8. Haryana 

40 

1 

18 

10. Himachal Pradesh 10 

11. Jammu and Kashmir 10 

12. Jharkhand 20 

13. Kamataka 55 

14. Kerala 

.15. Madhya Pradesh 

18. Maharuhtra 

17. Manipur 

18. Meghalaya 

19. Mlzoram 

45 

30 

75 

o 
o 
o 

during 2006·07 

4 

80 

o 
13 

12 

27 

31 

82 

10 

48 

12 

14 

27 

57 

57 

108 

o 
5 

o 

2 

20. Na"aland 

21. 0rI1I' 

22. Punjab 

23. Rajasthan 

24. SlkkIm 

25. Tamil Nadu 

28. Trlpura 

27. Utt,ranch,1 

3 

o 
20 

55 
70 

o 
50 

o 
30 

28. Uttar Pradelh 115 

28. W.st Ben",1 25 

30. Andaman and Nlcobar 0 
Illanda 

31. Chandl"arh 0 

32. Dadra and Nagar Havell 0 

33. Daman and Diu 0 

34. Laklhadweep 0 

35. Pondlcherry 5 

Toml 800 

o 
12 

81 

82 

o 
83 

o 
8 

55 

54 

o 

23 

o 
o 
o 
o 

988 

DlNCtTflln between Indo ... and Sangalort 

3221. SHRIMATI SUMITRA MAHAJAN: Will the 
Mlnllter of RAILWAYS be pleaHd to I.te: 

<a) whether there is any propoeaI to atilt dIr8ct train 
aervIce between Indore and 8angalore; 

(b) If 10, the details thereof; and 

(e) the time by which th. said train service II likely 
to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) No, SIr. 

(b) and (e) Do not arIIe. 

ConstrucUon of Rail OVerbrldgn on 
RaIlway Crolla ... 

3222. YOGI ADITYA NATH: Will the Mlnl.ter of 
RAILWAYS be pleaHd to ltate: 

(a) whether the Govemnwnt of Uttar Pradelh hal 
forwarded some proposall for construction of overbrIdgel 
on railway crontngl; 
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(b) If 10, the dltllil thereof; and 

(c) the detalil of the placel Wh.re the overbrldgll 
are propolld to bI conltruct.d and the tlml by which 
approvllil 11k.ly to be aooorded to the propollll? 

THE MINI.STEA OF STATE IN THE MINISTAY OF 
AAlLWAVS (SHRI R. VELU): (I) VII, Sir. 

(b) and (c) In all 27 propoull Wire reOlIvld from the 
Stat. Govt. which Ir. d.talltd bllow. Out 0' thll' 17 
propotIIa (4 In the Supplementary Demandl for Grantl Dlc. 
lOOt and 13 In regular Budget) have bien .."ctIontd on 
COlt Ihlrlng bull which are It dlfftrtnl .tag •• 0' pllMlng 
and .xecution. 8 propolill are being .xamlned 'or Inclullon 
In the WorkI Programme of 2007·0B, 3 propoili. have not 
bien found ',albl. a Stat. Govt. ha. not fulfilled the 
preliminary prerequl.ltll wh.rea remaining 1 prope.al do 
not quilify for repllClment by Road Over/Under brldgll on 
COlt .hanng bul •. LI.t given below: 

A. (I) Work. .anollon.d on Co.t Sharing aa.l. 
(Supplem.ntary, Dec, l00I-07) 

1. L,v.1 orollln; No. 1B1A (Tarang Cronlng) belWtln 
Gorakhpur·Domlngarh at Km. 505110-11. 

2. L.v.1 crolling No. 183 (Surll Kund) bltwlln 
Gorakhpur-Domingarh at Km. 508110·". 

3. L.vel oro •• lng No.'" B ntar ChUbUa on Sultanpur· 
Pratapgarh 810. at Km. 803111· 1 2. 

4. L.vel croetlng No.532 on Vrlndavan-Aadhakund Mar; 
In Mathura DI.n. on Mathura·Palwal Sec. 

A. (I) Worle. .anotlon.d on COlt Sharing aa.l. 
(Rlgular audg.t 2001007) 

5. L.v.1 oroiling No.48 n.ar Fatehpur In Alilhabad· 
Klnpur 810. at Km. 941125-27. 

8. L.vII cro.tlng No.81D near Klnpur on Allahabad· 
Kanpur SIc. at Km. 10181S7·88. 

7. Level croa.lng No. 158 betwHn Gorakhpur-Gorakhpur 
Cann. Station •. 

B. L.v.1 crolling No.2 bltwlln Kanpur Anwarganl· 
AlWltpUr .tatlon •. 

8. Llvtl croiling No.2IA bItwtIn AzImgarh·SaraI Rani 
Statlona. 

10. LIYII oroiling No.4·C It Ghazlabad on GhlZlabad· 
Saharanpur Sec. 

11. L.vel orca.lng No.120 at Fllzabad yard on Luc\mow. 
Varanul Ste. at Km. 888117·18 

12. LeViI crouIng No. 178 at Aalblrlllily on Luct:now-
Aubarllll.y SIc. at Km. 102817-8. 

13. L.vel croatlng No.30-A at MHrut Cantt. In Ghazllbld-
Saharanpur S.c. It Km. 72/5·8. 

14. L.v,1 crelling No.53A at Muzaffarpur Naglr on 
Ghazlabad·Slharanpur 810. at Km. 87/10-11. 

15. LIYII croa.1ng No.41 SpI. 74 Bpi. at HlpUr on HIPUI" 
MHrut Ind Ghaziabad·Muradabld S.c It Km. e.tI10-
11 a ·10518-8. 

18. LIYII creltlng No.88 BpI. at Ghazlabad on Ghazilbad. 
Moradabad S.c. 

17. L.v.1 croa.lng No. 2eA In MeINt City. 

a. Und.r oon.ld.ratlon for Inolu.lon In Workl 
Programme 2007-08 .. 

1. LlVeI croa.lng No.413·A at Aampur on Moradabad· 
Lucknow S.c. 

2. Llvel crolling No.119B13E at Peraoundhl betwe.n 
Chunat and Mughll Sarli S.c. It Km. 882115-17. 

3. LIYII crolling No.82·A on Allahabad·Klnpur SIC. at 
Km. 873128·31. 

4. LIYII oroaalng No.83·D on Allahabad·Kanpur SIC. at 
Km. 10181S·27. 

5. LIV., creiling No. 13 on Kanpur· Tundla SIC. at Km. 
1118127·21. 

8. LIYII croiling No. 483 on Agra.Jhlnll at Km. 12821 
18-21. 

C. Propo.al. not m .... ng pI'HICIullltl. 

1. L.v.1 croiling No. 12C/3E at Bharwarl town on 
Allahabad·Kanpur S.c. 

2. Llvel cronin; No.4 at Jaunpur on Lucknow-Varanul 
SIC It Km. 82813 .... 

3. Levll crolllng No.S03·C on Agra·Mathura S.c at Km. 
135213·5. 

D. Not qualifying for taldng upon 00It ahlrlng .... 1 •• 

1. L.v.1 !Orolling No.147 at Dadrl on MughaJlaral· 
Ghazlabad Ste. at Km. 1415J36.37. 

{Eng//,h} 

R.llrvaUon for Phplaally Chlilinged P.raana 

8223. SHRI M. SHIVANNA: Will the MIni_ of SOCIAL 
JUSTICE AND EMPOWEAMENT be plHHd to ltall: 
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(a) whether there II any propolal to provide 
ntHrvalJon facllhlel to phyalcally challenged pel'lonl In 
private, unaldld educattonaIlnltltutlonl; and 

• 
(b) If 10, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHFUMATI 
SUBBULAKSHMI JAGADEESAN): (a) No Sir. 

(b) DoH not arlH. 

~ with ""-It and laudl mbla 
for LPG SUpply 

3224. SHRI CHANDRA BHUSHAN SINGH: Will the 
MInJar of PETROLEUM AND NATURAL. GAS be pleuecI 
to ..... : 

(a) whether the Government hal Ilgneci any 
..-with KuwaIt and SaudI ArabIa for lupply of liquid 
Petroleum Gal (LPG); and 

(b) " 10, .,. detaIII aw.ot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) IOCUBPCLlHPCL have entered Into term 
agrHmIntI with National 011 companIeI of SaudI ArabIa 
and Kuwd durtng .. Iut thrH yeara for LPG u foIIows:-

Flgurealn MMT 

Year KPC, Saudi Aramoo 
Kuwait SaudI ArabIa 

Jan-Dec, 2004 0.312 0.871 

Jan-Dec, 2005 0.384 0.175 

Jan-Dec, 2001 0.158 0.514 

[n'attIIatIon] 

3225. SHRIMAn SANGEETA KUMARI SINGH DEO: 
SHRI TUI<ARAM QANPAT RAO RENGE PATIL: 

WI! the MInIIter of RAILWAYS be pIeued to Ita.: 

(a) ....... the waltllttedlunoonflrmed reHMIIIon 
IIcIcetI are Iuued under TatkaI SohIme; 

(b) II 10, the JUltlftcation thereof; and 

(0) the reactions of the RaIlwaY' ..... , 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELU): (a) to (e) Yn, Sir. WaItIng lit 

tlckell are IIIUId under Tatkallcheme to take care of bertha 
failing vacant on account of cancellation of confirmed berthl 
rellrved under Tatkal Icheme. Thll acheme II working 
utl.factorlly. 

Inctntlvu to Forelgnl'ourllt. 

3228. SHRI DALPAT SINGH PARSTE: Win the Mlnllttr 
of TOURISM be pleutd to Ita.: 

(a) whether the Govtmment hu ~nlly glVln 
lOme InctntlYM to'the tourllta of ctrIaIn oountrltl to boott 
tourism In India; 

(b) If 10, the d1ta111 thereof; and 

(e) the name. of the countri .. In thll ntgard? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MAn AMBII<A SONI): ,a) to (c) The Mlnl.try of Home AffaJI'I 
hu decided to grant Long-Tenn Tourlet YI .. of a tift year 
duration, with multi entry facHftIe. to thl national. of 18 
oountrill, namely France, Germany, Luxembourg, Nether-
landi, Belgium, Finland, Spain, Switzerland, Norway, 
Iceland, New Zealand, Japan, South Korea, Argentina, 
Brazil, Chile, Mexico and VIetnam. ThIs Long -Term v1 .. 
CIrri .. ltay .tlpulatlon of 80 daY' on each YiIIt. 

RCI UOU with ... 0 and NIOI 

3227. SHRI ANANDRAO YITHOBAADSUL: 
SHAI ADHALRAO PAnL SHIYAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
aHRI JYOnRADITYA M. SCINDIA: 

WI the MInIIttr of SOCIAL JUSTICE AND EMPOWER-
MENT be pilaNd to .... : 

(a) whether the RehabtHtatlon Council of India 
(RCI) hu IIgnId a Memorandum of Undel'ltanding with the 
Indian Space ReIHl'Ch Organl .. tIon (ISRO) for HttIng up 
an EDUSAT up-IInkIng ltatlon and ltudio within the InatIt\a'l 
premIHI u reported In 'The Hindu' dated September 8, 
2001; 

(b) If 10, the d1ta1l1 thereof; 

(c) whttherther.11 any propouI to up-RnIc aU non-
govemmtntal DlVanlzallona working In the field of cIIIabIIIIy 
rehabilitation with EDUSAT facility; 

(d) If 10, the d1ta11a thereof; 

(.) whither Rei hu aIIO signed a memorandum 
of undtrItandIng with National InatItutt of Open SohooIIng 
(NtOS) for facilitating children with clllblltltlin aoquIrtng 
knowltclgt and 1kII111PIrt for qualification at their own plOt;! 



118 AGRAHAYANA 23, 1928 (SAKA) 114 

(f) If 10, the d.tall. th.reof; and 

(g) the b.n.flts IIk.ly to accrue to the dllabl.d 
perlo", th.refrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTIC'E AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Y .. Sir. Th. 
MoU win .nhano. the capacity of the Council In providing 
bett.r training opportunltl" to the stud.nts, parenti, 
profes.lonal. 'IC. to upgrade their knowledge and skills In 
dillbliity prevention and rehabilitation. 

(c) and (d) Pres.ntly there II no proposal to cover all 
non·governmental organisation working In the field of 
dillbillty rehabilitation. 

(e) to (g) A M.morandum of Und.rstandlng with 
Natlonallnltllutt of Open Schooling (NIOS) hu betn algntd 
to .nlure that disabled perton acquire academic and loelal 
Iklnl at par wfth othtrl. Thl. MoU will help In uttlng up of 
approved accredited Centrel of NIOS and wllllncreu.1ht 
spread of dilabillty education "through out the country. 

UAE Flightl from Ch.nftll 

8228. SHRI SURESH KALMADI: Will the Mlnllter of 
CIVIL AVIATION be pI.1IId to state: 

(a) whIther Air Arabia hu started Ita operations 
from ChlMai to Sharjah In United Stat.s of Emirates; 

(b) whether the Middle Eastem low-co.t airline to 
Increa.. It I fleet and allO attract pasunge,. by helping 
them In procuring visa by setting up a visa 'acilltation centre 
In Chennal; and 

(c) If 10, the manner In which the National carrilr 
propoaes to compete with It? 

THE MINISTER OF STATE OF THE MINISTRVOF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) AI p.r avallabl. Information, Air Arabia hu 
recently held out alslstance to Its travel agentaln obtaining 
viII for thl visit 0' their pulenge,. to UAE. 

(c) Both thl national carrl.,. have taken vartoul 
Ittpt to Inoreall their revenull and profitability viz. (I) Dry 
luting 0' alrcrft, (II) Acquilition of aircraft (HI) Re'urblthmtnt 0' thl Ixlltlng aircraft (Iv) Launching of special promotional 
Ichemll, (v) Closing of uneconomical offlcel and 
downllzlng, (vi) Redeployment of ltaff from non-operatlonal 
to operational areal and (vII) Outlourclng of non·oore 
actlvltll. 10 lubsldlary companili. 

Doubting of Aall L1nl bttwHn Vlllupuram 
IndTutloorin 

3229. SHRI P. MOHAN: Will the Mlnlillro' RAILWAYS 
be pleand to ltate: 

(a) whether thl RaliwaYI propo.e to take up 
doubling 0' railway lin. bttwHn Villupuram and Tutlcorln 
via Madural; and 

(b) If 10, the time by which the work II likely to be 
Itarted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) A IUrvey for do~lng of lie 
suggested rail line hu been completed. 

(b) This work II not IInctloned and u luch, time 
frame II not feallble to be given. 

ExtInelon of DIIhl-AhmtdalMld AlliUM 

8230. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the MInIster of RAILWAYS be pleutd to 11atI: 

(a) wheth.r D.IhI·Ahmedabad rail lin. II propoatd 
to be extended upto Gandhlnagar; 

(b) wh.ther fundi for the lame hu allo been 
unctIoned; 

(c) If 10, thl reuonl for not ltartlng any work on 
the project till now; and 

(d) the time by which the said work II likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The work of 
conltruction of Gandhlnagar·Aclraj Motl·KaIoIII In progrtll 
to provide direct connectivity to Gandhlnagar from D.lhl· 
Ahmedabad line. This project II targlted for completion 
during 2008-07. An outlay of Rs.8 orort hu betn provided 
for the project In th8 Budget 2008-07. 

Setting up of RttInery In 
Andhrl Pl'lClllh 

3231. SHRI M. RAJAMOHAN REDDY: WIH the MIniIter 
of PETROLEUM AND NATURAL GAS be pItutd to ItllI: 

(a) whither Hlndustan Petroleum Corporation Ltd. 
hu alked the Govemment of Andhra Pradtlh to allot' SOC) 
aorea of land to It In Vln~hapatnam to lltabilih a refinery " 
and other plants; 

(b) If 10, the dttlllt thereof; and 

(e) the relpOnll of the State Government thereto? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (c) Hlndu.tan Pltrollum Corporation Umltld hal 
NqUllIId the Stall Gcwemment of Andhra Prad .. h to Illot 
3100 acn. of land to h In Vlaakhapatnam to lllabIIah I 
ptIrOChtmloal cornpIIx. AI on dati, the State GoYimman' 
of Andhra Pradilh hal aIIotIId 1500 aenl of land. 

ProtectIon of Hlatorloal Monumentl 

8232. SHRI RAVAPATI SAMBASIVA RAO: Will the 
MInIttIr of CULTURE bI pllUed to .tall: 

(a) whither thi Governm.nt II oonlld"lng to 
formulate a programml or oonltltut. I body to monitor 
protIotIon of hlttorical altIIln the country; 

(b) H 10, the dItallt therIof; and 

(c) thl ItIP' takln by the Gov.rnm.nt In thll 
regard? 

THE MINISTER OF TOURISM AND CULTURE (SHRI· 
MATI AMBIKASONI): (a) to (c) The Government propoMl to 
conatIlLltla Herltag. SItII Commlilion u the prellnt IIgal 
and InttItutIonal fr'aInIwcn. It Inadequate to addrell the 
ocnervatIon of built heritage In hi broadtl' outline. Th. 
oommIlaIon would lay down broad policy guldllintl and 
taM .. to IntUrt that IUCh guide,,"" art obllf'Yld. The 
funotIonI of thl propoHd Herltagl ShII CommIlllon would 
Include: 

ttndIr advice to the Govemmant on hlrltag. mattera. 

frami guld.lln.1 In thl matl.r of oonllrvltlon of 
herttagI monurnentl and IhII. 

can .Ndy or cau .. to Itudy Important mattere regarding 
oonHrVltlon of hlrltagl Ind .ubmlt reportl to the 
Govam,",nt. 

lugg •• ' appropriate am.ndmlntl to the .xlltlng 
hlrttage legillationi. 

A draft IIglllatlon In thl. regard hu bien framed and 
It bIIng examined by the Mlnlltry of Law Ind oIhIr Mlnlltrllll 
OepnnIntl. 

Prl. of 81o-DfeMI 

3288. SHAI REWATI RAMAN SINGH: Will the Mini.", 
of PETROLEUM AND NATURAL GAS bI pltutd to ltat.: 

(a) whI1hIr 011 markItIng oompanl .. hlYi b1tn 
oonaIdIMg reviling the prlOI of bIo-dll .. l; and 

(b) H 10, the dItalIa In thll regard and the rellOftl 
.... for? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(I) No, Sir. 

(b) Dotl not IrI ... 

(Tranl'lrIon] 

Improvtmlnt In IIrvIoIa of Air Ind .. 

,I" 3234. SHRI BRAJESH PATHAK: Will the Mlnllter of 
CIVIL AVIATION bI pltued to ltalt: 

(I) wh.ther fo"r uk forcel hlYi bien oonltltutld 
to ImproYi th. I"vlcel of Air Indil by auggeltlng waY' to 
Impl'OVl thllnt.rlora of alrcrlft, .nhanct thllr llOUrity and 
Improv. th. ground facllltl .. provided to other Ilrtlnel and 
the facilltl .. provided for employe .. ; 

(b) If 10, wheth.r the report In thll regard hu bien 
received; 

(c) If 10, thl detllli thlreof Ind Ictlon taken 
thereon; 1M 

(d) If not, the time by which the report It IIkIIy to bI 
lubmltttd to the Govemm.nt? 

THE MINISTER OF STATE OF THE MINISTRY OF CML 
AVIATION (SHRI PRAFUL PATEL): (I) No luch tuk forotl 
hive bien oonltltuted In the reOlnt put. 

(b) to (d) 00 not 11111. 

[Englllh] 

Drying of Fle .. e 

3235. SHRI RANEN BARMAN: 
SHRI HITEN BARMAN: 

WIll the Mlnl.llr of FOOD PROCESSING INDUSTRIES 
bI pIIutd to ltat.: 

(I) whither thl Govemment propolll to develop 
I low COlt IIchnology for drying thl t1.h, In conlultatlon with 
V.terlnary Centrel, Agricultural Unlvereltl .. and F1lhlng Co-
Operltl.,..; and 

(b) If 10, the detalll thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHAISUBODH KANT 
SAHAV): (I) Ind (b) Mlnlltry of Food PfOOIIIIng Indultrlll 
promotll and provldel financial Uliltanot to develop low 
COlt tlchnology for vartoul food proonllng Industrill. 

Under th. exlltlng RIIHfCh I Development Schema 
of thlt Mlnlltry, the flnlnclal uilltince hal bI.n prov\dIcI 
for one proJect 10 far In the country to the College of F1lh1r111, 
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under Central Agricultural Unlverllty. Agartala. Trlpura. The 
project was under the t1Ue of -UtlUaatlon of Small Indigenous 
Fish Species of North Eat India for product developmenr. 
Under the said project tha University has developed various 
value added producta including dried fish (Sun drying of 
fish. drying of fish In solar tent dryer. and drying of fish in 
mechanical dryer). The developed fish products are being 
promoted by the University for Small Scale Business among 
un-employed youth of North East Region through Training 
Programmes. 

[TranslslJon} 

Shortage of Light Flghtar Planas 

3236. SHA1 AJIT JOGI: 
SHRI RAJNAAAYAN BUDHOLlA: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minlstar of DEFENCE be pleased to state: 
(a) whathar there is any shortage of light fighter 

planes In Air Force: 

(b) if 50. the raaaona therefor aIongwith the current 
atatus of the availability of light fighter planea In Air Force: 

(c) whether the Hlnduatan Aeronautics Ltd. (HAL) 
has signed a joint ventura agreemant with aerospace major 
Pratt & Whitney Canada to set up an aircraft maintenance. 
repair and over haul (MRO) facility In Bangalore as raported 
in The TImet of India dated November 28. 2006: 

(d) if ao. tha facta theraof alongwith the sallant 
featuras of the agreement: and 

(e) the steps being taken by the Governmenl to 
speed up the procurament of Light Combal Aircraft? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Govemment constantly review tha saeurlty 
environment and accordlrigly decide to Induct appropriata 
equipment and to make other arrangements for 8dequate 
defence preparedness. 

(c) and (d) Hindustan Aeronautics Limited (HAL) has 
signed a Memorandum of Understanding (MoU) with Pratt 
& Whitney, Canada. to axplore feasibility of Jointly setting up 
a maintenance. rapalr and overhaul (MRO) facUity for their 
aeroenglnea. 

(a) A conlract for procurament of 20 Light Combat 
Aircraft (LCA) In Inilial Operational Clearahee (IOC) 
confI9tntion from HAl has been signed by Govemment In 
March. 2006. 

[English] 

Stoppaga of TraIna at 
Gonda StatIon 

3237 •. SHRI BRIJBHUSHAN SHARAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a number of Important trains do not 
stop at Gonda Railway Station causing inconvenience to 
the paasengera:.and 

(b) If so. the steps proposed to be taken by the 
Railways to ensure stoppage of all the trains at Gonda In. 
Railway Station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) At present, all Mall! 
Express trains except 256512566 Darbhanga-New Delhi 
Bihar Sampark Krantl Express, 2557/2558 Muzaffarpur-
Deihl Sapt KrantJ Express and 220312204 Saharsa-Amritsar 
Garib Rath Express have a scheduled stoppage at Gonda. 
Stoppaga of these trains at Gonda is not conslderad feaslbla. 
at present. 

Promotion ofTouriam 

3238. SHRI K. FRANCIS GEORGE: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the thrust of tha current years tourism 
campaign has been on Kerata on the theme of WeHness 
Tourism'; 

(b) if so. the details of the campaign chalked out 
and Implemented in Keraia so far; 

(c) whether the Govemment Is considering to tak3 
up such focused campaigns connected with each State In 
future; and 

(d) If so. the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): (a) and (b) One of the themes of the 
domestic c:ampaign launched by the Ministry of Tourism 
during the current year is Yoga and Wellnns which covers 
the entira count;). including Kerala. 

(c) and (d) Campaigns launched by the Ministry of 
Tourism are mainly thematic. such as Campaigns on World 
Heritage Sites. Rural Tourism. Social Awareness Campaign 
against Garbage and Graffiti. Celebration of 2550lh 
Anniversary of Mahaparinlrvana of Lord Buddha etc. State 51 
Region focused campaigns have also been undertaken by 
Ministry of Tourism for promotion of tourism to North Eastem 
region and Jammu and Kashmir. 
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ROIId O¥er-brtdgelln South Eastem RI'''''' 

3238. SHR' PRABODH PANDA: Will the Mlnllter of 
RAILWAYS be pIeued to _tate: 

(8) the detan. of Road Over· Bridge. (ROBs) 
propoHd to be constructed In South Eutem Railway In 
near future; and 

(b) the contribution of State Governments to 
conltruct theM ROBI? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS (SHRI R. VELU): (a, The,. are 21 works 
MndIoned on COlt _haMg bull on South Eastern RaIlway. 
Two work. have been completed and remaining 18 are 
popoHd for conltrucllon. 

(b) State Govr.Ih .... of COlt for the .. works il AI. 
146.27 crore. 

JY Operataona of IA and AI 

3240. SHRI J.M. AARON RASHID: WID the Mlnll.r of 
CIVIL AVIAT10N be pleaHd'to ltate: 

(a, whether AJr India (AI) and Indian AirH"" (IA) 
are planning to float a Joint Venture (JV) to bid for ground 
handting operationl at newly bulh Hyderabad. Deihl and 
Mumbai a\rporll; 

(b) if 10, the details thereof; 

(c) whether AI and IA will a110 uaociate foreign 
pia,.,. In the procell; and 

(d) if 10, the detaiil thereof? 

THE MINISTER OF STATE OF THE MlNISTRVOF CML 
AVIATION (SHRI PRAFUL PATEL): (a, to (d) The Air India 
Board In ttl mMtIng held on 20.10.2008 hu ctecIded to 
lubmit a tender Jointly with Indian Alrlinel for ground 
handling at GMR Hyderabad International Airport Umited 
(GHlAL). Final decision on .. sociatlng a foreign partner In 
the tender hal not been taken as yelln respect of Deihl and 
MumbaI airport, AJr India and Indian Airlln .. are, currently, 
canying out ground handling ac:tivity Independently. 

Rat...,. Croel'ngl on N.tlonal HIghw8p 

3241. SHRI N.S.V. CHITTHAN: 
SHRIDAHYABHAIVALLABHBHAIPATEL: 

Wli the Mlnilter of RAILWAYS be pleasecl to state: 

(a) the number of Railway crossing. In dlffer.nt 
.,.,.. of the country on National Highwaye, State-wl .. ; 

(b) whether the Railway has taken any measures 
to build under/over bridge. on the .. HlghwaYI; and 

(c) if so, the detalll thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) State-wl .. figurel of 
level crossings Is not maintained road-wi ... However, as 
on 01.04.2006, there Were 572 level crollings on National 
Highways on Indian Railways out of which 397 level 
crollings were qualifying for replacement by Road Overl 
Under Bridges (ROBIRUBs). In the beginning of the current 
Financial Vear (2008-07), there were 118 level cro .. lngs 
on National H1ghwayellnctioned for replacement by Road . 
OverlUnder Bridg ... 

In addition, National Highway Authority of India (NHAI) 
has also considered and sanctioned Road Over/Under 
BrIdges at 188 locations on National Highwaye on deposit 
termbuis. 

Duty Free Shopi on Joint Venture 

3242. SHRI MANORANJAN BHAKTA: WIIlth. Mlnilter 
of TOURISM be ple.1Id to .tate: 

(a) whether lOme of the ITDC Duty Free Shops 
have been selected for Joint venture between Government 
and private participation; 

(b) if 10, the detalll thereof; 

(c) whether the Government has ISlued an, 
guidelines In this regard; and 

(d) if 10, the detalll thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI· 
MATI AMBIKA SONI): (a) and (b) No, Sir. Duty Free Shops 
belong to Airport Authority of India and the companies 
operating AIrports in Deihl and Mumbai. 

(c) Ministry of Tourism has not Issued any guid .. 
IIn .. 1n thll regard. 

(d) Doe. not arise. 

Revilion of Prlcea of ....".1 0.1 

3243. SHRI ASADUDDIN OWAISI: Will the Mlnllter of 
PETROLEUM AND NATURAL GAS be pleHed to state: 

(a) whether subsidised gas sold under Adminis-
tered Pricing Mechanism (APM) II provided largely to the 
key Infrastructure sectors like ferUllze,. and power; 

(b) if so. whether the Govemment proposes an 
upward revision In the administered prices for natural gas 
to RI. 3500 per minion cubic meters (Maom) from Rs. 3200; 

(c) If 10, whether this move haa.bHn done on the 
basil of rtpre.entation received from 011 and Natural Gal 
Corporation (ONGC) and Ita Joint ventures; 
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(d) If so, the detalll thereof; 

(e) whether riling APM Iinkely to affect mOldy 
power and fertilizer lector; 

(f) " 10, the details thereof; and 

(g) the time by which a final decision il likely to be 
taken In thil regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) Yel, Sir. 

(b) to (d) While reviling the price of APM gal to RI. 
32001 MSCM as an ad hoc me .. ure, It wal, Inter all., 
decided by the Government that the determination of 
producer price of gal from ONGC and OIL fleldt be referred 
to Tariff Commillion. The price determination II under 
examination. 

(e) and (f) APM gas II a diminishing Iupply louree a 
the output from the nominated blockslwe"s II declining. It 
will have to be progrellively replaced by other ga. Out of 
the total A~ supply of about 52.00 MMSCMD, customers 
In power and fertilize,. lector are getting about 24 MMSCMD 
and about 18 MMSCMD r.spectlvely. Howev.r, the 
cUltomerl in power and f.rtlllze,. sector are already 
consuming about 15 MMSCMD and about 13 MMSCMD of 
gal respectiv.ly at market rate. 

(g) The I.sue Is under examination. 

Ratlonallutlon of 8f*'dlng by Defence Foroea 

3244. SHRI FRANCIS FANTHOME: Will the M1nilter 
of DEFENCE be pleHed to state: 

(a) whether the Government Is considering to 
rationalize spending by the Defence Forces in non-eMential 

Grade IOCL 

areas keeping wfth the other development requirements in 
the country; 

(b) " 10. the detallt th.reof; and 

(c) the steps being taken In this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) The budgetary requirement of the Defence Forces 
Is projected to the Ministry of Anance after thorough In-house 
deliberations and with the approval of the Rakaha Mantri. 
There are no non ..... ntlal are .. for which requirement Is 
projected by the Ministry of DefenOi. 

R.,...,...tlon of ICISTIOIC Office ... 
3245. SHRI RATILAL KALIDAS VARMA: Will the 

Minister of PETROLEUM AND NATURAL GAS be pleaed 
to state: 

(a) the number of ortlee,. and percentage of 
repl'8l1ntatlon of SC/STIOBCsln IOCL, BPCL and HPCL .s 
on AprIl 1. 2008, grade-wise; 

(b) whether the rep,...ntatlon of officers belong-
ing to rnerved categories In various grades Is not as per 
the prescribed percentage; 

(c) If 10, the reasons therefor; 

(d) whether the Govemment ha received repre-
sentatlonaln this regard; 

(e) if so, the detail' thereof, and 

(f) the Iteps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) The number of offlC8rl and percentage of representation 
of SC/STIOBC In IOCL, BPCL and HPCL as on April 1, 2008 . 
grade wi .. is given .. under: 

BPCL HPCL 

Number of Office ... (Percentage) Number of OffIcers (Percentage) Number of OfflClrs (Percentage) 

SC ST OBC SC ST OBC SC ST OBC 

2 . 3 4 5 6 7 8 8 10 

1(2,58) 0(0.00) 0(0.00) 1(5.88) 0(0.00) 0(0.00) 0(0.00) 0(0.00) 0(0.00) 

H 2(2.15) 0(0.00) 0(0.00) 3(8.82) 0(0.00) 0(0.00) 1(2084) 1(2.94) 0(0.00) 

G 12(5.22) 0(0.00) 0(0.00) 8(7.41) 1(1.23) 0(0.00) 7(9.09) 0(0.00) 0(0.00) 

F 54(7.93) 10(1.47) 1(0.15) 8(4.44) 1(0.74) 0(0.00) 11(8.14) 2(1.48) 0(0.00) 

E 181(16.53) 60(5.48) 2(0.18) 28(9.36) 2(0.67) 1(0.33) 51(18.54) 12(4.36) 2(0.72) 

0 217(18.84) 76(6.80) 1(0.09) 87(16.80) 18(3.47) 1(0.18) 135{18.88) 81(8.57) 4(0.56) 
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2 3 4 5 8 7 8 9 10 

c 417(20.90) 167(8.37) 53(2.86) 185(21.95} 64{7.59) 17(2.02) 291(22.41) 115(8.85) 31(2.38) 

B 453(17.20) 182(8.15) 211(8.01) 184(16.99) 71(6.58) 118(10.71) 131(20.5) 43(6.72) 82(12.83) 

A 450(15.92) 194(6.86) 327(11.57) 125(18.52) 52(7.70) 69(10.22) 657(14.3) 47(7.15) 144(21.91) 

Teal 1787(16.63) 869(6.23) 585(5.54) 626(16.94) 209(5.66) 204(5.53) 721(18.73) 281(7.3) 263(6.83) 

(b) and (c) Reservation Is applicable only upto the 
lowest rung of Group A, I... Grade A. The perc.ntage 
prescribed for Se/ST/OBCs 18 15%, 7.5% and 27% 
respectively. The shortfall in OBC category is due to the fact 
that Government Guidelines for reservation for OBCsln direct 
recruitment were made applicable only In 8.9.1993. 

(d) to (f) No sir. However, Ministry of Petroleum & 
Natural Gas monitors the matter of reservation in these Public 
Sector Enterprises and also keeps a close vigil on the Special 
Recruttment Drive undertaken from time to time by the Public 
Sector Enterprises. 

Congeetlon at IGJ Airport 

3246. SHRI NIKHIL KUMAR: WIU the Minister of CIVIL 
AVIATION be pleated to state: 

(8) whether attention of the Government has been 
drawn towards the news Item captioned, 1ack of planning 
causing delays' as reported in The Times of India dated 
0clGber 25, 2008; 

(b) If 10, the deIaI1a and the facts thereof; 

(c) whether the DelhI International Airport Umlted 
(DIAL) has asked liT to study the existing traffic flow at IGI 
airport and suggest changes etc.: 

(d) If 10, the details of the findings of the liT team in 
this regard; 

(e) whether the Government has taken/proposed 
to take COfTective steps to decongeat terminals at IGI airport: 
and 

(f) If 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (d) The IGI Airport, 
DeIhl is under the management and operational control of 
Oethi International Airport Private Umlted (DIAL). DIAL has 
engaged liT, Delhi to study and recommend traffic circulation 
plan at Domestic and International Terminals. DIAL has 
Informed that liT, Deihl has coUected all the required 
Information/data for the study and ,Jhe report Is under 
preparation. 

(e) and (f) The DelhI airport is being modernised. DIAL 

has Informed that recommendations of liT, Deihl would be 
taken Into consideration while effecting the expansion and 
modernisation of the Airport. 

Subsidy on Petroleum Products 

3247. SHRI A. SAl PRATHAP: 
SHRIMATI KIRAN MAHESHWARI: 
SHRI RAJNARAVAN BUDHOlIA: 

Win the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Government provides subsidies on 
petroleum products: 

(b) If so, the details thereof, product-wi .. ; 

(c) whether the Government proposes to extend 
subsidy on tho .. products for Indefinite period; and 

(d) if so, the details thereof? 

THE MINISTER' OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) and (b) The Government provides subsidy of Rs.22.58 
per 14.2 Kg. domestic LPG cylinder and Re.O.B2 per Un on 
PDS kerosene from the fISCal budget of the GovernmenL In 
addition, for the first half of 2006-07, Government along 
with PSU oft companies have given a lubsldy of about 
RI. 153/- per cylinder of LPG and Rs. 16.69 per litre on PDS 
keroaene. 

Additionally. the Government has agreed to Illue 
bonds worth Rs.28,300 erarel for the current FInancial Vear 
2006-07 to Oil Marketing Companies for loss.s/under 
recoveries suffered in marketing of sensitive petroleum 
products. 

(c) and (d) With the declared intention of moving 
towards market-determlned pricing for petroleum products, 
Government announced the dismantling of the Adminiltenld 
Pricing Mechanism (APM) effective 1.4.2002. Since PDS 
kerosene and domestic LPG are fuels of mass consumption 
and largely consumed by the economically vulnerable 
eectIons of Ihe society, It wu decided thataubsldlea on these 
two products would continue on a specified ftat rate basis to 
be met from the fiscal budget upto 31.3.2007. 



125 AGRAHAVANA23, 1828 (SAKA) 128 

(Translation} 

UpgnId8IIon of InIpectIon equipment 
for RaIl BrIdgM 

3248. SHRI SlTA RAM SINGH: Will the Mlnl.ter of 
RAI~WAYS be pleased to .tate: 

(a) the detail. of the present Inspection .ystem of 
rail bridges; 

(b) whether the Government hal taken any steps 
to upgrade the Inspection equipment of rail bridges; 

(c) whether there has been Inordinate delay on 
the part of Research DesIgn and Standards 0rganIaaII0n In 
the technical upgradation of the equlpInn: and 

(d) " 80, the reasons therefor and the time by which 
the advanced Inapecllon .ystem I. likely to be Introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RA!LWAYS (SHRI R. VELU): Ca) A weH laid down .ystem of 
multllier ina~ of bridges Is followed on Indian Railways. 
All the bridges Including old and di.tressed bridges are 
inspected thoroughly once a year at various levels as laid 
down in Railway Codes and Manuals. For dlstr •••• d 
bridges, an Increased frequency. of Inspection. hal been 
laid down In ·the Manuals. The ateeI .uperstructures of all 
bridges are .ubject to detailed technical checkS once fN8rI 
flY8 years and once a year for the floor system of .arIy ..... 
girders. The inspection of substructure of BrIdges is done 
by close visual Inspection and hammer tappings to check 
for any cracks or hollowness of masonry. 

(b) Yes, Sir. Action has also been taken for 
modernization of Bridge Inspection & Management System. 
It Is planned to make the .xistlng Inspection and monitoring 
.y.tem more scientific by Importing modem technology 
where found necessary for Inspection and assessment of 
condition of bridges. Pilot projects In following are •• of 
health monitoring of bridges have been succ.ssfully 
completed on various Zonal Railways with the h.lp of 
specialized foreign agencies: 

(I) Acoustic Emission Testing of RaIlway Bridges 

(II) Fatigue Testing & Residual LHe AnalysIs of Steel Bridge 
Structures 

(HI) Under Water Inspeclion of BrIdges 

(Iv) Non-Oe8lrUC1ive T.sting of Bridges 

(vi) Strain Gauging & Load Rating of Bridge. 

(vii) MappIng of unknown foundation & integrity testing of 
foundation. 

B •• lde. thl., Rall-cum-Road Te.llng Laboratorl •• 
• quipp.d with .tate of art Non-O •• tructlve T •• Ung 
Equipments are under procurement for nine Zonal RaIlways. 
It hal al.o been plann.d to have on. Mobil. Brldg. 
Inspection Unit at each of the sixteen Zonal RaIlway. Two 
MobIle BrIdge Inspection Units have already been procured 
and are under commissioning. Procurement of another two 
Mobile Bridg. Inspection Units has bean .anctloned In 
Rolling Stock Plan 2004-05. 

(c) and.(d) No, Sir. Introduction of new technology on a 
large network sudi as Indian Ralway has to be done In a 
systematic and programmed manner. The procurement of 
equlpments for all Zonal Railway., training of Railway 
engineers and Implementation of modem technologies on 
Indian RaIlway .ystem etc. Is likely to be completed by 2010. 

Train between J .... 8hedpur and Uumbal 

3249. SHRI SUNIL KUMAR MAHATO: WID the Minister 
of RAILWAYS be pleased to slate: 

(a) whether any proposal to Introduce a direct train 
between Jamshedpur and Mumbal is under consideration 
of the RaIlways; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV ~F 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

Jub .... R ..... OutIete 

3250. SHRI CHANDRA MANI TRIPATHI: Will the 
MinIster of PETROlEUM AND NATURAL GAS be pleased 
to slate: 

(a) whether the public sector oil companies had 
started opening flagship, jubilee and model petrol pumps 
.. over the country _ to competition with the private sector; 

(b) " 80, the details of retail outlets opened under 
the .aid scheme. State-wise and Company-wlse: 

(c) whether these petrol pump. are allotted to the 
same conlractor/party year after year desplte their incurring 
loss; 

(d) if 80, the reason therefor; 

(e) whether the Government proposes to shut down 
.uch retail outlets; and 

(I) " 10. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHAPATEL): 
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(a) and (b) Public I8Clor oil marketing companies (OMes) 
are operating some ot their Retail Outlet, (ROs) a, 
permanent Company.Qwned-Company.Qperated (COCO) 
Ro. tor brand building, training of peraonnel and maln18-
MnC8 of W'WdenupIed supply of fuell during the period of 
criIII, at atrategIc locations named as Aagship RO, Jub11ee 
ROt Model RO, etc. The State-wise and company-wise 
detaiIa of permanent COCO ROsls encIOIed u statement. 

(e) and (d) The financial performance ot permanent 

COCO ROe are commensurate wItI'I the prevailing market 
concIItiona. The Ministry hu Issued broad policy guldellnn 
on 08.09.2008 bY which OMCs have been advtIecI to frame 
their own guidelines for Nlecllon of labour contractors tor 
permanent COCO RCa tor a term of three years through 
advertiaement route In an open and transparent manner. 

(e) and (f) Subsequent to the dismantling ot AdmInis-
tered PrIce Mechanism (APM) w.e.f 1.4.2002, OMC, have 
been given freedom tor setting up and closure of ROe on 
commercial conakteratIOftI. 

Statement 
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2 3 

21 Orissa 8 

22 Punjab 2 

23 Rajasthan 8 

24 Slkklm 0 

25 Tamil Nadu 11 

26 Tripura 0 

27 Uttaranchal 0 

28 Uttar Pradesh . 11 

29. West Bengal .' 14 

30 Andaman and Nlcobar 0 
Islands 

Io~ 

31 Chandigam 0 

32 Dadra and Nagar Havell 0 

33 Daman and Diu 0 

34 Lakshadweep ,0 

35 Pondicherry 0 

Total 113 

[EIIIJIIsh] 

Excavation Projects 

3251. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of CULTURE be pleased to state: 

Ca) the datans of the ongoing excavation projects 
In the country, State/project-wise; 

(b) the expenditure incurred on excavation work 
during 2005-2006 and 2006-2007 till date; and 

(c) the detaDs of the new sites Identified by ASI for 
excavation in various States? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The excavations at Daula-
tabad Fort, Maharashtra and Mahabalipuram, Tamil Nadu 
are ongoing excavation projects of Archaeological Survey 
of India (ASI). These will be continued for the year 2006-
2007. 

(b) The expenditure incurred on excavation work 
during 2005-06 and 2006-07 (til date) is as follows: 
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(c) The ASI has identified the following new sites 

for excavation in various state. during October 2006-
Sep~ 2007 season. 
(i) Bangarh, district South Dlnajpur, West Bengal 
(ii) Barabati Fort, district Cuttack, OrIssa 
(iii) Chaturbhujnath Nala, district Mandsaur, Madhya 

Pradesh 
(Iv) Dwarka, district Jamnagar, GuJarat 
(v) Juafardih, district Naland .. Bihar 
(vi) Tranquebar (Tharangambadi), district Nagapattlnam, 

Tamil Nadu 

[Translation] 

Coach Factort.s 

3252. SHRI ALOK KUMAR MEHTA: Will the Minister 
of RAILWAVS be pleased to .tate: 
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(a) whelhar the RaIlwaY' propou to set up 101M 
coach manufacturing factories In the country; 

(b) if so. the details ...". 1ocaIIon-wise; and 

(c) the production capacity of each such factories? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS (SHRI R; YELU): Ca) V ... SIr. 

(b) A work of set1Ing up of new coach factory at 
Rae Bareilly in Uttar Pradesh. at a coat of Rs.1685 crore has 
been proposed in the Supplementary Demands for Grants. 
December 2006. 

(c) The proposed production capacity of this 
facIory Is 1000 coachn per year. 

[EngIiah] 

AppoIntment of RTSA8 Mel RTAe 

3253. DR. K. DHANARAJU: Will the Minister of 
RAlLWAVS be pleased to state: 

(a) the details of Rail Travellers' Service Agents 
(RTSAa) and Rail Tourist Agents (RTAs) presenlly working 
In the RailwaY. zone.wise and State-wise; 

Cb) whether the RaIlways propose to appoint more 
such agents during the current year; and 

(c) if 80, the de .... thereof. zone-wiH and Stale-
wile? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAlLWAVS CSHRI R. VELU): (a) Zone-wise details of RaH 
Travellers' Service Agents CRTSAs) and Rail Tourist Agents 
(RTAs), are as under: 

Railway RTSAs RTAs 

1 2 3 

Central 110 01 

Eastern 18 00 

East Central 20 00 

East Coast 06 00 

Northern 158 19 

North Central 14 01 

North Eastern 11 00 

Northeast Frontier 22 00 

North Western 33 00 

. 

to QIesfIDfII 182 
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Southern 

South Central 

South Eastern 

South East Central 

South Western 

Western 
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118 

21 

information Is not maintained ltate-wiIe. 

(b) No. Sir. 

(c) Does not ..... 

SecurIty of Indian Ocean Region 
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3254. SHRI GEORGE FERNANDES: Will the MlniIter 
of DEFENCE be pleased to stale: 

(a) the aecurity concerns of India in the Indian 
Ocean region; 

(b) whether there is any strategy to deal wi1h these 
concerns; and 

(c) If 80. the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) India's security concerns in Indian Ocean Region (lOR) 
are primarily related to the following aspects:-

(i) Territorial disputes. 

(Ii) Trade and goode movement along ahIpping lanes. 

(ill) Suatained presence of MultinatIonal Fon:ea in lOR. 

(Iv) Asymmetric and Low Intensity Maritime Threats, and 

(v) Economic offences from the .... 

(b) and (c) India's geographical position is astride the 
major shipping routes in the Indian Ocean Region. this 
necessitates continuous and sustained presence of and 
surveillance by itS maritime .... ts In Ita territorial we .... 
Exclusive Economic Zone and other areas of maritime 
interest India Is also having regular interactions with !he 
Indian Ocean Region littoral states. Cooperation with our 
marIIIme neighbours In the field of sharing information on 
ship movement. platform signatures, exercises. long 
standing constructive engagement and coordinated patrols 
along International Maritime Boundaries etc. in order to 
maintain good order at sea Is also a part of the 1IndIgy. 
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Grant. to Grain MUHng Sector 

3255. DR. R. SENTHIL: WI" the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

Ca) whether the Govemmenl proposes to provide 
grants for grain mUllng sector,l.e. rice milling and flour mining; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Govemment for d"ve/oJ>-
Ing this Industry? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): Ca) to (d) A Technical Committee has been 
constituted to review and make its recommendations on 
benchmarks for latest and most efficient tochnology and 
prot.esses and identification of minimum conditions to be 
laid down for assistance of rice mills and flour mills sectcn. 
The Committee has submitted its report which has been 
accepted by the MiniStry. These are being incorporated in 
the guidelines for the flnanclal institutions for providing 
assistance keeping in view the vaJue addition, technological 
benchmarks and reduction of wastages. 

Recruitment of Arm, Personnel 

3256. SHRI PANNIAN RAVINDRAN: WiD the Minister 
of DEFENCE be pleased to state: 

(a) the methods adopted for recruitment of Army 
Personnel, including jawans; 

Cb) whether the candidates are put to untold 
hardships due to absence of specific notification in this 
regard; 

(c) if so, the reasons therefor; 

(d) whether the Government is aware about the 
lathi charge resorted to by the police recently on the 
candidates assembled in Wayanad in Keraia for recruitment 
on the assumption that this was for general selection, while 
the real purpose was for recruitment to limited categories; 
and 

Ce) If so, the steps takenlbelng taken by the 
Government to lay down clear cut guidelines for the 
recruitment of PersOMel? 

THE MINISTER OF DEFENCE (SHAI A.K. ANTONY): 
(a) to (e) Selection of officers in the Army Is done through the 
IJPSC on the basis of all India open competitive examination 
followed by interviews and physical examination by Service 
Selection Boards (SS8). Non-UPSC selection Is made by 

open advertisement in Employment News and nallonal 
dailies. Shortiisted candidates are Interviewed by SSB and 
then medically examined. Final merit list Is prepared 
thereafter. 

Recruitment of Jawans In the Army Is carried out 
through open recruitment rallies. Before carrying oul the 
recruitment rallies, adequate publicity Is given In the local 
media and on the AU India Radio. 

A recruitment rally at Sulthan Bathery In Wayanad 
District of KeraIa under Army Rec::rultlng Office (ARO), CaJIcut 
was planned from 4th October 2006 to 6th October 2006 for 
recruitment to Soldier (Technical), Soldier (ClericallStore 
Keeper), and Tradesmen categories only. The publicity for 
the rany was canied out through the local media. Inadver-
tendy, Soldier (General Duty) category was also Included in 
the publicity though this error was corrected In part through 
print media and the District authorities on 22nd September 
2006. The news papera covered the aame on 23rd 
September 2006. Further, this was also announced on the 
first day of the rally. this change was also conveyed by the 
AAO on 3rd October 2006 through the electronic media, I.e. 
-Manorarna News-. The rally was conducted smoothly on 
4th and 5th October 2006. However, on 6th October 2006,1n 
the early hours of the day, some people atarted throwing 
stones at the rally site and the police could not control the 
situation. The Additional District Collector came to the .... 
and suggested canceUation of the balance of the ratty In 
view of prevailing situation. Consequently, rally on 6th 
October 2006 was ·cancelled. The candidate, who went to 
be screened for Soldier Tradesmen at Wayanad ware given 
additional opportunity at the rally conducted at Thlruva-
nanthapuram from 15-20 November 2006. This facility Is 
also being extended at the raUy to be held at Thriasur during 
January 2007. 

This was an Isolated incident which occurred due to a 
mistake in the advertisement released prior to the raRy. The 
existing guidelines for recruitment of Army personnel are 
exhaustive and adequate. 

(Translation} 

VloIaUon of indian Space br UAV. 

3257. PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAL N. PATLE: 

Win the Minister of DEFENCE be pleased to stldlr. 
(a) whether the Unmanned Aerial Vehicle (UAV) of 

Pakistan has violated the Indian airspace as reported In the 
'Dalnik Jagran' dated November 25, 2006; 

(b) If so, the facts theraof; 
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(c) the number of times Pakistan has violated 
Indian airspace during the current year; and 

(d) the action taken by the Government In thl' 
regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) 10 (c) A Iotal number 0117 incidents of helicopter and one 
incident of Unmanned Aerial Vehicle (UAV) violating the 
Indian airspace have been reported during the current year. 
The .details are as below:-

January 2006 7- Helicopter 

FebN8ry 2006 2- Helicopter 

March 2006 5- Helicopter 

August 2006 1 UAV 

October 2006 Helicopter 

November 2006 2 Helicopter 

-n... IncIdenta of violation are In the earth quake aHected are .. 
(TllhwalfT" ..... lUri). prob.tIIy by lIIn:raft on relief operalionI. 

(d) The malter is taken up with the concerned 
country through diplomatic channel as per established 
procedure. 

(EnglIsh} 

Investment by PIO In Avidon Sector 

3258. SHRI P.S. GADHAVI: 
SHRI J.M. AARON RASHID: 
SHRISURENDRA PRAKASH GOYAL: 

. WRIthe MinIster of CIVILAVIATION be pleased to refer 
to reply given to Unstarred Question No. 3254 on August 
24, ~ regarding 'Investment by PIO in Aviation Sector' 
and to state: 

(a) whether the GO\fernment has taken any 
decision to allow the Persons of Indian Origin (PIO) living 
abroad to invest in Indian domestic airlines; 

(b) if so. the details thereof; and 

(e) if not, the present status of the proposal? 

THE MINISTER OF STATE OF THE MINISTRY OF CML 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) The matter is 
atiU under consideration of the Government 

(Translation} 

FeclllU .. for,. ......... 

3259. SHRI KAlLASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 

WRIthe Minister of RAILWAYS be pleased to state: 

(a) whether the funds allocated for providing 
facUlties for paungers are being utilised properly by each 
zone; 

(b) If so, the total amount of funds utiUsed by each 
zone out of the funds allocated for the current year, 

(c) the railway zones where the funds allocated for 
the ,aid purpose are being misused; and 

(d) the reasons for lack of facilities for passengers 
despite provision of adequate funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (a) Yet, Sir. 

(b) In the current year Rs. 137.94 cr. (Approx) has 
been utilised up to October, 2008 out of the total allotment of 
Rs. 353.20 cr. Zone wise utilisation of funds is as under:-

(In Rs. Crore) 

Railway 2006-07 

Budget Grant Approx. Expenditure 
upto October 2006 

Central 30.45 12.91 

Eastern 43.94 10.32 

Northern 34.05 17.21 

North Eastern 12.57 05.92 

Northeast Frontier 26.49. OS.65 

Southern 26.74 13.86 

South Central 20.09 14.40 

South Eastern 7.85 03.75 

Western 25.34 10.83 

East Central 38.10 09.96 

EastCoasI 13.44 02.35 

North Central 10.80 04.55 

North Western 17.23 03.19 

South East Central 20.30 05.70 

SouthWe.tern 12.17 08.26 

West Central 12.20 05.75 

Metro 1.44 0.33 

Total 353.20 137.94 
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(c) Fund. have been utilised properly at all the 
zone •. 

(d) Indian Railway. hal more than 8000 stations. 
All the stations have been provided with minimum e .. ential 
amenities according to the norms and category of the 
stations. 

Amendment In PCR Act, 1895 and SC and ST 
(POA) Act, 1988 

3260. SHRI SHISHUPAL N. PATLE: 
SHRI KAILASH NATH SINGH YADAV: 

WiD the Minister of SOCIAL JUSTICE AND EMPOWER-
MENT be pleased to state: 

(a) whether the Government Is aware that Protec-
tion of Civil Rights Act, 1955 and the Schedt.lled Castes and 
Scheduled Tribes (Prevention of Atrocities) Act, 1989 are 
become Ineff .. ctive to check effectively the untouchability 
and atrocities perpetrated against the Dalits; 

(b) if so, whether the Government is considering to 
amend the said Acts; 

(c) if so, the details thereof; and 

(d) if not, the manner in which the Government 
check atrocities against SCS/STs? 

THE ~:INISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) to (d) The State 
Government/Union Territory Administrations are implemen-
ting authority of the Protection of Civil Rights-Act, 1955 and 
the Scheduled Castes and the Scheduled Tribes (Prevention 
of Atrocities) Act, 1989. Suitable advisories are issued to 
them from time to time for effective implementation of these 
Acta in letter and spirit. Assistance is also provided to them 
for strengthening. the administrative, enforcement and 
judicial machinery, awareness generation as also for relief 
and rehabilitation to the affected persons, etc. No final 
decision has been taken to amend various provisions of the 
said Acts. 

[English} 

Rail links to Mining Areas of 
KeunJhar, Oris .. 

3261. SHRI JUAL ORAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have a proposal to 
connect the mining areas of Keonjhar district with the mining 
areas of Sundergilrh district in Orissa by rail; 

(b) if so, whether Roxy siding Is proposed to be 

connected with "Banapanl via Kolra and Barbil with Kirlbur; 
and 

(c) if so, the steps taken In this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a' No, Sir. 

(b) and (c) Do not arise. 

Wagon Factory In GuJa,.t 

3262. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to set up a 
wagon building factory In Gujarat; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

[Translation} 

Petrol PumpaILPG Agencle. to Dependents 
of Karg/l Martyn 

3263. SHRI RASHEED MASOOD: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of PETROlEUM AND NATURAL GAS . 
be pleased to state: 

(a) whether irregularities In allotment of petrol-
pumps/LPG agencies to dependents of Kargil martyrs have 
come to ~ notice of the Govemment; 

(b) if SO, the details thereof and the action taken In 
this regard; 

(c) the number of Kargil martyrs whose dependents 
have not yet been allotted petrol pumps/LPG agencies 
alongwith the reasons therefor; and 

(d) the time by which petrol-pumpsl LPG agencies 
are likely to be allotted to the dependents of martyrs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA PATEL): 
(a) and (b) No, Sir. 

(e) and (d) All the eligible beneficiaries under Operation 
. V~ay (Kargll) Scheme have been allotted retail outietsILPG 
agencies through Issue of Letter of Intent by public sector 011 
marketing companies (OMCs). However, as on 30.11.2006, 
28 retail outlet dealerships and 9 LPG distributorships 
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alIottact to wicIowsIdependents of defence personnel killed 
In action during 'Operation Vljay' (Kargll) are pending for 
commissioning due to various reasons, such as non-availa-
bility of suitable land at the location selected by the allottees, 
non-issuance of necessary clearance from varioua statutory 
authorities, like District Magistrate, National Highway 
Authority of India, tocaIIGovemment, etc., which are beyond 
the control of the Ministry or the public sector oil marketing 
companies (OMes), in spite of intensive efforts for resolving 
the issuas. It is not possible to give a time-frame for 
commissioning of these pending cases as the reasons for 
non-commissionlng of such retail outIetslLPG distributor-
ships are beyond the control of the Ministry or the CMCs. 

[English} 

Intttrnattonal Seminar on Defence, 
Rnance and Economics 

3264. SHRIIQBALAHMEO SAAAOGI: Will the Minister 
of DEFENCE be pleased to state: 

<a' whether an Intemational Seminar on Defence, 
Finance and Economics was held in Delhi from 13 to 15 
November, 2006; 

(b) if so, the details of countries participated in the 
seminar; and 

(e) the details of issues discussed and decisions 
arrived at? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a,Y .. , Sir. 

(b) Delegates from the following twenty six 
countries participated in the seminar: Australia, Brazil, 
Bangladesh, Canada, China, Egypt, Ethiopia, Finland, 
France, Germany. Italy, Israel, Malaysia, Nigeria, Oman, 
Poland, Romania, Russia, Serbia, Singapore, South Africa. 
Sn Lanka, Sweden, United Arab Emirates, United Kingdom 
and United States of America. . 

(c) The deliberations of the seminar were aimed at 
sharing and evaluating country specific experiences in 
dealing with Issues pertaining to resource planning and 
management in defence and identifying best practices, 
processes and framewoIb In defence management. 

(TransIalJon) 

CoMtructIon of Dwelling Unlta 

3265. SHAI PUNNU LAL MCHALE: WIB the Minister 
of DEFENCE be pleased to state: 

(8) the number of dwetIing units constructed for the 

families of the defence personnel during the last three YHfS 
and the current year so far; and 

(b) the total expenditure Incurred thereon during 
the said period? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Dwelling Units for the families of defence personnel are 
being constructed under the Married Accommodation 
Project 1453 dwelling units have bean conslructed during 
the last three years and the current year 80 far under the 
Project 

(b) Total expenditure 01 RI. 1496.893 Crore has 
been Incurred under the. Married AccommodatIon Project 
during the said period. 

[English} 

IMUOLS ProJect 
3266. SHRIMATI JAYABEN B. THAKKAR: Will the 

Minister of DEFENCE be pleased to llate: 

(a) whether the Integrated Materials Management 
On Une System (IMMOLS) project has been compteted; and 

(b) if so, the saBent features thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Yes, Sir. 

(b) Project IMMOLS I.e. Integrated Materiall 
Management On Line System was conceptualised by the 
Indian Air Force In the year 1994. The project has since 
been completed. This ensures attainment of e-logistics 
governance across the IAF putting al/ Icgistics management 
processes and analyses on-line. 

Project IMMOLS has been designed and developed 
on the line8 of Enterprise Resource Planning (ERP) like 
application software to specifICally address the logistic needs 
of the IAF. It also has the feature of 8-Audit. 

Manufacturing of Rlfles 

3267. SHRI MILIND DEORA: Will the Minister of 
DEFENCE be pleased to state: 

(a, whether the Government proposes to manu-
fac:Iure rifles at an Ordnance Factory In Tiruchlrapall~ Tamil 
Nadu; and 

(b) If so, the likely COlt of a rifle and the production 
capacity of the Ordnance Factory? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a, Ordnance Factory, 
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T1ruchlrapalli (OFT) I. already producing 5.56mm INSAS 
Rifles and 7.62mm Self Loading Rlflel (SLR). 

(b) The detail. of coat & capacity of OFT, are .. 
under: 

Product Price Per pc Inltalled Capacity 

5.56mm 
INSAS Rlfte 

7.62mm SLR 

RI.19,000l-

RI.28,3501-

Hub.Tezpur 

25;000 Nos. 
per annum 

3268. SHRI KEREN RIJIJU: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Government proposes Tezpur as a 
major hub for ,airline. to cater the needs of right bank of 
Brahrnapu1ra and Western Arunachal Pradesh; 

(b) If 10, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the other civil aviation work undertakenl 
,proposed to be undertaken by the Government, at Tezpur? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) No proposal has been received from any 
aIrIIn .. for utilization of Tezpur airport ~~ a major hub. 

(c) and (d) Tezpur airport belongs to Indian Air Force 
(1AF) and Airports Authority of India (MI) maintains only a 
Civil Enclave (CE) with an apron to accommodate two 
numbers of AB-320 class of aircraft. The CE Includes a 
Terminal Building, aircraft parking stand, link l1Ixiway, 
residential quarters and associated facilities. 

Production In aSeL 

3269. SHRI SUNIL KHAN: Will the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to .... : 

(a, whether the Burn Standard Company Limited 
(BSCL), Bumpur unit has sufficient order from the Railway 
Department; 

(b) If so, the detalls thereof; 

(c) whether the production target II fulfilled by the 
Bumpur unit; 

(d) If 10, the details thereof; and 

(e, the II8p8 takenIpropoIed to be taken to improve 
the ~cy of Bumpur unit? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 
Ca, and Cb) As on 01.12.2006, BSCL has wagon order for 
475 nos. comprising of 5 types of wagon out of whIch 3 
need approval of prototype. Detaill are as foIlow:-

SI.No. Type of Wagon Quantity Cln VUs) 

1. BOBRN 80 

2 BOST 72 

3. BOBYN 100 

4. BCNAHS 156 

5. BOXNHS 67 

Total 475 

Cc) and (d) The unit has produced 315 wagons up to 
November '06 against the BE 2006-07 target of 427 wagonl 
for the saine period. The constraints in fulfillment of targets 
are non-availability of matching free Issue items like bogle, 
couplers etc. In time from the Railways. 

Ce) In order to Improve production, the Burnpur Unit 
has started slmultaneout! production of two types of wagon. 
and arrangement Is being made to run additional shifts to 
augment output. Railway Board has also been approached 
to release further order of BOBRN wagons to the unit and to 
ensure availability of matching frae issue Items at least 3-4 
weeki In advance to avoid hold up of targeted production. 

Conee •• 'on. to Automobile Industry 

3270. SHRI A.K. MOORTHY: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether automobile industry has requested for 
certain fiscal concessions; 

Cb) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE DEPARTMENTOF' 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANT! SINGH): 
(a) to (c) Department of Heavy Industry has received from 
the Society of Indian Automobile Manufacturers (SIAM) and 
Automotive Component Manufacturers Association CACMA) 
pre-8udget memoranda for inclu8ion In the Budget ,2007-
08 which Inter-alia includes proposals for a number of fiscal 
concessions. 

ModIfication of fISCal policy is the prerogative of the \ 
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Parliament and .. taken up.s a part of budgetary exerel ... 
Such suggeltlont are examined by the MInIltry of Finance 
at the time of formulation of Budget for all IIctora Including 
the automotive HClor. 

Dewlopment of Kurukshetra •• 
World Heritage Site 

3271. SHRI E.G. SUGAVANAM: Will the Minister of 
TOURISM be pleased to ltate: 

(a) whether the Government hu any proposal to 
develop Kurukahetra as a world hlritage lite; 

(b) if so, the details thereof; 

(c) whether there Is allo proposal to develop some 
of the historically Important lit .. In Tamil Nadu u world 
herltagelltaa;and . 

(d) if 10. the detaill thereof and thl locations 
IdanIHied for the aame? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRlMATI AMBlKA SONI): (a) to (d) No. Sir. There II no 
prapoaaI to develop Kurukshatra or other Important lit. In 
TamI Nadu .. a world heritage lite. 

Ministry of Tourism, Government of india hal lane· 
tioned an amount of Rs.3590.58 lakh for thl State of 
Haryana and RI.9872.56 Iakh for the State of Tamil Nldu 
durinG thl Tenth FlvI Vear Plan for development of 
hIstorIca1Iy important dellinationl and clrcuitl. 

Ministry of Tourlam hu launched a publicity campaign 
In the domeltic market to promote and publici .. world 
heritage lites all through the country. 

(TraMIalion] 

DftIIopment of Rat ... , Servlee. 
In Ral"""n 

3272. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Mlnilter of RAlLWAVS be pleued to ltate: 

(a) whether the RaIlways have received a number 
of praposalI from Govemrnent of Rajulhan lor the extanIIon 
and development of railway IIrvIceIln the State; 

(b) If so, the detaill thereof for the last three ya.,. 
including the current ye., and the action taken thereon; and 

(e) the detalll of pending proposall from the State 
and the lime by which these are likely to be matanaliMd? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAlLWAVS (SHRI R. VELU): (a) to (e) Repreaentalions are 
received at VIriouI levels of RaIlwaY' viz. DivlIicNI level, 

Zonal level and Board's llval and the data of an the 
represlntatlons II not maintained. However, on the bUs of 
demandl received from varioul quarters and subject to 
operatlona' leulbliity and "'Iourae availability, the following 
Iervlcel have been provided for Rajuthan during lalt three 
yeara, !he detail. of which .... under: 

Ve., Introduction Extension Increue in frequency 

2004-05 

2005-08 

2006-07 

7 

10 

4 

3 

10 

13 

2 

o 
1 

In addition to-the 4 pan of train. already Introduced 
during 2008-2007, eight (8) more HrvIceIare propoled to 
be Introduced in the Railway budget 2008-07 to cater to the 
nlldl of punngera of Rajuthan. 

(English] 

Compenaatlon to PalM",,, 

3273. SHRI S.K. KHARVENTHAN: Will the Mlnilter of 
CIVIL AVIAOON be pleated to ltate: 

(a) whether the Government II aware that an AJr 
India ftlght took 30 houri to complete III joumIy from Pune 
to Dubal a few month, ago; 

(b) " 10, the detalll and the reuonl therefor; 

(e) whether Air India ha, provided adequate 
compenaatlon to the pat..,.ra of that flight: 

(d) If 10, the detail' thereof; and 

(e) H not, the reuonl therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AViAnON (SHRI PRAFUL PATEL): (a) to (e) AJr India FlIght 
No.AI· 719 of 18 Augull, 2008 operated on MumbaJlPuneI 
DuballICIor, an1ved Pune at 1740 houra. At Puna, when 
the Commander wu about to ltart the engln .. for take off at 
1810 houra, he noticed thai one of the air-conditioning units 
wu not functioning. Attempll were made 10 rectify the InlO. 
When the problem peralsted, pullngera were deplaned 
and accommodated In lubHquent fllghll from Mumbal. 

Tho .. puaengera who were 10 fly on the morning 
connecting fllgh" were lerwd Macks at the airport and 
those who were to fly on the afternoon AJllncIa flight were 
provided hotel accommodation with breakfut and lunch. 

Intlgrllllon of Inquhy IervICM 

3274. SHRt L. RAJAGOPAL: Will the Mlnl,.r of 
RAILWAVS be pleuad to ltate: 
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(a) whether the Railways propose to Integrate all Statemen' 
thIJ Inquiry service, in the country; 

(b) if so, the details thereof: and 
Position of Staff In NatioMI CommI.,ion 

for Scheduled Caste 
(c) the manner in which the Interactive Voice 

S. No.· Post Sanctioned In poaltlon Respon .. System helps in Integrating the inquiry services 
in the country? strength 

THE MINISTER OF STATE IN THE MINISTRY OF 2 3 4 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. Railways are 
.. ttlng up Integrated Train Enquiry System by providing call 

1. Chairman 01 

centres throughout the country which will consist of both 2. Vice Chairman 01 01 
Interactive Voice Response System and manual enquiry 
provisions for dissemination of information on train running 3. Member 03 03 
status, reservation status. availability of accommodation Secretarial Stiff alongwlth other value added services. 

Any person dialing the railway enquiry number will. 1. Secretary 01 01 

get connected to a cail centre through Interactive Voice 2. Joint Secretary 01 01 
Response System. 

{Translation] 
3. D.I.GPolice 01 

Budget AlloC8~on for NCBC 
4. OSIDlrector (CSS) 01 01 

3275. SHRI KAILASH MEGHWAL: Will the Minister of 5. Legal OffIcer 01 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 8. AssH. Director 01 
state: (Programming) 

(a) the details of Budgetary provisions made for 
the National Commission for Scheduled Cutes, since Ita 

7. AssH. PRO 01 

Inception; 8. Under Secretary 02 02 

(b) the details of appointments made In the 9 PPS 01 01 
Commission vis-a-vis Its sanctioned strength; 

10 Asstt. O.irector (O.L) 01 01 
(c) whether the Commission is unable to fuHlI Its 

objectives and responsibilities satisfactorily and IUccesafully 11 Senior Hindi 01 
for want of adequate staff and budgetary provision; and Translator 

(d) if so, the reaction of the Government thereto? 12 Section OffIcer 04 04 

THE MINISTER OF STATE IN THE MINISTRY OF 13 PS 02 02 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) The National 14. AIIlstant 03 02 
Comm',,'on for Scheduled Caste was constituted on 19th 

15. PA 03 02 February 2004. Its budgetary provisions (year-wise) .... as 
under: 18. StenoGr. '0' 05 02 

Year 2004-05 2005-08 2008-07 17. UOC 04 03 
Budget Estimates 505.00 558.00 628.00 

18. LDC 07 03 
(Rupees In Lakh) 

(b) The position of staff in National Commlilion Joint Cadre Staff 

for Scheduled Castes Is enclosed as statement. 1. Director 10 08· 
(c) No, Sir. 2- Dy. Director 05 04 
(d) Does not arise. 
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1 2 

3. Asslt. Director 

4 Research OflIcer 
5 Senior Investigator 

6. 

3 

10 
10 
17 
19 

4 

08 

09 
13 
10 

"OIIIrafal'llppoII"'wnlacl...tclthepOllta(4)'" ......, ............. 
1 

2 

3 

4 

5 

Office Supfd 

PA 

Stano 

U.D.C 

LDC 

08 

08 

03 

10 

19 

07 

05 

01 

09 

16 

PeraonaI Staff of the Chairman, Vice Chairman and 
............ 011 OD .... Inua ..... 

1. Chairman PS 

PA 

2- Vice ChaIrman PS 01 

PA 01 

3. Members PS 03 

PA 03 

(EnglIsh] 

AeYenue from Adv8rtIM ........ 

3278. SHRI G. KARUNAKARA REDDY: Will the 
MInister of RAILWAYS be pleased to state: 

(a) whether there is ample lCOpe for earning 
rwenue through advertIsementa by lett/ng out rail lpace; 

(b) if 10, how nu:h money hu been generated by 
the Rallwaya during the Iut two yeara from advertiaementl; 
and 

(cl the ... being taken to generate mont nMmUe 
from adverIiIementI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): Ca) y .. , SIr. 

Cb) Rs. 50.21 crora & RI. 78.09 crore went earned 
In 2004-05 & 2005-08 reapectiYely through commercIaJ 
adverIiIementI on railway&. 

(c) A scheme of giving bulk advertiaement rightl 
for an entire division and train to a Single flrm hu been 
adopted on pilot project basil to generate more revenue. 
Zonal Railways have also been advised to exploit areas 
like tickets, announcementl, etc. 

Train from. Negereoll to Vanchl Menlachl 

32n. SHRI A.V. BELLARMIN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railwaya propoae to run a train 
from NagercoII to Vanchi Manlachl to provide the connectivity 
with Tutlcorin-Bangalor. express train; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (al No, Sir. 

(b) Does not arlae. 

Foreign Invutment In Rallwaya 

3278. SHRI CHENGARA SURENDRAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have recelYed any 
suggestion from the Planning Commission to attract foreign 
InYestment in railways and to allow entry of yarioul 
companies In container bUlinel1 in order to promote 
competition in the aector; and 

(b) If 10, the reaction of the RailwaYI thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No specific 
suggeltlon for attracting foreign inYeatment In Railwaya hal 
been received from Planning Commllslon. The policy to 
allow entry of variOUI companies In the container buS1nea1 
hu already been announced. 

Procurement of G-ultra Modem Human 
Centrifuge Slmulatora 

3279. SHRI BADIGA RAMAKRISHNA: WIU the Minister 
of DEFENCE be pleued to ltate: 

(a) whether the Indian AJr Force proposel to get 
new high G-ultra modem human centrifuge slmulatora for 
aggrelslYe a1rcrew training to Ita pIIotl; 

(b) If 10, the clelalla thereof, 

(c) whether this propos.1 from IAF II pending 
before the Government for quite aometlme; 

(d) If 10, when wu the original propoaaJ IUbmltted; 

(e) the modIfIcationalchang .. made to the original 
propolal aIongwIth the reuone therefor: 
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(f) whether 1M new .lmutalOrl .... going 10 be a 
replacemenl of old one.; and 

(g) If 10, the delailllMreof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONV): 
Ca) to (g) A contract ha been signed for procu .. ment of one 
hlgh-G human centrifuge .imulator a a replacemenl of the 
exlsllng centrifuge slmulalor at Institute of Aero.pace 
Medicine, Bangalo ... 

Nltlonal Flnanol8l Development 
Corporation for DNT 

3280. SHRI HARIBHAU RATHOD: Will the Mlnl.ter of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to ltate: 

(a) whether the Government ha received represen-
talion. from various quarters for .ettlng up a National 
Flnanclill Development Corporation for Denollfied Tribe., 
Nomadic and Semi Nomadic Tribes (DNT.); 

(b) If 10, the detail. th.reof; and 

(c) the action taken by the Government th.reOn? 

T~E MINISTER OF STATE IN THE MINISTRV OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (.) VII, Sir. 

(b) and (c) Requeltl h.ve been received for c .. alion of 
Slpllate Corporation for 1hII. groups on th.II"" of National 
FInance • Development Corporation for Scheduled Cat •• 
.nd Scheduled Tribes. The N.tlon.1 Comml •• lon for 
DenDllfied Tribe., Nomadic and Semi Nomadic Tribe. h •• 
already bien set up to .tudy the varlou. I •• u •• relating to 
welfare of the.e communltle •• 

[TI'anllat/on} 

New "all. hrvlCM from 
BarhaJ Bazar 

3281. SHRI HARIKEWAL PRASAD: Will the Mlnl.tlr 
of RAILWAVS be pl .... d to .tate: 

(a) whether the Railways have any proposal to .tart 
new tall .ervlol. from Barhaj Bazar to Varanal, ChIPta and 
Gorakhpur; and 

Cb) If 10, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) No, Sir. 

(b) 0011 not artll. 

[EfI(JIl.h} 

PuHngerTennlnat. for AIr india 
It MItro Airport. 

3282. SHRI K.C. PALLANI SHAMV: Will the Minister 
of CIVIL AVIATION be plellld to .tall: 

Ca) whether any proposal Is uncler conllderatlon 
of the Government to have an extenalv. dedicated 
pusenger terminall for Air India to the upcoming Deihl, 
Mumbal, Channal and other metro airports; 

(b) If 10, the detail. thereof; and 

Cc) the time by which the new terminal ..... likely 
to become operational? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION CSHRI PRAFUL PATEL): (.) No, Sir. 

Cb) and Cc) Do not .rllI. 

/T,.Mlatlon} 

" Opening of Petrol PumpalLPG Aglnol .. 

3283. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Will the MInister of PETROLEUM AND NATURAL GAS be 
pieaed to .tall: 

C.) whether the public .ector 011 marketing 
companle. had Invited application. for opening petrol 
pumps and ga agencle. In the rural .... a; 

(b) If 10, whether the 011 marketing companies has 
returned all application. In.1nd of granting perml •• ,on to 
open the •• Id agencle. In the rural .... a; 

(c) If 10. the .... on. therefor; 

Cd) whether the Government propo.e. to take 
.teps to open new petrol pumps and gas agencle. in rural 
area, particularly Uttar Prade.h In the near futu .. ; .nd 

(e) If 10, the detail. the,..m? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (e) Subsequent to the dl.mantJlng of Administered 
PrIcing Mech.nl.m (APM) w.e.f. 1.4.2002, public Hetor oil 
marketing companin (OMe.) have been given commercial 
freedom to choolliocatlon, .electlon of dtalerlldl.trlbutora 
etc. for r.tan outlet de.'ershipIiLPG distributorship. 
Including thollin Mala .. a, based on commercial viability 
of the location through a transparent procedure InvoMng 
advertl.ement and Intlrvlew, etc. HOWlver, if the location 
become. commercially unvlable, .ubsequent to ISlue of 
advertl.ement, OMe. h.ve the commercial fr.edom 10 



151 DECEMBEA 14, 2008 111 

CInCeI the Mlection procen and return the application to 
the applicant. The Government doea not interferl In thl 
commercIiI .... of the 0MCt. 

Pura .... of Milk from Coopel'lltlv .. 

32". SHAI RAGHUNATH JHA: Will the Mlnla.r of 
DEFENCE be pleaHd to ,tate: 

(a) whether the Army's Northern Command hu 
been purchuIng milk on tinder buI' from cooperativel: 

(b) If 10, the deldl of the .rrna and conditions of 
tender and the cooperatlvel; 

(c) whIther thl .upply rale of milk haa beln 
IncrHMd In violation 0' the terma and condltlona of thl ...... : 

(d) If 10. the reasonl there,or: 
(I) whether the cooperatiYt. selected for the aupply 

of milk did not fulttII the terma Md conditions of lender and 
have not I~ milk at all the ltationl; 

(f) If 10. the IIcbn taken agalnlt the cooperatlvel 
for breach of tender terma; 

(g) whether thInI il any propolallo call for a freth 
18nd1r; and 

(h) If 10. the details thereof? 

THE MINISTER OF DEFENCE (SHAI A.K. ANTONy): 
(a) to (h) MIt It procured under negotiated contract from 
Jammu and Kuhmir Dairy Producers, Procellora and 
Marketing Cooperative Union Limited (JKDPPMCUL), 
Jammu as per govwnrnent orders on the .ubject. A copy of 
the Special terml Md conditlonl stipulated In the laid 
GcMmment order is Incloled u Statement. JKDPPMCUL 
hu requelted 'or Increan of thl ratel In terma of the 
Government of IndIa'a guide hi which lay down Inereue 
In ratea litter alx montha on the requelt of the cooperatlvea 
depending upon incr ... In Civil Conaumer PrIce (CCP). 
No Increueln ratea hu been granted to the cooperaIIve. 
The cooperative ha. .uppUed milk II per terma and 
condition. of negotiated contract at all .tationl. Hence, the 
quntion of calHng frwth tenders In thl. lpeclfic contract doel 
not ariM. 

Statement 

~ rernw .nd Condition. for 
~ted Mille Contracr. 

1. Milk freah as per 8p1C1fication not I ... than 4.5% Butter 
Fat (SF) lind 8.6% 80Ud Not Fat (SNF) with good flavour 
and fr.e from atl adulteranta and neutralizer and 
• ynthetic elenwntl wiD be accepted. 

2- MIk n.h wtll be .upplied In ,achell or In property 
.. aIed can. u the cue may be and there Ihould be 
no tampering enroute, Th. can./aachlt. will be 
handed over In good condition. at the Dairy of 
concernld Farm. Th. torn pouch .. will not bl 
accepted, Slmllarty Ie .. quantity If .upplied In canl 
will be deducted. 

3, The Farm win randomly draw nmple and get the lame 
tilted at Farm Laboratory/neare't Military HoIpItIII and 
dlacrepancy If any on account of Ie .. fat SNF win be 
deductedu per departmentlll dIductIon rule •• 

4. In CUI of any lIdulterantllneutrallur/any unwanted 
element II found the milk will be rejected without any 
dlaputl. The Farm wlH thin make arrangemenll for 
ahematlv.a Including Tetra pack at the rl.k and 
.xpenH of the mUk CooperatIveIIMIlk Schlmea, 

6. The quantity of milk tralh Ihown above II approx!matll 
and can keep on changing on day to day bul. due to 
operational requirement. Same can be got oheokId 
on day to dllY ba.11 from concerned Milk Ferma. 

8. If the milk goe. bIId due to curdling Itc. It will have to 
be replaced by the .upplylng IIglncy without BIkIng 
for curdled milk. 

7. MNk II required to be delivered at thl temperature of. 
degree centigrade. 

8. A ....". .. ntative nmple of mHk will be taken from 
Natlonlll Cooperatlvl Diliry Flderatlon of India 
(NCDFI)IMI1k FedlCooperatIVII dairy for teatlng and 
the COlt wtn be born by milk Federation. 

S. Aandom che.ck of lampl .. will be carried out by 
contract operating offlclr and If milk found bllow 
lpeciflcatlon It will be rejected. deductlonl made u 
per departmental erdera. Sampl .. "Iting will be done 
at the COlt 01 concerned milk Federation .upplylng 
agency. Five IItrel per thou_nd litre. of milk will be 
taken .. lample at the co.t and expenH of the Co· 
operatlvll. 

10. Rllk and expense purcha .. win be relorted to In call 
of Milk FederationIMllk lupplylng agency la unable to 
Iupply milk u per demand, The milk Ihould reach at 
MIlitary Farm (MF) Baramuna. MF Srinagar .. MF 
Aajourllatllt by 1100 hra, Milk lupplled·after 1400 
hra. will n,ot be accepted. 

11. Pllyment wlI' be made on monthly bull by the contract 
operating officer. 

12. The rate quotld wilt be ex· Military Farm aupply 
Including transportation chargeI . 
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13. In ca •• the concerned Milk Federation/Union backa 
out of this negotiated contract or falls to supply the 
required quantity of milk on a dally buts milk will be 
procured by the concerned Military Farm at the risk 
and expense of the defaulting Milk Federation/Union. 

14. That If at any stage milk Is found below specification or 
any adulteration I. found In the milk or any neutrallz.r 
Is found In the milk or any substance not authorized by 
law the same will be rejected at the risk and expenH 
of the milk federatiOn/cooperative and warning will be 
ISlued to the cooperative. Three written warning will 
be ISlued If repeated thrice thereafter the contract will 
be rescinded. 

115. l/we shall be liable to pay rent for any Military land and 
If and when occupied by me/us In course of the contract 
at a rate fixed by the officer sanctioning the occupation 
of the land and Intimated by the offiClr sanctioning the 
contract. 

16. No payment will be made In advance for any supplill 
HrYlce under thl. contract. 

17. l/we have read and fully understood the condition. 
laid down above and shall be governed by these 
conditions In all contracta which may be concluded 
with me/UI by the govemment. 

Rep of the Gurdupur Dis" Co-op. 

Rep of J&K Dairy Producers & 
Prootltora· & Marketing Co-op 
Union Ltd. Gandhlnagar, Jammu. 

SdI-dt 23.2.2008 

SdI~t 23.2.2006 

Rep of J&K Milk Producers Co-op Ltd. ScII-dt.23.2.2006 
Milk Plant SATWARI, Jammu. 

[Tran./atlon} 

Civil Aviation Facllltle. at 
Deollhar Airport 

3285. SHRI FURKAN ANSARI: Will the Minister of 
CIVIL AVIATION be plealtd to state: 

(a) whether the Govemment proposes to moder-
niH the Deoghar Airport In Jharkhand: 

(b) If 10, the details thereof; 

(c) whether the Govemment propoled to start air 
aervlce of public/private airlines from Mew Delhl-Deoghar-
Kolkata for the tourl.ta who frequently vl.lt at the famous 
temple of Lord Shlva. Salaang Ashram and the Voga Institute 
of world fame at Deoghar: 

(d) If '0. the detalll thereof; IIId 

(e) if not. the rellOns therefor? 

THE MINISTER OF STATE OF THE MINISTRVOF CIVIL 
AVIATION (SMAI PRAFUL PATEL): (a) Deoghar airport in 
Jharkhand belong. toStatt Government of Jharkhand and 
It preltntly non-operatlonal. AIrporllAuthority of IndIa (MI) 
hu no development plan for this airport. 

(b) to (e) Do not arI ... 

[Eng/I.h} 

Complaint allalnll lap and HPCL 

3288. SHRI UDAY SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pl .... d to ltate: 

(.) whether the Government h.s received comp-
1.lnts ag.lnst IBP Company Ltd. and Hlndustan Petroleum 
Corporation Ltd. from the land owner. of retail outleta being 
run a. COCO or adhoc dealership. regarding a"eged 
cheating by thell companies; 

(b) If 10, the detail. thereof: and 

(c) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) to (c) Subsequent to the di.mantllng of Administered 
Pricing Mechanl8m (APM) w .• .f. 1 .4.2002, public sector 011 
marketing companies (OMCs) have b .. n given commercial 
freedom to chooll location, •• Iectlon of dealership etc. for 
retail outlets. The Govemment hu no role to play In the 
IIlection of location, dealerlland owner, etc. post APM. 
Complaints received In thl. regard are forwarded to OMC 
concerned for redre ... 1 as per their grievance redr.s .. 1 
mechanl.m. 

Aelocatlon of Aetall Outl,'a 

3287. SHRI ADHIR CHOWDHURY: Will the Minister 
of PETROLEUM AND NATURAL GAS be pl .... d 10 atate: 

(a) whether the Govemment Is aware that the 011 
companies specially Hlndustan Petroleum Corporation 
LImited (HPCL) Is partially resiling the retail outlets at 100 
kma. away from original locations In Punjab: 

(b) If so, the number of such realtements have betn 
done by HPCL during the lut three years In Punjab; 

(c) whether the Government/oil companies 
propoll to terminate all .ueh partial resltements: 

(d) If 10, whether the HPCL Is proceSllng of the 
dealtrs of such locations retail outlata to leue out their land 
In favour of the 011 companies: and 
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(e) If so, the reaction of the Gov.rnment In thla 
reoard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAl GAS (SHRI DINSHA PATEL): 
(a) and (b) Public Sector 011 Mark.tlng Companl.a (OMCs) 
including Hlndustan P.trol.um Corporation Limited (HPCL) 
have reported that th.y have not partially resited any of th.lr 
R.tall Outlets (ROa) at 100 kms. away from the original 
locations in the State of PunJab In violation of the guidelines. 

(c) Doea not arise In view of the reply to part (a) 
and (b) above. 

(d) and (e) As per the poHcy guidelines of HPCL, the 
aite at the reslted location win be procured and the RO will 
be developed by the dealer to be leued to the corporation. 
Inveltmant by HPCL at the .... Ited location can also be 
permitted at per the t.rma l conditions of the r.tall 
Investment policy of the corporation. 

Shortage of Refrigerated Cont.ln .... 

3288. SHRI SANAT KUMAR MANDAl: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
toatata: 

(a) whether there Is a huge shortag. of refrigerated 
containers at ports which deters the export of .eafoods; 

(b) If 50, the details thereof; and 

(c) the &tepl taken by the government to enaure 
the availability of adequate number of refrigerated 
containers at porta? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) to (c ) No such shortage of refrigerated 
containers at ports which deters the export of .. afoods has 
come to the notice. Minlltry of Food Proceaslng Industries 
provides overall policy and promotional aupport for the 
development of food proces.lng indultry In the country 
Including aeafood Induatry. Under Its plan schemes. the 
M1nllter Intar alia provides financial assistance for setting 
up of cold ltoragea tor non horticulture produce (Including 
... food ) up to 25% of the cost of plant & machinery and 
Technical Civil Worka In general areas and 33.33% In difflcuH 
area subject to a maximum of Rs. 75 lakhs. 

Non-POS Kero18ne Depota 

328i. SHRI RAVI PRAKASH VERMA: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleaaed to ltate: 

(a) whether the Union Government hal taken a 
cIeciIIon to open non-PDS karOlane depots In each district 
to Itop pilferage black marketing: 

(b) If so, the details thereof; 

(c) the pricing formula decided for said acheme; 
and 

(d) the time by which It Is likely to be Implem~nted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHAPATEl): 
(a) to (d) No, Sir. Public Sector Oil Marketing Companies 
(OMCs) are allowed to market Indlgenoully produced surplul 
keros.ne over and above the Public Distribution SYltem 
(PDS) requirement directly to the genuine cultomers. Under 
the exlatlng ayatem of marketing of tree aa1e (white) kerosene 
followed by the OMC •• while the requirement of small 
consumers requiring lell than full tank lorry load II met 
through their kerosene dealer., the requirement of 
consumera for mora than one tank lorry load at a time II met 
directly by OMCs from their lupply Iocatlonl. 

Security at AIrport. 

3290. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI KASHIRAM RANA: 

Will the Minister of CIVILAVIATION be pleased to ltate: 

(a) whether the Government hal received any 
proPOial for creation of a .Ingle force to manage alrllnea 
security In the country; 

(b) if 10. the details thereof; 

(c) the action taken by the Government on such 
proposall; and 

(d) the extent to which the exlltlng lecurlty syatem 
is viable for aviation industry? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVil 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) 00 not arise. 

(d) The existing security system Is viable. However. 
the aecurlty system is reviewed from time to time and any 
deficiency found Is rectified Immediately. 

(Tra",'.tlon] 

Prlvatl,atlon of Ordnance Factorlea 

3291. SHRI RAKESH SINGH: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of DEFENCE be ple .. ed to state: 

(a) whether the Government has decided to 
privatize the ordnance factories; and 

(b) if 80. the realons therefor and details of tne 
ordnance factorle. proposed to be privatized? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
DEFENCE (RAO INDERJIT SINGH): (a) No, Sir. There •• no 
propouI with the Government to privatize ordnance facIDrI ... 

(b) Doe. not arl .. . 

Faellitle. for PubUe R ...... ntatlve. at Airport. 

3292. SHRI M. ANJAN KUMAR VADAV: 
SHRI V.K. THUMMAR: 

Will the Minister of CIVIL AVIATION be pleased to state: 
(a) whether a free lodging facility 18 available for 

the public representatives at domestic and international 
airports; .. 

(b) if so, the details thereof; 

(c) If not, the reaction of the Government thereto; 
and 

(d) the steps taken/proposed to be taken by the 
Government to provide the facility at all airports? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) At the airports owned by Airports Authority 
of India, retiring roo," facility exists at concesslonal rates, Is 
available for the Public Representatives. 

[English} 

Soft Drfnk Industry 

3293. SHRI HITEN BARMAN: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government has in the last two 
years commissioned a Bureau study on the 80ft drink 
industry; 

(b) if so, the terms of reference; 

(c) whether a report has been submitted to Bureau 
of Industrial Cost and Price (BICP); 

(d) If so, the details of each of Its findings; 

(e) the name8 of each bottler from whom Infor-
mation was sought by BICP; and 

(I) the details of information sought and the 
Information provided by the .. bottlers? 

THE MINISTER OF STATE OF THE MINISTRV OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAV): (a) No, Sir. 

(b) to (I) Do not arise. 

(Ti'PIlatJonJ 

Manufacturfng at AntI-tunnel Vehicle 

3294. SHRIMATI NEETA PATERIVA: WUI the Minister 
of DEFENCE be pleased to .tatt: 

(a) whether the Government propoaes to rnanu-
facture the anti-tunnel vehicle; 

(b) if so, the names of the factories where these 
vehlcl .. are likely to be manufactured; and 

(c) the details of the p,lrchue orders received for 
the .. vehlc181 aIongwith the names of the oountriea from 
which orders have been received? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONV): 
(a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

[English} 

Investment In PSUs 

3295. SHRI KISHANBHAI V. PATEL: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

<a) whether the Government proposes to prepare 
policy papers for making Public Sector Undertakings (PSI Is) 
more efficient to attract global Investors; and 

(b) if so, the details thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) and (b) The policy on Public Sector is governed by 
National Common Minimum Programme (NCMP), which 
provides that Government is committed to a strong and 
effective pub6c sector whose social objectives are met by 
its commercial functioning. Public sector companies will be 
encouraged to enter the capital market to raise resources. 
In pursuance of this polley, Government has recently 
delegated enhanced financial powers for investment in new 
projects, subsidiaries, joint ventures etc. to Navaratna, Mini-
ratna companies. Other profit making Central Public Sector 
Enterprises (CPSEs) have also been delegated enhanced 
powers for capital expenditure. 

Clearance Time of Goods at Airports 

3296. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEO ITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

WtH the Minister of CIVIL AVIATION be pleased to State: 
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(a) whether the clearance time tor goods at the 
AIrporta Is more than the standard global time of two hours; 

(b) If 10, the de1aIls and the reasons therefor; 

(c) whether the Government has any plan to 
minimize the ctearance time and bringing It at par with the 
global time; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) The 
Information is being collected and win be laid on the Table 
of the House. 

(cl and (d) In order to Improve the processing of air 
cargo at the airports, Electronic Data Interchange (EDI) 
system for faster proceSSing of Import and export cargo at 
tour metro airports has been installed. The manual system 
of proceSSing of documents on the Export side has been 
dIspensed with after introduction of 100% web based EDI at 
these airports during FebruarylMarch 2006. With regard to 
EDt in import processing, the testing was done in November, 
2006 at Deihl airport and Is likely to be Implemented In 
February 2007 at the four metro airports. To improve the 
processing time of intemational cargo at Air Cargo Terminals 
of the lour metro airports, BAR Code system has been 
~ at the Export Terminal of Deihl Airport as a 
pilot project and the same is likely to be Implemented at the 
other three metro airports in February 2007. 

{Translation} 

ElectrfcHy Supply for fencing 

3297. SHRI HANSRAJ GAHIR: Will the Minister of 
DEFENCE be pleased to state: 

<a) whether the electric fencing Is proving ineffec-
tive on the Une of Control at Indo-Pak border due to non-
availability of sufficient electricity therefor; and 

(b) if so, the steps being taken by the Government 
to ensure regular electricity supply for the fencing? 

THE MINISTER OF DEFENCE <SHRI A.K. ANTONY): 
(a) and (b) Adequate measures are in place to protect the 
line of control. 

[English} 

Renewal of Bookstall Contracts 

3298. SHRI AJOY CHAKRABORTY: WiN the Minister 
of RAILWAYS be pleased to state: 

<al whether the Bookstall Policy, 2004 is being 
followed in the Railways; 

(b) if 80. the reasons for not renewing all the 

contractt of bookstans held by a number of unemployed 
graduates; 

(c) whether the licence tee h .. been enhanced; 

(d) If 10, the details and the reuons therefor; 

(e) whether the enhanced licence f .. Is being 
recovered from the bookitaUs held by the unemployed 
graduates; and 

(t) It so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELUl: (a) and (b) A comprehensive 
bookatall policy was Is.ued In October 2004, which was 
quashed by the Hon'ble High Court of Allahabad. The 
judgement of the Honble High Court of Allahabad has been 
challenged before the Hon'ble Supreme Court of India and 
the matter Is subjudice. As a consequence, status quo Is 
being maintained and no renewal to book stailUcencees Is 
being granted. 

(e) to (f) The licence fee of bookltalls on Indian 
Railways was rationalized In order to bring It at par with 
other cateringlvendlng licences at station premiIesIpIatforms 
and also to Increue the earnings from bookItaIIIIroIIeys, In 
2008. As per these instructions, the licence fee for different 
categories of bookstalls, except bookstalls allotted to 
philanthropic and social organizationa, has been enhanced 
to 12 % of annual sates tumover subject to category wise 
prescribed minimum licence fee. The above enhancement 
hu been done without prejudice to the outcome of the Court 
cases. Zonal Railways have accordingly been advised to 
realise the revised licence fee and Railways are following 
these Instructions. 

Crash of 1110-29 

3299. SHRI BALASHOWRY VALLABHANENI: WIll the 
Minister of DEFENCE be pleased to state: 

(al whether a MiG-29 fighter plane crashed into 
the ArabIan sea on November 21, 2008; 

(b) If 10, the details thereof; 

(c) whether any inquiry has been ordered in this 
regard; 

(d) If so, the details In this regard; and 

(e) the steps being taken to prevent plane c:ruhes? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(al and (b) A MiG-29 fighter plane crashed on 21st November, 
2006 Into a check dam, 5 Km. away from Sarmat Range, 
Jamnagar and not Into the ArabIan sea. 

(c) to (e) A Court of Inquiry Is alway. instituted In such 
cases and bued on the outcome of the inquiry, remedial 



181 AGRAHAYANA 23, 1828 CSAKA) 182 

actIonl are taken. A continuoul and multl·faceted eHort II 
alwaYI underway In the Defenee Force. to enhance and 
upgrade flight lafety. Mea.ure. to enhance the quality of 
training to Improve the IkUllevel., ability to exercise BOUnd 
judgment and .ltuatlonal awarene.. of pllotl are al.o 
puraued. Constant Interaction with Original Equipment 
Manufacturer. COEMI), both Indigenous and foreign, I. also 
maintained to overcome the technical defecta of aircraft. 
Besides, antl·blrd measure. are aI.o undertaken. 

[Translation} 

• Election. of cantonment Board. 

3300. SHRI SANTOSH GANGWAR: 
SHRI DEVIDAS PINGLE: 

Will the Minister of DEFENCE be pleased to ltate: 
(a) . whether the Government propoles to hold 

election. to Cantonment Boardl; 

Cb) If so, the dalalls thereof; 

Cc) the time by which the elections are likely to be 
held; and 

(d) If not, the reasons for the delay? 

THE MINISTER OF DEFENCE CSHRI A.K. ANTONY}: 
Ca) to Cd) The elections to the Cantonment Boards are 
proposed to be held in accordance with the provisions of 
the Cantonments Act, 2006. For this, the new 'Cantonment 
Electoral Rules' and 'Division Into wards Rules' are to be 
framed as per the relevant provisions of the Cantonments 
Act, 2006 separately, for each Cantoriment Board. These 
rules can be framed subsequent to the notification of the 
date of commencement of the Act which has not yet been 
notified. The IegaJ and statutory process has to be completed 
before elections are held. 

Ring Railways In Indore 

3301.-·SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of RAILWAYS be pleased to state: 

Ca) whether any scheme to Introduce Ring Railway 
or Speed Transport System In Indore has been under 
consideration of the Railways; 

S.No. Name of the Project Anticipated Outlay 

(b) If 10, the datal" thereof; and 

eC) the time by which the work is likely to be .tarted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS CSHRI R. VELU): Ca) No, Sir. 

(b) and Cc) Do not ariH. 

Airport at Olmanabad 

3302. SHRIMATI KALPNA RAMESH NARHIRE: WDI 
the Minister of CIVIL AVIATION be pleased to state: 

Ca) whether any .cheme has been formulated for 
development of an airport at Osmanabad; and 

Cb) If 10, the details thereof and the allocation made 
for this purpose; and 

Cc) If not, the reuons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION CSHRI PRAFUL PATEL); Ca) to Cc) Osmanabad 
airstrip belongs to the State Govemment of Maharuhtra 
and not to Airports AuthOrity of India (MI), As such, there i. 
no scheme for development of an airport at Osmanabad by 
MI. 

Gauge Convenlon of Project. 

3303. YOGI ADITYA NATH: Wil! the M:.:I~ter of 
RAILWAYS be pleased to state: 

Ca) the detail. of the gauge conversion projects 
currenUy underway In the North Eastern RaIlway, Gorakhj:lur; 

(b) the progress of wor1t done so far on each project 
alongwlth the expenditure Incurred thereon; and 

Ce) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS CSHRI R. VELU): Ca) to Cc) The details of ongoing 
Gauge Conversion projects under North Eastem Railway 
Indicating the anticipated cost, outlay provided during 2006-
07, expenditure Incurred upto March, 2006, and status 
alongwith target date for completion wherever fixed Is as 
under:-

(Ra. in Crore) 

Expenditure Status along with target 
Cost 2006·07 upto March, 2006 date for completion 

whenever ftxed 

2 3 " 5 6 

1. Kaptanganj • ThaW&- 320.10 45.65 78.99 Thave to Siwan (28 
Chhapra· Siwan Kms) has already 
C233.50 Kms) been completed. 



183 DECEMBER 14, 2006 roOuestioM 164 

1 2 3 4 

2. Kanpur-Kasganj-
Mathura & Kasganj-
Bareilly- Lalkua 
(544.50 Kms). 

661.72 61.98 

3. 

4. 

5. 

Gonda-Bahraich 
(60 Kms) 

Gonda-Gorakhpur 
Loop with Anandnagar-
Nautanwa (260 Kms) 

Aunrihar-Jaunpur 
(50.60 Kms) 

73.42 1.00 

381.17 5.00 

85.92 14.68 

[English] 

MRO FeclII1IHIn aa .... ore 

3304. SHRt M. SHIVANNA: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether France based regIonaJ aircraft manu-
facturing company has decided to establish a Maintenance, 
Repair and Overhaul (MRO)facility in Bangalore; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CML 
AVIATION (SHRI PRAFUL PATEL): (a) Government has not 
received any proposal in this regard. 

(b) Does not arise. 

Uuseum at DhoIavIra 

3305. DR. VALLABHBHAI KATHIRIA: 
SHAI P.S. GADHAVI: 
SHRIJASHUBHAIDHANABHAIBARAD: 

Will the Minister 01 CULTURE be pleased to state: 

(a) the present status regarding setting up of a 
Museum cum Interpretation Centre at DOOlavira; and 

(b) the time by which it Is likely to be set up? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): <a> and (b) Work relating to setting up 
of a smal! Museum cum Interpretation Centre at DOOlavira 

5 

263.19 

2.39 

52.66 

0.59 

6 
Earthwork. brldga works 
and ballast collection have 
bean takan up In the 
ramaining section. 

Kanpur-Farrukhabad 
completed and 
commissioned. 
Farrukhabad-Kasganj is 
planned for Completion In 
2006-07. 

Earthwork and bridge 
works have been taken up. 

Anandn'agar- Nautanwa 
is targeted for completion 
in 2006-07. 

Earthwork and bridge 
works have been 
taken up. 

Is in progress. It is expected that the work would be completed 
in about six months time. 

Construction of Hellpads for 
Air Ambulance Services 

3306. DR. M. JAGANNATH: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether certain big hospitals in the country 
have approached the Government for granting permission 
to construct helipads so that patients can be rushed to 
hospitals by air ambulance copters; 

(b) if so, the details of the hospitals which have 
requested the Government for permission to build halipads 
as Infrastructure for air ambulance services; and 

(c) the action taken or proposed to be taken by the 
Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Aditya Blrla 
Hospital at Chinchwad, Puna has sent a proposal for 
construction of an Air Ambulance Medlvae Elevated Helipad 
at the roof top of the Hospital. 

(c) The Government has asked, the Directorate 
General of Civil Aviation (DGCA) to Inspect the site. DGCA 
has since done the inspection and intimated the deficiencies 
to the heliport operator. After the deficiencies are rectified. 
further action for grant of permission will be taken. 
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{TfaMl.tIon] 

Rantal OffICI. of Riliway Undertaking. 

3307. SHRI TUFANI SAROJ: Will the Minister of 
RAILWAYS be pleased to slate: 

(a) whether certain railway undertakings are 
functioning In rented offices; 

(b) the amount being spent per month in the form 
of rent of these offices; 

(c) whether the Railways propose to bring all the.e 
offices under one central office; and 

(d) If so, the time by which It Is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) Yes. Sir. 

(b) There are 9 Public Sector Undertakings (PSUS) 
under the administrative control of Ministry of Railways I.e. 
(i) IRCON International Limit~ (lACON). (ii) RITES limited 
(RITES). (iii) Indian Railway Anance Corporation Limited 
(IRFC). (iv) Container Corporation of India Ltd. (CONCOR), 
(v) Konkan Railway Corporation Limited (KRCL). (vi) Mumbai 
Railway Vikas Corporation Limited (MRVC), (vii) Indian 
Railway Catering and Tourism Corporation (IRCTC). (viii) 
Raill8l Corporation of India Ltd. (RCIL), and (Ix) Rail Vikas 
Nigam Ltd. (RVNL). 

Corporate offices of RITES. IRFC and CONCOR are 
functioning In their own buildings. Corporate office of KRCL 
is partly in rented accommodation. IRCON. RCIL, MRVC, 
IRCTC and RVNL are functioning In rented offices. 

The amount being spent as rental for corporate office 
by these PSUs is as under: 

IRCON Rs. 12.14.0001- per month 

RCIL Rs. 5.00.0001- per month (approx.) 

MRVC Rs. 23,6681- per month 

IRCTC Rs. 15,53,484/- per month 

RVNL Rs. 22.97.957/- per month 

KRCL Rs. 3,36,8401- per month 

CorporatIons Ike RlTES,IRCON, CONCOR, RVNL and 
RCIL are also having reglonai offas at various places which 
are taken on rent. 

(c) No. Sir. 

(d) Does not arise. 

Developmlnt of B8bl Sahib Bhlmrao 
Ambldlw Memorial 

3308. SHRI RAMDAS ATHAWALE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Govemment proposes to develop 
the Saba Saheb Bhlmrao Ambedkar Memorial, Deihl u a 
museum; and 

(b) H so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Yes Sir. A 
Museum. at 26, Alipur Road. Delhi conSisting of two galleries 
on the life and mission of Dr. Bhimrao Ambedkar has been 
developed and Inaugurated on 2.12.2003. 

{English} 

Allotment of Retail Outl ... at Airports 

3309. SHRI JYOTIRADITVA M. SCI NOlA: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government has decided to open 
all airports to private entrepreneurs, including foreign 
companies to open retail outlets; 

(b) if so, the details alongwith the terms and 
conditions thereof; and 

(c) the details of foreign and other retailers applied 
and allotted retail outlets at different airports? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) No. Sir. 

(b) Does not arise. 

(c) Information is being collected. 

{Translation] 

Railway ProJects 

3310. SHRIMATI SANGEETAKUMARl SINGH DEO: 
SHRI SUNIL KUMAR MAHATO: 

Wdl the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have stopped work on 
rail projects in the backward and remote areas of the country; 

(b) if 10, the reasons therefor; and 

(c) the steps taken by the Railways to execute rail 
developmental works In the backward and remote areas for 
the balanced development of the country? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VaU): (a) No, Sir. 

(b) Doet not artH. 

(e) A number of Inltiatlvea have been taken for 
generating additional reaourcel through PublicIPrivate 
partnership, coat Iharing by State Governmenta, funding 
through Ministry of Defence and National Projecta. WIth the 
Increased Internal relOurce generation, all doub!lng and 
few gauge conversion projects ant funded through 'Capital 
Fund': thereby IncreaIIng the overallavallabillty of r8S0UI"C8I 
for New Una and Gauge 9onveralon worka including thole 
In backward and ramote antU, which win be completed In 
the coming yeara u per availability of reaourcel. 

[EngIIshJ 

Additional flights for Ha. Pilgrim. 

3311. SHRI RAVI CHANDRAN SIPPIPARAI: wm the 
MInister of CIVIL AVIATION be pleased to state: 

(a' whether the Government haa arranged the 
IIddItIonaI flightl for the convenience of Hal pilgrimages 
during the currant year: 

(b) if 10, the details thereof; and 

(e) the other facilities provided! proposed to be 
provided by public/private airlines to the Haj pilgrimage for 
Hal operationl 2006-111 

THE MINISTER OF STATE OF THE MINISTRY OF CML 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) During the 
currant year, Haj operationl have been ananged through 
Air India, Indian Airlines and Saudi Arabia Airlines under the 
HIli Subsidy scheme. It has been decided to carry 1, t 0,000 
pilgrims as against 1,00,000 pilgriml during the last year for 
which additional flights have been planned to carry out the 
operations. Some of the facilities provided to the Haj pilgrims 
are: (I) meal boxel and drinking water on departure from 
India and on arrival at Saudi Arabia; (il) at embaItultion points 
where the pilgrims have to wait for long hours at the airport, 
bedding has been provided for the comfort of the pilgrims; 
(Iii) a Controt Cell with a Coordinator has been let up at 
each embarkation point to monitor the Haj movement and to 
facilitate the movement of the pilgrims; and (Iv) remote check-
in has been arranged at several points to facilitate the 
movement of the pilgrims and to avoid congestion at the 
airports. 

Aln:raMteUcopter Ferrying WlPa 

3312. SHRI OALPAT SINGH PARSTE: 
SHRI S.K. KHARVENTHAN: 

WRIthe Minlaterof CIVILAVlAT10N be pleuedto ..... : 

(a) the number of WIPalVlPS who loat their IIvH 
during the lalt thrH ynrs In flight cruhea; 

(b) wh.th.r there have be.n certain laid down 
GuldtHneal Rules for operating amalt aircraft and hIIIcoptera 
ferrying VVlPa; 

(0) " 10, the detalla thereof; and 

(d) the ateps taken by the Government to ensure 
that whenever WiPe take aerial toura of natural calamity -
atruck areaa the above mentioned rule"guldtllnel are 
observed atrIctIy? . 

THE MINISTER OF STATE OF THE MlNISTAY OF CML 
AVIATION (SHRI PRAFUL PATEL): (a) DurIng the lui three 
years two Members of Leglalatlve A .. embly and three 
Mlnlatera of State Govemments have 10lt th.Ir lives In 
alrcraahes. 

(b) and (e) Yes, Sir. The guldtllnn exilt In the form of 
Air Safety CIrcular No. 2 of 1881. 

(d) The adherence to the guldellnea II enaured by 
Directorate General of ClvH Aviation by way of aately audits 
of ". operators. 

Participation of Private Stctor In 
Development of Rallwaya 

3313. SHRI K.S. RAO: WID the Minister of RAILWAYS 
be pleased to state: 

(a) the requirement of funds for Investment in 
various projects to upgrade and CI8aI8 a world cIaII raHway 
Iystem Calerlng to both passenger and freight traffic; 

(b) the steps being taken to encourage private 
sector participation In designing of railway roiling stock, rail 
linkage with ports, construction of dedicated freight corridor 
and providing warehousing and other passenger friendly 
facilities at railway stations; 

(c) whether the Railways have perspective plan 
for privatization of regional paseenger trainl, construction 
of locomotives, coaches and tracks; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Investment In various 
projects to strengthen and upgrade the railway aystam Is a 
continuoua procell. As per a quick MIimaIe, more than RI. 
two Iakh crores would be required during the Eleventh five 
Year Plan. 

(b) Rail Vlku Nigam Limited (RVNL) has been 
entruated with port connectivity projects. Dedlcat.d Freight 
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Corridor Corporation of India Limlltd (DFCCIL) hu bien 
given the relponllbllity of executing Dedicated Fr.lght 
Corridor project. Two Projectl for manufacturing of coachn 
and dln.llocomotlve. with poIslbie participation of private 
sector have been approved by the Government. There are 
ongoing programmel for providing warehousing In 
collaboration with Central Warehousing Corporation, and 
for providing other passenger facilities at railway stations. 

(c) No, Sir. 

(d) Doel not arise. 

{TraM/ation} 

Doubling of RaIlway Une. 

3314. SHRI MOHAN SINGH: Wilt the Mlnl.ter of 
RAILWAYS be pteased to state: 

(a) the number of railway divisions in Northern 
Uttar Pradesh and Bihar where flow of railway traffic is 
hindering due to single railway line; 

(b) the details of Railway Divisions in the said areas 
where double tracking is likely to be carried out In the next 
few years; 

(c) the number of Rail Divisions In the said areas 
where electric trains are running; and 

(d) the number of Rail Divisions in the said regions 
which are likely to be electrified during the next few years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Doubling has been 
taken up on certain sections of the mentioned area, wherever 
the same has been justifiable from traffic considerations In 
Lucknow, Varanasl and Sonepur Divisions. 

(c) Electric trains are running in Lucknow Division 
only. 

(d) At present, there is no proposal to further 
electrily any sections failing in Northern Uttar Pradesh and 
Bihar. 

Air Service. to Delhl ..... pur-lJdalpur 

3315. SHRI SRICHAND KRIPLANI: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a, whether the Government propose. to start 
evening flight from Deihl to Jaipur and Udaipur; and 

(b) If so, the time by which It Is likely to be started? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Indian Airllneal 

AlIIIIICI AIr cunently hal no planl to tnlrOduce an evening 
flight from Deihl to Jalpur and Udaipur. Howevw, privata 
&lrllnea In &110 frM to operate on route. of their choice. 

(b) Doel not arIIe. 

AntI-Hl,ack Plan 

3318. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of CIVIL AVIATION be pleased to ltate: 

(a' whether the Government hal formulated an 
'Anti-HIJack Plan' as reported In the 'Dainlk Jagaran' dated 
November 18, 2008: 

(b) If 10. the details thereof; and 

(c) the It epa being taken to tmptement It? 

THE MINtsTEROF STATE OFTHE MINISTRY OF CML 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Contingency 
Plan on handling aircraft hijack situation already exlill. 
However, a manual is being prepared which would provide 
for detailed response mechanllm and procedUrH to be 
adopted at all levels in case of a crilis. 

(c) The manual, on being finalised, would be 
forwarded to all concerned for sbict compliance. 

International Air Servlc .. of Air india 

3317. SHRI BRAJESH PATHAK: Wig the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the nam .. of the cities In foreign countrin, 
where Air India (AI) operates Ita aervicn: 

(b) Whether the Government proposes to expand 
the said services: 

(e) If so, the details thereof; 

(d) whether the Government propo8H to start direct 
Air India flightl to USA: 

(e) if so, the details thereof; and 

(I) the time by which the said aervlce is likely to be 
started? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Air India and III 
subsidiary viz. Air India Expre.I, presently operate 
International Hrvlces through their own operations to the 
following cItIea namely New York, Newark, Chicago, Los 
Angeles, Toronto, London, Birmingham, ParIs, Frankfurt, Abu 
Dhabi, AI AIn, Dubai. Sharjah, Riyadh, Jeddah, Dammam, 
Doha, Muacat, Sa/alah, Kuwait. Bahrain, Singapore, Kuala 
lumpur, Bangkok, Seoul, Osaka, Tokyo, Jakarta, Shanghai, 
Hongkong, Dhlka, Nairobi and Dar .. Saturn. 
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(b) and (c) Air India and Air India Expreaa together 
have placed an order for induction of 68 new aircraft from 
Boeing Airplane Company and these ara being delivered In 
phases beginning November, 2006. The first aircraft has 
been delivered on 30.11.2006. With the Induction of thase 
new aircraft. Air India and Air India Express have plans to 
increase services to the existing destinations as well as add 
new destinations In the regions of North America, Europe, 
east Asia, Australia, Africa, SAARC etc. 

(d) to (f) Air India operates all its present services to 
USA via one stop in Europe. With the proposed Induction of 
the new Ultra long Range aircraft Bn7-200lR, Air India 
plans to offer non-stop services between USA and India 
with this aircraft from April 2007. 

UpgradatJon of Airports In 
Chhattlsgarh and Bihar 

3318. SHRIAJlT JOGI: 
SHRI AlOK KUMAR MEHTA: 

Will 1he Minister of CIVil AVIATION be pleased to state: 

(8) the details of the projects sanctioned for 
development of civil aviation in Chhattisgarh and Bihar 
during the last three years and tiU date: 

(b) whether the work Is proceeding, as per 
schedule; 

(c) if so. the details thereof; 

(d) if not, the steps taken/proposed to be taken for 
timely completion of those projects: and 

(e) the other steps taken/proposed to be taken to 
upgrade the airports in these States? 

THE MlNISTEROF STATE OF THE MINISTRY OF CML 
AVIATION (SHRI PRAFUl PATEL): (a) to (d) The details of 
the projects sanctioned for development of Civil Aviation in 
Chhattisgarh and Bihar during the last three years and till 
elate are as under: 

In Bihar, at Gaya airport, construction of electric sub-
station and AC plant room has been completed at a cost of 
Rs.95 Iakhs, construction of a New Terminal BuildirlQ and a 
New Fire Station is in the last stage of completion at a cost of 
Rs.46.56 crores. Work relating to extension of existing apron 
and construction of isolation bay have also been taken up 
at a cost ot Rs.S.40 crores. At Patna airport, Works relating 
to acquisition of land for operational purpose, construction 
of boundary wall Dhabi Ghat Area at Runway·2S. cons-
truction of shoulders, widening of turning pad and 
construction of perimeter road have already been completed 
at a cost of Rs.11.30 crores. Works relating to construction 
of perimeter road trom Fire Station to lLZ and resurfacing of 

unused runway on both end and cladcUng of column and 
vitrified tile. flooring In city side canopy are In prOQ ... I at • 
cost of R •• 62 lakhs ' . 

In Chhattlsgarh, at Ralpur airport, the extenllon of 
runway and allied works at a cost of Rs. 14.91 erer •• are in 
the last stage of completion. 'r 

(e) In Bihar, Airports AuthOrity of India (MI) hal 
plans for strengthening and extension of runway to 3050 m 
for operation of B-7n-200 class of ai~raft, construction of 
technical block cum control tower, installation of Instrument 
Landing System and installation of Alght Information Display 
System at Gaya air~rt at a cost of Rs.43.22 crora.; 
operationalization of:M4zaffarpur airport for ATR-72 type of 
aircraft operation at a cost of Rs. 15 crores; and construction 
of Fire Station (Cat-VI) and Emergency Medical Centre and 
installation of Flight Information Display System at Patns 
airport at a cost of Rs. 4.33 crores. 

In Chhattisgarh, at Raipur airport, MI has plans for 
construction of New apron, link taxiway, New Technical Block, 
Fire Station and allied building at a cost of Rs. 17.09 crores. 

[English} 

National ex-Servicemen Welfare Corporation 

3319. SHRI K FRANCIS GEORGE: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Kerala State 'Ex-Servicemen 
league had submitted a memorandum to the Government 
regarding the problems faced by Ex-Servicemen and their 
families in the country; 

(b) if so, the details thereof; 

(c) the action taken thereon; 

(d) whether the Government proposes to form a 
National Ex-Servicemen Welfare Corporation with statutory 
powers for the welfare and rehabilitation of Ex-Servicemen; 
and 

(e) if so, the steps taken so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PAllAM RAJU): (a> to (e) Kerala 
State Ex-servicemen league had submitted a Memorandum 
to the Government in January 2004 to seek redressai of 
grievances of ex-servi~men. The demands made by the 
league In the Memorandum and position thereof Is Indicated 
below: 

(i) One rank One Penalon:- The Government has 
examined the demand and agreed to give benefit of 
added years of service of 10, 8 and 6 years to three 
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lowest ranks of Personnel Below Officer Aank (PBOR) 
I. •. S.poy, Naik and Havlldar with a vl.w to allow th.m 
p.nslon of 30 years of qualifying s.rvlc.. Besld.l, 
ben.fit of revilion of pension based on maximum pay 
of the rank and group of the revlltd pay seal. 
Introduc.d from 1.1.1998 payabl. to PBOA w.e.f. 
1.1.2006. . 

(ii) Removal of 33 ye.r. condition for earning full 
pen.lon by mired .oldle,.:- The Sth Central Pay 
CommiSllon considered this ISlue but did not agree 
to the demand since 33 years' condition to earn full 
pension Is a cardinal principle for computation of 
pension which Is uniformly applicable to both the 
Oefence and civilian penllone,.. 

(III) Pen.lon to World Wa",H veteran.:- Central Govern-
ment II providing financial "llltance to the ne.dy 
World War-II veteran I for HOUle Aepalrlng Grant 
(Rs.10,0001-), Medical Grant (Rs.15,000l-), Marriage 
Grant for daughter (Rs.a,OOOI-), P.nury Grant 
(Rs.15,000l-) and Monthly Grant of As. 1,0001- for two 
years. Besides, all .state governments are giving Ufe-
long tnOflthly grant to World War-II veterans who .,. 
HId.d In their states. This grant vari.s from state to 
state. Proposal to grant pension to them has not been 
agr.ed to. 

(iv) Effective re.ervatlon for e.-Hrvloemen:- The 
Supreme Court hulmpoaed the ceiling of 50% on the 
total res.rvatlons to be provld.d to different HetlonS 
of the loclety. As the reHrvations being provided to 
SC, ST and OBC work out to 49.5%, the r.servatlon 
baing provided to ex-servlc.men In Group 'C' & '0' 
posts of Central Gov.rnment MlnistriellDepartmentsl 
Public Sector Undertaklngl Is of horizontal nature 
which do not have ~ny provision for rolter sYltem or 
carry forward of unutllized vacancies reserved for ex-
s.rvicernen. 

(v) Employment on compa •• lonate ground. 10 the 
d.pendent. of the def.noe peraonnel dying In 
hame •• :- Compasslonat. appolntm.nts In mOlt of 
the casel concerning wldowlidependants of decea-
sed O.fence servloe p.rsonnel oannot be made 
against combatant posts. Therefore, luch requelts are 
to b. accommo-dat.d against 5% of the dlr.ct 
recruitment vacancies In Group 'C' and '0' civilian posts 
of Services H.adquarters. Thla quota of 5% II m.ant 
mainly for accommodating the requests from the 
dependants of d.ceased civilian .mploy .... As such, 
the number of vacancies available 'or compasaionate 
appolntm.nt Is alwaYI l.sI than the requ'ltl received 
and compasalonate appointments are provided In most 
deserving cuel. 

(vi) L8t1rallnductlon of Armed Foran Peraonnellnto 
Central Para-military Force.:- Th. propola' wal 
tak.nup by the Ministry of Defence with the MInistry of 
Home Affairs which wu not agreed to. 

2. The recommendationl made In the 20th R.port 0' the 
Standing Commltt.e on Oef.nce headed by Shrl 
Madan Lal Khurana related to the various i.lues 
concerning .ervlce condition I of O.fenc. Servlcel 
personnel, penllonary matters and relettlement and 
welfare of ex-servlcem.n. The d.mandl made by the 
Committee were examined and Action Taken Not .. 
on the recommendations were forwarded to the Lok 
Sabha Secretariat, which were pre •• nted to both the 
Houses on 28.4.200S. 

3. There is no proposal to form a National Ex-Servicemen 
W.lfare Corporation. 

[Translation} 

Conltructlon of R.llway Platform. 

3320. SHRI TEK LAL MAHTO: Will the Mlnllter of 
RAILWAYS pleased to ltate: 

(a) the nam .. of railway Itatlonl under South 
Eastern and Ealtern Railway Zon .. In Jharkhand where 
construction and r.pairing of railway platforms has been 
completed alongwlth the number of Overbrldgel conltructed 
10 far; 

(b) 1he details of funds allocated and released 
under thll h.ad; 

(c) the number of proJ.cts which could not be 
completed 10 far and the concrete Itepi taken by the 
Government to complete the same; 

(d) the reasons for non-compl.tlon of the work; and 

(e) the time by which th.s. works are likely to be 
completed? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
RAILWAYS (SHRI R. VELU): (a) Names of railway stationl 
where construetlon and repairing of railway platforma hu 
been completed In current year along with numb.r of 
overbrlclges constructed are: 

(1) Ea.tem Railway 

(I) Platform extenllon works completed at Mirza-
choukl and T1npahar. 

(2) South e •• tem Rillway 

(I) Platfonn constructed at Bakaspur, SIlO, Klta, PokIa, 
Ramgarh Cantt, Tatanagar, Chakradharpur & 
Tunla. 
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CO) Platform NnOYated at Aanchi, Matta I Mud. 

(III) Foot CMf bridget oonllructed at Hilla. 

(b) An amount of A •• 14.78 crore ha. b.en 
allocated In 2008-07 for renovationlexten.lonIralting of 
pIattonna and construction of foot over bridge on Eaatem 
RaIlway and South Eutem RaIlway. 

(e) to (e) 8 No. of workI.,. under progre •• on Eutem 
RaIlway Ind 11 WOItcI .,. under progrHI on South Eutem 
RaIlway. The progNII I. monlloNd cIoMly. Thne work. 
.,. pIMned to be completed In lChec:luled time, I ••• CUmlnt 

year except construction of loot over bridge at Madhupur on 
Ea.tern Aallway which I. planned for completion by 
31.01.07. 

IE""..,,} 

Opening or PWaI 0UIIeta 

3321. SHAI P. AAJENDAAN: Will the Mlnl.ter of 
PETROLEUM AND NATURAL GAS be pIeued to ..... : 

(a) whether the Govemment ha. permitted the 
apenIng of !alga number of peIrOI outIetId over the oaun1ry; 

(b) it 10, the number of !Wid outIetI opened by 011 
MIrUtIng CompanIet during the lut thrw ,..,. •• te-
.... and c:ompany-wiM; 

(c) whether any norma have been preacrtbed for 
opening of new outIetI; 

(d) whether th ••• norm. are b.lng violated 
npecIaIIy with regard to the dl.lance betwHn the outI ... ; 
and 

(e) If 10, the action..." lQaIntt thole outtltl which 
have violated the norma? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
PETAOLEUMAND NATURAL GAS (SHAI DINSHA PATEL): 
(a) and (b) Subtequent to the dltmantllng of Admlnl.tnd 
Pricing MechanIIm (APM) w.e.f. 1.".2002, public HGtor 011 
marketing companle. (OMC.) have been given commercial 
freedom, .ubject tg commercial viability, for .. Ieetlon of 
location, MIecIIon of de .... , etc. of Aetall 0utI ... (ROt). 
The number of ROt opened by OMC. during the lut thrw 
year, State-wi .. and company-will, I •• nclolld a. 
atatement. 

(c) to (e) SubIequent to cIIrnanIIIng of APM, the t.tnIaIry 
hu not pretcrlbed any d1.tance norma for I8ttIng up of new 
ROt and .uGh decl.lon. are made by OMC •• ubjecl to 
commercial fea.lblllty of the location after obtaining 
necnaary •• tutory approvaII bated on norma preacrlbed 
by the ExpIotive. Department, LocaUGovemment Autho-
ritIe., NatIonal Highway Authortty, 810. In cue of violation of 
the norm" the ooncemecI atatutory authority taka appro-
prID action. 

sr.-win" eomp.ny - wi .. INImWr of new retail DUll« opened by public..." 01 ~ 
companIn. viz. Indan Oil Corporation LId. (IOC), -.,., Petroleum Corporation LId. (Bl'CL), 

HIndu.., PIttoIeum CorponatIon Ltd. (HPeL) • I8P Co. Ltd. (ISP) 

2003-0.. ZOCM-oS 2005-08 

100 HPCL BPCL IBP JOC HPCL BPCL IBP IOC HPCL BPCL IBP 

1 2 3 4 5 8 7 8 8 10 11 12 13 

Andhra Pradeth 115 87 88 75 108 88 71 87 102 81 77 I 

Arunachal Praduh 2 0 0 0 0 2 2 0 0 0 

Alum 4 1 8 14 12 3 28 11 3 3 

Bihar 28 11 18 41 22 23 7 43 72 4 31 US 

Chhattlagarh 13 5 10 2 15 27 25 8 18 10 15 8 

Delhi 5 4 2 1 7 3 5 1 7 1 3 0 

Goa 2 0 1 0 0 48 4 0 3 28 0 0 
I 
~ 
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Gujarat 60 

Haryana 90 

Himachal Pradelh 14 

Jammu and Kuhmlr 11 

Jharkhand 4 

Kamatlka 90 

Kenda 80 

Madhya Prldnh 81 

Mahlruhtra 103 

Manlpur 4 

Meghallya 3 

Mlzoram 0 

Nagaland 0 

Ortaa 28 

Pu~ab 73 

Rajllthan 88 

Slkldm 0 

Tamil Nadu 97 

Trlpura 0 

Uttar PracI.lh 135 

Uttaranchal 23 

VV .. tBengal 29 

Union TerrItorle, 

Andaman and NlcobIr 0 

Chlndlgarh 0 

Dadra and' Nagar Havell 0 

Daman and Diu 0 

Laklhadw"p 0 

Pondlchlrry 3 

Total 1134 

3 
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9 10 11 12 13 

11 98 2 17 7 

18 71 21 23 4 

11 18 9 2 5 

3 23 15 18 2 

7 30 11 19 5 

18 133 52 49 14 

48 72 4' 40 18 

4 80 22 39 8 

18 101 77 104 11 

3 3 o 0 1 

o 9 5 0 0 

o 0 o 0 0 

o 2 0 

35 80 28 51 3 

50 134 85 152 24 

21 119 41 4' 8 

o 0 8 0 

82 129 49 70 13 

o o 0 0 

8 197 8 7 3 

42 9 83 87 32 

31 43 20 38 13 

o 0 0 o 0 

o 0 0 o 0 

o 4 2 o 0 

o 0 1 o 0 

o 0 0 o 0 

3 4 2 o 0 

511 1547 848 905 200 
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Merger of AIr India and Alliance Air 

3322. SHRI PRABODH PANDA: Will the Minister of 
CIVIL AVIATION be pleased to .tate: 

(a) whether the Govemment propose. to merge 
Air India Expre .. and Alliance Air Into one entity; 

(b) If so, the details thereof; and 

(c) the time by which a final decision is likely to be 
tllken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) The Govemment 
hu 'In--prlnciple' decided to merge Air India Limited and 
Indian Airline. Limited. A Consultant hal already been 
appointed to prepare the road map for merger. One of the 
terms of reference for appointment of Consultant I. 
functioning of .ubsldlary companle. and their pos.lble 
merger. Any decl.lon regarding the merger of Air India 
&pre .. and Alliance Air would be taken on receipt of final 
report of the Consultant. • 

M8durai Airport 

3323. SHRI N.S.V. CHITTHAN: 
SHRI K.C. PALLANI SHAMY: 

WIll the Minister of CIVIL AVIATION be pleased to .tate: 
(a) whether the Govemment propose. to develop 

MaduraI airport Into an Intemational airport; 

(b) If 10, the details and the present po.ltIon thereof; 
and 

(c) the time by which It is likely to be upgraded as 
an mt.matlonal airport? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) to (e) At present, there 
I. no proposal to declare Madura! airport as an International 
airport. However, Airports Authority of India (AAJ) hu taken 
up various upgradatlon/development, work. like cons-
truction of a new Integrated pa •• enger terminal building 
which will have Cu.tom., Immigration, Health, Plant 
quarantine facilitle. etc. at Madural airport for handling 
limited international flights. 

Tran8fer of Ruerved T1cket8 

3324. SHRI MANORANJAN BHAKTA: Will the Mlnl.ter 
of RAILWAYS be pleased to state: 

(a) whether the Railway. propose to Introduce a 
new pollcy.by which a reserved ticket become transferable 
to any o1her puaenger to booat tourism sector; 

(b) If 80, the detaila thereof; and 

(c) the time by which It Is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No such propo •• 11s under 
consideration. 

(b) and (c) Do not arise. 

Social Sector aeneftt. to Rellglou. Mlnorltle. 

3325. SHRI FRANCIS FANTHOME: Will the Mlnl.ter 
of MINORITY AFFAIRS be pleoed to .tate: 

(a) whether the Govemment I. considering any 
Icheme to enhance social sector benellts to rellglou. 
minorities; 

(b) If so, the details thereof alongwlth the spherel 
of the social sector being con.ldered In this connection; 
and 

. (c) the measures proposed by the Government to 
enhance social sector support to minorities? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAy): (a) to (c) Govemment Is committed to ensuring 
the welfare of the minorities. The Prime Ministe"s New 15 
Point Programme for the welfare of minorities I. a major 
step In this direction. 

Further, the report of the working group on 'Empower-
ing the Minorities' for the Xlth Plan set up by the Planning 
Commlaslon contains a number of proposal. for educational, 
.ocIal and economic development of minorities. 

Protection of Female Pa ... ng .... In Train. 

3326. SHRI TUKARAM GANGADHAR GADAKH: WIll 
the Minister of RAILWAYS be pleaaed to state: 

(a) whether in spite of direction. Issued by the 
National Human Rights Commlaalon few years back to 
Ministry of Railways to ensure protection of female 
passengers In trains; the c .... of •• xual harassment has 
been Increasing day by day; 

(b) If so, the detail. thereof; 

(e) whether the Railways propose to constitute a 
Special Committee for the safety and protection of female 
passengers In trains from sexual haras.ment: 

(d) If 10, the details thereof; and 

(e) the other .ecurlty arrangements made by the 
Railway. In all ovemlght expr ... train. to protect traveling 
women? 

THE MINISTER OF STATE IN THE MINI STAY OF 
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RAILWAVS (SHRI R. VELU): C.) and (b) There hal not been 
any IIgnificant chaJ1ge In crime patterns agalnat women 
paIIIng8f1 especially keeping In view • large number of 
women paaengers traveling by trains every day. The details 
... uuncler:-
Vear Rape 

2006 7 
CuptD 8eptember) 

2005 8 
Cupto SapIember) 

Cc) No. Sir. 

Cd) Doe. not arise. 

Crime against 
women passengers 

other than rape 

40 

35 

(e) The Railway Administration Is taking following 
measures for saf.ty of women passengers:-

1. EscortIng of MaIIIExpraa trains especially during night 
In wlnerable sections by Government Railway PoHceI 
Railway Protection FORl8. 

2. High profile presence of Government Railway Police I 
Railway Prot.ctlon Force at important stations. 
especially In front of ladles coaches of the trains during 
night hours. 

3. Special awareness campaigns against Incidents of 
crime ag.ln.t women pas.engers by Railway 
Protection Force .taff among traveling public. 

4. 'Women h.1p line control rooms' have been opened in 
some Zonal Railways by Railway Protection Force as 
well as Government Railway PoHce. 

S. Regul.r co-ordination meeting at all level with 
Government Railway Police and Stat. Police. 

8. Clos.-clrcult T.I.vI.lons are In.talled at important 
stations to monitor" the movement of anti-social 
elements In trains and Railway premises. 

ForeignTouriale 

3327. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the MinIster of TOURISM be pleased to state: 

(a) the number of foreign and domestic tourl.ts 
vIIlted Daman and Diu during the last three J ...... year. 
wise: and 

(b) the revenue earned from tourl.m during the 
said p8I'iod? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKASONI): (.) The number of cfomestic and foreign 
tourist vi.its to Daman and Diu during the years 2003, 2004, 
and 2005 are as follows:· 

Year Domestic Tourl.t Visits Foreign Tourist Visits 

2003 

2004 

2005 

447825 

399800 

394914 

3274 

4104 

6264 

Cb) StateIUT -wise data on earnings from tourism is 
not maintained. However •• s per the information received 
from the UT Admlnl.tratlon of Daman and Diu. the revenue 
receipts of the UT Administration relating to I •••• rent 
receipts and renewaUrsglstration .... of hot.ls ·for the years 
2003-04. 2004"()S and 2005-08 ... as follows:-

Year 

2003·04 

2004·05 

2005-08 

(TratWallon} 

Revenue earned (in rupees) 

38.64.066 

82.50,348 

84,74.799 

ILS.t JocIhp. Airport 

3328. SHRI JASWANT SINGH BISHNOI: Will the 
Minist.r of CIVIL AViATION be pleased to state: 

Ca) whether Instrument Landing System (ILS) has 
not been installed at Jodhpur Airport: 

(b) If so, the reasons therefor; and 

(c) the steps takenlproposed to be taken to instal 
ILS at Jodhpur Airport? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIA!lON (SHRI PRAFUL PATEL): (a) Ves, SIr. 

(b) and (c) Requlrem.nt and f.asibility of ILS at 
Jodhpur is und.r .valuation. This matl.r also be.n tak.n 
up with IAF. 

(Engli8h} 

Publlc-Prlvate ,.rtnerahlp 

3329. SHRI NAVEEN JINDAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether It Is proposed to attract greater domestic 
investment for expansion of rail .ervices; 

. (b)'. If so, thedttaJIS ttI.--
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(c, whether there II any IChemI to outIOurce lome 
of the railway sarYtcea for betIIr competition; and 

(d) . If 10, the detalla thereof and If not, the reasonl 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) y .. , Sir. 

(b) Mlnlatry of Railwaya had formed joint ventu ... 
In participation with State Governments tor Implementation 
of raIIlnfrutructure projects In Maharuhtra, Karnataka and 
Gujarat. Further, Rail Vlkas Nigam Limited (RVNL) Is 
entrusted with implementation of certain port connectivity 
projectI through SpecIal Purpose Vehicles. 

(e) and (d) Several Schemel such as Wagon Invest-
ment Scheme, running of container trains and lUXUry tourist 
traina, etc. Mned at InvoIYIng private participation In Railway 
profecta have been launched. 

'nepecllon FaciUtIft for Proc .. seel 
FoodIteIM 

3330. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleasad 
toltate: 

(a, whether the European Union have rejected 
some food conlignments from india due to high pesticides 
relldue; 

(b) If 10, the detaIIIlhereof; 

(c) whether the Government proposes to lit up 
InIpection facilitlel for proceued food Itama to check the 
recwrence of such incidents; 

(d) If 10, the detalll thereof: and 

(e) the steps taken to ensure growth of procelHd 
food items? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) and (b) No rejection has been reported by 
European Unton due to presence of high pesticide residue 
for the products which are under compulsory export 
cartlflC8tion. 

(c) and (d) The Govemment has Inspection facilities In 
pIaca .., tes, pesticide residues in export consignments from 
India In the Iaboratoriellocated at Chennai, Koehl, Koikata 
a Mumbal. 

(e) For promoting food processing, Mlnlatry of food 
Procenlng Indullrlelll ~ratlng various Plan 1Che",.. to 
provide financial 8IIiItance In the form of grana.Jn-aidJor 

Technology upgradationIModemlzatlonlEltablllhment of 
food prooIIIIng unItI, Development of Infrutrualure, tlUIIIII'I 
Reaourae Development, PromotIon of QuIIIty AIIurance, 
Codex SIIndardI Relean:h a Develapment beIideI for oIhIr· 
promotional measures to encourage development oJ the 
food procesllng Industries. 

[T"""tIon} 

.lobi on COm .... IOftIte Grounda 

3331. CH. MUNAWAR HASSAN: WIll the MIniIIIr of 
DEFENCE be pIeued to state: 

(a) the detalll of tho .. empIoyHIIoffIcIaII of each 
category In Bharat Electronlca LId. who died In hame .. 
during the last three years and the current year, 10 far: 

(b) whether the jobs have been provided to the 
dependents of the deceued employe .. ; 

(c) If 10, the detalil thereof; 

(d) If not, the time by which the jobt ... lIkely to be 
provided: and 

(e) the total number of new peraona recruited In 
varIoul categories ·during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) 18 Executive, 
belonging to Group 'A' (17) a 'B' (1) and 119 employees 
belonging to Group 'C' (105) I Group '0' (14) died In hameII 
during the period from January 2003 to November 30, 2006. 

(b) to (d) 30 dependents of deCl8lld employ., have 
been provided with employment In Group 'c' during the 
period from January 2003 to 30 November 2008. AI and 
when vacancies arise recruitment II being made on the bull 
oJ competitive merit. AI such, only dependents of deca8lld 
empIoy .. s fulflWng the eligibility condition. for the POlt can 
be adjudged. 

(e) During the said period 806 persons In Group 
'A', 12 persona In Group 'B', 440 In Group 'C' and 80 pIfIons 
In Group '0' have been recruited. 

{English} 

Air ServIcH betwHn india and"' .. n 

3332. SHRI GEORGE FERNANDES: WlH the MIni..., 
of CIVIL AVIATION be pleased to ltate: 

(a) the number of cIaIIy lights operating between 
India and Japan; 

(b) whelher the Government of Japan sought more 
fllg~ between the two countries; 
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(c) If ao, the detalla and the action liken by the 
Govemment thereon; and 

(d) the time by which a decision lallkely to be taken 
by the Government In thla regard? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) At preHnt, Japan 
AIrlines and Air India are operating 4 and 7 Hrvlces per 
week reapectlvely In Indla-Japan .. ctor. 

(b) to (d) During the recently held bilateral air .. rvlces 
taJks with Japan, an agreement hu been reached between 
the two countries on the Illuea. of Increaae In capacity 
entitlement, points of call and code-ahare arrangement. u 
a mult of which dealgnated canters of both side will be 
able to mount additional services In thia route u per their 
commercial judgement. 

[Translation} 

OTP of Private Airline. 

3333. SHRI P.S. GADHAVI: Will the Mlnlater of CIVIL 
AVIATION be pleaaed to state: 

(a) whether the Govemment hal received comp-
Ialnta regarding non-maintenance of On Time Performance 
(OTP) by private alrllnea: 

(b) If 80. details of auch complainta received by the 
Government since January. 2008; and 

Cc) the action liken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): Ca) to (c) Complaints are 
being received from time to time regarding on time 
performance of airlines. Generally, the scheduled alrllnea 
are adhering to the time schedule. Sometlmea the flights 
are delayed due to weather, technical realOna, mandatory 
security checks etc. aome of which are beyond the control 
of the alriinea. 

Captive Powr Plant Order 
forBHEL 

3334. SHRI ANANDRAO VITHOBAADSUL: 
SHRI ADHALRAO PATIl SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleaaed to state: 

<a) whether Bharat Heavy Electricals Limited 
CBHEL) has got an order for a captive power plant a. 
reported In the 'Times of India' on November 2B, 2006; 

(b) If so, the details and the facts thereof; 

(c) whether there la any proposal to off load the 
Government stake in BHEL; 

Cd) If 10, the reasons therefor; and 

(e) the ateps liken by the Government to make 
BHEL more competitive g\obally? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANT! SINGH): 
(a) and (b) Yea Sir. BHEL has received an order for BO tIN 
Captive Power Plant from Hinduatan Zinc Ltd. at a cost of 
Ra. 128.25 crore. The order la for aupply, erection and 
commiSSioning of the main plant and equipment (Boller-
Turbine-Generator) at Zawar mlnea near Udaipur, Rajuthan. 
This la the third order In succeaalon from Hlnduatan Zinc 
Ltd. 

(c) No, Sir. 

Cd) Does not arise. 

(e) Since July 1997, BHEL u a Navnitna Central 
Public Sector Enterprlae has been granted enhanced 
autonomy and delegation of powers to enable It to evolve 
as a global player. BHEl has alao auccesa'ully aecured 
buslnell abroad with support of Govemment providing Line 0' Credit. 

[Translation} 

Electrltlcdon of Delh ......... pur 
Ral,-,Une 

3335. SHRI RASHEED MASOOD: Will the Mlnlater of 
RAILWAYS be pleaaed to state: 

(a) whether the Rallwaya propose to eleclrtfy the 
Delhl-Saharanpur railway line; 

(b) If so, the details thereo' and the time by which 
this work Is likely to be executed; 

(c) whether the Railways allO propo .. to Introduce 
a DMU or 'ast paaaenger train on the Deihl - Saharanpur 
route via Meerut/Shamall; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, SIr. 

(b) Does not arise. 

(c) and (d) There la no such proposal, at preaenL 
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fEnIIIlM/ 
DecII ... or ...... U ..... 

3336. SHRIIQBALAHMED SARADGI: WID the MInister 
01 RAILWAYS be pleased to Ita .. : 

(a) whether there hal been a conatant decline In 
the wagon uaage and failure to meet the largell In JoacIing 
deIpitI all efIorta; 

(b) if 10, .. dIIaIIs 1hnof and .. ntaSOnI1harefor; 
and 

(c) the ... being taken to Iqnve the position? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. The operating Indices 
of wagon kiIometera per wagon per day (Broad Gauge) In 
2005-06 wu 211.2 as compared 10 204.5 In 2004-05 and 
freight loading upto November, 2008 was 42.42 million 
lonnes more. Ihan Ihe loading achieved during the 
corresponding period 01 .... year. 

(b) and (c) Do not arIIe. 

['hnIJaIion/ 

ConetructIon or Holle! for sea 
3337. SHRI PUNNU LAl MCHALE: WID the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
1IIdI: 

(a) ...... a prapoeaI for conatrucIIon of a Boys' 
HOltel of Dr. Bhlmrao Ambedlw Shikshan Sansthan, 
MungeII, Chhattisgarh Is pending with the Union Govern-
ment; and 

(b) if 50, the dalaill thereof and the time by which It 
II ..., to be sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN): (a) No, SIr. 

(b) Donn' arl ... 

[English] 

Ageing Submarl ... 

3338. SHRI E.G. SUGAVANAM: Win the Mlnlster of 
DEFENCE be pleased to stale: 

(a' the number of submarines the countrY Is having 
at present; 

(b) whether some 0I1hem are lying Idle and a110 
on the vertI8 of reptacement; 

(c) If 10, the details thereof; 

(d) whether there II any propolal to build more 
submarines In the country; 

(e) If so, whether any agreement has been signed 
with other coun1rles In this regard, and 

(I) If 10, the details th""'? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (I) There are adequate number oIlUbmarInes In the 
inventory of the Navy. None 01 the IUbmarIneI II Iring Idle 
at present. Aprolect for conatrucIIon of IdditionaI aubmarIneI 
has also been aanctioned by the GovemmenL It will not be 
deIirabIe in theln..,.at of national security to dlsclole further 
detaili. 

Golden RockWolbhop 

3339. SHRI S.K. KHARVENTHAN: Will the MinIster of 
RAILWAYS be pleased to state: 

(a) the number of wagons manufactured by Golden 
Rock Wortcshop, Tiruchirapalli during the last three years; 

(b) whether the said workshop hal received more 
fresh orders from the Railways and a110 from the private 
sector; 

(c) if 50, the details thereof; and 

(d) the steps being taken for timely delivery 01 
wagons to the concerned partI .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a' Number of wagonl 
manufactured by Golden Rock Workshop, TIruchlrapal.1 
during the last three )'HII are as under. 

S.No. Types of Wagon 2003- 2004- 2005-
04 05 08 

1. BOXN-HS 322 153 150 

2. BLS on Oepostt terms 270 315 325 
for MIa CONCOR 

3. BLL ( Prototype) on 5 
DepotIt I8rmI for 
MlaCONCOR 

4. BLANlBLBN (Prototype) 5 

Total 602 488 475 

(b) Fmh orders have been received from Railways for 
the year 2006-07 and Container Corporation of .ndla 
(CONCOR). 
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(c) Details of hah orders placed on the Golden 
Rock Workshop. 

S.No. Order from I OrderQty. Reference 
Type of wagon 

1. Railways - 240 Railway Board 
BOXN-HS placement ord.,. 

dated 06.02.2006. 

2. Container 1125 Order placed In 
corporation of August 2006. 
India (CONCOR) -
BlC 

(d) Steps taken for timely dispaIch of wagons to 
the concemed parties. 

(1) For improving the Infrastructure avaiIible 
sanctioned works of Rs. 6.2 erore are in 
progress In the workshop. 

(2) For further improvement of Infrastructure and 
expansion of capacity, new proposal I are 
under consideration for induslon In Works 
Programme 2007-08. 

BeI...., ... WorId ......... CIty 

3340. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the Bellary In Karnataka is proposed 
to be dedared a World Heritage City; 

(b) if so, the details of the recommendations made 
by the AS! to the UNeSCO for award of such status; 

(c) whether the Government has allo reco-
mmended other sites for WHS status in the State: and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): (a) and (b) No, Sir. There Is no proposal 
to dedare BeIIary In Karnataka as a Wortd Heritage City. 

(c) and (d) No, Sir. However, Group of temples at 
Pattadakalln BagaIkot district and Hampi In Bellary district 
In Kamataka are already inscribed on the World HerItage 
IisL 

Electrification of A1dIwey Una 

3341. SHRI K.C. PALLANI SHAMY: Will the MinIster 
·Df RAILWAYS be pleased to state: 

'a) whether the Railways have any proposal to 
...., Kanyakumari-Thiruvananlhapuram railway line; 

(b) If so, the details thereof and the amount 
earmarked for die •• me and the time by which the 
electrification would be taken up and the expected time of 
completion; 

(c) whether the freight traffic In Southem RaHway 
Is leu in comparison wi1h other lanes; 

(d) if 80, the reasons therefor; 

(e) whether the Railways have taken any steps to 
augment the hight traffic in the region and to give a tough 
competition to roadways and to make the procedures of 
booking etc. hassle free; and 

(I) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir, The tlnal 
decision to electrify Kanyakurnari to Thiruvananlhapuram 
section will be taken after appraisal of the proposal. 

(c) and (d) Freight and other performance of the varioua 
zonal RaUways are not comparable with each other. Freight 
loading of a particular Railway mainly depends on the 
avallabl6ty of rail-borne traffic, proximity to Industries and 
strategic and socIaJ needs. The quantum of freight traffic 
handled by Southern Railway In 2005-06 was more than 
several other zonal RaIlways. 

(e) and (I) There are no region specific schemes to 
augment freight traffic. 

[Translation) 

IntroducUon of Jan ShetabdlTnlln 

3342. SHRI FURKAN ANSARI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to introduce Jan 
Shatabdi train from Palna to Ranchl via Jasidih; and 

(b) H so, the time by which the said proposal Is 
likely to be Implemented? 

THE MINISTER OF STATE IN TH~ MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(English) 

Export of Petroleum Products 

3343. SHRI SANAT KUMAR MANDAl: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 
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(a) whether the public NOIor 011 companle. are 
exporting .... and other pebOIeum praducIs; 

(b) if 10, the detalla thereof and the reasons therefor 
In the context of domestic demand for .uch petroleum 
products; 

(c) whether It will have any Impact on the needs of 
domestic market; 

(d) if 10. the details thereof; and 

(e) the stepa takenlbeing taken by the Government 
In Ihis ragard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHAPATEL): 
(a) to (e) The details of the export of diesel and other 
peIrOIeum product during the last three years " as follows: 

2003-04 

2004-05 

2005-06 

MMT 

14.6 

18.2 

21.5 

The country Is self-sufficient in production of aU 
patrdeum products except LPG. With the deIicensing of the 
refining sector since June 1998, more petroleum infra-
structure, including domestic refineries, has been set up in 
the country. We have now become net exporter of petroleum 
products. Further capacity addition is being planned In the 
country both by the Public and Private sector companies by 
the end of Xlth Plan. It Is expected that the country's 
requirement of petroleum products will be met fully and 
fur1her the country would be exporting petroleum products. 

JV of IA with Snecma 

3344. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

WiD the MInister of CIVIL AVIATION be pleased to state: 

(a) whether Indian Airlines proposes to set up 
aircraft repair joint venture (JV) with Snecma as reported in 
the TImes of India dated November 25, 2006; 

(b) if so, the details alongwith the terms and 
conditions thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF CML 
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) A Memorandum of Understanding (MoU) has 
been signed between Indian Airlines and Mis Snecma 

ServicIt on 24th November, 2008. The operative part of the 
MoU requires .. ttlng up of a Joint Working Group to study 
the businea process for establishing the CFM 58 engine 
Maintenance, RepaIr and Overhaul Joint Venture (MRO JV). 
The study will cover legal, fiscal, social and financial aspects 
as well as technical assessment and a profitability analysis. 

(e) No lime frame can be indicated at present since 
the praposaIls sllliin the primary stage. 

AbeorptIon of IAF Pilots In Air india 

3345. SHAt MlLlND DEORA: WID the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Indian Air Force (IAF) tIM submitted 
a draft Memorandum of Understanding (MoU) for conlideo 
ration of permanent absorption of IAF pilots in Air India as 
reported In the 'Asian AQe' dated November 04, 2006; 

(b) if so, the detaDs and the facts thereof; and 

(c) the response of AJr india In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF CML 
AVIATION (SHRI PRAFUL PATEL): (a) to (c) AJr India Is In 
the process of concluding the terms and conditions for pilots 
from Indian AJr Force and indian Navy leading to permarwlt 
absorption in AJr India. 

{Translation] 

Ordnance FactorIn, JabaIpur 

3346. SHRI RAKESH SINGH: 
SHRIMATI NEETAPATERIYA: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Ordnance Factories at JabaIpur are 
facing the problem due to lack of work, 

(b) if so, the details thereof; and 

(c) the corrective steps being taken by the 
Government In this' regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) Out of 4 
factories located at JabaIpur, 2 factories, namely Ordnance 
Factory, Khamaria (OFK) and Gun Carriage Factory (GCF), 
have ~uate workload and there in no lack of work. 
However, due to reduction In the requirement of army 
vehicles, the wortdoad of other two factories i.e. Vehicle 
Factory (VFJ) and (fty Iron Factory (OIF) has been reduced,' 

/1'" 
(c) To exploit available capacity of VFJ and W," 

Ordnance Factory Board (OFB) Is mIkIng continuous .... 
to secure orders for mont numbers of vehicles from ~. 
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forcel. Endeavours are a110 being made to secure orders 
from Non·Defence customers, like Mlnllfry of Home Affairs. 
Bealdes, different types of vehicle variants are being 
developed at VFJ, which may create more demand of 
vehlclealn Defence 88ctor, If IUCC8saful. AI GIF is Iupplylng 
varioul vehicle castings to VFJ, the IUCC888fu1 development. 
of new vehicles may also create more work for GIF. However, 
in order to exploit capacity at GIF, manufacture of various 
ammunition packages and casting of Hand Grenade bodies, 
are al80 being undertaken at present. 

[English) 

Sale of Ethanol Blended Petrol 

3347. SHRI CHENGARA SURENDRAN: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government is aware of the 
widespread complaint In the country that the oil marketing 
companies are supplying pure petrol mixed with Ethanol 
and the petrol pumps are supplying this mixed petrol at pure 
petrol price; and 

(b) if so, the reaction alongwith the action taken by 
the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a> and (b) According to IS: 2796:2000 amendment, 5% 
anhydrous denatured ethanol (conforming to IS: 15464: 
2004) can be used for blending with motor gaSOline. Motor 
Spirit (MS) blended with 5% ethanol meets BIS specification 
for MS in totality. Accordingly, ethanol blended petrol with 
5% ethanol is being dispensed from the retail outlets of 
OMes in the notified States and Union Territories. Ita BIS 
specifications are met, the product is sold as petrol and the 
companies are not making any differentiation on the basis 
of blending ethanol. Further, depending on ethanol 
availability in a supply location, blending is done. 

The calorific value of ethanol is less than that of MS by 
almost 4O'Yo. The typical calorifIC value of ethanol is 26750 
KJ/KG as against the typical calorific value of MS which il 
43500 KJ/KG. In the blended MS, the reduction In calorific 
value of the blended fuel will be less than 2%, as compared 
to the MS without ethanol which is insignificant. However, 
the octane number of ethanol is 100 as against more than 
or equal to 88 of MS. As ethanol has a higher octane number, 
It helps in increasing the octane number of the blended fuel 
which facilitates better combustion and thus helps in net 
reduction of tail pipe emissions. 

In view of the above, marketing ethanol blended petrol 
at the price of ,un blended petrol is fully justified. 

FcnIgn VIeItI 

3348. SHRI SHRIPAD YESSO NAlK: WIll the Mlnlater 
of CIVIL AVIATION be plealed to state: 

(a) the details of official foreign visits undertaken 
by the CMDIMD of Air India during the lut two years and the 
purpose thereof? 

(b) the expenditure ineuRad on those visits; 

(c) whether any bilateral aviation agreements 
entered into with any country during the foreign visits; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) and (b) The details 
are being cornpHed. 

(c) and (d) Bilateral air services talks with foreign 
countries to dlacuas AJr Servicea Agreement and review of 
traffic rights etc. are held from time to time either in India or 
In Foreign Countries as mutually decided. As a practice 
during these bilateral talks only senior level representatives 
of Air India from CommerciaUPlanning & International 
Relations Department participate. The CMDIMD does not 
participate in these talks. 

Production of Specie' Clothes for .'''V,':'I''~ 

3349. SHRI KlAn VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI DAlPAT SINGH PARSTE: 

Will the Minister of DEFENCE be pleased to state: 
(a) whether there is a proposal to produce special 

clothes in the country required by the Jawans In chemical 
warfare as reported in the 'Navbharat TImes' dated November 
9,2006; 

(b) if so, the facts thereof; 

(c) the time by which these clothes are likely to be 
produced in the country; 

(d) whether such special clothes are being 
imported at present; and 

(e) if so, the expenditure incurred thereon during 
the last two years afongwith the countries from where imports 
were made? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Yes, Sir. The Army Is using special clothing in the 
form of Nuclear, Biological and Chemical (NBC) suits. These 
have been developed by Defence Research and Develop-
ment Organisation (DRDO). 
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(c) Indigenous NBC suits have already been 
dlde'lMOVlllleIopedlnl'lllN't and are under production. The Army has placed 
an Indent for production of 39,868 NBC suits. The production 
wiD be completed by the Ordnance Parachute Faclory (OPF), 
Kanpur within one year. 

Cd) No, Sir. 

Ce) Does not arise. 

tto.tets for sea and OBCs Students 

3350. SHRI BADIGA RAMAKRISHNA: 
SHRI G. M. SIDDESWARA: 
SHRI PUNNU tAL MCHALE: 

Wilthe Minister of SOCIAl JUSTICE AND EMPOWER-
MENT be pleased to state: 

ta) the details of proposals received by the UnIon 
Government from various StateslUnion TerritO! ies under the 
achemes aimed at providing hostels tor Scheduled Castes 
(SCa) and 0Iher Backward Classes (OBCs) students cUing 
~7 and funds allocated and reIeasecIlhereunder, Stalal 
UT-wise; 

(b) whether the funds released under the schemes 
during the last three years have been utilized by the State 
GovemmentsIUT administrations; 

ec) if so, the details of utilization of funds aJongwith 
allocation thereunder during the said period, StateIUT -wise; 

Cd) the number of students belonging to SC and 
OBC benefited therefrom during the said period, StatelUT-
wise; and 

Ce) the measures taken by the Union Government 
for proper utiIizaIion of funds by the State GovemmentlUT 
Administrations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND t:MPOWERMENT CSHRIMATI 
SUBBULAKSHUI JAGADEESAN): Ca) A Statement-I 
showing the details of proposals received and funds 
released during 2006-07 under the Scheme of Hostel for 
OBC boys & girts is enclosed. 

DetaUs of proposals received, lunds allocated and 
releued under the Scheme 01 Hostel lor SC boys & girls 
are given in the endosed Statement-II. 

Cb) and Cc) Grants-In-aid sanctioned under the 
Schemes of construction of hostels for SC boys and girts 
are meant for utilization over a period 01 live years and for 
OBC boys and girls over a period of two years for completing 
the work of constructions. 

Cd) Statement-til and IV sowing the number of 
students benefited is enctosed. 

Ce) The Union Govemment monitors the proper 
utilization of funds by seeking financial and physical 
progress reports 01 construction of the hostels from the State 
GovemmentsIUT Administrations 

1 
2 
3 
4 
5 
6 
7 
8 
9 
10 
11 
12 

Stat""""'" 
Grants released under the Scheme of hostel 

for aBC bo)'5 and girls. 

Rs. inLakh 

StateslUTs 2006-07 
Demand Amount 
of State released 

Andhra Pradesh 7810 0 
Bihar 282.09 0 
Chhattisgarh 14.62 14.62 
Himachal Pradesh 112 112 
Kamataka 300 300 
Madhya Pradesh 469.04 350 
Orissa 122.35 0 
Rajasthan 134.28 0 
Tamil Nadu 787.5 0 
Uttar Prdesh 295.12 295.12 
Manipur 45.51 45.51 
Sikkim 1.59 0 
Total 10374.1 1117.25 

StatemMf4 

Details of proposaJa received by the Union Gcw8mment from vartou. SlalealUnion Territories under the schemes ""'-I 
at providing hostels for SCs students during 2006-07 and funds aIIot:ated and reIeued thet8under, StateIUT-.... 

S.No. StatesIUTs SC Girls SCBoys 

Proposal Amount Notional Proposal Amount Notional 
received sanctioned Allocation receiVed sanctioned Allocation 

(in lakhs) Cin lakhs) (In Iakhs) (In laIcha) 

1 2 3 4 5 6 7 8 

1 Andhra Pradesh 1 227.52 248.76 

2 Arunachal Pradesh Nil 0.00 Nil 0.00 
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2 3 4 5 6 7 8 

3 Assam Nil 33.77 Nil 31.91 

4 Bihar Nil 240.41 Nil 227.14 

5 Chhattlsgarh 44.52 1. 42.06 

8 DeIhl Nil 43.29 Nil 40.90 

7 Goa Nil ·0.31 Nil 0.29 

8 Gujarat 1 66.32 1 62.68 

9 Haryana Nil 75.53 Nil 71.36 

10 Himachal Pradesh 69.08 (Arrear) 96.71 Nil 28.11 

11 Jammu and Kuhmir Nil 14.12 Nil 13.34 

12 Jharkhand 1 58.85 1 55.41 

1-, Kamatak. 1 157.62 1 149.11 

14 Kerala Nil 57.42 Nil 54.25 

15 Madhya Pradesh 168.57 1 152.73 167.14 

18 Maharuhtra Nil 182.08 Nil 172.02 

17 ~ipur Nil 1.23 Nil 1.18 

18 Meghalaya Nil 0.31 Nil 57.73 

19 Mizoram Nil 0.00 Nil 0.00 

20 NagaJand Nil 0.00 Nil 0.00 

21 Orissa Nil 112.07 Nil 105.88 

22 Punjab Nil 167.22 Nil 122.42 

23 RalUthan 1 179.01 1 169.12 

24 SIddm Nil 0.61 Nil 0.58 

25 Tamil Nadu Nil 218.81 Nil 206.54 

28 Tripura Nil 10.13 Nil 9.57 

27 Uttar Pradesh Nil 647.55 Nil 811.80 

28 UtwanchaJ 1 27.94 Nil 26.40 

28 W .. ta.ngaJ Nil 382.75 Nil 321.13 

UTa 
30 Andaman and Nil 0.00 Nil 0.00 

Ntcabar IaIandI 

31 . Chandigarh Nil 2.78 NI 2.81 
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2 3 4 5 6 7 8 

32 Dlidra and Nil 0.00 Nil 0.00 
Nagar Haveli 

33 Daman and Diu Nil 0.00 Nil 0.00 

34 Lakshadweep Nil 0.00 Nil 0.00 

35 Pondicherry Nil 2.76 Nil 2.81 

Total 09 69.08 (Arrear) 3200.00 07 152.73 3000.00 

Stmment-lll 

The number of students belonging to SC, benefited ",.,.trom during the years 
2003-04, 2004-05 & 2005-06 StatelUT-wis. 

SC Boys SC GIrts 

S.No. StateslUTs 2003-04 2004-05 2005-06 2003-04 2004-05 2005-06 

1 2 3 4 5 6 7 8 

1 Andhra Pradesh 6360 200 4500 6360 5400 1100 

2 Arunachal Pradesh 0 0 0 0 0 0 

3 Assam 0 0.00 0 0 0 0 

4 Bihar 0 0 0 0 0 0 

5 Chhattisgarh 0 120 600 0 60 200 

6 Goa 0 0 0 0 0 0 

7 Gujarat 0 0.00 0 0 0 100 

8 Haryana 0 0.00 0 0 0 0 

9 Himac:haI Pradesh 295 0.00 1217 0 0 1479 

10 Jammu and Kashmir 0 0 0 0 0 0 

11 Jharkhand 0 300 450 0 300 450 

12 Karnataka 1625 1150 0 525 450 0 

13 Kerala 200 30 0 100 280 0 

14 Madhya Pradesh 2680 0.00 200 0 0 300 

15 Maharuhtra 0 0 0 0 0 0 

16 Manipur 0 0 0 0 0 0 

17 Meghalaya 0 0 100 0 0 100 

18 Mizoram 0 0 0 0 0 0 

19 Nagaland 0 0 0 0 0 0 
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2 3 4 5 8 7 8 

20 CrI ... 50 0 0 0 0 0 

21 Punjab 0 0 0 0 0 100 

22 Rajasthan 0 0 0 0 0 225 

23 SIkkIm 50 0 0 50 0 0 

24 Tamil Nadu 4800 4050 0 1200 0 0 

25 Tripura 0 240 100 0 88 0 

28 Uttar Pradesh 250 0.0 400 0 0 400 

27 U«aranchal 0 150 0 0 0 0 

28 West Bengal 0 0 0 0 0 0 

29 Andaman and Nicobar 0 0 0 0 0 0 

30 Chandigarh 0 0 0 0 0 0 

31 Dadra and Nagar Havell 0 0 0 0 0 0 

32 Daman and Diu 0 0 0 0 0 0 

33 Delhi 0 0 0 0 0 0 

34 Lakshdweep 0 0 0 0 0 0 

35 Pondicherry 308 0 0 308 0 0 

Total 8075 8240 7567 8543 8558 4454 

State".."t-IV 

No. of students belonging to 0BCs benefited thereftom during last three years 

S.No. StatelUTs 2003-04 2004-05 2005-08 

2 3 4 5 

Andhra Pradesh 2000 3000 4400 

2 Chhattisgarh 0 300 0 

3 Gujarat 0 525 0 

4 Himachal Pradesh 0 80 50 

5 Jharkhand 0 300 0 

8 Karnataka 870 0 850 

7 Kerala 0 0 100 

8 Madhya Pradesh 300 0 1000 

9 Rajasthan 0 0 50 

10 Tamil Nadu 250 500 800 
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1 2 

11 Utlar Pradesh 

12 West Bengal 

UTa. 

13 Podicherry 

14 North East States 

15 Assam 

16 Manipur 

17 Tripura 

18 Sikkim 

Total 

[Translation] 

PenengerTralns from Indore 

3 

561 

0 

0 

0 

0 

30 

0 

0 

50 

4061 

3351. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any proposal for regularisation of 
passenger trains from Indore to Pune, Howrah and 
Thiruvananthapu is under consideration of the Railways; 
and 

(b) if so, the details thereof and the time by which 
the proposal in this regard to be accorded approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and Cb) At present, 93111 
9312 Indore-Puna Express (bi-weekly), 930519306 Indore-
Howrah Shipra Express (tri-weekIy) and 6325/6326 Indore-
Thiruvananthapuram Ahilyanagari Express (weekly) are 
running reoularly. 

However, there is no such proposal to increase the 
frequency of these trains at present. 

[English] 

SettIng up a RaIlway Manufacturing Unit 

3352. SHRI M. SHIVANNA: Will the Minister of 
DEFENCE be pleased to state: 

Ca) whether the Bharat Earth Movers Limited 
(BE~) is setting up a railway manufacturing unit at Kolar 
Gold Fields (KGF); 

(b) if 80. the details thereof; 

4 5 

1020 450 

0 240 

0 0 

50 0 

0 0 

0 0 

0 86 

66 100 

0 0 

5821 7926 

(e) whether BEML is shifting the entire railway 
related production centre to KGF from Its primary base at 
Bangalore; and 

(d) if so, the details thereof and the reasons 
r.-.erefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) to (d) Bharat Earth 
Movers Limited (BEML) is establishing Railway Unit-II at 
Kolar Gold Fields (KGF). BEML has taken over in 2004, two 
workshops with railway siding along with 1109 acre of land 
on lease basis from Sharat Gold Mines Limited (BGML), a 
closed Public Sector Undertaking under the Ministry of 
Mines. This land and workshops of BGML are adjacent to 
the factory area of BEML at KGF. These workshops with 
railway siding were earlier used by BGML for manufacturing 
railway wagons to a smaller extent. BEMl is upgrading 
facilities in these workshops for manufacturing wagons and 
coaches for supply to cater to the needs of Defence and 
Indian Railways. 

BEML Rail Coach Factory at Bangalore is being 
upgraded as a Metro Coaches manufacturing facility. BEML 
has recently supplied 180 Metro Coaches to Deihl Metro 
Rail Corporation (DMRC) and is now further upgrading the 
infraslnJctUre at BangaJore Complex for manufacturing Metro 
Coaches for broad gauge, standard gauge and light rail 
train. Primary objective and reason for shifting the existing 
facilities for manufacturing wagons and coaches from 
BangaIore Complex to KGF is purely on account of paucity 
of space and facilities at Bangalore Complex. The furnishing 
of coaches and wagons, however, will continue to be carried 
out at Bangalore Complex. 
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Information Technology Centre 
at Hyderabad 

3353. DR. M. JAGANNATH: Will the Minister of 
RAllWAY~ be pleased to state: 

(a) whether the Railways have received any 
proposal from the Government of Andhra Pradesh for setting 
up of a Information Technology Centre at Hyderabad; 

(b) If 80, the details thereof; and 

(c) the decision taken by the Railways theraon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU): (a) No, Sir. 

(b) and (c) Do not arise. 

Revlval-cum-Structurlng 
of BSCL 

3354. SHRI A. V. BElLARMIN: 
SHRI SUNIL KHAN: 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Management of the Burn Standard 
Company Ltd. (BSCl) has submitted any revival-cum-
restructuring proposal of the company to the Government; 

(b) If so, the salient features thereof; 

(c) the decision taken by the Government thereon; 

(d) whether there is any unforeseen liabilities on 
BSCl due to arbitration; and 

(e) if so, the details thereof and the action taken in 
the matter? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 
(a) to (e) BSCl is a sick company and Is under reference to 
BIFR since 1994. After reviewing its status during August, 
2004, the company was asked to prepare a restructuring 
proposal for placing It before the Board for Reconstruction 
of Public Sector Enterprises (BRPSE). The company had 
accordingly drawn up a revlval-curn-restructurlng proposal 
for ita turn-around in consultation with a consultancy firm, 
viz MIs. A.F. Furguson & Company. However, in the 
meantime, In a dispute between BSCl and Mis. Me Dermott 
Intemationallnc (Mil), USA, the liability of BSCL towards Mil 
has been fixed at Rs.327 crores by the Hon'b!e Supreme 
Court. This liability will have to be rnltlgated before any revival 
package for the company is taken up. 

[Translation} 

Manufacturing of Defence Equipment 

3355. SHRI THAWAR CHAND GEHlOT: WI!I the 
Minister of DEFENCE be pleased to state: 

(a) the names of countries In collaboration with 
which defence equipnients, aeroplanes and helicopters are 
being manufactured in the CQuntry;' . ;., , 

,;... 
(b) the details of the progress made for ensuring 

Indigenous productton of defence hardware such as 
helicopters, fighter planes, missiles, air defence ship, 
armerpiercing, ammunition etc. from the year 2004 to 
October, 2006; 

(c) whether the Government has recently decided 
to procure fighter planes, submarines etc.; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) India has been 
producing a large variety of defence equipment in 
collaboration with many countries. However, major defence 
equipment, aeroplanes, and helicopters are produced in 
collaboration with Russia, France, Israel and U.K. 

(b) to (d) The Government review the necessity to 
procure fighter planes, submarine and other defence 
equipment from time to time and take decision as per 
requirement of the Armed Forces. The fighter aircrafts and 
helicopters are Indigenously produced by HAL, the missiles 
by BDL, War Ships by Indian Shipyards and ammunition by 
OFB. 

[English} 

Irregularltle. In Recruitment In 
Defence Service. 

3356. SHRI N.N. KRISHNADAS: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether certain cases of irregularities In 
recruitments to the different Units of Defence Services have 
come to the notice of the Government; 

(b) If so, the details thereof; and 

(c) the steps taken or being taken to check such 
irregularities In recruitments in the Defence Services? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(8) to (c) The existing recruitment procedure In defence 
services is fairly elaborate and transparent. Improvement to 
the recruitment procedures Is an on-going proceu. The 
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recNitmlnt In Army Is carried out through open rally Iyatem 
and the ...". In the Navy and Air Force Ie done on au India 
bull. In caeI where any compIaInta of trr.gularltl •• aN 
,.... the tame .... dealt with u per laid clown IaWi. 
ruIeIlnd proced&na. 

~ 

UIIUuUon of Funda .., Dairy 
UnIta of HIlT 

3357. SHRI CHANDRAKANT KHAIRE: Will the 
Mlniater of HEAVY INDUSTRIES AND PUBLIC ENTER· 
PRlSES be pleased to .ta .. : 

(a) wh.th.r the Government hu provided any 
PKUge let dairy plant manufacIurIng unit of HMT; 

(b) If 10. the detaIII theIwof; 

(c) the manner In which HMT utilized thle fund; 

(d) whether deIpit8 this packIge. the aaId unit of 
HUT hal not tumed around; and 

(e) If 10. the detaIIIlnd the rHIOM Iherwfor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY. MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 
(II) No turnaround puIcIIg8 was aanclIoned tor IhiI Unit. 

(b) to (e) Doea not arIIe. 

[EnglWtJ 

c.nceuatIon of LIcencee of 
SmIIII caa.rIng Vendcn 

3358. SHRI S. AJAYA KUMAR: WlH the MInIster of 
RAILWAYS be pIeued to .tate: 

(a) wh.th.r the Railway. hav. canc.lled the 
licence. of .xl.tlng .mall cat.ring v.ndo,. under the 
ThJruvananthapuram and PaIaIckad DIviIIona of Southern 
RaIlway; 

(b) If 10. th. de. aIongwIth the rellOnl thatefol, 

(c) the aItemaIIYe me&lureaWken to .afeguard the 
aantvaI of the .1I1Ing amaI catering vencIorI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FWLWAYS (SHAI R. VELU): (a) 10 (c) No. SIr. AI per FIevIMd 
cat.rIng Poley. 2005, renewalia not atow.d far the exIIting 
genenaI ninor units at A, B Ind C category ItatIonI of IndIM 
R.IIwap which have been ...,. over by Indian Aallway 
Catering and Tourilm Corporation (lRCTC). IRCTC I. 

awarding frnh IioIncea under two packet tender .)'Item. 
The exIatIng catering IIcenoIeI of the .. unltl ant alao ellgI)Ie 
to participate In the tender procell. However. new licence. 
awarded by IRCTC for general minor units under two packet 
tender ayatem. one .xtenllon upto 3 yeara can be gIwn to 
General Minor Unit. at ·A·. 'B' and 'C' category atatlon •• 
.ubject to aatlafactory performance and payment of all duel. 
For SpecIal MInor Unlll.I •••• re .. ,. category llcenceea at 
'A', '8' and 'C. catigory of .tatlon. renewal Ie conaIdentd 
every Ihnte yeara •• ubject to 1It1.tactory performance Ind 
payment of all du... In ca •• of general minor unltl and 
ntI8MCI minor unit at '0'. 'E' a 'F' atatlona. renewal for every 
5 yeara II permi~. IUbfect to aatI.tactory performance 
and payment of au duealndudlng licence .... 

Defence PurohMe. 

3359. MS. INGRID MCLEOD: 
DR. SWAN CHAKRABORTY: 

WHI the MIni • .., of DEFENCE be pIeued to .ta .. : 
(a) whether the CompCroIIer and AudItor GenenII 

(CAG) hal recently made lOIN obMrYationa caUlng upon 
the GcMmment to re ... the preaent ayatem of cINnce 
purch .... ; 

(b) If 10. the detans thereof; and 

(c) 1hi 'Govemment'l re~ Ihentto? 

THE MINISTER OF DEFENCE (SHRI AK. ANTONY): 
(a) to (c) Comptroller and Auditor General of India (CAG) 
had dellv.r.d a, K.y note addre.. on • Audit and 
Account.billty In o.r.nce Expenc:Itunt Ind Procurement at 
the recently held International SemInar on Defence FInance 
and Economici on 15th Nov.mb.r. 2008. Mlnlltry o. 
Defence hal not received any report from CAG to review the 
pre .. nt Iptem of Defence Purchuel. 

"legal Mining ActIvItIeIIn 
Aaanaol DIvlIIon 

3380. DR. SWAN CHAKRABORTY: WID the MlnIIW 
of RAIlWAYS be pleaaed to ..... : 

(a) the norms IIxed by the Rallwap about the 
requlrem.nt of minimum dlltanc. from the trackl for 
conducting mining actiYitIeI; 

(b) whether CU8I of 1Iega! mining 1IOtIvItIet. In 
violation of the above norma haw corne 10 the notice of 
Rallwap with particular ref.rence to AlanIOl DIYiIIon In 
Eutlm Rdwap; 

(c) H 10. the de .... 1hentof cUIng the IMt two YMI'I; 
and 

(d) the aciIon ..., Ihenton? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
RAlLWAVS (SHRI R. VELU): (a) Th. minimum distance is 
45metm. 

(b) and (c) V.s, Sir. Regular inspections are being 
conducted on Railways. AI soon as any cue of illegal mining 
on Railways land corne to notice. Divisional authorltlel tak.1 
prompt action and advIs. Civil and Mining authorities. 

(d) Prevention of Illegal mining activities is the 
subject matter of Stat. Government concerned. Rallway hal 
reqU'lted to Stat. Governm.nt and Eastern Coal Field 
Limited (ECL) authorities to take n.cellary action. 

Filling up of illegal pits hu also been undertak.n by 
ECL authority by d.ploylng dozing machine and nearly 400 
nos. illegal minlngslpits have been dozed. 

rnanslatlon} 

Constitutional Statu, to NCM 

3361. SHRI BALESHWAR VADAV: Will the Minister 
of MINORITY AFFAIRS be pl.~ed to state: 

(a) whether the Gov.rnm.nt is consld.ring any 
propolal to grant constitutional status to the NatIonal 
Commission for Mlnoritl .. ; 

(b) If so, the d.talil thereof; and 

(c) the time by which a final decision In this regard 
Is Okely to be taken? 

THE MINISTER OF MINORITY AFFAIRS (SHRI. A.R. 
ANTULAV): (a) and (b) V.s, Sir. The Conltltutlon (One 
hundr.d and third am.ndm.nt) Bill, 2004, to conf.r 
constitutional statuI on the National Comml .. lon for 
MInoritlel wu Introduced In the Lok Sabha on December, 
2004. The Bnl wu referred to the Standing Committee on 
Social Justice and Empowerment for examination and report. 
The Standing Commltt •• presented its R.port to the Lok 
Sabha on 21st February, 2006. 

(c) In view of the legal complexities and the 
aenlltlven ... of the Issu.s Involved, the report II being 
.xamlned. 

Workl on Rail Over-brldg.a 

3362. DR. R. SENTHIL: Will the Minister of RAILWAYS 
be pleased to state: 

(a) wh.th.r a number of Railways over brldg. 
workI (Road over Rall brIdg .. ) have been stopped In the 
middle In TUlIl Nadu and other Stat.s; 

(b) If 10, the details th • ..-of; 

(c) the r.88OOs for stoppage of these works and 
for the inordinate d.lay In completing these works; and 

(d) the meuures being tak.n by the Rallways to 
.xpedlt. th ... works? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) V.s, Sir. Works of Road 
Ov.r Bridges (ROB) lanctloned on cost sharing basla II 
h.ld up at 17 slt.s in the Country, out of these 2 are In Tamil 
Nadu. 

(b) (I) ROB at Level CrOillng (LC) No. 128 In 
P.rundural & 

(/I) ROB at LC No. 128 In Thlmmanaya-
kanpalayam. 

(c) (I) The contractor slowed down the work at LC 
No. 126 sit. due to sudden Increas. In steel 
prices and the work was terminated on riIk 
and cost. 

(II) The work at LC No. 128 had been inltlaiiy 
awarded for lub-atructure pottIon and IIowed 
. down In lat.r stag.s due to increase In steel 
prices. 

(d) (i) For ROB at LC No. 126, risk and COlt tender 
has been Invited and opened on 22.11.08 
which II under tlnallaatlon. 

(II) For ROB at LC No. 129, t.nder has bHn 
recalled for luper-structure portion and the 
same has been opened on 22.11.2008. 

[Tran8latJon} 

AlII..., U .. between Chhltllunl 
and Tamkul'l 

3363. SHRI KAILASH BArTHA: Will the MInister of 
RAILWAYS be pleased to ltate: 

(a) the progre88 made In laying a new railway line 
betwe.n Chhltaunl and Tamkurl, under North-Ealt.m 
Railway.; 

(b) the time by which work on thll railway line II 
likely to begin; and 

(c) the provilion made for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Chhitaunl·Tamkuhl 
Road· new lin. project ha. been Included In the Supple-
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mentary Demand for Grants 2006-07 and approved by the 
Parliament in the current seulon. Preliminary WOItt would 
be taken up once sanction Is Issued. An outlay of Rs. 1 lakh 
has been provided during 2006-07. 

[English} 

..... 118 Unka onTrw1k and 
Feeder RoutH 

3364. SHRI JUAL ORAM: Will the Minister of 
RAILWAYS be pIeued to state: 

(a) the details of the important missing links on 
trunk and feeder routes In the country zone-wise; 

(b) the estimated cost of these projects; 

(c) the allocation of funds made for these projects 
during each of the last two years and the current financial 
year; and 

(d) the ateps taken by the Indian Rallwaya to 
provide adequate funds for these projects so that these 
projects could be completed in time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. No such i~ 
missing links on trunk and feeders routes In the country 
hIM been identified. However, the Railways has Identified 
routes aIongwith their Unk routes for route-wtse planning 
wherein an improvement in the Une CIIp8City for carrying 
traffic was envisaged by identifying the bottlenecks and 
plat_ling for removal of such constraintlln a phased mamer. 

(b) to (d) 00 not arise. 

Procurement of Equlprnentalll8chl ........ 

3385. OR. K. DHANARAJU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether Instances of procurement of different 
types of machines/equipment without following the 
established procedure have come to the notice of his 
Ministry; 

(b) H 10. the details thereof during the last two ynrI; 
and 

(c) the action takenlpropo88d to be taken against 
the officials found Involved In such Irregularities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, SIr. 

(b) and (e) 00 not .... 

Recruttment of Group 'C' • '0' Po ... 

3366. OR. ARUN KUMAR SARMA: WlH the MinIIter 
of RAILWAYS be ple.sed to state: 

,a) whether the Railways deferred number of 
recruttment drives conducted by RRB Guwahatl for Group 
'C' & '0' posts for filling up the ..... rved vacancies under NF 
Railway; 

(b) If 10, the details alongwith the reason. therefor; 

(c) the status of filling of such backlog vacancies 
in the NFR; and 

(d) the corrective steps taken by the Railways In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Out of the backlog vacancies identified In the 
on going Special Recruitment Drive, 58 vacancies (22 
Scheduled Castes (SCs) and 36 Scheduled Tribes (STs)] 
remained unflUed in Group 'C' categories. In order to fin up 
the above vacancies. necessary Indents have already been 
placed on RaIlway Recruitment BoardIGuwahati. On receipt 
of the panels, the said backlog vacancle. of SCa and STs 
would be wiped out. The backlog of such reserved vacanciel 
In Group '0' u on .te, Is however, nil I.e. the recruitment 
drive has Iince been completed. 

(d) Does not arise. 

VlgDance CaIn 

3367. SHRI RATILAL KALIDAS VARMA: Will the 
MinIster of PETROLEUM AND NATURAL GAS be pleuecI 
to state: 

(a) the number of vigilance cues pending or being 
contemplated against officers at the level of General 
Manager and above of the public sector 011 marketing 
companies, company-wlse; and 

(b) the present status of these cues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
(a) 

Indian 011 Corporation Ltd. 

IBPCo.Ltd. 

Bharat Petroleum Corporation lid. 

Hlndustan Petroleum Corporation Ltd. 

08 

12 

NO 

Nil 
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(b) Out of the total 20 vigilance easel pending, 
vigilance investigation report Is under examination In respect 
of 3 cases. Three cases have been referred to CVC for Rrst 
stage advice. Inquiry II In progress In respect of 7 cases. In 
relpect of 5 casH, charge sheets have been issuedlto be 
ISlued. In respect of two cases, inquiries have been 
completed and penalty pencIng. 

Bacldog of VIIcImcIee Ruerved 
for DI .. bIecI 

3368. SHRI MOHAN JENA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the total number of p8I'IOnI employed In each 
Group under the East Coast Railways during the laslthree 
years; 

(b, the number of disabled persons employed In 
each Group as per the 3% reservation rule enshrined In the 
PWD Act- 1895 during the laid period; 

(c, the backlog of ",served vacancies for disabled 
persons in East Coasl Railways at present; and 

(d, the action taken to fillihe vacant posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU,: (a, to (d) The Information Is 
being coRected and WIll be laid on the Table of the Sabha. 

RaIlway Une between BocIlnayakbnoor 
and KotIay8m 

3369. SHRI P. MOHAN: WIll the MInister of RAILWAYS 
pleased to ltate: 

(a) whether the Railways have any proposals for 
new railway IInH between BodInayakkanoor and Koltayam; 

(b, If so, the funds allocated for the purpose; and 

(c) the lime by which the WOft( In this regard Is likely 
to be startedlcompleted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c, Does not arise. 

[Translation] 

R .. ..., Une from Tata Kandra to NamIcoom 

3370. SHRI SUNil KUMAR MAHATO: WID the Minister 
of RAilWAYS be pleased to state: 

(a, . whether Government has completed the survey 
for laying new line from Tata Kandra to Namkoom; 

(b) if so,the details thereof; and 

(c, If not, the reasons for non-complelion of survey 
work tiD date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VELU,: (a, to (c, The survey for 
construction of a new line between Kandra and Namkom 
has been completed. As per the survey, cost of this 106 Kml 
long line has been assessed as Rs. 435 crore. 

IncnIue In Penllon of Ex....vlcemen 

3371. SHRI KAlLASH HATH SINGH YADAV: 
SHRI SHISHUPAL N. PATlE: 

Wdlthe Minister of DEFENCE be pleased to state: 
(a, whether the retired personnel of Armed Forces 

have not been provided with the Increased pension as was 
announced by the Government In January. 2006 as reported 
In 'Dalnlk Jagran' dated November 28, 2006. 

(b, If so, the facts thereof and reasons therefor; 

(e' the estimated total number of the ex-service-
men likely to be benefited from the said increase; 

(d) the total number of the defence personnel 
retiring rHJry year In the country; and 

(e, the lime by which the ex· servicemen are likely 
to get pension at the increased rate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) and (b) The 
pension under the Government orders Is required to be 
revised by the Penlion Dlsburling Authorities (PDAs) 
concerned of the pensioners. The PDAs are 61 Defence 
Pension Disbursing Offices (DPDOs), 35000 branches of 
Public Sector Banks, 4 Private Sector Banks, 640 State 
TreasuriH, 5 Pay & Accounts Offices and 2 Post OffIces. 
The Government Orders together with implementation 
instructions were put on the website (www.pcdapenslon. 
nlc.in) of Principal Controller of Defence Accounts (Pension), 
Allahabad In the month of June, 2006 with the instructions 
to commence revision of pension down loading the requisite 
Government orders. A printed Booklet of Government orders 
containing 83 tables (ready reckoner) and implementation 
instructions have been provided to the PDAs. 

(c) Approximately 12 Iakhs. 

(d, About 60,000 defence personnet retire every 
year. 

(e) DPOOs have revised pension in 80% cases 
upto 30.11.2006. In the remaining cases, other PDAs are In 
the process of revision of pension. Instructions have been 
issued to them for expeditious completion of revision work. 
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[English] 

~ Rolling Stock MdTracka 

3372. SHRI PRABHUNATH SINGH: WiD the Minister 
of RAILWAyS be pleased to slate: 

Ca) whether proper care Is not being taken to 
replace the over-aged roiling stock and the proceu of 
modernisation and renewal of track and whether their 
maintenance also lacks the desired attention; 

(b) if so, the reason. th ... for; 

(c) whether moat of the bridges and culverts have 
out lived their lives and have become weak; and 

(d) if 80, the reuons for Introducing more trains 
and enhancing frequency of the trains without conducting 
proper surveys 10 aacertain .. to whether the Infrastructure 
including roIHng stock can bear the additional stress? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAlLWAVS (SHRI R. YELU): (a) No, Sir. Replacement of 
over-aged rolling stock, modernisation, renewal of track and 
their maintenance is carried out as and when due. This Is a 
continuous process. Modem track structure Is provided on 
the basis of route classification and annual traffic density as 
per the requirement of traffic. 

(b) Does not arise. 

(c) No, Sir. Raifways have a weD laid down system 
of multi-tier annual inspection of bridgeS/culverts. Railways 
undertake repair, rehabilitation/rebuilding of bridgealculverCs . 
on the basis of lhelr physical condition as ascertained during 
annual inspections. 

(d) Does not arise. 

{Translation] 

Prtthvl Mlulle Tnt 

3373. PROF. MAHADEORAO SHIWANKAR. 
SHRI KAILASH NATH SINGH VADAV. 

Will the Minister of DEFENCE be pleased to state: 
(a) whether the Defence Research and Develop-

ment Organisation (DRDO) has conducted a successful test 
of intercepting Prithvi missile with a supersonic missile; 

(b) if SO, the details thereof; 

(c) the total number of such tests conducted by 
DRDO during Iho last three years till date alongwith the 
outcome thereof; 

(d) the position earned by India amongst the other 

counbies which have developed such Indigenous super-
sonic miaalles; and 

(e) the future plan of the Government for conducllng 
more such tests? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Ves, Sir. Interceptor Mlsde (PAD) was success-
fully flight tested against a modified Prithvf 'targer missile on 
27th November, 2008 from Integrated Test Range, Balasore. 
Modified Prlthvl Missile, was launched as a 'targer from 
Launch Centre III. The Weapon System Radars pIt-.ked up 
the 'target' and passed on the Information to Missile Control 
Centre, which gave 'targer assignment to Launch Control 
Centre. 'Interceptor' missile lifted oft when the 'target' was at 
Apogee, highest point in Space, and onboard guidance 
steered the rmterceptor' towards target. The PAD intercepted 
the 'target' successfully at an altitude of 50 km. All the test 
obIectJvn have been met fully. 

(c) This was a maiden flight trial for evaluating 
technologies. 

(d) India Is the 4th country after USA, Russia and 
Israel to heve this capability. 

(e) More tests are planned to prove the relevant 
. 'technologies. 

Awards of Contract. for Pantry C .... 

3374. SHRI CHANDRA MANI TRIPATHI: 
SHRI FURKAN ANSARI: 

WID the Minister of RAILWAYS be pleased to slate: 

,(a) whether the catering policy, 2005 has been 
Implemented for the pantry car contracts; 

(b) whether the action Is being taken to award the 
contract to the pantry car contractors for the ensuing period 
by renewing the contracts on the expiry of contracts taking 
the catering policy, 2000 as a base; 

. (c) if so, whether the Railways have Issued 
instructions for the renewal of the small unit contracts; and 

(d) If not, the reasons for giving me benefits of the 
catering policy 2000 to the pantry car contractors and 
denying the benefits to the contractors working at small units 
of A, B, C categories of railway stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) As per revised catering 
policy 2005. for mobile catering units (pantry cars) there is 
no provision for extension of contract. No pantry car contract 
ia being renewed on oxpiry of exi,tlng contracts. There Is a 
provision tor one extension up to 3 years for General Minor 
UnIts at 'A', '8' aneI'C' category stationa, subject to satisfactory 
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performance and payment of all duea. For contracts under 
Special Minor Units, i.e., reserved category units at 'A', 'B' 
and 'C' category .tatlons wHl have renewal every three years 
subject to satisfactory performance and payment of all dues 
including licence fee. All geneml minor units and reserved 
minor units at '0', 'E' & 'F' category stations will have renewal 
every 5 years subject to satisfactory performance and 
payment of all dues including licence fee. 

Gauge conversion between 
Farrukhabad and aarellly 

3375. SHRI SANTOSH GANGWAR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways propose to convert the 
metre gauge line between Farrukhabad and BareHly In Uttar 
Pradesh into broad gauge and provide halts at some of the 
stations between these stations; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The gauge conversion 
of Farrukhabad-Kasganj-Barellly section has been taken 
up as part of Kanpur-Farrukhabad-Kasganj-Mathura & 
Kasganj-Bareilly-Lalkua (544.50 Kms.) gauge conversion 
project. Kanpur-Farrukhabad (140 Kms.) section has already 
been commissioned. Farrukhabad-Kasganj (108 Kms.) sec-
tion is targeted for completion during 2006-07 However, no 
additional halt stalion Is being planned to be provided in 
Farrukhabad- Bareilly section for the present. 

[English} 

Mega Plan for Infrastructure 

3376. SHRI L. RAJAGOPAL: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether his Ministry and the Ministry of Railways 
are planning together building the Infrastructure of the 
country over the next five years; 

(b) if so, the details thereof; 

(c) the share of each Ministry in the total expen-
diture; and 

(d) the manner in which the Ministry is planning to 
pool the resources for this mega plan? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) Investment in 
infrastructure is an ongoing process. There Is, however, no 
joint, plan of Ministry of Civil Aviation with the Ministry of 

Railways in building the infrastructure over the next five 
years. 

(b) to (d) Do not arise. 

Mid Day .... 1 Scheme 

3377. SHRIIQBALAHMED SARADGI: Win the Minilter 
of FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether food processing industry with support 
from the Ministry of Food Processing Industry has urged the 
Ministry of Human Resource Development to allow them to 
provide ready to eat meals as a part of the Govemment's 
Mld-day Meal Scheme introduced in the country; 

(b) If so, the details thereof; and 

(c) the respon .. of the Ministry of HRD thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) to (c) A suggestion In this regatd was received 
from the Confederation of Indian Industry as part of the 
proposals to give boost to processed food industry and 
upgrade the quality and nutritive value of food served under 
the mid-day meal programme. this is being examined in 
conSUltation with the concemed Ministries. 

[Translation} 

"HUng with Public R.pre .. ntatlve. 

3378. CH. MUNAWAR HASSAN: Will the Minister 0' 
RAILWAYS be pleased to state: 

(a) whether a meeting between the General 
Managers of Railways and public representatives Is held 
before presentation of rail budget; 

(b) If so, whether the Issues raised by the public 
representatives are given due consideration; 

(c) If so, the details thereof; and 

(d) If not, the remedial measures proposed to be 
taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The Ministry 0' 
Railways does not hold any 'ormal meeting with Members 
of Parliament and General Managers before presentation 
of the Railway Budget with a view to finalise the Budget. 
However, the General Managers/Divisional Railway 
Managers have Instructions to have meetings with the 
Members of Parliament 01 their area with a view to ensure 
that local Issu.es/problems requiring action of DivllionaU 
Zonal Railway levels are mutually discussed and salis-
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facIortIy setIIed. Such meetings .. to be held during the 
Parliament recess. These meetings are not related to Budget 
preparation. 

RevIaIon ofw.g..ln BSCL 

3379. SHRI SUNIL KHAN: 
SHRI A. V. BELLARMIN: 

WAI the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRlSES be pleased to state: 

(a) the profitlloss position of the Bum Standard 
Company limited (BSCL) during each of the last three years; 

(b) whether the employees of BSCl are being 
denied to get their legitimate wages revision due for the last 
10 many years; 

(c) 110. the detaiIa thereof and the reasons therefor; 
and 

(d) the steps blkenlbeing taken by the Government 
for revision of wages of the BSCL employees? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY. MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES CSHRIMATI KANT! SINGH): 
Ca) As per audited ligures the profit and loss position of BSCl 
during the Jut three years is as under: 

(Rupees in crores) 

2003-04 2004-05 2005-06 

Opeiating Profit 

Cash Profit 

Netloa 

8.98 

(2.06) 

110.65 

10.n 

3.48 

118.72 

3.64 

1.33 

442.74 

Accumulated loss 605.17 723.89 1166.63 

Networth (-)547.51 (-)635.24 (-)1042.13 

(b) to (d) All categories or employees of BSCl have 
been allowed wagelpay revision upto earty 199Os. However, 
h was not possible to implement the wage settlement/pay 
nMsion any more as the company became lick and was 
put under the purvie. of BIFR since 1994. The wage 
settlementlpay revision of the employees is governed by 
laid down nonns. procedures and guidelines as applicable 
In a BIFR referred company like BSCL. 

SanctIoning of NOOa Projects 

3380. SHRI HARIKEWAL PRASAD: 
SHRI TUKARAM GANPAT RAO RENGE PATll: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI GIRIDHARI YADAV: 

Wdlihe Minister of SOCfAlJUSTlCE AND EMPOWER-
MENT be pleased to state: 

Ca) whether the Govemment has received c0mp-
laints against the officials demanding commisalon from 
NGOs for sanctioning their projects under various achemes 
Implemented by the Ministry: 

Cb) if so. the details in this regard: 

(c) whether the Govemment has conducted any 
Inquiry In the matter; 

(d) If 10, the details and the outcome thereof; and 

Ce) the action taken against the officiall found 
guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT CSHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yes. Sir. 

Cb) to Ce) The complaints were examined as per 1M 
prescribed procedure of the Central Vigilance Commission. 
During examination. two complaints which were found to be 
pseudonomous. have been filed. 

Contribution to Army Central 
Welfare Board 

3381. SHRI RAMDAS ATHAWALE: Win the Minister of 
DEFENCE be pleased to state: 

(a) the amount of contribution made by the dtlzens 
to the Army Central Weifare Fund during each of the last 
three years; 

(b) the financial assistance provided to dependents 
of Kargil martyrs out of the said contribution during the above 
period; 

(c) whether any other scheme for mobilizing 
contribution for the Army Central Welfare Funds has been 
formulated; and 

Cd) If 10. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE CSHRI M.M. PALLAM RAJU): (a) The Army Centnd 
Welfare Fund. a non-public fund il maintained by Army 
Headquarters. The COntributlonl made to the Fund during 
each or the last three years is as under:-

I. FY 2003-2004 

n. FV 2004-2005 

III. FY 2005-2006 

Rs.46.33 Lac 

Rs. 49.80 Lac 

Rs. 10.68 Lac 

(b) RI.1.57 Crore has been paid to the Next of Klns 
of Kargli Martyrs prior to the year 2003. During the above 
period no financial assistance hal been provided. 
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(c) No, Sir. 

(d) Not Applicable. 

nme Table of Airlines 

3382. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI TUKARAM GANPAT RAO RENGE PATlL: 

Will the Minister of CIVI L AVIATION be pleased to state: 
(a) the criteria followed to prepare the time table of 

the flights of Indian Airlines (IA) and other private airlines; 

(b) whether passenger. availing services of IA 
reach their destination late in comparison to the passengers 
availing services of private airlines due to disparity In the 
time table of these airlines; 

(c) If 50, the detall~thereof;'and 

(d) the corrective step. being taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL 
AVIATION (SHRI PRAFUL PATEL): (a) All the scheduled 
domestic airlines incfuding Indian Airlines have a scheduling 
department which is responsible for preparation of flight 
schedules. 

The flight schedules are decided and prepared by the 
airlines themselves on the basis of commerclai Inputs, 
operational feasibility and availability of the time slota taking 
into consideration requirements contained in the Route 
Dispersal Guidelines issued by the Government. 

(b) No. Sir. 

(c) and (d) Do not arise. 

[English} 

SettIng up of FPIS for Mangoes 

3383. SHRI K.S. RAO: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) wtiWler the Government proposes to set up 
food processing plants near the production area of mangoes 
and encourage the private sector to export processed items 
of mango and ensure economic returns to farmers; and 

(b) if so. the details of the steps taken by the 
Government in this regard? ' • 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) and (b) The Ministry of Food Processing 
Industries provides financial assistance for setting up of new 
",nilS and for expansion/modernization of existing food 

processing units under its Plan Scheme in the form of grant 
In aid @ 25% of the cost of Plant and Machinery and technical 
civil works subject to maximum of As. 50 lakhs in General 
areas and 33.33% in Difficult areas up to Rs. 75lakhs. Food 
processing units using mango as raw rnaterial are also 
eligible for assistance under the scheme. 

Celebration of Mahaperlnlrvan 

3384. SHRI KIREN RIJIJU: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Government Is planning to cele-
brate this year as Mahaparinirvan on the occasion of 2550th 
Buddha Jayanti; 

(b) if so, the details thereof; 

(c) the funds allocated for the purpose; 

(d) whether the Government is conSidering to 
establish various institutions and Centers of International 
standard in India for study of Buddhism on the occasion of 
Mahaparinirvan; and 

(e)' if so. the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (e) Ves Sir. The Govern-
ment of India constituted a National CommiHae under the 
chairmanship of Honourable PrIme Minister to commemorate 
the 2550th Anniversary of Mahaparinirvana of Lon:! q,!:::: ; ... 
A National Implementation Committee has also been set up 
under the chairmanship of Minister of Culture to chalk out 
the programmes and activities. A sum of Rs. 10.00 crorcs 
has been allocated for the commemoration in the current 
year's Budget. The projects to be taken up depend upon the 
recommendations of the Committee and the availability of 
funds. 

12.00 hra. 

PAPERS LAID ON THE TABLE 
[English} 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): I 
beg to lay on the Table:· 

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Aeronautical Deve-
lopment Agency, Bangalore, for the year 
2005-2006. a10ngwith Audited Accounts. 

(il) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Aeronautical Development 
Agency. Bangalore, for the year 2005-2006. 

[Placed in Library. See No. L.T. 5453120061 
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(2) A copy of the Navy (DiscIpline and Miscellaneous 
Provisions) (Amendment) Regulations, 2005 
(Hindi and English versions) published In 
NotiIicatlon No. S.R.O. 57 in Gazette of India dated 
the 9th July, 2005 under section 185 of the Navy 
Act. 1957. 

(3) Statement (Hindi and EngUsh versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed In library, See No. LT. 545412OO6J 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTlAAY): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi .,4 
English versions) under section 13 of the Nation. 
Commiss1on for MinoritIes Act, 1992:-

(a) (i) The Annual Report of the National 
Commission for Minorities, for the year 
1997-1998. 

(ii) The action taken memorandum on 1tle 
recommendations contained in the 
t8pOrt for the year 1997-1998. 

, (iii) Review by the Government on the 
working of the National Commission for 
Minorities for the year 1997-1998. 

(Placed in library, See No. L.T. 545512OO6J 

(b) (i) The Annual Report of the National 
Commission for Minorities, for the year 
1999-2000. .... 

(ii) The action taken memorandum on the 
recommendations contained in the 
report for the year 1999-2000. 

(iii) Review by the Government on the 
wortdng of the National Commission for 
Minorities for the year 1999-2000. 

(Placed in Ubrary, See No. LT. 545612006J 

(c) (i) The Annual Report of the National 
Commission for Minorities, for the year 
2003-2004. 

(ii) The action taken memorandum on the 
recommendations contained In the 
report for the year 2003-2004. 

(ill) Review by the Government on the 
working of the National Commission for 
Minorities for the year 2003-2004. 

(2) Two Statements (Hindi and English versions) 
showing reasons for delay In . laying the papers 
mentioned at items (a) and (b) of (1) above. 

(Placed in Library. See No. L. T. 545712006] 

(3) A copy ~;of the following papers (Hindi and 
~h'v8ndons)undersubsection(1)ofsection 
619 A of the Companies Act, 1956:-

(i) Review by the Government of the wOrking of 
the National Minorities Development and 
Anance Corporation Umited, for the year 
2005-2006. 

(ii) Annual Report of the National Minorilies 
Development and Finance Corporation 
Umited, for the year 2005-2006, aIongwith 
Audited Accounts and comments of the 
CamptroIIer and AudItor ,General thereon. -- --
(~Jn library, See No. L.T. 54S812OO6) 

THE MINISTER OF TOURISM AND CULTURE (SHRI-
MATI AMBIKA SONI): I beg to--lay on the Table:-

(1) (i) A QRPY of the Annual Report (Hindi and 
itngllsh versions) of the Indira Gandhi 
National Centre for Arts, New Delhi, for the 
year 2001-2002. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indira Gandhi 
National Centre for Arts, New Delhi, for the 
year 2001 -2002, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the WOftdng 
of the Indira GandhI NatIonal Centre for Arts, 
New Deihl, for the year 2001·2002. 

.(2) Statement (Hindi and English versions) ahowIng 
reasons for delay in laying the papers mentioned 
at (1) abo¥!: 

(Placed in Library, See No. L.T. 545912006J 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indira Gandhi 
National Centre for Arts, New DeIhl, for the 
year 2002-2003. 
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(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indira Gandhi 
National Centre for Arts, New Delhi, for the 
year 2002-2003, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indira Gandhi National Centra for Arts, 
New Delhi, for the year 2002-2003. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. . 1/ 

(Placed in Library, See N~ LT. 546012006) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Gandhi Smriti and 
Darshan Samiti, New Delhi, for the year 
2004-2005. 

(iI) A copy of the Annual Accounts (Hindi and 
English versions) of the Gandhi Smriti and 
Darshan Sam/ti, New Delhi, for the year 
2004-2005, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortdng 
of the Gandhi Smriti and Darshan Samiti, 
New Delhi, for the year 2004-2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. .. 

(Placed in Library, See No. L.T. 5461/2006) 

(7) A copy each of the following papers (Hindi and 
English versions) under SUb-section (1) of section 
619 A of the Companies Act, 1956:-

(i) Review by the Govemment of the working of 
the Donyi Polo Ashok Hotel Corporation 
Limited, Itanagar, for the year 2004-2005. 

(Ii) Annual Report of the Oonyi Polo Ashok Hotel 
Corporation Limited, Itanagar, for the year 
2004-2005, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

(Placed in Library, See No. L. T. 546212006) 

(9) (i) A copy of the Annual Report (Hindi and· 
English versions) of the Indian Institute of 
Tourism and Travel Management, Gwallor, 
for the year 2005-2006, aIongwith Audited . 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortcing 
of the Indian InstittS of Tourism and Travel 
Management, Gwalior, for the year 2005-
2006. 

(Placed In Library, See No. LT. 546312006] 

(10) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the India 
Tourism Development Corporation Limited and 
the Ministry of Tourism for the Year 2006-07. 

[Placed in Library, See No. L.T. 5464/ .. '006) 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Raja Rammohun 
Roy Library Foundation, Kolkata, for the year 
2004-2005, alongwith Audited Accounts. 

(i1) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Rammohun Roy Libra'"' F'lll-~~" ... n, 
Kolkata, for the year 2004-2005. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed In Library, See No. L. T. 546512006) 

(13) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Council of 
Science Museums, Kolkata, for the year 
2004-2005. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Council 01 
Science Museums, Kolkata, for the year 
2004-2005, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Council of Science Museums, 
Kolkata, for the year 2004-2005. 

(14) Statement (Hindi and English versions) showing 



227 Papers DECEMBER 14, 2006 

reasons for delay In laying the papers mentioned 
at (13) above. 

(Placed in Ubrary, See No. l. T. 546612006] 

(15) (i) A copy of the Annual Report (Hindi and 
English versions) of the Nehru Memorial 
Museum and Library, New Deihl, for the year 
2004-2005, aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
01 the Nehru Memorial Museum and library, 
New Delhi, for the year 2004-2005. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

(Placed in Library, See No. L.T. 546712006] 

(17) (i) A copy of the Annual Report (Hindi and 
English versions) of the VICtoria Memorial 
Hall, Kolkata, for the year 2004-2005, 
aIongwith Audited Accounts. 

(ii) . A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the VICloria Memorial Hall, Kolkata, for the 
year 2004-2005. 

(18) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (17) above. 

(Placed in Library, See No. l. T. 546812006] 

(19) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rampur Raza 
Library, Rampur, for the year 2004-2005, 
aIongwith Audited Accounts. 

(ii) It. copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Rampur Raza library, Rampur, for the 
year 2004-2005. 

(20) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (19) above. 

[Placed in Library. See No. LT. 546912006] 

(21) A copy each of the Annual Reports for the year 
2005-2006 (Hindi and English versions) along-
with Audited Accounts in respect of the following 
Institutes:-

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xli) 
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Institute of Hotel Management. Catering 
Technology and Applied Nutrition. Srinagar. 

(Placed in Ubrary, See No. L.T. 547012006] 

Institute of Hotel Management, Catering 
Technology and Applied Nutrition, GwaHor. 

(Placed in Ubrary, See No. LT. 547112006] 

Institute of Hotel Management Catering and 
Nutrition, Lucknow. 

[Placed in Ubrary, See No. L. T. 547212006] 

Institute of Hotel Management. Catering 
Technology and Applied Nutrition. Jaipur. 

(Placed in Ubrary. See No. LT. 547312006] 

Institute of Hotel Management. Catering 
Technology and Applied Nutrition, Goa. 

[Placed in Ubrary. See No. LT. 547412006] 

Institute of Hotel Management, Catering and 
Nutrition, New Delhi. 

(Placed in Ubrary. See No. L.T. 547512006] 

Institute of Hotel Management, Hajipur. 

(Placed in Ubrary, See No. L. T. 547612006] 

Institute of Hotel Management and Catering 
Technology, Thiruvananthapuram. 

(Placed in Ubrary. See No. L.T. 547712006] 

Institute of Hotel Management, Catering and 
Nutrition, Shimla 

[Placed in Ubrary, See No. L.T. 547812006] 

Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Chennai. 

[Placed in LibraIy. see No. L.T. 547912006] 

Institute of Holel Management, Catering 
Technology and Applied Nutrition, MumbaI. 

IP\acecI in Ubrary, See No. L. T. 548012006] 

Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Bange-
lore. 

(Placed in Library, 8M No. L.T. 548112008) 
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(xiii) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Hyderabad. 

[Placed In Library, See No. LT. 548212OO6J 

(xlv) National Council for Hotel Management and 
Catering Technology, New Delhi. :' . 

[Placed in Ubrary, See No. LT. 548312006] 

(xv) Dr. Ambedkar Institute of Hotel Management, 
Catering and Nutrition, Chandigarh. 

[Placed In Ubrary, See No. LT. 54841:"06] 

(xvi) Institute of Hotel Management., Catering and 
Nutrition, Gurdaspur. 

[Placed in Ubrary, See No. LT. 548512006] 

(xvii) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Ahme-
dabad. 

[Placed in Ubrary, See No. LT. 548612006] 

(xviii) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Bhopal. 

[Placed in Library, See No. LT. 548712OO6J 

(xix) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Bhuba-
naswar. 

[Placed in Ubrarv, See No. LT. 5488I2OO6J 

(a) Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Kolka ... 

[Placed in Library, See No. LT. 548912OO6J 

(22) A copy of the Review (Hindi and English versions) 
by the Government of the working of the above 
institutes for the year 2004-2005. 

[Placed in Ubrary, See No. L. T. 549012OO6J 

THE MINISTER OF ~ATE OF THE MINISTRY OF CML 
AVIATION (SHRI PRAFUL PATEL): I beg to lay on the TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indira Gandhi Rut-
riya Uran Akademi, Raebarell, for the year 
2005-2006, alongwith Audited Account:. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indira Gandhi Rutrlya Uran Akademi, 
Raebarell, for the year 2005-2006. 

[Placed In Library, See No. LT. 549112006) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Airports Authority of 
India, New Delhi, for the year 2005-2006, 
aJongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Airports Authority of India, New Delhi, 
for the year 2005-2006. 

[Placed in Library, See No. LT. 549212OO6J 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): I beg to lay on the TabIe:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619AoftheCompaniesAct,l958:-

(a) (i) Review by the Government of the 
working of the National Satal Karam-
charis Finance and Development 
Corporation, New Delhi, for the year 
2005-2006. 

(D) Annual Report of the National Satai 
Karamcharis Finance and Develop-
ment Corporation, New Delhi, for the 
year 2005-2006, alongwith Audited 
Accounts and comments of the Camp-
IrOIIer and Auditor General thereon. 

(Placed in Library, See No. L T. 549312OO6J 

(b) (i) Review by the Government of the 
working of the National Handicapped 
Finance and Development Corpo-
ration, Faridabad, for the year 2003-
2004. 

(il) AmuaI Report of the National Hanel· 
capped Finance and Development 
Corporation, Faridabad, for the year 
2003-2004, a10ngwith Audited Acc0-
unts and conments of the CompIraIIer 
and Auditor General thereon. 

(Placed in Library, See No. LT. 549412006) 

(c) (i) Review by the Government of the 
working of the National Hanclcapped 
Finance and Development Corpo-
ration, FaricIabIId, for the year 2004-
2005. 

(ii) Annual Report of the National Hanel-
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capped Finance and Development 
Corporation, Faridabad, for the year 
2004-2005, alongwith Audited Acco-
u ..... and cotmIents of the Comptroller 
and Auditor General thereon. 

[Placed in Library, See No. LT. 549512OO6J 

(d) (i) Review by the Government of the 
working of the National Handicapped 
Finance and Development Corpo-
ration, Faridabad, for the year 2005-
2006. 

(ii) AMual Report of the National Handi-
capped Finance and Development 
Corporation, Faridabad, for the year 
2005-2006, alongwith Audited Acco-
unts and comments of the Comptroller 
and Auditor General thereon. 

(2) Two statements (Hindi and English versions) 
~ng reasons for delay in laying the papers 
mentioned at item No. (b and c) of (1) above. 

(Placed in library, See No. LT. 549612OO6J 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Trust for 
the Welfare of Persons with Autism, Cerebral 
Pasly, Mental Retardation and Multiple 
Disabilities, New DeIhl, for the year 2005-
2006, aIongwith Audited Accounts. 

(il) A copy of the 'Review (Hindi and EngUsh 
versions) by the Govemment of the working 
of the National Trust for the Welfare of 
Persons with Autism, Cerebral Pasly, Mental 
Retardation and Multiple DisabUities, New 
Delhi, for the year 2005-2006. 

[placed in Ubrary, See No. LT. 5497/2006J 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENtERPRISES (SHRIMATI KANTI SINGH): I 
beg to lay On the TabIe:-

(1) A copy each of the following papers (Hindi and 
English versions, under sub-8ection (1) of aection 
619 A of the Companies Act, 1956:-

(a' (I) Statement regarding Review by the 
Government of the working of the Tyre 
Corporation of India limited, KoIkata, 
for the year 2005-2006. 
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(II) Annual Report of the Tyre Corporation 
of India limited, KoIkata, for the year 
2005-2006, alongwlth Audited Acco-
unts and commenta of the Comptroller 
and Auditor General thereon. 

(PIacec:lln library, See No. LT. 549812OO6J 

(b) (I) Statement regarding Review by the 
Government of the working of the 
Hindustan Photo FIlmS Manufacturing 
eoq,&ny Umited, Ootacamund, for the 
year 2005-2006. 

(Ii) Annual Report of the Hlndustan Photo 
Films Manufacturing Company limited, 
Ootacamund, for the year 2005-2006, 
aIongwith AudltadAccounts and c0mm-

ents of the Comptroller and Auditor 
General thereon. 

(Placed In library, See No. LT. 549912008J 

(c) (I) Statement regarding Review by the 
Government of the working of the 
National Instrument limited, KoIkata, 
for the year 2005-2006. 

(Ii) Annual Report of the National Instru-
ment limited, Kolkata, for the year 
2005-2006, alongwith Audited Acco-
unts and comments of the Comptroller 
and Auditor General thereon. 

(Placed in library, See No. LT. 55OO12OO6J 

(d) (i) Statement regarding Review by the 
Government of the working of the 
Rehabilitation Industries Corporation 
limited, Kolkata, for the year 2005-
2006. 

(iI) Annual Report of the Rehabilitation 
Industries Corporation limited, Kol-
kata, for the year 2005-2006, ~ 
Audited Accounts and comments of the 
Comptroller and AudItor General ther. 
on. 

[Placed In Ubrary, See No. LT. 550112008J 

(e) (I) Statement regarding Review by the 
Government of the working of the 
Andrew Yule and Company Limited, 
Kolkata. for the year 2005-~. 
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(ii) Annual Report of the Andrew Yule and 
Company Limited, Kolkata, for the year 
2005-2006, alongwith Audited Acco· 
unts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library, See No. L. T. 5502120(5) 

(f) (i) Statement regarding Review by the 
Government of the working of the Heavy 
Engineering Corporation Limited, 
Ranchi, for the year 2005-2006. 

(ii) Annual Report of the Heavy Engi· 
neering Corporation Limited, Ranchi, 
for the year 2005-2006, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General there-
on. 

[Placed in Library, See No. LT. 550312006) 

(g) (i) Statement regarding Review by the 
Government of the working of the 
Hindustan Salts Limited, Jaipur, for the 
year 2005-2006. 

(ii) Annual Report of the Hindustan Salts 
Limited, Jaipur, for the year 2005-2006, 
alongwith Audited Accounts and comm· 
ents of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L.T. 550412006) 

(h) (i) Statement regarding Review by the 
Government of the working of the 
Sarnbhar Salts Limited, Jaipur, for the 
year 2005-2006. 

(ii) Annual Report of the Sambhar Salts 
Limited, Jaipur, for the year 2005-2006, 
alongwith Audited Accounts and c0mm-
ents of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L. T. 550512006) 

(2) A copy of the statement of affairs (Hindi and 
English versions) of the National Industrial 
Development Corporation Limited (Under Liqui· 
dation) as on 31.03.2006. 

[Placed in Library, See No. LT. 550612006) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA PATEL): 
I beg to lay on the Tabfe:· 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Oil Industries 
Development Board, New Delhi, for the year 
2005-2006, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortdng 
of the Oil Industries Development Board, New 
Delhi, for the year 2005-2006. 

[Placed in Ubrary, See No. L. T. 5507/2006) 

(2) A copy of the Naphtha (Acquisition, Sale, Storage 
and Prevention of Use in Automobile) Amendment 
Order, 2006 (Hindi and English versions) 
published in Notification No. G.S.R. 594 (E) in 
Gazette of India dated the 26th September, 2006 
under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

[Placed in Library, See No. L. T. 550812006) 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:· 

(a) (i) Review by the Government of the 
working of the Indian Oil Corporation 
Limited, Mumbai, for the year 2005-
2006. 

(ii) Annl,lal Report of the Indian Oil Corpo-
ration Limited, Mumbal, for the year 
2005-2006, alongwith Audited Acco· 
unts and comments of the Comptroller 
and Auditor General thereon. 

[Pl8oed in Library, See No. L. T. 550912006) 

(b) (i) Review by the Government of the 
working of the Hlndustan Petroleum 
Corporation Limited, Mumbai, for the 
year 2005-2006. 

(ii) Annual Report of the Hindustan Petro-
leum Corporation Limited, Mumbai, for 
the year 2005-2006. alongwith Audited 
Accounts and comments of the C0mp-
troller and Auditor General thereon. 

[Placed in Library, See No. LT. 551012006) 

(c) (i) Review by the Government of the 
working of the Balmer Lawrie and 
Company Umited, Kolkata. for the year 
2005-2008. 
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(ii) Annual Report of the Balmer Lawrie 
and Company Limitad,Kolkata, for the 
year 2005-2006, alongwith Audited 
Accounts and cornmenta of the C0mp-
troller and Auditor General thereon. 

(Placed in Library, See No. LT. 551112006] 

(d) (I) Review by the Government of the 
working of the Gas Authority of India 
Limited, New Deihl, for the year 2005-
2006. 

(Ii) Annual Report of the Gas Authority of 
India Umited, New Delhi, for the year 
2005-2006, alongwith Audited Acco-
unts and convnents of the Comptroller 
and Auditor General thereon. 

(Placed in Ubrary, See No. LT. 551212006] 

(e) (i) Review by the Government of the 
working of the Biecco Lawrie Umited, 
Koikata, for the year 2005-2006. 

(ii) Annual Report of the Biecco Lawrie 
Limited, Kolkata, for the year 2005-
2006, aIongwilh Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

(Placed in Ubrary, See No. LT. 551312OO6J 

(I) (i) Review by the Government of the 
working of the Engineers India Umited, 
New Delhi, for the year 2005-2006. 

(iI) AnnuaJ Report of the Engineers Incla 
Limited, New Delhi, for the year 2005-
2006, aIongwith Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon. 

(Placed in Library, See No. L.T. 551412OO6J 

(g) (i) Review by the Government of the 
working of the Oil and Natural Gas 
Corpondian Limited, New Delhi, for the 
year 2005-2006. 

(ii) Annual Report of the Oil and Natural 
Gas Corporation Umited, New Deihl, 
for the year 2005-2006, alongwith 
Audited Accounts and convnents of the 
Comptroller and Auditor GeneraJ there-
on. 

(Placed in library, See No. LT. 551512006) 

12.03 It .... 

MESSAGE FROM RAJYA SABHA 

(Eng/ish] 

SECRETARY GENERAL; Sir, I have to report the 
following message received from the Secretary General of 
Rajya Sabha:-

-In accordance with the provisions of rule 127 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to Inform the Lok Sabha 
that the Rajya Sabha at its sitting held on the 13th 
December, 2006 agreed without any amendment to 
the Indian Telegraph (Amendment) Bill, 2006 which 
was passed by the Loll Sabha at Its sitting held on the 
8th December, 2006.-

12.03111 h .... 

COMMITTEE ON GOVERNMENT ASSURANCES 

Fourteenth Report 

(English] 

SHRI HARIN PATHAK (Ahmedabad): I beg to present 
the Fourteenth Report (Hindi and English versions) of the 
Committee on Government Assurances regarding assu-
rances relating to Ministry of Petroleum and Natural Gu. 

12.~h ... 

STANDING COMMITTEE ON FINANCE 

[Translation] 

SHRI P.S. GADHAVI (Kutch): Sir, I beg to present the 
following Reports (Hindi and English versions) of the 
Standing CommIttee on Anance:-

(1) forty-fifth action taken report on the recommenda1iontl 
observations contained in the Thirty-IIxth Report on 
Demands fot Grants (2008-07) of the Ministry of 
Finance (Departments of Economic Affairs, Expen-
diture and Disinvestment). 

(2) Forty-Sixth action taken report on the recornmen-
datJonllobservations contained in the ThJrty-seventh 
Report on Demands for Grants (2008-07) of the Mnistrt 
of Finance (Department of Revenue). 
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(3) Forty-seventh action taken report on the recommen-
dations/observations contained in the Thirty-eighth 
Report on Demands for Grants (2006-07) of the Ministry 
of Planning. 

(4) Forty-eighth action taken report on the recommen-
dations/observations contained in the Thirty-ninth 
Report on Demands for Grants (2006-07) of the Ministry 
of Statistics and Programme Implementation. 

(5) Forty-ninth action taken report on the recommen-
dationslobservations contained in the Fortieth Report 
on the Demands for Grants (2006-07) of the Ministry of 
Company Affairs. 

(6) Fiftieth Report on the State Bank of India (Subsidiary 
Banks laws) Amendment Bill, 2006. 

12.03~ hra. 

STANDING COMMITTEE ON SCIENCE & 
TECHNOLOGY, ENVIRONMENT & FORESTS 

One-elxty second to One-slxty ninth Reports 

[Ellfllish) 

SHRI FRANCIS FANTHOME (Nominated): I beg to iay 
a copy each of the following Reports (Hindi and English 
verSions) of the Standing Committee on Science & 
Technology, Environment & Forests:-

(1) 162nd Report on Drugs and Pharmaceuticals 
Research Programme including Herbal Medicines. 

(2) 163rd Report on Action Taken by the Government on 
the recommendations contained in the 160th report of 
the Committee on Demands for Grants (2006-07) of 
the Department of Atomic Energy. 

(3) 164th Report on Action Taken by the Govemment on 
the rfitCOmmendations contained in the 158th report of 
the Committee on Demands for Grants (2006-07) of 
the Ministry of Ocean Development (renamed as 
Ministry of Earth Sciences). 

(4) 165th Report on ActIon Taken by the Govemment on 
the rfitCOmmendations contained in the 161st report of 
the Committee on Demands for Grants (2006-07) of. 
the Department of Space. 

(5) 166th Report on Action Taken by the Government on 
the recommendations contained in the 159th report of 
the Committee on Demands for Grants (2006-07) of 
the Ministry of Environment & Forests. 

(6) 167th Report on Action Taken by the Government on 
the recommendations contained in the 157th report of 
the Committee on Demands for Grants (2006-07) of 
the Department of Biotechnology. 

(7) 168th Report on Action Taken by the Government on 
the recommendations contained in the 155th report of 
the Committee on Demands for Grants (2006-07) of 
the Department of Science & Technology. 

(8) 169th Report on Action Taken by the Govemment on 
the recommendations contained in the 156th report of 
the Committee on Demands for Grants (2006-07) of 
the Department of Scientific & Industrial Research. 

12.04 hra. 

SUBMISSION BY MEMBERS 

Re: natlon-wide strike by workers on 14 December. 2001 
against aDeged antl-labour policies of the Government 

[English} 

MR. SPEAKER: Prof. Malhotra, can we take up the 
Calling Attention after five to ten minutes? 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, you have 
assured that you would allow me to raise our issue at 12 
noon. . .. (Interruptions) 

[Translation} 

MR. SPEAKER: I have not denied. You please walt for 
a minute. 

[English} 

May I conduct the House according to the procedure? 

Prof. Malhotra, ordinarily we take the Calling Attention 
and thereafter we take up the important matters of public 
importance but you know how agitated they 818. So, may I 
take the Calling Attention after fIVe minutes? 

PROF. VIJAY KUMAR MAlHOTRA (South DelhI): Okay, 
SIr. 

. .• (Intfll71JlJfions) 

[Translation} 

MR. SPEAKER: Please do not speak simultaneously. 
First I have called Basu Deb Acharia. 

[English} 

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, today, 
several crores of working class acroSI the country. both 
organized and unorganized sectors, from public and private 
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SICIOrI, Industries and service establishments are observing 
countrywide general strike to place their burning lIIun of. 
thek lives and livelihood, and also to oppos. the contir'!uity 
of the New Economic Policy of Liberalization, which Is atIll 
being pursued by the Govemment at the Centre. 

SIr, the call for the g.neralstrlk. hal been given by the 
sponsoring committee of trade unions comprising most of 
the major central trade unions, independent industrial anc:I 
8q)I0yeeI federation in banks, insurance, and d.fence 
producIion, State and Central Government offices and other 
I8Nice organizations. 

Today, crores of workers and .fTIPI9yaes are observing 
a strike. Th. strike, despite bgaVing"police r.pression, is 
successful in a number of Stales. Th. demand of the workers, 
the demand of the peopI. of our country, as committed by 
the UPA Government, illhat there should be a legislation to 
poI8Cllhe InIaraIta of the workers In the unorganized sector. 
The Government should bring a legislation to provide social 
security to the work.rs In the unorganized sector. Th. 
Govamment has not brought any legislation. There is no 
social s.curity for 37 crores of work.,. who are in the 
unorganized sector. There Is no legislation for 22 crores of 
agricultural labourers. They have no HCUrlty of job. Social 
security is not there. 

The labour laws are blatantly violated. The labour laws, 
which are there to protect the Interests of the WOIkers, are 
being blatantly violated. 

MR. SPEAKER: PI .... conclude. 

SHRI BASU DEB ACHARIA: Foreign Direct 1rwes1m8nt 
(FDI) is being allowed In the Defence production also. 
... (Interruptions) 

MR. SPEAKER: I ha .... got your maIt8r. We may cIscuu 
it In the Approach Paper to the Eleventh five Year Plan. 

Now, stvi Ramji Lal Suman. 

SHRI BASU DEB ACHARlA: Privatisation of Public 
Sedor Undertaking is going on unabated. There Is a serious 
situation. Unemploym.nt is growing. The farmers are 
commiUing suicide. There Is agrarian crisis all over the 
country. More than one lakh fanners have comrnItted suicide . 
.•• (Interruptions) 

MR. SPEAKER: Hon. Members, the matters are serious. 
I am requesting Mr. Buu Deb Acharia to conclude. I have 
called you. 

Mr. Buu Deb Acharia. pie ... conclude. 

SHRI BASU DEB ACHARIA: I am conducting. 

SIr, the prIceI of all the .... ntiaI commodities are 

rising. Th. Government has not taken any step to stop the 
rise in 1M prien of .... ntIaI commodllles • •.• (lntetrupt/onI) 

MR. SPEAKER: Now, SIirI RamJ La! Suman. Nothing 
.Ise will be recorded except .th. speech of Shrl Ramil Lal 
Suman. '; 

..• (Interruptions) '" . 
MR. SPEAKER: It Is. not a debate. 

.. 'II' '/'-
•.. (Interruptlons) 

'. 1. "'. 
MR. SP!AKER: Mr. Basu DebAcharia, It is not. debate. 

There was a detlate on unorganized sector. I had aHowed it. 

.•. (lnterruptions) 

SHRI BASU DEB ACHARIA: The cameru went broken 
up because of police beating. Because of police firing, one 
person was IdUed In Nuapada district of OrIssa. 

MR. SPEAKER: PIe ... co-operate. 

SHRI BASU DEB ACHARIA: SIr, In Haryana. ••• (~ 
tions) 

MR. SPEAKER: PIe ... do not bring In State matter. 
No Stat. matter will be allowed. 

SHRI BASU DEB ACHARIA: The strtc.. Is sUCC8llful. 
The Government should Daten to the demands of the 40 
crores of workers of our country. 

MR. SPEAKER: You have said It very forcefuU,. You 
have made your point. 

SHRI BASU DEB ACHARIA: The Government should 
immediately bring a legislation to protect the Intel'8lts of 
unorganized sector and to provide social security for 37 
crores of unorganized people. 

{Translation} 

SHRI ANANT GANGARAM GEETE (Ratnaglrl): Mr. 
Speaker, SIr, I have not stood up to cIItIIvar a speech. Rather, 
I would like to associate myself with what Shrl Buu Dev 
AcharIa has said. 

MR. SPEAKER: Those hon. Members who want to 
auocIat. themselves with the Issue raised by Shri Buu 
Dev Acharia may write their namn on slips and give It to 
me. 

[English} 

SHRI KINJARAPU YERRANNAIDU (SrIkaIwIam): My 
party II also associating with this matter. l 
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MR. SrEAKER: Very good. That energize them more. 
All those who wish to associate with this matter may please 
send itt their names. It will be duly recorded. 

[Translation} 

SHRI RAMlI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, there is discontent among the workers allover the country 
and they have staged a countrywide strike to express their 
resentment. The hon'ble Prime Minister had talked with the 
labour organizations on 16 August 2006 and the labourers 
were hopeful that the Government will take positive initiatives 
for the welfare of the labourers. However, not even a single 
effort was made by the Government of India In this direction. 
There are 93 per cent unorganized labourers in the country. 
Time and again, it has been discussed in the House that 
there is a need to formulate laws for them and provide them 
protection, however, no effective efforts were made by the 
Government in this direction. There is no protective law for 
the agricultural labourers as well. There is no employment 
guarantee for the urban unemployed. Regarding the 
privatization of Government Undertakings, a demand has 
been made on several occasions that the Government shoufd 
assure that the profit earning public sector undertakings will 
not be privatized, retrenchment of workers will be stopped, 
new recruitments will be made and foreign Investment will 
not be permitted in the retail sector. These are the basis 
iHues which are concerned with the problems of labourers. 
You have rightly said that recently discussion has been held 
in the House on the problems of the labourers. I need your 
protection in this regard. The purpose of discussion is that If 
anywhere there is a problem of the people, the Government 
should take effective steps in this regard. I allege that the 
Government are not at all serious about the problem of 
labourers. ...(Interruptions) 

(English} 

MR. SPEAKER: Please do not talk to each other, Shrl 
Ramji Lal Suman. Please address the Chair. 

(Translation} 

SHRI RAWI LAL SUMAN: The present Government is 
not at all serious about the Issue of labourers. Today a 
pathetiC condition is prevailing all over the country. 
... (Interruptions) 

MR. SPEAKER: Please speak one by one. 

.•• (Interruptions) 

SHRI RAWI LAL SUMAN: Lathi charge was resorted 
to against the labourers, which Is highly objectionable. It Is 
a serious matter. I expect the Government would take 
necessary steps to solve the problems of the labourers. 

(English} 

SHRI GURUDAS DASGUPTA (Panakura): Han. Mr. 
Speaker, Sir, and my respected colleagues in Parliamenl. 
this is the second strike during the tenure of the present 
Government led by Dr. Manmohan Singh. In the year 2005 
there was a strike. Now again there is a strike. We are on 
strike because the Government is violating the election 
mandate. The people have voted this Government to power 
because they wanted this Government to follow a different 
economic policy than the policy that the earlier Government 
had followed. But. unfortunately, they are following the same 
economic policy. This is again an all-round failure of the 
Government that the strike has been sponsored . ... (Interrup-
tions) 

SHRI ADHIR CHOWDHURY (Berhampore, Weat 
Bengal): Why are you supporting this Government? 
... (Interruptions, 

MR. SPEAKER: Shri Gurudas Dasgupta, you address 
the Chair. 

SHRI GURUDAS DASGUPTA: Sir, I am telling you. 
Today there has been an unprecedented strike in India. I 
am not blaming the States. Beginning from Assam to Karata, 
there is an aH-out strike. The han. Minister of Parli&m6ntary 
Affairs is here. There has been firing saying we have ro 
right to strike and one man has died . ... (lnterrupti0n8) 

SHRI ADHIR CHOWDHURY: What you have done In 
Singur? ... (Interruptlons) 

MR. SPEAKER: Nothing else will be recorded. 

... (Interruptions)" 

MR. SPEAKER: Shri Gurudas Oasgupta, please 
conclude. You have already taken 15 minutes. 

... (Interruptions, 

SHRI GURUDAS DASGUPTA: No, Sir. Please give two 
minutes more ... . (Interruptions) There has been lathl charge, 
there has been attack on the Press. . .. (Interruptlons) The 
Press has been attacked under this UPA Government. 
... (Interruptions) 

MR. SPEAKER: Please conclude now • 

SHRI GURUDAS DASGUPTA: The freedom of the 
Preu Is being threatened • ... (Interruptions) 

MR. SPEAKER: Shri Devendra Prasad Yadav to speak 
now. 

... (Interruptlons) 
• Not recorded. 
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SHRI GURUDAS DASGUPTA: Sir, we are protesting 
against this pro-rich and anli-poor economic policy of the 
Government . ... (lnterruplions) Please give me one minute. I 
am only saying that this Government enjoys our .upport. 
Having enjoyed the support of the Left, the Govemment I. 
completely Ignoring our views. This cannot go on for long. 
.•• (lnI8trupIion$) 

MR. SPEAKER: Nothing else win be recorded. 

···(lnIemJpIJonsf 

MR. SPEAKER: Okay, I win adjourn the House. 

••. (lnterruptions) 

[Translation] 

MR. SPEAKER: Please take your seal 

..• (Interruplions) 

(English] 

MR. SPEAKER: Please take yow ..... I will not allow ... 
•.• (Intenuptions) 

MR. SPEAKER: If you want to speak, please take my 
penn_ion. 0Iherwise nothing is being r8COldad. 

SHRI GURUDAS DASGUPTA: Sir, may I point out? 

MR. SPEAKER: Nothing more. I have U8ady called 
Shri DeW8l1dr. Prasad Yadav. 

... (Inferruptions) 

MR. SPEAKER: You please sit down. 

•.• (Interruptions) 

MR. SPEAKER: Shri Tarit Baran Topctar, please .It 
down. 

••• (lntenuptJons) 

MR. SPEAKER: If you do not want the Hou.e to 
continue, please tell me. I wiD adjoum and go lJffI8y. Then 
you wII not be allowed to raise the issue. I am allowing you. 
You do It In a proper manner. I have already compromised 
with the rule with the permission of Prof. V1Jay Kumar 
Malhotra. 

••. (IntenupIJons) 

MR. SPEAKER: It camot go on indefinitely. It is not a 

debate. We allowed a full debate on the unorganized 
sector. 

[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Speaker, Sir, with your permi.sion, I would Uke to say that 
today labourers have gone on strike throughout the country 
and farm labourers are rapidly migrating to other places. 
Their purchasing power is declining, unemployment Is on 
the rile and as a result poverty Is rising. Therefore, I submit 
that the report of the Second Labour Commission could not 
be implemented till date and even though the report oftha 
National Commission set up for the unorganized labourers 
was out in the year 2000, yet no initiative has been taken till 
date in this direction. The report of the Arjun Sen Gupta 
Commission was made public on 16th May. 2006 which 
was presented to the Prime Minister but no action has been 
taken on the said report. Through you, I demand that a central 
legislation be formulated without delay and a social security 
network should be set up for un-organized and organized 
sector labourers who constitute 93% of the work force of the 
country. The condition of the unorganizec:llabourers is very 
miserable and is a matter of concem. This is a very sensitive 
issue. So, the Government should immediately take a 
positive initiative in this regard. The poor rickshaw pullers, 
handcart pullers, peddlers of fruits on the pavement and 
vendors are being uprooted from the National Capital 
Region. The issue of regularizing their un-authorized 
colonies should be pondered over. 

/English] 

MR. SPEAKER: The names of SM Hannan MoIIah, 
Shrl Prabodh Panda, Shri Sudhangshu Seal, Shri N.N • 
Krishna Das, Shri Ram Chandra Dome, Shrl Rupchand Pal, 
Shri Swadesh Chakrabortty, SM Prasanta Pradhan, Shrl 
Suresh Kurup, Shrl Sunil Khan, Shrl Alakesh Das, Shrl P • 
Karunakaran, Dr. K.S. Manoj, Shrimati C. S. Sujatha, Shrimati 
P. Salheeclevl, Shri Samik Lahiri, Dr. Sujan Chaktaborty, SM 
Ann Basu, Shri Abu Ayes MandaI, Shrl P. Rajendran, SM 
Mohan Singh, SM Joachim Baxia and Shri Subrata 80M 
are associated with this issue. 

... (Interruptlons) 

MR. SPEAKER: The hon. Minister wants to lay 
something. 

... (Interruptlons) 

SHRI BASU DEB ACHARIA: Sir, please &How those 
who have given notices to speak. ... (lnterruptIoM) 

MR. SPEAKER: No, I cannot allow • 

••• (Interruptlons) 
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MR. SPEAKER: No more. Hon. Minister wishes to say 
IOmethlng. 

••. (Interruptions) 

SHRIMATI JAYAPRADA (Rampur): Sir, please .allow 
me to speak . ..• (Interruptions) 

MR. SPEAKER: Shrimati Jayaprada's name will be 
recorded. The names of Shri Anant Geete and Shri 
Yerrennaidu will be recorded. 

••• (Interruptions) 

MR. SPEAKER: Your name is allO recorded. 

.•. (Interruptions) 

MR. SPEAKER: I will not allow. Please do not request 
me. I have allowed Shri Ramji LeI Suman to speak. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: You send the name. 

.•. (Interruptions) 

[Eng/Ish} 

SHRrMATI JAYAPRADA: Sir, please give me one 
minute. I want to associate rnyseH with the Issue. 

MR. SPEAKER: Your association is already recorded. 

[Trans/allon} 

You have not given the notice. 

... (Interruptions) 

[English} 

MR. SPEAKER: No: I cannot make a distinction. The 
names of Shri Amitava Nandy, Prof. Basudeb Bannan, Shri 
Kiren RijlJu, Shri Braja Klshore Tripathy, Shri Ravl Prakash 
Verma, Prof. S.P.Singh Baghel, Shri P.C. Thomas, Shrl 
Shailendl"a Kumar, Shri Raghunath Jha, SM Ganesh Prasad 
Singh, Shri Vijoy Krishna, Shri Alok Kumar Mehta, Shri Ram 
Kripal Yadav, Shri Sltaram Singh and Shri Tek LeI Mahto 
are allO associated on this matter. 

•.. (Interruptlons) 

MR. SPEAKER: Only Shri Priya Ranjan Dasmunsi's 
statement will be recorded. 

... (Interruptions)" 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): Sir, on behalf of the Govem-
ment, I would like. to respond that the right to strike Is a 
fundamental right of the working classes, agricultural classes 
and all political parties and we salute these rights solemnly. 
... (Interruptions) 

SHRI BASU DEB ACHARIA: Why can you not bring a 
legislation? ••• (Interruptions) 

.: MR. SPEAKER: Just a minute. Let him complete. .-
... (Interruptions) 

MR. SPEAI,ER: No, Shri Basu Deb Acharia. Nothing 
else will be recorded except the statement of the hon. 
Minister. 

• .• (Interruptions)* 

SHRI PRIYA RANJAN DASMUNSI: Sir, the UPA 
Govemment tried to implement most of its commitments by 
this time and a few are stili pending. I respectfully submit 
that the legislation on the unorganized sector is not only a 
claim of the UPA Government but the mandate of our National 
Common Minimum Programme. It is also declared 
emphatically by the Chairperson of the UPA Shrimati Sonia 
Gandhi. This is one of the priority decisions. I can say with 
all respect to all the striking workers today, through you and 
through the House, that the UPA Government is determined 
to bring in a legislation in the next Session •.•. (Interruptions) 

SHRI BASU DEB ACHARIA: You bring a legislation. 
... (Interruptlons) 

MR. SPEAKER: He has committed . 

SHRI BASU DEB ACHARIA: In how many years? 

MR. SPEAKER: Next year. 

... (Interruptlons) 

SHRI PRIYA RANJAN DASMUNSI: In regard to the 
measures for the poor people, the National Rural 
Employment Guarantee Programme is one of the major thrust 
areas not only In India but in the whole world. 

It provided support to the rural unemployed people 
and the agriculturat"labour • •.. (Interruptions) Let me respond . 
•.. (Interruptions) 
• Not recordec:l. 
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MR. SPEAKER: Not one word Is being recorded. Why 
are you standing and Intenupting? 

.•. (Interruptions) 

MR. SPEAKER: "you do that. 'wID ask him not to reply, 
not to respond. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: Sir, the Sarv 
Shiksha Abhlyan, with mid-day meal support, is one 0' the 
major thrusts of the UPA Government to the grass-root level 
people. 

Sir, the new 2O-point programme has been re-oriented 
touching the ~ poor people of the village. That is a new 
thrust area in the Eleventh Five Year Plan. The strength 0' 
.... -heIp groups has gone up 10 times than what it was 
during the NDA's time. It will go beyond 20 times. as 
envisaged in the Eleventh Five Year Plan. 

WiIh rage,rd to the sick Indusbies, the Prime Minister 
has for the first time appointed the VPSTC, which is yet to 
give their ~ ..• (lntemJptions) 

MR. SPEAKER: Do not record anything except the 
staaament of the hon. Minister. 

... (lntemJptionsf 

SHRI PRfYA RANJAN DASMUNSI: Sir, I can only say 
that one of the major lumping sick units called liSCO has 
been finaflSed by this Government to merge with SAIl. 
TherefoI'e, we did not attempt to disinvest in any major public 
aector undertaking, including Ajr India and Indian Airlines. 
This Government's attitude is for the people and for the poor. 

Sir, I admit that there are a few shortcomings in various 
Slates and those matters would be taken up comprehensively 
by the UPA Government and its supporting parties. 

With these words, I say that our Government is on the 
right track for the people. for the workers and for the 
agricultural labour in the country . ... (Interruptions) 

[English] 

MR. SPEAKER: Do not record anything. 

.•. (Intenvptions)" 

SHRI BASU DEB ACHARIA (Bankura): Sir, we are 
walking out 

• Not recorded. 

12.22 h .... 

(At this stage, Shri Basu Deb Achsria and 
some otherhon. Members left the House.) 

MR. SPEAKER: Please go out sHently. 

. .• (Interruptions) 

MR. SPEAKER: Now, we take Calling Attention. Prof. 
Vljay Kumar Malhotra. 

... (Interruptions) 

(Translation) 

MR. SPEAKER: You just leave It. 

[English} 

That will not be recorded. Please apeak on the CaRing 
Attention. There are enough problems. 

•.. {Interruptions) 

(Translation) 

MR. SPEAKER: The country witnesses whatever you 
people speak in the House • 

... (Interruptions) 

12.22 hra. 

CAWNGATIENTION TO MATTERS OF URGENT 
PUBUC IMPORTANCE 

(I) Situation artslng out of atrocltl .. being per-
petrated against Kashmlrt Pundlts In Jammu 
and Kaahmlrfor the past many,..... and...,. 
taken by the Government In this regard 

[EngNsh} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir,l 
cal the attention of the MinIster of Home Affairs to the following 
matter of urgent public Importance and request that he may 
make a statement thereon: 

·Situatlon arising out of atrocities being perpetrated 
against Kashmir Pundits in Jammu and Kashmir for 
the past t:11any years and steps taken by the Govern· 
ment in this regard," 

-THE MINISTER OF HOME AFFAIRS (SHRI SHlVRAJ 
V. PATIL): Sir, the State of Jammu and KashmIr comprises of 

• Placed In LlbrIrY, s.. No. LT. 551812008 
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the three regions of Ladakh, Jammu and Kashmir. Both 
Ladakh and Jammu have remained comparatively peaceful. 
Kashmir has been affected by terrorism since 1990 as a 
result of which there has been migration of Kashmlris from 
the Valley to Jammu, Delhi and other States. 

Migration of some Kashmir pundits started in 1990 
after militancy began in the VBlley. Many families are living 
In the Valley. These families have been provided security 
cover by the local police. The security personnel have been 
equipped with latest weapons and communication facilities. 

At Sangrampora on 22.7,1997, at Wandhama on 
26.1.1998 and at Nadimarg on 24.3.2003, incidents took 
place in Kashmir Valley in which some Kashmiri pundits 
were killed. 

After Nadimarg massacre In March 2003, some 
families migrated from Kashmir to Jammu Province. There 
has been no large-scale migration after 1990-91. 

The Government has taken measures to protect the 
life and property of the different communities within the State. 
These measures include: 

(i) Police/CRPF pickets have been established in 
villages/clusters inhabited by different communi-
ties in Kashmir Valley. 

(ii) Adequate weaponry and communication facilities 
are provided at these pickets with the nearest 
security force units entrusted with the task of area 
sanitization. 

(iii) Village Defence Committees have been organi-
zed for lelf defence by training local volunteers. 

(iv) The CRPF and other security forces conduct 
frequent patrolling in the hintertand and areas 
inhabited. 

To protect the properties of the migrant families, the 
State Government has enacted the Jammu and Kashmir 
Migrant Immovable Property (Preservation, Protection and 
Restraint of Distress Sales) Act, 1997 and the Jammu and 
Kashmir Migrants (Stay of Proceedings) Act, 1997. 

The Central and the State Govemments have taken 
all possible measures to ensure that the needy migrant 
families are provided with a reasonable level of sustenance 
and supporl The Government has recently decided to 
enhance monthly cash relief from Rs.3000 per family per 
month to Rs.4000 per family per month and basic dry· ration 
to Kashmir! Migrants in Jammu and from Rs.3200 to Rs.4000 
per family per month to Kashmiri migrants in Deihl with effect 

from 1 st July, 2006. Other State GovernmentslUT Adminis-
trations where the Kashmiri migrants have been staying 
have been providing relief to the migrants In accordance 
with the scales fixed by them. 

Under the Prime Minister's Reconstruction Plan for the 
State, 5242 two-room tenements have been planned for all 
families residing in the camps in the Jammu region. In the 
first phase, construction of 1023 nats has already started 
and is at various stages of completion. 

In order to help the migrants who want to return to the 
Valley, Government of India have approved a project for 
Rs.20 crore for the construction of 200 two-bed room flats at 
Sheikpora, District Budgam. The construction is nearing 
completion. A grant of Rs.1 0 crore has been provided to the 
State Governmdnt for the reconstruction and renovation of 
houses and shrines at Kheer Bhavani and MaHan. The State 
Government have completed construction of 18 three-room 
flats in MaHan for temporary stay of Kashmiri migrants till 
they are able to return to their houses in the Valley. At Kheer 
Bhavani, 100 one-room tenements have been completed. 

Terrorism-affected Districts have a mixed population. 
Terrorists have targeted all communities. With the onset of 
militancy of the Valley, difficulties have been faced by all 
communities. 

The security situation in the State has improved on 
account of the sincere efforts of the security forces and efforts 
of Governments, and above all, the people's yeaming for 
peace and normalcy. It is true that some people sliM continue 
to suffer. Atte/l1Pts are made by all concemed to help the 
people to Jive more secured and peaceful Ufe. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the reply given by the hon'ble Minister of Home Affairs does 
not reflect the terrifying and horrible nature of the situation. 
I was very much disappointed by the way in which he has 
given the reply and by the mention of whatever little work is 
being done there. About four takh to five lakh people of 
Kashmir valley were forced to migrate. Notwithstanding what 
has been said in the name of Kashmiri Pandils and 
kashmiriyat, the fact remains 'that 90". of the Kashmiri 
Pandlts were forced to run away from there and they 
migrated to other places. Many judges, lawyers and 
professors belonging to this community were killed there 
and it was declared that there was no place for Kashmiri 
Pandits in Kashmir and they will set up Nizam-e-Mustafa, 
i.e., Islamic rule there. Subsequently, Pandits were forced to 
leave the valley. This is a large-scale genocide. There cannot 
be any other bigger example of ethnic cleanSing than this 
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[Prof. Vljay Kumar Malhotra] 

one. The arrangements we have been puUing in place or 
we should put in place lor them are being treated in a very 
cauaI manner by us. Not a single person migrated from 
Gujarat and 1he Congress President used the tenn 'genocide' 
for It .... (lnterruptions} 

(English] 

Not a single person migrated from there. 

[TtanSIation] 

She used the word gBlIOCide for the incidents of GujaraL 
That was not genocide. It was not possible prior to this. 

Mr. Speaker, Sir, no discussion was held in foreign 
countries In this regard. no discussion was held in U.N.O. 
Md people kepi mum regarding this matter. If 4 to 5 Iakh 
people migrate. It is not a big issue even in the countries 
who are the advocales of human rights but it will create a 
sIDrm If we talk about expeIHng fIVe people 01 Bangladeshi 
origin, stIR these people 818 keeping mum. 

Mr. Speaker, Sir, what has the hon'ble Minister of Home 
AfIaIrs said In his statement. He has stated that Rs. 10 crore 
wII be provided, 200 two-becI room flats will be cons1ructed, 
H KaIhINri PandIts want to return. Is this the way he should 
speak? Will Rs. 10 crcre suffice for five lakh Kashmiri 
Pandils? Monthly alowance per family has been raised to 
lour ~ rupees from three thousand rupees and now 
II II being stated IhaI 200 IIaII will be c:onstructed for 1heIe 
people. Ocw...,....,. II talking about the healing touch policy 
here ...... Speaker. Sir. In Kashmir, if a terrorist surrenders 
then he is given As. 3 takh and if he surrenders on his own, 
he will be given employment. 24000 jobs have been 
earmarked for them and on the other hand if a Kashmiri 
PancIt has been forced to leave his home, out of the 18000 
jobs only three thousand people have been given the jobs, 
what wi! happen to the remaining fifteen thousand people? 
Last time out of the total jobs created for them, not even 500 
KuhmIri PancIts have been given the jobs. Of the remaining 
15 Ihousand people, some of them have retired; some of 
them have passed away • ... (Interruptions) 

(English] 

MR. SPEAKER: Nothing is being recorded except the 
speech of Prof. Malhotra. 

••. (Interruptions, 

[Translalion] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
what are they doing? ... (Intenuptions) 

MR. SPEAKER: Shanna;i, please take your Hal You 
will be given opportunity, 

(English] 

Shri Shanna, nothing will be recorded. Please do not 
do this. I will caB you once. 

[Translation] 

I have not given him permission, you please take your 
seat. Why are you shouting? 

... (Interruptlons! 

(English] 

MR. SPEAKER: Shri Sharma, I was to give an 
opportunity but now, I won'. 

... (Interruptions) 

[Translation] 

PROF. VUAY KUMAR MAlHOTRA: Mr. Speaker, Sir, 
ATR of the Government is with me. It is ltated in that as to 
how many people have been given employment • ... (lnterrup-
tions) 

[English] 

MR. SPEAKER: It Is a human problem. Let us listen. 
The Minister has given a very exhaustive reply. 

... (Interruptions) 

[Translation] 

PROF. VIJAY KUMAR MAlHOTRA: Mr. Speaker, Sir, 
not 500 Kashmlri Pandits have been given jobs while 24000 
jobs have been reserved for them . ... (Interruptions) 

(EnglIsh] 

MR. SPEAKER: Put your question. 

[Translation] 

PROF. VlJAY KUMAR MALHOTRA: Mr. Speaker, SIr, I 
would like to ask, why the remaining 15000 Kashmlri Pundits 
have not been given jobs? My question II that 

[English] 

No action hu been taken against even thQse who 
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have publicly acknowledged the fact that they murdered 
Kashmlri Pundits. Cases have not been registered and even 
if cases were registered, they were not Investigated. No 
murderer has been brought 10 book . ... {Interruptions) 

{Translation} 

Ther. is no doubt that not even one person has been 
convicted; not even one person has been punished. It is 
also surprising 10 see that not even one of those who 
attacked the Parliament has not been punished in view of 
the severity of the aback? He is not being punished . 
... {Interruptions) 

[English} 

MR. SPEAKER: That matter does not arise. Please do 
not bring it here. Thai will not be taken up here. 

.•. (Interruptions) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the Kashmirl Pandils have returned their medals and all 
those who killed the Kashmiri Pandita are moving around 
freely. 

[English} 

Not even one has been convicted; not even one has 
been arrested; and no case has been registered against 
any of them. 

{Translation} 

All those were there • ... (Interruptions) 

[English} 

MR. SPEAKER: Now, put your question. 

PROF. VIJAV KUMAR MALHOTRA: Yes, I am putting 
Jhe question. No action has been taken 10 protect and assist 
the people left behind thti Valley. They have not been given 
employment nor have they been made eligible for the 
benefits which migrants are eligible. The 'healing touch' 
policy announced by the Government has 10 far not covered 
in it the victims of terrorism. Kashmlri pundits. The CM has 
severaltimea promised 10 give employment 10 our youth but 
no employment has yet been materialised. There is no 
budget allocation lor relief and rehabilitation 01 Kashmlri 
pundits from the State Budget All measures are . ... (Interrup-
tions) 

MR. SPEAKER: This is not a matter of Central 
Government. 

... (Interruptions) 

PROF. VIJAV KUMAR MALHOTRA: Sir. I am coming 10 
the question • ... (Interruptions) I am teDlng the facts. 

MR. SPEAKER: We are not dealing here with the State 
matter. 

... (Intflfl1lPlion$) 

PROF. VIJAV KUMAR MALHOTRA: May I submit Sir? 
... (Interruptions) 

{Translallon} 

h was yesterday itseH that the hon'ble Members spoke 
on the Calling Attention for about 2()'25 minutes and I have 
spoken just for three minutes • 

MR. SPEAKER: You have spoken for more than three 
minutes. I am watching the clock. 

PROF. VIJAV KUMAR MALHOTRA: I have spoken juat 
for three minutes . ... (Interruptions) Gurudas Cas Gupta spoke 
for 20 minutes on that day. 

MR. SPEAKER: Do nol apeak so. 

[English} 

Do not impute anything. 

{Translation} 

II is not good to speak so. I provide all the opportunity 
to speak. 

PROF. VIJAV KUMAR MALHOTRA: Mr. Speaker, Sir. 
the Minister of Home Affairs would pay attention towards 
providing all the facilities 10 those migrant Kaahmiri Pandits 
who are still living in the valley. Whether he would propose 
to provide employment to at least ten thousand unemployed 
Kashmiri Pandits in armed forces, Para-military forces. 
Central Government offices, public sector undertakings and 
In the departments of the State Government. Whether the 
Central and State Government agencies and banks would 
be alked to help them to create self employment? 
... (Interruptions) 

[English} 

MR. SPEAKER: Do not bring in the State Government 
here. 

... (lnterruptions) 
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[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Provide them 
infrastructure and markeling and to aU those who have 
migrated to Jammu or Delhi, 

[English] 

two-room flats to all migrants in Jammu, Delhi, 
Udhampur. Nagrota and elsewhere 

[Translation} 

should be provided. Here even slum-dwellersare 
being provided two-room flats, when all slum-dwellers are 
provided a two-room 1Iats, then there is some responsibility 
of Union Government towards the Kashmiri Panclits also. 
Whether a two-room flat to those Kashmiri Pandits living in 
Jammu, Nagrota and Delhi would be proVided? You said 
1hat ten thousand flats were under construction and 250 
would be constructed in the valley and it was not difficult to 
provide two-room flats to those 80 thousand families which 
have migrated and accounts for a rIVing populace of 5 lacs 
people. What is the difficulty in providing flats to them while 
we are providing flats to two lacs slum-dwellers? 

Mr. Speaker, Sir, whether the Government propose to 
promulgate any ordinance seeking hand-over of all Hindu 
shrines and temples to Kashmiri Pandits? The Government 
has acquired their properties there and have not given 
compensation to them. Whether it is proposed to retum their 
properties which have been taken over by the Government? 
Kashmiri Pandits are in minority there, the Prime Minister 
had said on that day 

(English] 

Minorities will have the first right of the resources of 
the Govemment 

[Translation) 

Whether or not there is any right for the Kashmiri Pandits 
or minority people of Kashmir? Presently, atrocities and 
injustice is being meted out to Kaahmiri Pandita in Jammu 
and Kashmir. The terrorists there are against them. No one 
is at present ready to go to Jammu, since it has been 
announced that if anyone . ..• (Interruptions)" .• , If anyone 
comes back to Jammu, he shall either have to accept Islam 
religion or talk of independence of Kashmir . ... (Interruptions) 

MR. SPEAKER: This is not right. 

... (Interruptions) 

• Not recorded. 

PROF. VIJAY KUMAR MALHOTRA: Thls. .. • .. bean 
said by •.•• ·(Interruptions) 

MR. SPEAKER: This is not right. 

(EngHsh] 

I have deleted that. Why are you speaking? 

... (Interruptions) 

[Translation] 

MR. SPEAKER: You please take your seat. 

... (Interruptions} 

PROF. VIJAY KUMAR MALHOTRA: It has been 
announced that no Kashmir! Pandlt can ~ back unless 
he talks of Independence of Kashmir. There does not arise 
any question of independence of Kashmir. So, the statement 
of the Minister of Home Affaks does not at aD commensurate 
with the problem prevailing there. I would like to appeal him 
to solve their problems by holding meeting with them and 
present in the House a White Paper on the action taken on 
the Sushma Chaudhary's recommendations made by the 
inter-ministarial committee constituted by the Government 
itself. ... (Interruptions} 

SHRI RAGHUNATH JHA (Bettiah): Mr. Speaker, Sir, I 
did not put my Signature, but here is a very important 
question. therefore, may you allow me to ask a question. 
... (lnterruptions} 

MR. SPEAKER: If you co-operate, I will see to it 
otherwise, not. 

(English] 

MR. SPEAKER: Hon. Members, as you know the rule 
is very clear in this regard. Only one hon. Member has Qiven 
notice and there is no right of oth .... to join the discussion 
unless it is permitted. I will try to give opportunity to one or 
two Members. 

Prof. Rasa Singh Rawat, please put only question and 
no bhashan. 

[Translation] 

PROF. RASASINGH RAWAT (Ajmer): Mr. Speaker, Sir, 
as you have stated jUlt now that the problem of Kashmir is a 
human problem. KashmIr is called the crown of India and is 
an integral part of It It Is not good for us that ita citizens are 
subjected to injustice and atrocities. I would, Iherefore, like 
to ask through you Sir, what was the outcome of the appeal 
made by the State Government as well as the Central 

• Not recorded . 
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Government to the Kashmiri Pundits for returning to 
Srinagar? How many persons have returned there and what 
security measures were taken for the safety of those who 
have retumed there. What arrangements have been made 
by the Govemment to ensure that their vacant shops, houses 
and other properties which had been captured by other 
people are returned to them In proper condition and what 
security arrangements have been made for the safety of the 
camps where they are living? 

{English} 

MR. SPEAKER: Shri Harin Pathak, please ask only 
question and no preface. 

{Translation} 

SHRI HARIN PATHAK (Ahmedabad): Mr. Speaker, Sir, 
Shri Malhotraji has stated that it is a maHer of great pain and 
anguish tor us that people of our country have been living 
as refugees for the last 17 years in our own country. Perhaps, 
there is no other country in the world where such a situation 
prevail - that people of. a country are living as refugees in 
their own country • •.. (Interruptions) 

MR. SPEAKER: Please put your question. 

SHRI HARIN PATHAK: Sir, would you not allow me to 
speak a few words? 

{English} 

MR. SPEAKER: Please ask clarification. 

[Translation} 

SHRI HARIN PATHAK: Mr. Speaker, Sir, there are 
UnprecedeAted sufferings there •... (Interruptions) 

MR. SPEAKER: Please put question, all are anqui-
shed. 

SHRI HARIN PATHAK: Mr. Speaker, Sir, five lakh 
citizens of our country have been living in a sort of exile like 
situation for the last 17 years. I am not making any political 
point. It is the duty of all of us and that of the Govemment to 
Ihink seriously about them. Piecemeal announcements are 
not going to solve the problem. I would like to know this 
much trom the hon'ble Minister that 

{English} 

In a report prepared by J&K Centre for Minority's studies 
headed by M.N. Kaul a retired lAS. bureaucrat of the State 
Govemment on the socio-economic conditions of Kashmiris 
displaced people. 

{Translation} 

They have made recommendations and ha.,. pointed 
out In a paragraph that persons belonging to three 
generations are living in a lOx 10 feet room. Ills a part of the 
report. How tragic is it to find that persons of three gerwaIions 
have to live In a single room. I, therefore, would fike 10 know 
from the hon'ble Minister whether the Government ara going 
to take note of the report submiUed by Shri KauI Sahib and 
if so, by when? 

SHRI MADAN LAL SHARMA (Jammu): Hon'ble 
Speaker, Sir, through you, I would like to know a thing or two 
from the Minister. The Calling AHention Motion moved by 
Shri Malhotraji . ••. (Interruptions) 

[English} 

MR. SPEAKER: Kindly put your clarification. 

[Translation} 

SHRI MADAN LAL SHARMA: I am putting the question. 
I would like to make two or three poinb which would clarify 
the situation. I live among the people who have migrated to 
MuUhi Camp, Nagrota Camp and MuUhi-1i from Kashmir 
during the last 18 years of militancy. Majority of my 
constituency consists of migrant people. A large majority of 
them live in Jammu Parliamentary constituency. TO ~"-:': ~e 
the situation, I would like to tell Malhotra Sahib that not only 
Kashmlri pundits have migrated from Kashmir valley, but 
lakhs of Muslims have also migrated. 

{English] 

MR. SPEAKER: Honble Members, the trouble is that 
you do not give notice. 

{Translation} 

SHRI MADAN LAL SHARMA: It is true that 80 to 90% 
of the m~ population are Kashmiri Pundits, but Malhotra 
Sahib should also bear this in mind that in addition to the 
Kashmiri Pundits lakhs of Muslims whether they are 
politicians, bureaucrats or Businessmen, have also migrated 
during militancy and they are now living in Delhi, Haryana, 
Punjab and in different parts of the country. 

{English] 

MR. SPEAKER: Please ask your question. 

{Translation} 

SHRI MADAN LAL SHARMA: I would like to clarify two 
things. 
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MR. SPEAKER: Do not give clarification rather seek 
cIarificaIion from the Minister. 

[English] 

I would not allow it to be converted into a debate. 

[Translation] 

SHRI MADAN LAL SHARMA: He has stated that 
employment has been given to 24 thousand people, which 
is not true at all. This statement is absolutely wrong. 
••• (Interruptions) 

MR. SPEAKER: Please put your question. 

{English} 

It we once break the rules, then this is what happens. 
I would not allow anything to be recorded. 

... (Interruptions, 

[Translation} 

SHRI MADAN LAL SHARMA: The State Government 
have created 24 thousand vacancies. The Kashmiri Pundits 
should be given their due share in proportion to their ratio of 
population among the educated unemployed youth of 
Jammu and Kashmir ....• 

Today, I would like to ask to which Kashmiri Pundit 
injustice was done in Kashmir and against whom atrocities 
were committed there. He has made allegations. He should 
come out with specific flQures and names of the victims. 
Whatever he has stated ....• which temple has been damaged 
during the last 10 years? He has stated so in the House 
from which I can infer . ... (Interruptions) 

MR. SPEAKER: This is not going on record. Why are 
you speaking? Have you put any question? 

... (Interruptions) 

(English) 

MR. SPEAKER: Please show the proceeding to me, I 
would like to see it. 

(Translation] 

SHRI MADAN LAL SHARMA: I would like to mention 
as he has also stated that the Government has made an 
arrangement tor construction of some rooms for Kashmiri 
migrants in Kashmir. Funds have been provided for that 
separately. Our hon'ble Prime Minister went there last year. 
He remained in power for six years, but the migrants anyhow 
had to live without shelter in miserable condition, but now 
the new Prime Minister has directed to get 2 rooms 

• Not reccrded. 

constructed tor each family as construction work for 
thousands of houses Is underway In Jammu irrespective of 
the possibility of their return to their homes. Whether they 
would go back or not but the Government have made 
arrangement for each and every one. 

MR. SPEAKER: This is a matter of regret 

{English} 

If you have a question, then please put it. 

(Translation) 

You gave the notice at 12.27 P.M. Shri Raghunath Jha, 
ask a question, if you want so. 

... {Interruptions) 

(English] 

MR. SPEAKER: Please do not record anything. Show 
the proceedings to me. I will delete every word of it. 

... (Interruptions' 

MR. SPEAKER: I am sorry to say that you are missing 
the opportunity. 

(Translation) 

SHRI RAGHUNATH JHA: I have to ask only a question. 
Hon. Speaker, Sir, I am grateful to you that you gave me the 
opportunity to speak even when I was not one of the 
signatories • ... (Interruptions) 

MR. SPEAKER: I try my best to cooperate, but I will 
follow the rules. 

SHRI RAGHUNATH JHA: Sir, hon. Malhotraji raised a 
very important subject on the problem of Kashmiri Pandits. 
But in addition to highlighting their problems, he has also 
blended politics and communal languages with it. So, I want 
a clarification on this subject from the hon. Minister of Home 
Affairs as it is a well-known problem raising its head for the 
last 18 years. When this problem cropped up, neither the 
people from the present government nor the opposition we,. 
In power. The displaced Pandits migrated from the vaHey to 
Jammu, Deihl, Nagrota and many other places. In this 
context,l would like to know whether the Central Government 
propose to conduct a survey about their number, their needs, 
losses suffered by them and compensate them accordingly? 

[English] 

MR. SPEAKER: No cross talks please. The han. Home 
Minister has made a statement. He is there to reply. Please 
do not Interrupt. 

• Not recorded . 
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(Translation] 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, Shri Malhotraji has raised some questions. In 
this context I would like to clarify that the govemment will try 
to provide jobs to the needy in Jammu and Kashmir and 
even in other states. This has been provided by law. We 
shall make efforts to help them and steps would be taken in 
that direction. Question has been raised about providing 
them with houses, and their number mentioned here is not 
large. There is nothing wrong If any doubt crept up in the 
mind of Malhotraji. But, it is govemment's opinion th,'t any 
one retuming back to Jammu and Kashmir will reside in his 
own house and not one provided by the Govemment. The 
arrangement of the houses made by the govemment is for 
that short period when they have any problem in going back 
to their own houses. We see such a small number of houses 
for that particular reason. But, we expect that they should 
live ir iheir own houses as they were living in the past. You 
are right when you say that their safety should also be 
ensured. 

You talked about Hindu temples. The places of worship 
serves the same purpose whether it belongs to Hindu, 
Muslim or Christian Community. You are well aware of 
security of the two temples in Jammu and Kashmir. So, I 
need not elaborate that matter. But, you cannot stop a person 
who voluntarily wants to help in the maintenance work of a 
temple out of devotion. But, the residents of Jammu and 
Kashmir have taken the responsibility of the maintenance 
and upkeep of all the temples of that state. Even at the time 
of taking the responSibility, they did not think to keep others 
away from that temple. Here, the biggest thing is that the 
people of all religions have faith for these temples also. This 
is the biggest and the best thing and we will take care of it. 
Rasa Singh Rawat ji has told that many people here are 
residing outside the state, would you make efforts to send 
them back? We shall definitely make efforts in this regard. 
Whenever they met me or the Prime Minister, we ask them to 
go there and assure them that we shall always try to protect 
them if they go there. The problem is that sometimes they 
agree, sometimes they do not. But' would like to say that 
you are aware of the steps taken by the Governme.nt in 
Jammu and Kashmir to provide security there. There IS no 
need to repeatedly tell as to what forces have been deployed 
there and in what manner they are being helped by these 
forces. As you also have said and the previous govemment 
too paid attention to it. It is right that the people migrating to 
Delhi and Jammu and other places from Kashmir and to 
those living in Kashmir are provided with small houses and 
they have to live in those small houses. They face difficulties 
in living those houses. Steps have been taken to remove 
their difficulties. Especially, the Prime Minister has provided 

them huge funds and endeavoured to provide them two-
room flats in place of single room flats. What have the 
previous Govemments done? I also have the relevant figures 
thereto. But we do not want to hold any discussion by levelling 
charges and counter-charges against each other. What are 
the achievements during five years or two years? It is not a 
place to discuss it, so I don't want to discuss it. But what is 
my stand is that we try to remove the problems being faced 
by the people and consider over it. That is a good thing. I 
respect this attitude and endeavour and I will try to act 
accordingly. 

12.54 hrs. 

(MR. DEPUTY SPEAKER in the Chair} 

it has also been said that the Govemment has acquired 
the property of the people there and paid no compensation 
thereof to them. I think it came in the limelight and when I 
visited there twice or thrice, I discussed this matter with the 
Govemment and officers there. At that time, I was told that it 
had not happened. But if it has happened, then the State 
and Central Govemments have the responsibility to set the 
things right and we would definitely do so. If we receive 
anybody's application seeking compensation for the 
property acquired by the Government there and for which 
the Govemment has paid no compensation, I would like to 
say in this House that it is the responsibili~ of Central 
Government as well as of the State Government to provide 
them what they are entitled to have legally. 

Raghunath ji had also raised the same question. We 
would definitely do it. ... (Interruptions) I have had a number 
of discussions with Kaul ji. He is an experienced and 
intelligent officer. With his opinion, we shall definitely try to 
do as much as we can. It is very difficult to say anything 
minutely by way of the Calling Attention Motion. I'm not saying 
whether there's a question or not. That has very successfuUy 
been tried to be solved. Despite that, it is very necessary to 
take steps to solve the question after understanding that. 

I just request the hon'ble Members of the House that it 
is very necessary for us to accept and honour what is to be 
said in the House and we shall do that. So, whatever they 
say, should not be beyond the fac~? If facts are distorted for 
political gains and you say something beyond the context. it 
is useless what you have said here in the House. It is my 
humble submission that it is the responsibility of the persons 
sitting here to act upon what you will suggest and we shall 
definitely adhere to it accordingly. Please do not present 
facts in a distorted manner . ... (Interruptions) Please keep it 
in mind that relations of people with each other should not 
be strained in the name of religion or caste . .•. (Interruptions) 
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SHRI ANANT GANGARAM GEETE (Ralnagiri): Mr. 
Speaker, Sir. It Is meaningless to fight in the name of religion. 
••• (lnIfInupIions) 

PROF. VUAY KUMAR MALHOTRA: Mr. Speaker. Sir. 
we are not satisfied with the answer given by the hon. 
ninister. Their problem is severe and grave. No one is paying 
attention to 1heir problem. so we are staging a walkout in 
protest. 

12.56hn. 

(Prof. Vfjay Kumar Malhotra and some other hon. 
Members then lett the House) 

12.57hn. 

(I) PtwlkJn ..... out~ GIabaIWBnnIng afIIc:tIng In.'. climatic condition as reported In UN 
Development Program ..... Human Develop-
ment Report and ....,. taken by the Govern-
mentln this regard 

(English] 

SHRI JYOTIRADITYA M. SCINDIA (Guna): Sir. I call 
1he attention of the Minister of Environment and Forests to 
the situation arising out of Global Warming affecting India's 
climatic conditions as reported in the UN Development 
Programmes' Human Development Report and steps taken 
by the Government in this regard. 

-THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRJ A. RAJA): I rise to rasponcI to the Calling Attention 
Motion moved by Shri Jyotiraditya M. Scindia, hon. MP 
regarding "Situation arising out of Global Warming affecting 
India's climatic condition as reported ill UN Development 
Programmes' Human Development Report, and steps taken 
by the Government in this regard·. 

It is a fact that Human Development Report 2006 has 
stated "most models suggest that the monsoon rainfall 
patterns wiH change". The assessment of climate change 
impacts and vulnerability require a wide range of physical. 
biological and socio-economic models. methods, tools and 
data. As such. it is a very complex phenomenon. Monsoon 
itself is a complex phenomenon. Even though our under-
standing about monsoon is improving, its complexities are 
not yeI tuBy understood. 

Climate UodeIing studies do have their utility in better 

• .,.... in Lbwy, See No. LT. 551712008 

understanding the potential impacts. However. projected 
climate change impacts l3p8nd not only on the reliability 
on the climate models, but more importantly. on changes in 
atmospheric concentrations of green houses g ..... which 
In turn depend on global emissions pathways, which again 
depend upon tuture global economic paItams. As auch. we 
are confronted with profound scientific uncertainties .. of 
today. 

The Inter-Governmental Panel on Climate Change 
(IPCC) in its 3rd Assessment Report, 2001 has noted that 
over the period since the Industrial revolution, the 
concentration of carbon dioxide In the atmosphere has 
increased from 280 to 368 parts per million. 

13.00 h .... 

WhIle eqJhasizing the inevitable uncertainty Involved. 
the Panel based on various scenarios, estimated that due 
to human activities by 2100. CIUbon dioxide concentration 
would be In the range between 540 and 970 parts per million. 
As a result. between 1990 and 2050. global mean 
temperatures may increase by between 0.8 and 2.6 degree 
Celsius and by 2200 between 1.4 and 5.8 degree Celsius. 
In addition, the Panel anticipated changes In the levels of 
precipitation during the 21 st Century. both increase and 
decrease, depending upon the specific location. In the range 
observed in the last 50 years can be attributed to human 
activity. The 4th IPeC Report Is stiR awaited, which would 
be out next year. It Is expected that 4th IPCC Report would 
reduce the scientific uncertainties to an extent. 

For extreme events, there is currently insufficient 
information to assess recent trends. and climate models 
currently lack spatial details required to make confident 
prOjections. I may add that UNDP report mentions the 
emerging results of modeling for Asian Monsoons. and not 
exclusively for Indian monsoon. 

In order to meet the global chaHenge of climate change, 
International community had adopted the United Nations 
Framework Convention on CUmBIe Change (UNFCCC) In 
May 1992. which carne into force on 21st March 1994 and 
its Kyoto Protocol, which carne into force on 16 February 
2005. Incia Is a Party to UNFCCC and Kyoto Protocol. The 
objective of the Convention is to achieve stabiUzation of 
greenhouse gas concentrations in the atmosphere BI a IeYeI 
that would prevent dangerous anthropogenic Interference 
with the diinate .ystem. Such a level is to be achieved within 
a time frame sufficient to allow ecosystems to adapt naturally 
to climate change, to enaure that food production I. not 
threatened and to enable economic developnatt to proceed 
in a sustainable manner. UNFCCC recognizes the legitimate 
need for developing countries for sustained economic 
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growth and poverty alleviation. It must be realized that 
developing countries, owing to their historical and current 
low per capita levels of GHG emissions, are not responsible 
for the problem. Abatement of GHG emissions will involve a 
significant economic cosl The question of global burden 
sharing in GHG emission mitigation, is thus an accepted 
concern in the climate change debate. 

The Kyoto Protocol is an important agreement because 
it commits the developed countries, including economies in 
transition in Central and Eastern Europe to reduce emissions 
of greenhouse gases by an average of 5.2 per cent ~elow 
1990 levels during 2008-2012. The Kyoto Protocol is tll~ 
most Significant agreement as yet to combat climate change. 
Although India as a developing country does not have any 
mitigation commitments, we are following a sustainable 
development path, ensuring energy conservation, improved 
energy efficiency in various sectors and use of renewable 
energv 

Our development efforts itself could help the poor in 
adapting to the adverse effects of climate change, including 
monsoon. 

Mr. Deputy Speaker, Sir, through you, I would like to 
inform the House that we would be studying the emerging 
picture as soon as the 4th IPCC Report is available. The 
Government is aware of the potential seriousness of the 
problem of climate change and is undertaking various steps 
to study. to analyse as also adapt to the emerging situation. 

SHRI JYOTtRADITYA M. SCINDIA: Thank you. Mr. 
Deputy Speaker, Sir. We are receiving alarming signals and 
warnings cautioning us about the imminent disastrous effects 
of global warming on India. According to the World 
Meteorological Organisation, this past decade from 1996-
2005 has been the warmest decade in the history of earth. 
Therefore, Sir, we have to adapt to climate change 
irrespective of what we do. It is a phenomenon that we have 
to come to terms to live with. 

Changes in climate and precipitation level impacts 
several sectors Including natural and human systems, from 
agriculture to water resources, to forestry, to biodiversity, to 
healthcare and even to Infrastructure. 

(Translation] 

Today, It is not a political Issue. But In future. if we are 
unable to show awareness in the next 10-15 years, then it 
will definitely affect persons from all walks of life. It will not 
matter whether he lives in rural or urban area. Therefore. it 
is a very important Issue and today we should discuss it in 
our country. 

[English] 

This matter also directly impacts on the econOmy of 
India because 70 per cent of the population is based on 
agriculture. 

Sir, climate change has equity implications and 
accordingly it also affects sustainable developmenll would 
like to quote the hon. Minister himself. He quoted from the 
Report of the Inter-Governmental Panel on CRmate Change 
which says: 

"Human induced climate change has a potential to 
trigger large scale changes in earth systems that could 
have severe consequences on regional or global 
scales. The probabilities of triggering such events are 
poorly understood, but should not be ignored given 
the severity of their consequences." 

Therefore, the developmental implications of this 
climate change would be severe and catastrophic. The 
northern part of our country will experience melting of 
glaciers thus resulting in a larger flow of water initially into 
our rivers, but this flow will keep on dwindling not only in 
terms of volume but also in terms of our being able to 
recharge the ground water situation. So, we will have 
problems of water availability and problems of water scarcity. 

There will be a reduction of yields across the country 
from Andhra Pradesh to Chhattisgarh and from Madhya 
Pradesh to Gujarat where it has been proved that if there Is 
a two degree rise or more In temperature, crop yields from 
wheat to all other crops will be directly affected. Already we 
have a plateauing of agriculture yield and productivity and 
this will even hamper it more. There will also be a greater 
incidence of pests and insects as they thrive much better in 
higher temperature environments. Air pollution, deserti-
fication and loss of biodiven.ity will also be on the increue. 
In addition to this, the regional surface temperature will rise 
by close to five degree Celsius and 20 per cent rise In 
summer monsoon will create floods in certain areas and 
drought in other areas. The hydrological cycle in our country 
will also be altered. The Krishna, Narmada, Cauvery and 
Tapti river basins will experience severe drought water 
stresses on the one side and flood conditions will be 
experienced in Mahanadi, Godavari and Brahmani river 
basins on the other side. Due to the temperature rise, our 
GOP will be affected by close to 0.67 per cent and the sea 
level rising by 100 cms. will lead to a welfare loss close to $ 
1.3 billion per annum. Malaria, which is already rampant 
across our country, will increase in States like Himachal 
Pradesh, Arunachal Pradesh, Nagaland and Mizoram. The 
transmission and duration window of this will also increase. 
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(Shri Jyotiraditya M. Scindia] 

The World Bank study has also found that there is a 
direct correlation between climate change and farmers' 
suicides. 

[Translation) 

The person unable to produce depends on the money 
lender and at last he is compeUed to commit suicide. 

[English} 

At least a thousand farmers have committed suicide in 
VIdharba region alone in the past year. Therefore, all across 
the board we have to fight this scourge. What can we do? In 
November this year, countries across the world converged 
on this platform, but the only thing that aH the countries did 
was blame each other. I think it is Important for us to look 
within and attack this problem. 

So, we have to look at two routes. One is adaptation. 
What can we do to change the way we function to adapt to 
this challenge? The other route is mitigation. How can we 
lower our energy levels so as to stop this problem? As far as 
adaptation is concerned, we need to increase the efficiency 
of water use. About 80 per cent of our water is still used lor 
agricultural purposes and our urban areas still waste a lot of 
water. Therefore, we need to change the management of 
our water resources and in this we can leam from Israel 
which has used drip irrigation extremely effectively. Then, 
we also need to be able to effectively price our public utilities. 
Today, electricity or waler is not priced effectively in our 
country. 

MR. DEPUTY SPEAKER: Please conclude. 

SHRI JYOTIRADITYA M. SCINDlA: Sir, I need your 
protection. This is a very important matter which needs to be 
debated in this House at great length ~cause it is going to 
affect the lives of one billion of our people. Therefore, it is 
very important that we look at effective pricing of our public 
utilities. 

MR. DEPUTY SPEAKER: If you want to discuss this 
matter at length, you can give a separate notice. In Calling 
Attention, you can only ask questions. 

SHRI JYOTIRADITYA M. SCINDIA: I did, Sir. Now, 
please give me a couple of minutes more. 

Sir, we also need to look at research activities. We 
need to develop new strains of crops that can take greater 
temperature as well as high salinity levels. We also need to 
look at crop species that are better suited for poor farmers. 
We need to look at enriching the IT base in agriculture 
information areas and bridge the gap in irrigation potential 

by stren~thening Self Help Groups and Water Uters 
Associations. Most Importantly, we need to have an Index-
based weather risk Insurance for agriculture. We need to 
have more private companies like ICICI-Lombard come out 
and insure farmers not only against damage but also against 
less rainfall that is received. This il a new product thalia 
coming to the market and we mUlt make lure that the 
Government goes ahead with that. 

As far as mitigation Is concerned, we need to either 
reduce energy intensity or reduction in net CO2 emissions, 
which the hon. Minister referred to. 

Finally, I would like to ask the hon. Minister a couple of 
questions. FirsUy, are we looking at carbon pricing and taxing 
in this country? Today, India contributes only three per cent 
of globa. green house gases as opposed to 5.2 per cent of 
the global average and 24 per cent contributed by the US. 
We have the potential to emerge as the leader to carbon 
credits among developing countries. So, are we looking at 
this? 

Secondly, what is the policy support 0' the Government 
in looking at innovation and deployment of low carbon 
technology? Thirdly, are we thinking of removing the barriers 
to entry for energy emclent technologies? Fourthly, the 
measures that we are taking to inform, educate and persuade 
the people about the need for carbon free economy? 

Lastly, fiscal incentives to promote drip irrigation and 
investment in cleaner fuel technologies and also look at 
greater number of projects In the clean deyelopment 
mechanism, lor which you haYe sanctioned a sum of As. 
17,000 cror8. I think, this should be Increased, at least, to 
Rs.20,OOO crore to Rs.2S,OOO cror8. 

Mr. Deputy Speaker Sir, If we want change, we have to 
mandate that change. As Mahatma Gandhi said: ·we have 
to become the change we want to see in the world". 
Therefore, we must move for that change. 

MR. DEPUTY SPEAKER: Though the rule does not 
pennit, I am allowing a few hon. Members to raise questions 
only. 

SHRI KHARABELA SWAIN (Balasore): Sir, because 
of this global warming, the rice production has already faBen, 
the sea food production is also reducing and there has been 
an overall reduction in glaciers in the Himalayan region 
'rom 20n sq. klns. to 1 B2B sq. kms. And over all deglaciation 
of 21 per cent In four decades. 

There is every probability that countries like Maldives 
will submerge under water within some years and a major 
portion of Bangladesh will also sink. Sir, 30 per cent 10 50 
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per cent of the total fresh water comes from glaciers. If tha 
glaciers fade away, it will aHect the hydro electricity 
generation in States like Himachal Praoe:;h, ;.::,sarn and the 
rest. 

13.12 hra. 

(SHAIMATI SUMITRA MAHAJAN in ha t :nalr) 

Madam, I have got only three questions to put to the 
hon. Minister. Rrstly, what Is the Government of India doing 
to bring In more and mora countries under Kyoto Protocol, 
specifically, how to bring In the United States of America to 
agree to sign this Protocol. 

Secondly, is the Govemment going to have a1tamative 
or &CO friendly sources of energy so that there would be less 
buming of fossil fuels and less emission of green tlouse 
gases? 

Lastly, a number of thermal plants are going to be 
installed in this country, specifically in my own State Orissa. 
Yes, we want power to achieve our eight to nine per cent 
GOP growth annually. But wur these thermal plants not add 
to the global warming? I give you one example. In my State, 
in a place called TaJcher, there is a thermal plant. In the 
summer season, the temperature goes up to 50 degrees 
celcius and this time it has gone to 52 degrees celcius. So, 
what the Govemment is going to do to see that the thermal 
power industry improves this technology and cap the heat 
generated by its units? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): Madam, I would just convey 
to you that we have agreed in the BAC meeting that all 
these days to accommodate the legislation, we will suspend 
Lunch Hour so that we can take up the Bills as early as 
possible. We have aU agreed to that. I would request you 
that after the Calling Attention Is over, we may take up 
legislative busineas and suspend the Lunch Hour. 

MADAM CHAIRMAN: I think, the House agrees to that. 
We will do that. 

SHRI BRAJA KISHORE TRIPATHY (Puri): Always 
suspending the Lunch Hour is not good. 

SHRI PRIYA RANJAN DASMUNSI: It is good for the 
health. 

{Translation] 

SHRI ALOK KUMAR MEHTA (Samastipur): Madam, 
Chairperson, global warming is not a phenomena' confined 

to any particular country; It is a problem affecting the en lire 
world. I congratulate Sindhiyaji for drawing the attention of 
:he Govemment of India towards this problem in context of 
India. This problem is discussed at various world-level 
conferences being held all over the world. But, the problem 
needs some serious thinking and solution. 

I would like to know from the Govemment whether it 
intend to organize a conference of Environment Ministers 
and Science and Technology Ministers and experts, having 
knowledge in this field from all over the world in India so that 
meaningful steps can be taken for solving this problem and 
protecting humanity. 

SHRI RAVI PRAKASH VERMA (Kheri): Madam 
Chairperson, thank you for permitting me to ask a question 
on this important issue. Although Shri Sindhia has asked 
many important questions about this issue in the House, 
but, I also want to raise an important question in this House 
and wish that the hon. mmister should answer that question. 
The Government of India had released a report on 
environmental change two years ago. It was mentioned in 
the report that 

[English] 

every degree of temperature rise would follow clim~te 
vagaries by 7 per cent and revenue losses up to 13 per 
cent. 

[T~nslation] 

It is a vary serious and important matter. I would like a 
clarification from the hon. minister whether the Government 
have taken up this issue sepiously and what are the steps 
taken for proper evaluation of that situation and whether we 
are progressing towards inl9mational cooperation? 

The second point is whether the Planning Commission 
have taken a serious view of these facts as it is going to 
seriously affect the lives of the people as well as agricuhure? 
Its deep impact will be felt especially in the schemes related 
to poverty alleviation. 

[Eng/ish] 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): From the reply statement it has been acknowledged 
by the Govemment that, as such, we are confronted with 
profound scientific uncertainties as of today. It is a maHer of 
great concern because Govemment itself is not able to 
confront the situation on their own. 

The second thing is that the time-frame of the 
Intemational Protocol has not been fixed. So, India has to 
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persuade stili those countries which are yet to .Ign the 
PfOtocoI of Kyoto because it Is the burden of the developed 
country that we have been bequeathed on. 

MADAM CHAIRMAN: No. Only put a question. 

SHRf ADHIR CHOWDHURY: According to the greatest 
scientist Chris Thomas the effects of climatic change should 
be considerad as great threat of bio-diversity as the big three. 
that •• habitat destruction. Invasion by aDen species. and 
over-explolladon of humans. As per science we know that 
for our ideal climatic condition we have to retain the 
tamperature of our climate to the tune of 15 per cent because 
95 per cent of our climate consists of carbon-dioxide and 
oxygen. 

MADAM CHAIRMAN: Please put a question. 

SHRI ADHIR CHOWDHURY: Madam. I am asking 
question. 

MADAM CHAIRMAN: And you should ask a short 
question. 

SHRI ADWR CHOWDHURY: I ;would like to ask the 
hon.~in ...... of EnviroImentl.., you are awant 
that 15 per.pnt 1emperature is ideal for human ac:tivitiea.lf 
there is no green house gas. the stability of our climate will 
be reduced to 18° centigrade. 

So. I would like to know whether any climatic change 
has been taking place in India. Have you obseMId it? Do 
you have any idea as to what percentage of gas of the green 
houses being emitted? 00 you have any idea about the rate 
of melting of our glaciers? I would also like to know whether 
ecological balance. which is ideal for human activity, has 
been maintained or noL What is the level of melting that is 
taking place In our glaciers? .... ~ 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): 
Madam, the bigger danger than that of weapons of mass 
destruction or that of HIV AIDS is the climatic change, which 
hu probably de.troyed "'e entire humanity, not only 
humanity but also the bio!<Jgical life of the world, and, 
Ihentfore, it is .. very serious issue. 

Madam, I would like to ask some questions to the hon. 
Minister. This is not his responsibility alone. He is only the 
Minis1er of Environment. It is the responsibility of the Energy 
Ministry, Health MInistry, Agriculture MInistry, and aeveraJ 
other Mnistries. So. is the Government planning to set up a 
high-powered in8titutional mechanism, maybe headed by 
the Prime Minister himself, to addrell this big challenge 
that might wipe out the humanity, forget the GOP? 

Secondly, Kyoto protocol Is go/ng to come to an end In 
2012. We do not know the feature o! this protocol. In fact.1ha 
framework of this protocol Is availablelntemationally to deal 
with climate change. When it comes to an end, we do not 
really know what is going to happen. 

My dear good friend, Shri Scindla has asked a very 
pertinent question about COM. green development 
mechanism. When the protocol is not there, there Is no CDM. 
Therefore, Is the Government planning to find out how to 
proceed further to engage all the countrles of the world and 
to make sure that there is framework available beyond 20121 
Moreover, the countries in the rest of world are puUlng 
pressure on India saying: ·You are one of the greate.t 
emitters. So, you should take a commitment: I understand 
what the Minister has said in his statement that our country 
being a poor country and we have development priorities 
and, therefore, we should not be allowed to take a 
commitment. What is the Government's respons. to this 
global demand th-.t we should take a commitment? How 
are we going to deal with this? Is the Govemment thinking 
of bringing out a White Paper to encompass all these issues, 
take the Members of Parliament Into confidence and also 
create an institution where each one of us can participate In 
It? this is something which is going to affect the poorest of 
the poor In the country. This is not the problem of the rich 
people, this is the problem of the poor people, and this Is 
going to wipe out the humanity. So, I urge the Minister to 
answer this question. I know that his Ministry is only the 
nodal agency to take the blame. I would request him to please 
Involve everybody Including the Members of ParliamenL 

SHRI KIREN RIJIJU (Arunachal West): Madam. I am 
coming straight to the question. 

The Himalayan belt determines the climatic condition 
of India. If there went no Himalayas, then the whole Northern 
India would have been a desert. I have not seen any kind of 
policy from the Govemment side to conserve environment, 
Ufe and cycles of the Himalayan RegIon. My specific question 
to the hon. MInIster Is this. There was a .. about the creation 
of the Himalayan Development Authority 'or qulte some time. 
What Is the MInistry doing at the moment to conserve the life 
of the animals, forests and the river chain syste!:" In the 
whole of the Himalayan Region? I would also like 10 know 
whether you have a mas.1ve plantation programme for 
re'orestation in,the Himalayan Region. 

PROF. CHANDER KUMAR (Kangra): Madam, 
receding glaciers is one 0' the g ...... t menace. Snowline 
I. also receding. I would Hke to know from the hon. MInIsIer 
of Environment and Foresta the steps that the Government 
Is taking to conserve that ecology and environment of 
Himalayas. 
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Hav\J they studied the river Regime as to how much of 
volume of water is there in different catchment areas of 
different streams? I would like to know the type of strategy 
and policy that they are just initiating to increase the volume 
of water in different river catchment area. I would also like to 
know from the hon. Minister whether he is going to change 
the Forest Policy. 

The Forest Policy should have a forest functional plan. 
A right perspective plan should be incorporated in future so 
that we can increase the volume of water in the catchment 
areas and to meet the requirement of drinking water, 
irrigation and also industry. So, the Govt. must have this 
type of policy or not? 

(Translation] 

SHRI LAKSHMAN SINGH (Rajgarh): Hon. Madam 
Chairman,. I have got a book titled 'National Environment 
Policy 2006'. On page 11 of the book, it has been written: 

[English] 

"The Policy will, accordingly, promote the intemalizatlon 
of envjronmental cause, including through the use of 
Incentive-based policy instruments taking into account 
the approach that the polluter should, in principle, bear 
the cost of pollution.· 

The Heading is ·Polluters' Page." It is on page 11. 

(Translation] 

I would like the hon. minister to inform the House about 
the time by which rules are likely to be framed for ·polluters· 
mentioned at page 11. 

SHRI RAM KRIPAL YADAV (Patna): Madam Chair-
person, I also want to say something. 

MADAM CHAIRMAN: I.h. already allowed many": 
hon. members and the Members from wur party have also ' 
been allowed. <.: 

[English] 

SHRI A. RAJA: Madam Chairperson, I am thankful to 
the hOPl. Member Mr. Scindla who brought this Calling 
Attention Motion and other Members who had expressed 
their.concem over this important Motion. 

By viewing the expressions that have been made In 
the HoUSe, including the Mover, I can broadly classify the 
issues into two. One is, what are all the Impacts on the climate 
change? We have to do something domestically. What are 
all the efforts going to be taken by the Government 

domestically? On the other hand, another one is, what are 
all the international events being contemplated on the 
climate change by way of Kyto Protocol and the United 
Nations Framework Convention on Climate Change? 

Coming to the first point, 'yes', it is true. Of course, most 
of the Members expressed their views that what are all the 
adverse impacts due to the climate change and also about 
the domestic yardsticks. The domestic yardsticks are namely, 
agriculture, forestry, including blo-diversity, coastal zone 
areas, including the sea level rising, water resources, which 
include what some of the Members had put regarding 
Himalayas or Arunachal Pradesh about glacier melt, and 
human health care delivery system, including the vector 
borne disease contemplated by the Health Ministry. 

Though some of the allegations have been expressed 
here, it is true that the climate change is not directly 
connected with the suicide of farmers. Maybe, it is IndirectIv 
connected. But coming to all the domestic needs, which 
may be directly or indirectly connected with the climate 
change, these are all the issues being looked after by various 
Ministries. But so far as my Ministry is concerned, In order to 
minimize the emission, the standards, which have been 
contemplated in the Environmental Protection Act for 
vehicles, industries and for other areas, are being updated 
day by day. Day by day we are giving new updates. It is 
being contemplated by way of rules under the Environmental 
Protection .N;t. 

Another more important area in the field of climate 
change is afforestation. Afforestation is having its own c0-

efficient in terms of carbon emission and in terms of 
reduction of other emissions also. S, afforestation is being 
taken up by t~ Ministty, by the National Afforestation Eco 
Board. We are ·spending Rs.1200 crore in the Tenth Plan to 
prolTl)te the forestry. 

Madam, I can be permitted to come to the other aide 
regarding the intematip.nal scenariQ for the climate change. 
As the hon. Member Mr. Mahtab put it, the climate change 
cannot be confined, cannot be interpreted or measured 

. within the territorial limits. Whatever efforts taken by India, 
whatever efforts taken by the developing countries like India 
or some other countries like China, may be attempts to have 
some reduction in the climate change. That does not mean, 
we can win over and that we can exc;luslvely achieve the 
climate change commitment whatever we have contem-
plated in the Kyto Protocol or the United Nations Framework. 

Madam, it is a common responsibility. The opening 
sentence contemplated In the Kyoto Protocol itself says that 
it is a common commitment but differentiated responsibilities. 
India is well within the limit of the emissions. We are not the 
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polluters when it is compared with the developed countries. 
We are not doing any hann to the entire world. In spite of the 
fact that the developmental activities being taken place 
rapidly in the country, we were very ca1egorical before the 
international forums and it has been proved by scientific 
methods that our emissions are only below three per cent 
which is wen within the limits when it is compared to our 
population. 

What can be done? Two instruments are available 
before us. One is the Kyoto Protocol and another is the Uni1ad 
Nations Framework on Climate Change. Some of the hon. 
Members have asked - under the Kyoto Protocol what are 
aU the efforts that are going to be taken by India and h'Jw the 
other countries, those who have not Signed It can be brought 
under its ufnbrella. With all my sincerity I can submit before 
this House that it may be a Herculean task for India because 
we are a developing country. But we were very firm and 
categorical In the Kyoto Protocol that we are a developing 
country and we are facing problems with poverty and that 
the other industrial developmental growth must take place 
in the country and so we cannot give any commitment to 
reduce our emissions. 

That does not mean India is not at all caring about the 
emissions. We are having our own system, as I put it earlier. 
Some of the legal measures have been taken under the 
Environmental Protection Act, the Forest Conservation Act, 
1980 etc. There are various measures which are being taken 
in this regard. But, before the internationallorums, we were 
very firm that we cannot give any commitment to reduce our 
emiSSions. Some of the hon. Members including my 
predecessor Shri Suresh Prabhu spoke on this . .•• (Interrup-
tions) 

[Translation} 

SHRI LAKSHMAN SINGH (Rajgarh): Pleases clarify 
whether you are signing that protocol or not as Italy has 
already signed. You should get inspiration from Italy and 
inform the House whether you are signing Kyoto Protocol or 
not? This is a very important issue. 

[English] 

SHRI A. RAJA: I wiH come to this polnL ... (Interruptlons) 

THE MINISTER OF STATE OF THE MINISTRY OF NEW 
AND RENEWABLE ENERGY (SHRI VIlAS MUTTEMWAR): 
We have aJready signed it. ..• (Interruptions) 

MADAM CHAIRMAN: lakshman Singhji, this is not the 
way. 

... (Interruptions) 

SHRI A. RAJA: My predecessor Shri Suresh Prabhu 
wanted to know whether any efforts are being made to bring 
the United States within the Kyoto Protocol. There was an 
attempL It is true that the United States and Australia and 
some 01 the other developed countries were not inclined to 
put their signature in th(' Kyoto Protocol and as such they 
are not able to give ;;.ny commitment to reduce their 
emissions. But equally it does not mean that the United States 
or Australia are not at aU caring to reduce their emissions. 
The United States are having their own laws. When we went 
there and interacted with them, in the United States even 
the State-wise, the Provincial States are having their own 
laws are having their own laws to reduce their emissions. 

But, by way of complementing the Kyoto Protocol, 
Australia had a Conference in the name of Asia Pacific 
Partnership. Though they are not coming within the domain 
of the Kyoto Protocol they attempted to address the issue 
beyond the Kyoto Protocol by collecting some of the other 
col.!ntries to reduce their emissions. India took part in the 
Partnership meeting which was held at Sydney last year 
where those who were not accepting the Kyoto Protocol 
were ready to come to certain limits to Alduce their emissions 
without any commitment. We felt that it may be a comple-
mentary to the Kyoto Protocol and as such we went to the 
Partnership along with Australia and United States. 

These are all the efforts being made at the domestic 
level and at the intemationallevel. India's position is limited. 
With limited scope, whatever be the best that can be done 
by the Government of India we are doing. 

With these words, I conclude. 

13.34 Iva. 

MOTION RE: THIRTY SECOND REPORT OF THE 
BUSINESS ADVISORY COMMITTEE 

[EngUsh] 

THE MINISTER OF PA",IAMENTARY AFFAIRS AND 
MINISTER c;tF INFOR~IONAND BROADCASTING (SHRI 
PRIYA RAKtAN DASMUNSI): Sir, I beg to move: 

-That this House do agree with the Thirty-second 
Report of the Busines. Advisory Committee presented 
to the House on the 13th December, 2006.-

MADAM CHAIRMAN: The question Is: 

"That this House do agree with the Thirty-second 
Report of the Business AdvIsory Committee presented 
to the House on the '3ttrDecember,~2006: 

The motion was luIopted • 
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11.11 hra. 

MATTERS UNDER RULE 371* 

(Engll.hj 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): M.ciam, I would requelt the 
Mattera under Rule 3n mlY be trlated u laid on the Table 
O'theHOUM. 

MADAM CHAIRMAN: Matt.ra und.r Rul. 3n are 
treated a Illd on the Table 0' the Houl •• 

(I) Nlld to Inolud. PrljllpatllKumhlir oommunlty 
In th.lI .. of 8CII8T. 

(7)'a"".tlonj 
SHRI SAJJAN KUMAR (Outer Deihl): Sir, I would Ilk. 

to draw the attention 0' the Government tOWardl Inclullon 
0' PraJapati (Kumhar) cateln the Ult 0' Scheduled Cotlll 
Scheduled Trlbel 10 thlt thll calte can avail III typel of 
r.llrvatlon benefltl provJded to tho .. cal,el In the 
Conltltutlon. Prajapatl calte conltltute IIx percent 0' the 
population of the country but It could not make 10cl.I, 
educatlon.1 and .conomlc progrell ev.n after Indepen· 
d.nc •• nd It II the mOlt backw.rd group among the 
Scheduled Caltll/Scheduled Trlbll In all th. above 
menlloned lIelda. It wal placed a dalltl In the cenlua of 
1911 due to III locIlI, educational and economic backward· 
n .... Even In the Simon Commlnlon report of 1931, It wo 
enilited .i D.llt calte. Many Commlulona/Commlttlll 
conilituted by the C.ntrallState governm.nt have reco-
mmended that It II a backward cute. In tact, Kumhar cute 
II Included In the lilt 0' the Scheduled CUtlllSohtduled 
Trlbel In Jabllpur, Rlwa, Satna, SlcIhl dlltrictl 0' M.thya 
Pradllh and they are enjoying all the faollltill and 
,ruervatlon of tho .. cutII. 

So, I requllt the Central Government to give a .. rlOUI 
thought to ttlil propoIII and Include Kumhar/Prajapatl cut. 
In the lilt of the Scheduled CUlla/Scheduled Trlbel by 
making neceuary amendm.nt In the Conltltutlon. 

(U) Nlld to takelt.pa to make Brahmaputra river 
pollution frII 

(EngII.hj 

SHRI LALIT MOHAN SUKLABAIDYA (Karlmganj): 
Water of llmolt III rlvere In the country II polluted. It II 
heartening to know that there II marked Improvement of 
water qullity In certain very popuIat.d cltitIIIownl IIIUited 
o~ the bankl of Ganga river and that National River 

"TrIMed u llid on the Table. 

Conlervatlon Plan (NRCP) II Implementing Centrally 
Sponlored Scheme In 160 townl along thl polluted 
Itretchtl 0' 34 rivera Ipread over 20 Statel. Brahmaputra 
river, II one of thelargllt riverain India and regarded a the 
lifeline for people of whole of Allam and certain area of 
the neighbouring Slatta. Water 0' thll river II extremely 
contaminated due to uncontrolled dllpolal of Indultrlal 
effluent and urban' lewlge railing III pollution 'IvII very 
high. More than 18 million people In Guwahatl and mlllloni 
living on the bankl 0' thll river are expoled to water bome 
dill ..... The !'veltock, IIlh and crops are allo affected. 
Unfortunately Allam hu not been Included In thl NRCP 
IIIL Alllm II one 0' the molt backward State. - afflicted by 
IIvere unemployment and poveny. Mo.t people here are 
Ignorant about pollution and without meanl to adopt 
alternative methodl 0' life drinking water. Therefore, In the 
near future my State will not only be economically backward 
but phYllcally ailing too. I therefore Urgl the Mlnlltry of 
Envlronmlnt & Forelll to tIke Immediate Itlp 10 that the 
State Government In collaboration with Centrll Pollution 
Control Board Ilk .. up cleanllng operation of Brahmaputra 
river on war fooling. 

~IJ) Nlld to open an L.P.G. ag.ncy In Chlkhhll, 
dlltrlct Nav .. rI, Gularat 

DR. TUSHAR A. CHAUDHARY (Mandvi): Taluka 
Chlkhhll In dlltrlct Nlvlarl 0' GuJarat II a city having 
population 0' three lac twenty five thouland. 75% of the 
population In thll area II 0' Scheduled Trlbel. This city 
comll under my Parliamentary Conetltuency. AI there II no 
LP G.I Agency In Chikhhll, the people of thll area have to 
go to nearby cltl .. to get the LP Gu connectionl IS well to 
,..flll the empty go cylinde,.. KHping In view the genuine 
problem of the peopl. 0' Chlkhhll, I requelt the Government 
that a LP Gu Agency may be opened In Chlkhhll at an early 
date 10 that the peopI. 0' thil area may g.t LPG lupply 
without much Inconvenience. 

(Iv) Nlld to orelte a .. parat. cllpartm.nt within 
thl Pollot Foro. for protection of child rlghta 

8HRIMATI PRIYA DUTT (Mumbal North-W .. t): Sir, 12 
mltDon glrll are bom every year out of which 3 million do not 
live to III their 15th blrthdlY. One In every 4 glrll and one In 
every 7 boys are IIxually abUled. There are 18 million 
working children and III thlle children are victim of human 
righll violation. Forty per cent of Indian population I, below 
18 yeara, which makll UI the country having the world'i 
largest child population. 

A recent NDTV undercov.r operation exposed an 
u"ram In Gahzlabad that hOUled 85 young orphan glrll 
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many of whom were mentaIy challenged. The physical and 
HKuaI .... by utrim head was brought to light in the 
report uposIng 1M "POrt exposing the fact that there are 
many chIIchn who .... similar fate in the country. The 
r8ICU8 of theM girta ..,. a long drawn affair. AN what the 
local authorities should have done was done by the media 
NCWandNGO. 

I request the government to ensure that all facilities, in 
Inllitution, and homes where children live meets certain 
ItiIndaIda which are periodically monitored. 

A aparate deparlment within the police force to deal 
with victims of abuse, children in difficult circumstances and 
rescued children may be created. Sensitise the police, 
Govemment Officers teachers, community leaders and 
graurool workers 80 that they may report child abuse. 
Support NGO's who .... working in the field of protection of 
children and child rights. Counseling and medical service 
In aft children's facilities must be made mandatory. District 
wile vigilance committHs comprising of pofice, NGO and 
local resIdenta to monitor and check chHd abuse in their 
..... must be formed. Rehabilitation faclHties must be put 
In place and spacial rehabilitation centres provided in each 
district. Police must be made accountable for any lapse in 
rescuing and rehabilitating children in distress. 

(,,) Need to raI .. Himachal Regiment In the Army 

SHRIMATI PRATIBHA SINGH (Mandi): The young 
people of HImac:MI Pradesh are getting recruited in the 
Armed forces and are engaged in protecting the country. 
The maximum number of brave soldiers of the state have 
laid down their lives In the conflicts with China and Pakistan. 
Out of 4 Pram VIr Chakra awarded to the martyrs in Karva, 
two were awarded to IOIdIer of the Himachal Pradesh. Apart 
from thil the soldier from Himachal Pradesh have been 
awarded 1 Ashok Chakras, 15 Maha-vir chakru, 14 K1rt1 
chakraI 87 V .... chakras and 47 Shaurya chakru. AImoat 
wert stale and casta have regiment of Its own but there 18 
no regiment In the name of Himachal Pradesh. Our Chief 
MinIster has requested the Indian Army, but nothing has 
bean dane. I would request the Hon'ble Prime Minister and 
Central Government that immediate decision should be 
taken In thI. regard and the same should be announced In 
thi. very 18IIion. 

(vi) HHCI to Include aarellly bypa •• work on 
NatIonal Highway No. 24 In PM .. mA and start 
.. work immediately. 

(T,."..tJonJ 

SHRI SANTOSH GANGWAR (BareiUy): SIr, BaraIIIy I. 

an important city of Uttar Pracfe.h which I. lituated at 
National Highway No. 24 between Lucknow and Deihl. Work 
for construction of Bareilly bypass road II In progress for the 
lut 10 years. Land acquiSition and DPR work hu been 
completed -but construction work hu not been started tiD 
date. I have come to know that the Ministry of Shipping, 
Road Transport and Highways has kept this construction 
work In phue-3B although this work Ihould have bAn 
included In phaH 3-A and construction shoutd have been 
started immediately. I would like to request the MinIItry of 
Shipping, Road Transport and Highways through you to 
include this work In Phase-3 A and start the con.truction 
Immediately. 

(vii) NHc:I to provide railway nnk between Neemach 
and aaell Sudrl for the convulence of people 
from Madhya Pl'lldeah end RaJaathan. 

DR. LAXMINARAYAN PANDEY (Mandaaur): Sir, the 
gauge-converslon work on Neemach-Ratlam section of 
Western Railway is being done on war-footing and it I. 
expected thalli win be completed before March, 2007 and 
goodIas weD as passenger train. will .ta.1 ruMlng on that 
track. h will not only accelerate the pace of development of 
thiI .... but also boost the revenue earning of RaIlways. In 
thI. connection, there I. another demand of the people of 
Madhya Pradesh and Rajalthan that If Badl Saadri I. 
provided rail link with Neemach, then, It will provide a 
dInIct Hnk between BadI Sadri and Jodhpur, a thole pIaCH 
... Iituated at a distance of only 47 kilometres. It wiD provide 
beller movement facility to the people of both the Ita,,, and 
will be beneficial from the view point of public utility, regional 
development and railway revenue. 

Therefore, I request the honble Minister of RaIlways 
to take necesury -action for providing a rail link between 
Neemach and Badi Sadri to fulfill the long-standing demand 
of the people of Madhya Pradelh and Rajasthan and to 
allocate required amount for that purpose. 

(viII) NHcI to provide compenMtlon to the fInner8 
of Rajaethan whoM land hu been acquired by 
anny on Indo-Pall border. 

SHRI NIHAL CHAND (Sriganganagar): Sir, for the 
purpose of carrying out barbed-wire fencing on Indo-Pak 
border, one to two acres of land of each farmer wu acquired. 
The security forces deployed at the border pr8V8I'1I fanners 
from fanning activltle. at tho.e places. The farmers can 
neither do Irrigation work nor lOW seedl In their fields • 
Farmers of border area are a dlatreued lot. They have 
been ruined due to It. I requnt the Central OoIMrnrnent 
through you to provld'e compenution to the farmei's on the 
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linea of compensations paid to the farmers of Punjab and 
Gujarat so that the farmers may not suffer. 

(Ix) Need to accord approval to the proposal of the 
Govemment of Madhyha Pradesh for aattlng 
up pilot project under ~ntlonal Energy 
Source. 

SHRIMATI NEETA PATERIYA (Seonl): Sir, I would like 
to draw the attention of the Central Government through 
you towards a gasifier plant under pilot project in Madhya 
Pradesh. Three bio-mass Gasifier plants of the pilot project 
under Non-Conventiona' Energy Sources scheme of the 
Central Government have been rendered as just show pieces 
within a few months of their installation Monetary and 
technical, both types of problems have cropped up in the 
functioning of plants Installed by InCUrring expenditure of 
lacs of rupees. As a result, power supply is stili a day dream 
for tribal villages. Eleven villages of Baitul, Harda, 
Hoshangabad, Mandla, Balaghat, Jhabua and Siwani 
Districts of Madhya Pradesh were Included In that pilot 
project Sir, the Government of Madhya Pradesh has placed 
Its problem before Central Government demanding that an 
honorarium should be made available by the Central 
Government for at least two years. I request the hon'ble 
Minister to accord approval to the proposal of the State 
Government Immediately. 

(x) Need to conduct CBI enquiry Into working of 
Uttar Pradesh Electricity Board. 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Sir, 
the Government of Uttar Pradesh had requested the Central 
Government to get the financial and other irregularities of 
Uttar Pradesh Rajya Vidyut Board Parishad investigated by 
C.B.I. In response to that the department of Public Grievances 
Government of India had requested the State Government 
through its D.O. Letter No. 22813212003 AVO-II dated 16.8.04 
to issue a notification for C.B.I. inquiry. 

But, that notifIcation has not been issued till date, which 
is preventing the initiation of CBI inquiry. 

So, I request the Central Government to take proper 
action in this regard and expedite the C.B.1. inquiry. 

(xl) Need to Nt up an lIT In Palakkad, Kerala 

[English] 

SHRI N.N. KRISHNADAS (Palghat): It is a long pending 
demand from the people of Kerala for setting up an liT in 
Kerala. The Government of Kerala had taken up the matter 
with the Hon'ble Prime Minister and given an assurance for 

the required infrastructural facilities for setting up liT. Now 
the Government of Kerala have Identified even the area and 
all the preliminary preparations have also been made. 
During the discussions with the Hon'ble PM and the Ch:3f 
Minister of Karala the Union Govemment have In principle 
agreed to set up the liT in Kerala The identified area for this 
is in Palakkad which is the ideal place for setting up of liT. 

I urge upon the Union Government to give early 
clearance for setting up liT at Palakkad, which Is the identified 
ideal place In Kerala. 

(xiI) Need to Include 'MARAn' community In the list 
ofSTa 

SHRI P. KARUNAKARAN (Kasargod): In 1952 MARATI 
community was Included in the List of STs and has been 
enjoying the facilities provided to the Scheduled Tribe 
people. 

The Legislative Assembly of Kerala has unanimously 
passed the resolution to include this community in the List 
of STs. The Minority Commission and also the SC/ST 
legislative Committee strongly recommended for their 
inclusion. Considering these facts the previous and the 
present Government, Government of Kerala has also strongly 
recommended for the same. 

I urge upon the Government to kindly consider this 
favourably and expedite the matter without further delay. 

(xUI) Need to Include BhoJpuri Language In the Eighth 
Schedule to the Conatltution. 

[Translation] 

SHRI SHAILENORA KUMAR (Chail): Sir, almost 30 
crores of people speak the Bhojpuri language in .. nd outside 
the country. Over the years many films have been produced 
which have gained considerable popularity. These films 
studded with big cine-stars have been appreciated for their 
sociological concerns. The Bhojpuri speaking people are 
feeling humiliated. Demonstrations are being held in every 
nook and comer of the country. Mernoranda have also been 
sent to the hon'ble Prime Minister In this regard. It Is the 
demand of Bhojpuri speaking people that their language be 
Included In the Eighth Schedule to the constitution. This 
step moved add to the dignity of the people living in the 
country as well as aboard. 

(xlv)Need to restart the construction work or Over 
Bridge near Blhta Gumtl, Bihar 

SHRI RAM KRIPAl YADAV (Palna): Sir, construction 
work of an over bridge near Bihta Gumti in my parliamentary 
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conItt1uency wu started by the RaIlways but thl work hal 
bien ItOppId lor some unIcnGwn NIIOnt. Ademand I, being 
midi by IOmt people to conltNOllt at any othlr place. It I, 
a very aowdId place. It It the connecting Hnk to the NH. 
HIa¥y 1ratIIc movement ... place there which cau", a 
lot of d1fIIcUIty to the people. It hal oauHd a conslderabll 
retentrnlnt among 100II people. 

I, th .. tore, would Ilkl to draw thl attlntlon of hon'bll 
MIni,. Of RaIlways and urge upon him through thll HouII 
10 kindly IuuI ordlrl for NrIy rftumptJon of the con,tructIon 
work thl RaIlway 0* BridgI near Bihta Gumtl. 

(n) NIId to provide Itoppql of lome tralna It 
8IrhInd. Pun)8b 

[EtIf1IWtl 

SARDAR SUKHDEV SINGH LIBRA (Ropar): SIrhlnd 
fa IocatId bltwlln AmbaIa and Ludhlana and I, Ilnkld by 
train with Bhakra Nanga! Dam. Thotl who have to traVII to 
Bhakra Nangal Dam, Chalwelhwarl Devl Jain Temple, 
Gurudwara Fatlhgarh Sahib, Sri Chakrulkhar Tlmptl, 
MuaIIm ShtInI AoJa Sharif, Gurudwara Anandpur Sahib and 
Gurudwara Chamkaur Sahib haYI to lither glt down at 
AmbaIa or trawl to Chandlgarh and board or organtze IooaI 
road .... naport In ord., to "ach th .. e placel. In ca .. 
I10ppagII of train Noa. 2487 UP • 2498 ON Shan E Punjab 
New DeIhI-ASR, 2317 UP·2318 On Aka! Takhat ExprMa, 
3005 UP • 3008 ON Howrah-ASR Mail, 8387 UP • 9388 ON 
.... &po IndorWInvnu Taw! and 4858 UP-4880 ON New 
Delhl-ASR Exprae are provided at Slrhlnd, thele place, 
would come within reach and It would lave a great dial of 
motar fuelind would pnwentatot of hlrdlhlpa of the traveling 
public. I would, there'ore, IIkI to rlquest the Minllter of 
RallwaYI to Immediately allow atoppag" of abovl· 
mentioned tralnl at SlrhJnd. 

(xvt)NeId to run a pel ..... ., train In the morning 
houl'l bltwHn Pltnl and '"lmpur. 

{TranMatJon] 

SHRI RAMSWAROOP PRASAD (Na!anda): Sir, I would 
lice to draw attention of the Govemment to PaIna·Fatuha· 
IIIampur RaIl HCtIon under the Eutern Railway. At pm."t 
theN are tra1nI far Itlampurfrom Patna at 10.10A.M., ".35 
A.M. and 12.30 P.M. and 8.30 P.M. on thfa rail Iectlon. Non 
availability of a train in the morning hours for Illampur from 
Patna cau .. a a lot of inconvenllnce to the PUN.,.. 
Betldel, &hire aIwayt remain the polllbilltlli of robbery. 
The pauengerl and the flmate puaenge" ,.,1 Insecure 
while traveling by the lal.mpur p .... nglf train which 
origin .... from Patna at 1.30 P.M. 

I would, therefore, make I demand to the Government 
to IntroduOi a new putlnglr train It 8.30 A.M. from PaIne 
to litampur which Ihould reach 'ilampur at 8 A.M. and then 
ortglnatl from Illampur at 8.30 A.M. to reach Patna at 12 
P.M. Further more; the tlml of the pauenger train whloh 
orIginatH It 1.30 P.M. from Patna MOuld be char.~1d to 
6.30 P.M. 

(xviI) MIld to pnel'ltl lpeclallcMml for financing 
gl'lln mltnng activity 

[EngN,hJ 

DR. R. SENTHIL (Dharrnapurl): The Minlltry of Food 
Proe"llng Indultrl" II hiving Iplclal Ichlm .. for 
financing actlvltllllIkI Fruit and vegetable prooeellng, Food 
grain milling and Procelling • refrigeration of dairy productl 
and eight other actlvllill. 

While the government II concentrating on Othlf 
ac1IvItlll It hal .. Iectlvely 11ft grain milling. Grain mining II 
a largl employer In many ltat .. Including TamU Nadu, 
Andhra Prad"h, Karnataka and Klrala. But living thll 
activity hu multed In great difficulty for the peopll Involved 
In this activity. Thl Annual Report 2005·2008 lhows that thl 
Government hu allocation of 1 .. 1 than 5% of It's allocation 
for thIa purpou. Thl JUltlflcatlon given by the Mlnlltry II that 
It was felt that priority should be glvln to proceillng and 
enhancing Ihllf IIfl of perlahable Itlme 10 U to redUCt 

. waltage and encourage valul addition In that .. ctor. 
Conllderlng that rlce/pull.II"our are conlumld In thl 
proceuld form only thl primary procelling In thlleaectora 
addlllttle to shllt "'1, wastagl control and Yalueaddltlon, It 
hu bien dlcIded to not to accept trelh proposal for IhIII 
lectors viz, rice, flour. puiH miRing from the 2004-2005. 

Thll II totally not acceptable. No body can consume 
unproc8llld rice or flour. Only milling adds vaIUI to rice. 
No body can eat paddy. Thil dlcltlon appears to be taken 
without conlultlng all the stake holde,.. It appel,. that It 
had no approval from either the planning Commlaalon of 
finance approval. I rlqUist the Honorabll Mlnlltlr to look 
Into the mattlr Ind do thl necealary for developing thll 
Indultry. 

(xviII) NIIcI to ItOP thl propoIICI IItItblllhmlnt of 
the Atomic Energy Pactory It KCWVIda vii., 
Irlkakulam, Andhra Pradllh 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): It fa 
IHmt that the Government of India II thinking to litabtllh a 
Atomic Energy Factory at Kowada vU. of Ranaltllam 
Mandai, Srlkakulam district Andhra Pradllh lIIte. Entire 
thl area people worried about this factory, thlY ar. 
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conducIIng Ohernu to .top the factory. It II very difficult to 
their livelihood. They are all living In thatchtd houHI and 
they will go Into .the ... for the flah hunting. Th.,.e I. no any 
al"",,te for their living. In thl. connection, I reqUHt to 
Governmeot of India to atop the propo.aI of e.tabll.hlng the 
Atomic Energy Factory In that area and save the people. 

(xlx)NHd to naconllder the Impaltlon of Iitoome 
Tax on pratlta earned by Cooperltlve blnIca 
end. revle. propo.ed amendment In the 
Banldng Regulation Act 

SHRI M.P. VEERENDRA KUMAR (Callcut): The 
~ of Income Tax on the protitl of Co-operatlve Banks 
and the propo.ed amendment In the Banking Regulation 
Act are having aclveru Impact on the spread of co-operatlve 
movement allover the country particularly In KeralL The 
PrImary AgrloulbJrl.. Credit SocIetle. (PACS) In Kerala are 
working u serVIce co-operatlve banks. The total deposita 
of 1584 PACS In K.,.ala u on 31 March, 2005 wu R •• 
12288 crore and the loan. outatandlng was 9919 crore. 
These PACS In KeraJa are pl"rformlng almoat all types of 
banking bualnea compatible In efficiency with even new 
generation banks. With the.e two meuure. mentioned 
above the profltablHty of PACS will come down and the 

. people will lo.e their confidence In the PACS which will 
~Iy affect savings mobilization. The PACS are also 
undertaking a variety of non credit activities like public 
distribution, procurement and marketing of agricultural 
produce, consumer Neethl Stores and Neethl Medical Stores 
etc. All these services will suffer If PACS are financially 
weakened. I therefore, urge the govemment to review the 
imposition of Income Tax on cooperative banks and the 
proposed amendment In the Banking Regulation Act. 

(xx) Need to fulfill the demand of SCIST .... plo,... 
of RPF tor the rqlatratlon of their Union a. 'AD 
India SCIST Railway Protection Force Wei..,. 
association'. 

(Translation] 

SHRI MUNSHI RAM (Bijnor): Sir, presently two trade 
unions of the RaIlway employees namely the AIRF and the 
NAR are functional at the national level In the Indian 
RaIlways. this trade union, though includes the employees 
belonging to the SCIST and OBCs, hu been neglegem to 
protecting the Interests of the employees belonging to the 
said categ~riell. Therefore, the employees of the above 
categories formed their own separate Association which 
facilitated disposal of their grlevancel. In the same way an 
aasocIatIon nameclAlllndia R.P.F. Association II functioning 
in the Railway Protection Force. this association has also 

(Re .. rvatlon In AdmIuJon) BlR, 2006 

... p ..... ntatlon of the SC'I and sr. but It's also neglecting 
their Interel". That 'I why a demand has been railed to 
form All India SCiST Railway Protection Force Welfare 
Asaoclation to .af,guard the interelta of the .mploY"1 
belonging to the above categoriel and .. tt .... have been 
written to the Minister of RailwaY' and the Senior Railway 
OffIcers by the Members of Parliament from varioul political 
partlea In lupport of thll demand. I mynlf had written a 
lett.r ... klng reglltration of the above usoclalion but it 
hu been steted by the Railway officers that II II not possible 
to have more uaociallon. In the Railway Protection Force 
which Is not logical. It hu been provided In the ArtIcle 19(c) 0' the Indian conltltutlon that any group or group of 
Indlvlduall are free to form an usoclatlon. Through this 
Hou .. I would like to request the honble Minister that In 
order to lafeguard the Intereats of the SC/ST Railway 
employ.es In the RPF, the Ail India SC/ST Railway 
Protection FCM'C8 Welfare Asaoclatlon be registered like other 
a.soclatlon. 

13.3& hra. 

CENTRAL EDUCATIONAL INSTITUTIONS 
(RESERVATION IN ADMISSION) BILL, 2006 

[English] 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (Shri ArJun Singh): Madam, I beg to move-: 

"That the BIY to provide for the rel8tVatton In admisalon 
of the students belonging to the Scheduled Castell, 
the Scheduled Tribes and Other Backward Classes of 
citizen, to certain central educational institutions 
established, maintained or aided by the Central 
Government, and for matters connected therewith or 
incidental thereto. be taken Into conslderatlon.-

(Translation] 

MADAM CHAIRMAN: ArJun Singh ji, would you like to 
say something? 

{English] 

SHRI ARJUN SINGH: I have moved the Bill for 
Consideration. 

MADAM CHAIRMAN: Motion moved: 

"That the Bin to provide for the reservation In admission 
of the students Delonglng to the Scheduled Castes, 

·Moved wi1h \lie Recommencillion 01 \he Prltlidant 
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the Scheduled Tribes and Other Backward Classes of 
citizen, to certain central educational Institutions 
established, maintained or aided by the Central 
Government, and for manars connected therewith or 
Incidental thereto, be taken into consideration.· 

[Translation] 

PROF. RASA SINGH RAWAT (Ajmer): Madam Chair-
man, I rise to support the Central Educational Institutions 
(reservation in Admission) Bill, 2006 moved juat now by the 
hon'ble Minister as this Bill has been brought in to provide 
for the reservation in admission to the students belonging to 
the Scheduled Castes, the Scheduled Tribes and Other 
Backward classes of society in certain educational 
institutions established, maintained or aided by the Central 
Government and for matters connected therewith or 
incidental thereto. I support the BiD as It has been brought in 
for the upliltment of the weaker sections of society and to 
provide equal opportunity to them but since, I am speaking 
in the official language Hindi and I have Hindi version of the 
Bill before me and I also have the English version on the 
other hand, I would like to seek your patronage as to which 
of the two I should follow. Rrstiy the Hindi version of the Bill 
shows intentions of the Government I would like to draw 
your attention to the definition of the OBC given in the English 
version. Rrst of aliI quote it. 

[English] 

·Other Backward Classes· means the class or classes 
of citizens who are socially and educationally 
backward and are so defined by the Central Govern-
ment-

[Translation] 

The definition of the ~:: and ST is in accordance with 
the constitution antt is not re:juired to be quoted. The creamy 
layer has been extensively elaborated in the Hindi version. 
It reads:· 'Other Backward Classes' the class or dasses 0' 
citizens who are soctaIly ard educationally backward and 
are so defined by the Central Government, provided .... 

The proviso contains 7 lines wherein it has been stated 
to exclude the creamy layer. Whether it was referred at the 
last moment to the Standing Committee? When this Bill was 
moved by hon'ble Arjun Singh ji, Munsi ji was also present, 

. It was staled that it was an error of translation which would 
be corrected. Whether it has been corrected? Had they 
presented the bill in the revised form the right message 
would have been conveyed. Now it contains the creamy 
layer also. Therefore, I want 10 knOW the intention of the 
Government. What actually does it want. It came to them as 

an afterIhought as to what was the stand of the alliet and 
other parties? I am speaking about Its authenllclty. After an, 
whal accounts for such a marked dIfferanc:e belween the 
English and Hindi versions of the 8111 

[Translation] 

The four1h clause In II, Ithall alto read HIndI VWIIon 
of the clause before you, but before that, I read English 
version of this clause. 

(English] 

-rhe provisions of Section 3 of this Act shall not apply 
to .... 

[7iansIatIon] 

These words have been written. In the Hindi version,lI 
is written that the provisions of this Act shall apply to the 
following. In English version, ther8 " no use of 'No' and In 
Hinci version, there is no use of 'Nahln'. The Jist of those 
which are not applicable, is given In It and the Ust of those to 
which It Is not applicable, is also given in It. Neverthetess, tI 
does not become relevanL I regret to say thai such nis1akes 
have been committed in Hindi to which the status of official 
language has been accorded In the ConstitutIor. You are 
introducing this BIll for the weaker sections of the society. 
So much mistakes in their language? ... (Intenuplions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATJONAND BROADCASTING (SHRI 
PRIYA RANJAN DASMUNSI): Mr. Chairman, Sir, at the lime 
of introduction of the Bill, this mistake waS noticed by me 
and I had told that this mistake occurred, and therefore, 
English version be deemed authentic. The Ministry did not 
return it, that's why such a situation has emerged. I would 
like to assure that the hon'ble Minister is going to get the Bill 
passed as per the English version thai shall not contain the 
word 'Creamy Layer'. 

PROF. RASA SINGH RAWAT: But, is not It a neglect of 
Hindi language? 

SHRI PRIYA RANJAN DASMUNSI: HindI has not been 
neglected in it. We have added the correction slip. 

PROF. ·RASA SINGH RAWAT: Mr. Chairman, Sir, 
therefore, whatever is there, is not being Implemented. 

Mr. Chairman, Sir, as I aaJd In the beginning that this 
Bill has been inlrOduced for the welfare of a major section of 
the society that accounts for 52 percent of population and 
lacs of students belonging to It In the constitution, Reser-
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vatlon was provided to the Scheduled castes and Scheduled 
tribes in educational Institutions but It was under the 
Government law and now after passing of this Bill, 15 percent 
reservation for SCs, 7.5% for STs and 27 percent reservation 
for OBC Is stated to be given as statutory rights. I support 
this Bill for providing reservation in certain higher education 
institutions like IITs and IIMs. 

This Bill contained 7 sections and one schedule under 
which the list of institutes of excellence has been given. 
Besides, the names of other institutions have also been 
added to this list. These include Homi Bhabha National 
Institute, Mumbai and its constituents and the Tata National 
Northern India Institute which have been deemed as the 
Institutes of Excellence. This Bill shall not apply to these. 
Does it mean that they doubt the excellence of OBCs? When 
steps are being taken for upliftment of these people, and 
giving equal rights to them, under the schedule, then why it 
has been done so. There are Pt. Jawahar Lal Nehru Centre 
for Advanced Scientific Research Centre, Bangalore; 
Physical Research laboratory and Space Physical Centre 
also. Is there any doubt on being their Institutes of 
Excellence? It has been given in schedule as to who is 
poor, who is rich, who belongs to SC, ST, OBC or General 
Class. Then, on what basis they have been excluded. The 
honble Minister may tell in his logical reply that all these are 
Institutes of Excellence and it should not have occurred. 
This is right to certain extent but whether they would be 
accorded the status of excellence later on when some people 
of these classes would get admission with their own 
qualification. Talent is nobody's inheritance. Honble Minister 
is requested to give clarification in this regard. 

Honble Chairperson, Madam, before I start discussion 
about the Bill, I would like to say something about the OBC. 
I would like to say that 

[English] 

the backward classes or classes of citizens which form 
part of the weaker sections of the people, are socially 
stigmatized from time immernorial and educationally pushed 
back to a very distant position and made to suffer in their low 
social status compared to the advanced sections of the 
people Into the disability they undergo due to the prolonged 
suppression and oppression and subjected to serious 
exploitation as well to unjustifiable and unreasonable 
discrimination on many grounds particularly in the matter of 
their legitimate rights. privileges and immunities pertaining 
to them as citizens of India. 

[Translation] 

But the Commission constituted for OBC Is stlft snent. 
The Government paid attention to the Mandai Commission 
in 1993 and consequently, a provision Is being made to 
provide reservation to them in educational Institutions 
presently. 

It's written in our Constitution. 

[English] 

securing to all Its citizen, justice, liberty, equality and 
fraternity Including social justice and political justice u well 
as equality of status. 

[Translation] 

Based on that OBCs, SCs and STs are being provided 
reservation In higher educational institutions. I, therefore, 
support this Bill. As I said, 82nd amendment to the 
Constitution was made in the year 2000 on the basis of 
provisions made in the constitution under articles 14,15 and 
16 falling under the Fundamental Rights, and articles 45 
and 46 falling under the Directive Principles of State PI)flcy 
and accordingly, a sub-section 338 was added under which 
the provision for reservation to the OBCs in higher educali"" 
institution Is being made. 

Honourable Minister would pardon me becaun I am 
saying harsh words. This time their attention has been drawn 
towards higher educational institutions. The recommen-
dations of Mandai Commission were implemented in the 
counlly In 1992-93 and your attention was drawn towards 
this aide after fourteen years. A pro-active word comes - it 
seems it i8 exaggerating In this issue. Ifs so because you 
have introduced this bill for sake of vote banks and 
forthcoming elections In some state. Otherwise why such 
delay happened, what was the reason behind It, please 
clarify. The Commission for backward classes constituted 
under the Chairmanship of Kakasaheb Kalekar 41 years 
ago had recommended that facilities for OBC's may be 
provided in education. Thereafter BP Mandai came and 
under his Chairmanship second backward classes 
Commission was constituted. After constitution of that 
provision was made 'or Government jobs but this bill has 
come after 26 years of Constitution of Mandai Commission. 
The honourable Supreme Court had delivered its verdict in 
a case of Indira Sahani and others verses union of India. 
One after thirteen years now he has introduced this bill. 
There was Congress Government earlier also and now two 
and half years lapsed. OBC people have been waiting 
peacefully for this day. There was provision for reservation 
of SC, 8T Govemment orders and Constitution also but there 
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wu not provision for OBC. Now honourable MInister has 
Introduced this bBl, of c:ocne, It Is blbr balanced than never 
and I thank hon'ble Mlnilter for bringing this Bill. 

The ratio of population has been fixed In Its section 
three. No census for OBC I. conducted In our country but 
when National Sample Survey noticed with regard to Mandai 
Commlsalon particularly about the number of OBC cutes, It 
was cak:ulatad on the basis of State and Centre Usts wheNu 
SC and 5T people have been counted from beginning and 
whenever census Is conducted on every ten years, the 
population of SC people Is 15 percent and the population of 
ST people is 7~ percent but reservation has been provided 
for 27 percent OBC population whereas MandaI Cornmiuion 
consider~ the OBC population 52 percent. SC population 
15 percent and ST population 7~ percent. 15 percent seat 
for schedule caste and 71h percent jobs are reserved for 
civil posts and services in Central Services and also on the 
educalIonaI institutions on the basis of that calculation. 27% 
reservation has been recommended for the OBC, though 
they are 52% of our population. But the hon. Supreme Court 
gave the ruling that the bench mark of 50% reservation should 
not be exceeded, therefore, 27% reservation was agreed to 
be provided within the benchmark figure. The OBC 
population is 52 percent. The TIm.s of India has recently 
reported that OBC population Is 41 percent, and some other 
reports say that the OBC population is 32 per cent If OBC 
population is 32 percent and 11 percent of Muslim population 
is added to it. then the OBC population turns out to be 52 
percent 

Madam, yet a provialon of 27 percent reservation has 
been made for OBCs In educational institution. of higher 
learning. I would like to know whe,,* this step has been 
taken in view of the recommendations of the Mandai 
Commission or the Government will put In place a mechanism 
to carry it further ahead? If OBC population is more, and 
there is a need of providing more reservation 10 them. then 
what would be the situation? In the southern Slates, like 
Karnataka, Kerala. Tamilnadu and Andhra Pradesh, the 
policy of reservation was i:nplemented much before 
independence. As a result of It, the total reservation amounts 
to 69% or 70% in some States and in others, it is even more 
than that. The OBC population 01 the country is 52 percent, 
which includes both Hindus and non-Hindus. There is a 
clause in this bill which says that it will not be applicable on 
minority institutions and minorities. I raise my obj8ction to it, 
because recently the Government have got the bill paned 
and enacted the legislation in regard to Minority Commission 
and Minority Institutions under which the provision for 
admission for at least Muslim OBCs\should be made. Why 

they are being deprived of It? I would like to request the 
hon'ble MInIater that whether It Is Allgarh MuaUm Univeraity 
or other institutions In regard to which the Government got 
the biU paaaed and enacted the legislation. A provision for 
reservation of Minority OBCs should be made therein. 

It is often mentioned here that dalit Muslims, dallt 
adlvasls and Christian adivasi, ahould also be extended 
the benefits of reservation through this Bill. Most of the 
Minorlty.lnstltutlons are situated In Kerala. There are many 
old hi·tech institutions of I.I.T and I.I.M level, and large centers 
of excellence in Tamllnadu but SCs, STs, or Muslim OBCs 
have been deprived of admission In those minority 
Institutions. The question of admlsalon of Hindus does not 
even art .. In these Institutions, but the people of minority 
community, the wards of minority OBCs should at least be 
granted admission In those Institutes. I would like to request 
the hon'bie Minister to pay attention In this regard. 

Madam, the honble Minister has made a provision of 
27 percent reservation in higher technical Institutions. I would 
like to make two-three points. It is a good thing thatlakha of 
ose students will get admission In central Institutions like 
I.I.Ts, and 1.I.Ms. It is a good thing that as per the 93rd 
Constitutional Amendment, the legislation hu been enacted 
by the Parliament and the State Legislative Assemblies for 
the weaker sections and provision has been made to 
implement it in the central Institutes with effect from the 
Session of 2007. It Is a good thing that this kind of provlston 
has been made. The Government has s~ that If there are 
100 seats for generaleategory students, It will remain 
unaffected and 100 more Mats would be added for reaerved 
category, which included 5% in the first year, 10% In the 
second year and 12 percent in the third year. This way 27% 
quota would be implemented in a phased manner in three 
years and in a span of three years reservation facility would 
be fully implemented In the educational institutions. General 
category students will not be affected by this. I would like to 
say that their interests have been kept In mind. Moreover, aU 
expenses incurred an increasing the number of seats for 
extended quota of OBC·whether they are aided, unaided or 
government institutes - 1.1. T. or I.I.M. would be borne by the 
Union Government, yet, the Government have not ma1e 
things explicitly clear In the fmancial memorandum. If the 
Union Government does not grant funds where from will the 
State Government arrangelhese funds? They are not having 
resources to make finances avaDable to these inatitutions. 
Therefore, I would like to submit that the Union Government 
should bear one time expenses of increasing the number of 
s.all and infrastructure development, so that the target of 
extending 27% reservation to CBC In three year can be 
fulfilled in real sense of the term. SC and ST students should 
also be provided 15 percent and 7.5 percent reservation 
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r .. pectlvely. While giving reply in regard to financial 
provisions, the hon'ble Minister should try to give clatlfl· 
cations In this regard. It Is true that the already existing 
number of seats will not be deereued, but I would like to 
draw his attention towards one more fact that reservation 
wu Implemented to root out a social evil to create 8ocl.1 
uniformity and harmony, but, through you, I would like to 
draw the attention of the House towards a financial provision 
made In the fourth column which says: 

[EnQllsh} 

"The provisions of Section 3 of this Act shall not apply 
to a minOrity educational Institution as defined In this 
Act." 

[Translation} 

"(he definition of Minority Institutions has been given 
in this Act. I do not have time to repeat the entire definition. It 
is right that It will not be enforced In I",stitutlons of north·east 
where tribal particular lives, but it shoufd at least be 
implemented in those minority Institutions for minority. CBCs 
or for dallt Muslims. I would like to make one thing very cleat 
that we fully support reservation for OBCs. Islam and 
Christianity claim to profess equality; there are no high or 
low cutes; there Is no untouchability but when a provision 
for reservation was made in the constitution It was for socially 
anJ educationally backward classes. Now, the Sachchar 
Committee report based on religious communities is being 
discussed a lot. Now and then, the Government is giving 
some statements. As I said in the beginning, the hon'ble 
Minister of Human Resource Development Is very pro-active 
these days. He may get it passed in a hurry and later on 
something else may happen as in Sachchat Committee's 
report 'minority' word has been used. We have given a dissent 
note on it that reservation should be based on castes, but 
any kind of reservation made on the basis of religion is 
unconstitutional and Illegal and we oppose it. The OBC 
Muslims on the basis of social status, which have been 
included earlier In Mandai Commission report, should also 
be covered In this Act. 

In the end, I would like to say that the hon'ble Minister 
should give a clarification in regard to the castes included in 
the OBC Hsi at State and at the Central level separately, 
because Inclusion Is there, but there is no exclusion. Since 
the Mandai Commission's recommendations have been 
Implemented In 1993, this Act has been misused to gain 
political mileage, now it has taken the shape of a vote bank. 
Many castes raise their concerns in this regard. One can 
well imaglne how unequal would be treated at pat. I would 
like 10 tell the Government that many castes are being 

included In this list because of pressure created by the.e 
calt.S, and th.ir numb.r Is contlnuoully increasing. If 
inclusion Is being done, then sometim.s exclusion has allO 
to be undertaken. There is also the issue of creamy lay.r, u 
there are a few literate people among OBCs, therefore, in 
lOme states It has been done In regard to OBCs. Earlier, 
when honble Shrl Rajnath Singh jl was the Chief Minister of 
Uttar Pradesh, he, alongwlth the Chief Ministers of 6 States 
Including Karanataka categorised OBCs Into three 
categories viz very backward class, backward class and 
most backward class so that facllitias may be provided to 
them. Even then, if some castes are left out, they may be 
included in the creamy layer. I would like to ask the honble 
Minister to throw light on the Issue whether arrangements In 
regard to scholarship, Finance Corporation and loan facility 
would also be made for OBCs on the lines of finance 
corporation for SCs and STs and scholarships and 
educational free ships given to SC and ST students. With 
this, I support this Bill. 

14.00 hr.. 

{English} 

SHRI K.V. THANGKABALU (Salem): Madam, thank 
you very much for giving me this opportunity to speak on the 
Central Educational Institutions (Reservation in Admission) 
Bill, 2006. This is one of the milestone Bins being brought 
forward by our Govemment. 

Madam, at the outset, I would like to congratulate the 
hon. Minister for bringing this innovative and Important Bill 
to this august House. At the same time I would like to salute 
Shrlmatl Sonia Gandhi for her actions In helping to bring 
forward this Bill. At the time of formation of this Govemment 
under the leadership of Shrimatl Sonia Gandhi, this 
Government announced a Common Minimum Programme 
in which a commitment was made for the weaker sections of 
the society - namely, for the persons belonging to the 
Scheduled Castes, the Scheduled Tribes, the Minorities and 
Other Backward Class.s - that they will be protected and 
their interests will be taken care of. In. keeping with that 
commitment, a number of issues have been dealt with and 
decisions were taken and those at. being implemented one 
by one. This historic Bill is also one such step that Is being 
taken by this Government to fulfill the commitment of 
safeguarding the interests of the weaker sections of the 
society, more particuillfly, the people belonging to the Other 
Backward Classes. 

My special thanks ate also due to the hon. Minister for 
his untiring efforts In bringing this Bill and al.o for his 
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COIM'Iitment towards the weaker sections of the society, the 
people belonging to the Scheduled Castes, the Scheduled 
TrI:Jes, the Minorities and the Other Backward Classes. That 
is why today the mood amongst them is jubilant and happy. 
I belong to the 08C category. Time and again we had 
requested the hon. Minister, Shrimati Sonia Gandhi and the 
hon. Prime MInister to bring forward such a legislation and 
d of them had made a collective effort to finally bring forward 
this Bill and make a move towards Implementing the 
commitment made to the nation through the Common 
MInimum Programme. 

Sir, the OBCs constitute more than 60 per cent of the 
popufation in the country. Though there are Reports that 
say the OBC population is 42 per cent, 52 per cent, but the 
MandaI Commission Report t as said that 52 per cent at the 
Irinimum is the OBC populati:m in the country. I would, first 
of ai, like to urge upon the hon. Minister to order for a caste 
census in order to clear the doubts of some vested interests 
in the country, who are putting it at 30 per cent and 40 per 
cent, about the pereentage of OBC population in the country. 
If a Commission is set up and a census is taken on caste 
lines, than the truth will come ouL There wilt not be any 
doubt about it 

Sir, the first Constitutional amendment in this regard 
was introduced and passed at the instance of our great 
leader the late Karnaraj, the then Chief Minister of Tamil 
Nadu. The than Prime Minister of India, Pandit JawaharIaJ 
Nehru accepted his proposaJ of introducing a Constitutional 
amendment for the welfare of the weaker sections of the 
aociety in this country. That is how the concept of reservation 
came into the political system. It was again during the 
Congress Government at the Centre that the Mandai 
Commission gave its report and in keeping with the wishes 
and aspirations of the people belonging to the Other 
Backward Classes, 27 per cent reservation for people 
belonging to these classes were implemented in the year 
1993 by the then Congress Government led by the then 
Prime Minister, the late Narasirnha Rao. 

At that time,l was the MInister harding the Department 
and 10, I know the position. I should support the implemen-
tation of ILIt is because at that time also, the condition was 
very crucial and many people were opposing it Even Shri 
V.P. Singh had glamoured for the implementation of this 
Report and he announced it also. But he could not 
Implement It because of certain vested Interests in the 
country. But the Congress Party, with the commitment 
towards the weaker sections of the country, implemented It 
in 1893 with epwat care and ability. It was implemented and 
accepted by aU eections in both the Houses and the people 

of the country. That Is how 27 per cent reservation In Central 
Govt. jobs Is In place and the OBCs are enjoying It. From 
that day onwards, we have been insisting that reservation 
In education Is a must and we have taken a number of steps 
for It. Again, after a lapse of 14 years, only when the 
Congress-Ied Govemment has come Into power, this Bill 
could see the light of the day. It is the commitment of the 
Congress that, under the leadership of Madam SonIa GandhI 
and the han. Prime Minister, we have brought this Bill today. 
We always stand on what we say a"d It is on this direction 
that we see that this Bill Is brought today. There was hue 
and cry from various sides to ir.-.. ·: ... ~r.: this reservation. 
Different quarters said that it should not be Implemented at 
one-go. 

A Committee was appointed under Shri Veerappa 
Molly and it submitted its report with a number of 
reconunendation. In fact, the Veerappa MOlly CommIttee Is 
not giving help to the OBCs. It is contrary to the aspirations 
of the people of India and that Is why, I urge upon the han. 
Minister on this poinL That Report says about 'In one-go, in 
one year and 5 per cent, 7 per cent and 5 per cenf. It Is not 
going to mc.teriallze and it Is not going to be easy. H 21 per 
cent is under constitutional authority, then where Ia the 
problem? I know that the hon. Minister Is very much 
convinced and very categorical in saying that It should be 
Implemented in one-go. Over months, I have been hearing 
his statements and I thank him for his commitment. I appeal 
to him being the senior most Minister in the Government 
and the senior most leader In the country. Through you Sir, 
I request that he should come forward to implement In ona-
go. It is possible to do justice to the OBCs H It Is three years 
time becau .. when you make It three years, there will be a 
problem. We are not against other communities. Let other 
communities enjoy the benefits. We are not against them. 
We have no problem regarding SCs or STs or minorities. 
We are not against the .. communities because we want all 
weaker sections in the country to be given weightage and 
they should get their due share. They should equally share 
the soclo-economlc benefits through our Government 
programmes and schemes. 

I urge upon the Minister to kIncIy reject the Veerappa 
Molly Committ .. Report because that Report is not going to 
help the people In any way. That Committee has no 
corrvnItment, conviction or wisdom. I am sorry to say this 
becauIe I know the position as I allO belong to one such 
community. 

I wleh lhal that CommIttee Report wit be nIjected, your 
wit and wisdom wit follow IUit, and then things wi be III 
right. 
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The other issue that I would like to deal with Is, 
reservation has to be on the basis of population. Today 
though the population of such communities being 60 per 
cent and above, they are getting only 27 per cent reservation. 

Why? The OBC communities are not very wealthy. If 
you see their position at the grassroots level, they are also 
like Scheduled Castes and Scheduled Tribes. In each and 
every community, there are rich and poor people. In this 
community also there are labourers, farmers, etc. and they 
do all sorts of jobs. This is also a hard fact. 

I congratulate and thank the Government because 
through the Sachar Committee the Govemment has brought 
the minority issues into light. Likewise, I wish and demand, 
through you, that a Committee be formed to consider and 
find out the status of the OBC communities in the country so 
that the real picture will come out and we can certainly do 
justice to the OBCs. As Scheduled Castes and Scheduled 
Tribes are given separate percentage of reservation, like 
15 per cent and 7.5 per cent, likewise the OBCs should also 
be given 27 per cent. There should not be any problem. For 
minorities also, separate reservation should be given. There 
is no doubt about it because they also belong to weaker 
sections of the society. 

The Sachar Committee has very categorically and 
clearly informed the people today. We should accept that. 
They S!"iould also get separate reservation for minorities. 

In the implementation of the OBC reservation, we have 
been emphasizing two or three important issues. We do not 
have an OBC Parliamentary Forum. We do not have a 
separate Ministry for OBCs. When I was there in the 
Government, I recommended a separate Ministry for the 
Tribal Welfare. Today, it has come. I initiated and our 
Government initiated steps for having a separate Ministry 
for mincrities. Today, it has come. But OBCs are clubbed 
with the Ministry of Social Justice and Empowerment. It 
should be Immediately bifurcated and a separate Ministry 
should te fonned. Then only will the OBCs get their due 
share. Why I am demanding this is due to the following facts 
and figures. You will be astonished to hear that from 1996 to 
2006, the amount allocated in the plan expenditure of the 
Government for the Ministry of Social Justice and 
Empowerment is: 2001-02 - Rs. 1,322 erore; 2002-03 -Rs. 
1,410 crore; 2004-05 - 1,481 crare; 2005-06 - 1,495 crore. 
Out of these. the OBC share In 2001-02 was Rs. 71 ercre; in 
2002-03, It was Rs. 68.85 crare; in 2003-04, It was Rs. 62.10 
crare and in 2006, it Is As. 65 crare. See the anomaly, SIxty 
per cent of the population Is getting only Rs. 65 crore. With 
Rs. 65 erore, what will the Department dealing with the OBCs 
do? They Will pay only the salaries and allowances to the 

officers of the Department. No money will go to the weHare 
and development of the OBCs. This Is a hard reality and 
hard fact . ... (Interruptions) 

Madam, I represent the Congress Party. I should be 
'liven more time. Nobody else is going to speak from my 
Party. 

MADAM CHAIRMAN: There are six more Members to 
speak from your Party; 

SHRI K. V. THANGKABALU: Madam, even then you 
can give me some more time. 

In the non-plan expenditure, the OBC community got 
Rs. 1.55 crare in 2001; in 2005 It was Rs. 2 crare only. This 
is the hard reality. 

I urge upon the hon. Minister to kindly see as to how 
the CBC communities are being treated. The CBC 
communities should be given the priority' in the fund 
allocation also. That is why I demand a separate Ministry for 
them. If a separate Ministry for OBCs Is formed, then they 
will take up Issues on merit and the Government of. India wUI 
have to announce more funds for their welfare and 
development. 

With regard to the Budgetary Support, I had mentioned 
it That is why, we wanted a separate MiniStry. Th8!" only the 
welfare and development of the backward communities wiU 
be taken care of. 

The other issue is that from 1993 onwards, we have 
been implementing the 27 per cent reservation. There are 
vacancies over the years. If you see. the backlog vacanc:ies 
are not being filled up because there is no mechanism. That 
mechanism is important We want that to be implemented. 
immediately. For example, I quote this example that in the 
Central Government services, the total number of Class-I 
officers is 81,325. The number of other communities is only 
71,n9 and OBCs are to the extent of 4,147. In C .... -II 
services, the total number is 3,52,827 and the total of oac. 
Is cnly 59,000. In the public sector undertakings, the Iotal 
number of people employed is 503337 out of whlcIJ. OCI 
Class-II is 3,65,785 out of which the other communities were 
73,623. The total number of OBCs is only 3719. Likewi.e, in 
Class-II services, the total is 3,65,785 and OC people is 
2,60,097 and the total number of OBCa Is only 36,000. 
Please see the plight of the OBCs in the country. 

Sir, you are the well wisher. You are the guardian of 
the OBCa, SCa, STs and the mlnoritie.. Under your 
leadership, I would request you to klncBy seelhat the backlog 
vacanciea In respect of the OBCa are filled immediately on 
a priority basls. When we were In the Govemmentln 1991-
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96, for the SCs and the STs, I had done my best to clear the 
backlog vacancies. Three Special Recruitment Drives were 
conducted In the wisdom of the Government at that time. 
Subsequently, I do not know what happened. Now, I urge 
upon you, Sir, to see that the Special Recruitment Drive for 
the OBCs is ordered. They should get their due share. Now, 
only three 10 four per cent people In the Central Government 
services are from the aBC community and the remaining 
pr-centage has to be given immediately. Then only real 
justice would be given to OBCs. 

Our friends were telling that there is no Commission 
for the OBC., SCs, STs and the Minorities. Our Govemment 
during the 1991·96 period created three Corporations, the 
National Backward Classes Finance and Development 
Corporation was initiated. The National Minorities Develop-
ment and Finance Corporation was initiated. The Scheduled 
Caste Finance and Development Corporation and the 
Scheduled Tribes Finance and Development Corporation 
818 there. These are all constitutionally appointed bodies. 
The Chairman and other members are functioning. 

As I mentioned earlier, fund allocation to these 
Corporations are not adequate. II these Corporations are 
empowered with more powers, if they are given more money, 
they can do well in the field of education, employment and 
empowerment. They can cover all the three areas thereby 
the problem faced by the communities can be solved easily. 
That is why, I urge upon you, Sir, that these Corporations 
should be given more money, more importance and more 
allocation than what is given now. 

I come to the Reservation Policy. Even in this Bill, there 
is no security for the community. There are one or two areas. 
In this Bill, it has been mentioned about certain institutions. 
As a Member from the ruling party, I cannot give notice of an 
amendment. So, I can only urge upon you to kindly remove 
the word "certain.· If the word "certain" is removed, then the 
uncertainty would also be removed thereby all sections of 
aBCs will get priority. I WOUld, therefore, urge upon you, Sir, 
that in your wisdom. you should bring forward an arm::ndment 
to this Bill itself so that it will solve the problem. 

The other thing is, there is no reservation in apprentice-
ship programme for the aBCs before appointment whereas 
it is provided for the Scheduled Castes and the Scheduled 
Tribes. So, apprenticeship programme should be given to 
the aBCa also. 

Then, after 1993, reservation In promotion for the OBC 
is a question mBlk even today. But our brothers and sisters 
belonging to the Scheduled Castes and She Scheduled 

Trlbea are getting that benefit. So, the OBCs Ihould a1ao be 
given this benefit. It It Is not glven to them, then they will not 
be able to see any progress In their Uves or achieve any 
position of e.teem. Therefore, I urge upon the han. Minister 
to consider giving this benefit to them. For this, amendment 
of article 16 ( .. ) (B) of the Constitution Is required. Then only 
this problem can be solved. Hence, I urge upon the hon. 
Mlnlater to bring another Bill of this nature and aoM thIt 
problem. 

Then, representation for OBC, in the Interview and 
Selection Committees is not there now. I would request the 
hon. Minister toglva direction through the Department of 
Personnel and Training so that they get this representation 
thus fulfilling their aspirations. 

MADAM CHAIRMAN: Please conclude. You have 
taken too much time. 

SHRI K.V. THANGKABALU: Madam, I wiD just conclude 
within a minute. 

As you are aware, the aBC population varies from 
State to State. The Supreme Court hal given a ruting that 
reservation should not exceed more than 50 per cent In 
1993, an all party meeting was called on thts matter and III 
the leaders have agreed on this Issue and so, only Tamil 
Nadu and Kamataka continue to have more than 50 per 
cent reservation now. Now, they need to go to court every 
time and get the remedy. A solution to this probtem ahould 
be found immediately. 

MADAM CHAIRMAN: You please conclude now. I am 
not going to you allow you more time. 

SHRI K.V. THANGKABAlU: There are only two more 
issues Madam and after that I will conclude. 

I urge upon the han. Minister to bring a Bill for this 
purpose so that according to the deaire of the State 
Government concemed and as per the Census of OBC 
population in each State, the States should be allowed to 
have population bas.ed reservation. 

Then. the aspirations of the OBCs can be fulfilled only 
by creating a separate Ministry in the Government. I would 
request the hon. Minister to do the needful in this regard. 
Moreover, there are more than 170 hon. Members of 
Parliament belonging to the OBCs. So, a separate 
Parliamentary Committee should be conatltuted for the 
welfare of the OBCs. 

I hope that all the issues raia.d by me would be 
favourably considered by the Government. I thank the han. 
Minister for his untiring efforts to See that this Bm Is paaaed. 
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I welcome thli hlItoric BIN. I would allO Ilk. to oompIJment 
our hon. Lucier 8hrlmatl Sonia Gandhi and th. Prim. 
Mlnllt.r Or. Manmohan Singh for bringing thll Bill and 
lupport thll Bill. 

fTt'anMdon] 

MADAM CHAIRMAN: All the hon. Memberl ar. 
rtqueal8d to take noll of the tim. limit that I can aooommo-
dall more Mtmbtra. 

SHRI RAVI PRAKASH VERMA (Kh.rl): Madam 
ChaIrman, I expraa my gralltudt to you for providing me an 
opportunity to lpeak on the Central educational Inltltutlon 
(At .. rvallon In Admlallon) Bill 2006. 

Ironically, our oountry II divided by varlou. cull •• Thll 
1.lue wa. repeatedly ral.ed .ven during the .truggl. for 
fl'lldom and WII .v.n deliberated upon In the wake of 
Independence. Th. fact I. thalth. 'lNggle for freedom came 
In fulllWlng only wh.n people of the counlry, be they dalill 
or tho .. of the backward 081111 Joined th •• truggl •• Only 
when the downtrodden, backward cllII people came forth 
under the I.aderahlp of GandhlJI, the country wltn .. ud the 
dawn of Ind.pend.nc.. It wu f.lt that the way political 
fre.dom of the country could b. attaln.d through Ihe 
partlclpatlon of all and .undry; .Imllarly, their participation 
would b. Imperatlv. for economic Independenee. It wu 
unfortunal. that th.re wu lack of educational ... ndard 
among the backward, downtrodden and tribal HCIlon. of 
IOcItty and they were weak In thl •• ph.re. In 1927, when 
Sardar Bhagat Singh threw a bomb In thl. very AI .. mbly, II 
contained a not. wtth the m ... age that India Ihould be 
liberated from III h.lple .. n .... For thl. purpo .. , .very man 
• hould come forward and .trlve to remove Intellectual void 
and liberate mankind from all .orta of exploitation. 

I would Ilk. to congratulat. the hon. Mlnl.llr for thl. 
purpo .. that by making the provl.lon of re.ervallon In th. 
Central In.tltutlon., h. hu given concrete .hlP' to that 
Idea. Th.re WII provlalon of re .. rvatlon In oth.r In.lltutlon. 
.arll.r barring th.... TA. .peaker before m. Shrl Balu 
Sah.b obIerved that It WII quill Ironical that on one hand 
WI WIIW providing re.ervallon to th ... peopl. to provld. 
them lupport lind on the other WI n.ver pald attention that 
all the relllVld poatl lhould have been filled. 

Today • are dllcu .. lng thl. I .. u •. W •• hould all f .. 1 
that the cat.gorlll call.d the tribal., dante and oth.r 
backward cIu .. 1 have made a malor contribution In th. 
.conomlc development taking place In the country and th. 
truth I. that th.y ar. not g.ltlng th.lr du.. During thll 
dIfoulalon In the Hou .. , I have Jearnt that the Iabourera 
engaged I~ the primary aector farming who belong to the 

Scheduled Ca.I •• , Scheduled Tribe. and backward clu ... 
are not getting their due. Our mlnorltl .. brethren have al.o 
participated In .conomlc d.velopment. But the lectlon living 
In the urban area. who are refined, who have alway. been 
fln.nclally aucc ... ful h.ve .11 .Iong remalned engaged In 
a lot of flnancl.1 acllville •. 

I would like to congratulate the hon. Mlnl.ter for 
en.urlng rel.rv.tlon for the p.ople b.longlng to the 
backward cl ..... , dallt. and tribal. In the Central 
Educational In.tltutlona and Unlveraltl ... He de .. rvea our 
applauH for It. It I. true that .om. time wu taken for It. I 
have wrltt.n .. veralletters to the hon. Prime Mlnl.t., and 
the former Prime Minister. during the lut •• ven-elght y.ara 
In thl. regard. Be.lde., I have written to an the concemed 
d.partmlnt.. I got the .ame reply from everywhlre that 
action WII being taken In that regard; however, no Immediate 
action wal taken. Eventually, thl. Bill WI. lint 10 the 
Parliamentary Standing Committee for .valuatlon and today 
It hu been brought for dl.cUlllon In the Hou ... 

I hope that It will be Implemented In all the Centrally 
fund.d In.tltutlon. without delay. Ther. wa. anoth.r 
.ugge.tlon that It will be completed by three veera. That I. 
why I would like to reque.t him to complete It without any 
d.lay. AI fer u .xclu.lon la concemed, It I. true th.t a per 
the provl.'on. of the Constitution th.r. are a.veral cute. 
which cannot be Included, however tffortl to the contrary 
are being con.tantly mad •. AI far u exclu.lon I. concerned, 
I underatand It would not be proper to .xclude them on OIIte 
bul., .Inee there are many financially weak per.on. In all 
ca.t... It m.y not happen that owing to certain wrong 
calculation., WI .tart making exclu.lon. on ca.te basi •• WI 
will be doing Inju.tlee to many If we .tart categorl.lng them 
In upper .. ctlon on the ba.la that thllr Income h •• 
Increaed. So, In vI.w of thl. all the people of thes. HCIlon. 
.hould g.t benefit. of r .. ervatlon. Therefore, whll. 
formul.tlng the policy of .xclu.lon It .hould be bom. In 
mind that gen.rallzed attltud. .hould not b. adopted, 
particularly toward. dalitl or backward cI ..... 1n any IOCIety 
which may create problema. Thl. fact hu allO be.n brought 
to the fore In the report of the Sacher Commltt .. that the 
mlnorltl .. are In quite a ml .. rable condition In the country. 
I think • will have to r.vIew It. The .peaker prior to me 
opined that It .hould be revltwed keeping aalde the religlou. 
ground •• 

Madam, I w1ah to .ubmlt that the definition of backward 
clallll, a. given In the Con.tltutlon hu betn on eoonomlc 
and .000al baall. I feel there I. I need to conduct a frHh 
.urvay or to review the .urvey already conducted In thl put 
10 that the backward people who have not been brought In 
the malntlrtam .hould get an equal opportunity to come In 
the mainstream of the IOClety. 
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Madam, the percentage of admission for getting higher 
education in 1he country is only 7 to 8 per cent. I think we are 
not viewing the situation .... tIcaIly. I think the percentage 
of IIdmi8sion for getting higher education in our neighbouring 
counIrin in Asia and other big countries is 30 to 40 per cent. 
Incia is on a fast growth tra;ectory. I think that the Government 
of India wIU have to ensure that Indians devetop economi· 
cally and socially as well and lor this purpose 30 to 50 per 
cent admlulonl for higher education will have to be 
ensured. 

Madam, the figures tell us that vocational eclucation in 
the country is in a very baclshapa. I have stated in the House 
even In the past that It is time we should tap manpower 
resources from aI the sectors in the country and make It a 
part of our foreign policy to outsource it to other countries. 
Today, Ihe condition is that we have a large number 01 
professionals migrating to for8~ countries but H we wish to 
ameliorate 1he condition of the backward classes or trlbals, 
then we wi" have to increase 5 per cent In vocational 
ec:Iucation at 10+2 level or in higher education. As I have 
been informed, there are approximately 143 trade in the 
country in which vocational training Is being given and there 
are more than 3000 trades in the world in which vocational 
training is being given. AN over 1he wortd 95 per cent people 
are given vocational training. I think it's a major backlog 
which needI to be removed. 

The country is developing very. fast. India is a young 
nation. We have approximately 50 per cent youth in the 
country. II we will acquire pragmatic approach towards 
education 1hen the country would be able to achieve its 
target within a short period of lime. 

Madam, In regard to the Institute of ExceDence, which 
has been referred to here, I would like to say that everyone 
should be hated equally. I would like to submit that if a 
peraon belonging to an upper caste has been given a 
chance, then next lime a peraon belonging to 1he backward 
cIus should be given a chance. As my friend stated earlier 
IhaI today education is being disseminated in the country. 
Ow country is becoming a knowIedge-basecl country. That 
Is why we want everyone to have equal8CC818 to education. 
The list of Institute of excellence can be increased or 
decreued. I .... that it is important to take the House Into 
confidence to complete this proceIB. The hon. MInister 
should make such a provision that there remains no ICOP8 
for arbiIrarineu. I hope that the in days to come, through the 
concerted efIDrts of the hon. MinIs1Ir and the society allarge, 
we would be able to create an environment in the tociety, 

conducive to 1he development of each section of the loclety 
which would facilitate In achieving the target of development. 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): 
Madam, Chairman, today In thll House the hon'ble Minister . 
has Introduced a historical and a very lignlflcant Bill. So. I 
welcome this Bill because this wiN provide an opportunity of 
education for the children of 52·54 per cent people who are 
lociaIly, economically and educationally backward and are 

. trying to come to the mainstream of society. 

You mUlt be remembering that even today this BHI has 
been circulated In the same format as It was Introduced on 
the 25th of Augult and hal been done 80 after adding two 
lines in the end. In page 2, and from One number 35 to 40 In 
Hindi, there was a mention of the creamy layer. Lut time, at 
the Introduction stage, It had been ltated while oppoIlng It 
that unconltltutlonal language has been used in this BID 
and there II no provision for it In the Constitution. Mentality 
of some of the people is like that. Relervatlon Is not a 
programme for poverty alleviation. It is our constitutional 
right which is a social Issue. Many people are viewing from 
a different angle while discussing this matter. By trading off 
their InteDlgenee, the array of talented personl out there 
want to sell the country. By selling their wisdom they have 
led the country towards adopting a new economic policy. I 
acknowledge that this is an international phenomenon but 
it will be better if they do not cudgel the brains on social 
issutS. They can invest unlimited Intelligence and talents In 
economic /nun. It surprises me to see that a social Issue II 
transformed Into an economic issue by them. I would also 
like to praise and oHer my thanks to the hon'ble Minister. 
The hon. Minister has brought this BID after some painstalclng 
eHorts. From the initial stages Itse"; he has been very 
unflinching in his approach regarding the introduction of 
this Bill. This is an Initiative towards en,uring social justice. 
It is for that reason also that I thank the hon. Minllter. 
Everybody is' aware of the Government servantl who 
prepare the draft Bill. 

Madam, you also know how the people of the executive 
prepare the draft of the Bill. That's why Rawatjl had cui 
doubts on the motive. It Is not a proper thing to cast doubts 
on the Intentions of the UPA Government. There could be 
some disorder with regard to the intelligence. The officers 
who prepare the draft of the SID are very learned people. 
lAS officers and officers lubordlnate to them are very 
intelligent people and they put such thlngl with the use of 
'lfs' and 'buts'that the purpose of the BID gets forfeited In the 
courts of law. People with such levels of Intelligence are 
involved In this. From page No.2. and 35 to 40 llnel haw 
been deleted. We do not have its revised format as yet. Two 
linel were added as a result I , .. I that after the deletion of 
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linea this has become a better Bill. In the first page of the Bill 
in English It is written that 

(English) 

"To provide for the reservation In admission of the 
students belonging to the Scheduled Castes. the 
Schedul*d Tribes and the Other Backward Classes of 
citizens to certain central educational Institutions 
established maintained or aided by the Central 
Government. and for matters connected therewith or 
Incidental thereto" 

[Translation} 

Benefit of doubt may be exercised with reference to 
the word ·certaln" in the Bill. I am a member of the treasury 
benches, therefore. I could not move an amendment and I 
maintain decorum. I would like to draw the attention of the 
hon. Minister towards this and state that the word 'certain' 
may be got deleted. The people belonging to the institutions 
where this is to be implemented can claim that though it is 
applicable in some institulion~, there is no mention about 
their institulion in this. The word 'exclusive' has come up 
here. I want this word 'certain' to be deleted. The names of 
lome of the institutions like that of the Indian Institute of 
Remote Sensing, Oehradun have also come up in this. It 
has been excluded. Reservation will not be applicable in 
this institution. I am not getting its true meaning. Is nobody 
talented enough to carry out the data work of the Indian 
Institute of Remote Sensing? This is beyond my compre-
hension. Rawa~i has also made a mention of It. Thangabalu 
has made a mention of the word 'certain' towards the last 
part of his speech. There is also a mention of the Physical 
Research Laboratory, Ahmedabad. Are OBCs are not even 
fit for taking up jobs In the Laboratory? Government servants 
have given some names In the list as per their mentality and 
they have been accepted without serious review. There are 
some sensitive and technical institutions where the need to 
provide training and expertise can be accepted. People 
belonging to the OBC will not remain In the Indian Institute 
of Remote Sensing, Dehradun. What Is going on here? 
SimHarly, Jawahar Lal Nehru Centre for Advanced Scientific 
Research, Bangalore has also been included in this, which 
should be reviewed. An amendment should be introduced 
In this connection. Competent people should not be removed . 
from there. 

How some one's talent will be judged and what will be 
the parameters for that? I would like to present my views 
about this point What Is the parameter for judging talent 
according to the list of institutions to be excluded given In 
the Central Educational Institutions (Reservation in 

admission) Bilf 2006? On what basis lome people were 
classified as non-eligible? On what basis it was decided 
tJ:!at they have got no talent, no qualification. no merit? How 
can one judge capability? It is a matter of capability. 

14.41 hr •• 

(MR. DEPUTY SPEAKER in the Chait) 

I would like to remind everybody that I was a member 
of this august House in the year 1990 and 5hri V.P. Singh 
was the Prime Minister at that time. This law was formulated 
on 7th August, 1990 and after gelling the nod from the 
Cabinet it was introduced in the House. It provided for 
reservation to the OBCs in Government jobs. A provision to 
give 27% reservation in higher jobs was made and a decision 
to that effect was taken during Shd V.P. Singh's regime when 
the said decision was taken so many questions had cropped 
up. So. I would like to mention about them. It was introduced 
in the year 1990 and this case was referred to the hon'ble 
Supreme Court in the year 1992. For a couple of years, 
people were on the roads agitating again:>t il. Struggle 
against it continued through the means of self-immolations. 
No assessment has been made about the undeclared 
reservation existing in the country even after the passage of 
59 years since our independence. Undeclared reservation 
means which is not declared, nevertheless for all other 
purposes it is as good as declared reservation. There is 
reservation in all fields; there is reservation in educational 
sector. etc. Reservation is applicable in all higher educational 
institulions. In this way. they have a monopoly over It. 
Whene~ there is a threat that this undeclared reservation 
Is about to break up the hearts of some people start to 
crumble. In the year 1990 also the hearts of some people 
got shaltered. Today also, it is heard that the doctors posted 
in Hospitals are bent on committing suicides. What Is going 
on here? It can be comprehended if a new boy takes to the 
streets as some sort of harm can happen to him but the 
doctors who are agitating are already in service and they 
are trying to protect this undeclared reservation to not let 
their monopoly ever end. The OBC category was provided 
reservation to bring them int~ the national mainstream which 
should be 54%. Today, people with a new line of thinking 
have emerged in our country. A newspaper has come up 
with a new national sample survey. I saw it in the Indian 
~xpress Newspaper and there the report has shown that 
the number of the OBCs has come down. When the struggle 
starts to bring the OB.Cs in the mainstream. data are 
manipulated to show their reduced numbers. In the year 
1996. I was serving ali the Minister of Food of the Country. 
During that time, the Planning Commission had made an 
estimate of the BPL people. The estimate of the BPL people 
cannot be provided by the Ministry of Food, Planning 
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CommIllion can give It At that tim •• Shrl Madhu Dandavat. 
wu the deputy-chalrman of the planning comrnil.lon. H. 
hu been a patron of the poor and a IOclallit leader; hi 
provldtd the Italiitiel on the butl of which wOtk to IUch I 
large ext.nt wu carried out. But the ltallltlCl of thl year 
2001 wu reduced. and It ha. been .lated that now there II 
28% BPL people In thl country. What It meanl" that 35.85% 
I .•.• 36% of thl people of the country were living below thl 
poverty Itnl. That figure hal been reduced to 26%. Now 
aIIo 26% II the accepted benchmam, IVln thl ltallltlCl 0' 
the planning comminlon pegl It at 26%. In thll way, the 
number of the poor In the country hal beln reduced. Now, 
when taIka are on to link the OBCI with thl main.tream and 
to Implement the theory of lOCIai juatlce, .tltlllie. hive been 
reduced and It i ... Id that the number of OBC. are getting 
reduced, and their number .tandl at 35%. It II beyond 
comprehenlion that when we are talking of bringing oael 
into the maln.tream of the nation through thil Bill, which 
provldel for relervatlon In admillionl for thl Itudentl 
belonging to OBC In certain educatlonalln.tltutlonl, m~ical 
Ind engineering inltltutlonl, their percentage h .. deerea· 
Md. In 1990, It wu contended that there w .. no need to 
provide them ,..ervatlon In the job •. They Ihould rather be 
educated 10 U to ensure that talent and merit are not marred. 
It wu an intetlectually orche.trated argument. That II why I 
would like to dwell upon thI. argument, while other Members 
may lpeak on other points. There are I large number of 
lnteliectuall In thli country. 

MR. DEPUTY SPEAKER: You have taken more time 
than allotted. I can give you only 5 or 10 mlnutH. 

SHRI DEVENDRA PRASAD YADAV: I may not be abli 
to epuk If there are IUch Interruption •. It II another Illut. 
Four houre' time h .. been allotted to my patty and my patty 
n. 24 or 25 membera. 

MR. DEPUTY SPEAKER: Ten minute.' tlml hal been 
aUotted to the party. 

SHRI DEVENDRA PRASAD YADAV: Threl or four 
mInutII mUlt be left for mi. Therefore, I would be grateful If 
you could allow me to lPIak for another 2 or 3 mlnutn. I 
wu .. ytng that In the year 1890. It w .. contended that 
there wu no need to provide them nlHrYation In lobi, rather, 
they Ihould be I~ education. PrIority ehould be given 
to them In education 10 a to InlUre tallnt ,and merit In 
1hem. However. what we find I. that wh.n WI .... making 
provIeton for rellf'Vation In admIlIionl tor them, WI ... the 
Incidents of suicide.. Now they are proteltlng agalnll 
nlltrVation In admIlIIon too. The hon'ble MlnI.ter hallNIde 
an effort to enlUre that they get adml •• 1on In engineering 

and medical college. and thuI, he hal Introduced thlt BIH~ 
AI .uch admlilion will be Inlured. IMn. It I. upto the 
ProtellOrs, who arl the upper ca.te people to tailor dlmerlt 
them during thl four years 0' their Itudle •. Why are they 10 
much worried? Why are thlY bent upon reducing the Hats 
for the OBC. and In decreellng th.ir ttatl.tloal number? 
The Prof"lora have got the right during th ... 4 ye&rI to 
carry out evaluatlone. to a.... m.rlt and In cae. th.y 
declare them failed In inctlcal, oral or th.ory then there will 
be no qu .. tlon of merit. ~hy are they acared of glYlng th.m 
admillion? Why do they want to Impoll an Iron filter gate In 
thl admlilion of OBCI In the naml 0' crelmy layer? 
R ... rvallon In admisllonl ia yet to tlke .hape and the matter 
of creamy laYlr i. being dlscu"ld. The mannlr of 
dilcuilion In thil country I. uniqui and beyond my 
compreh.nllon. WI people are 1.11 Intelligent u WI belong 
to village., com. from thl poor lot and have takln birth In 
vlllag ... The more Intelllgint peopll Ire now·a-daye talking 
about the creamy layer. Why not glt the provillon of creamy 
laYlr included In the Women'l Rellrvallon Bill .. Will and 
reich a decllion. Why don't they git thll provl.lon Included 
In thle regard? Thlre should be a uniform norm. Even be'ore 
reHrvatlon In admillioni ha. been Implemented, tt'!e maUlr 
to exclude thl oreamy IIYlr has been railed. A draft hal 
been prepared and I am speaking on the .ubjlct, ae there I. 
a mention about thl creamy laYlr In the Hindi draft. I would 
like to Ixtend my thankl to the hon'bIe Mlnll'er a. hi ha 
got It deleted. Once thli pI'O\ielon it Implemented and the 
benefit thlreof accruel then only a ctumy layer among the 
oac. will come up. Lit u. flrlt experiment with rellrvatlon 
In admlllloni 'or 10 or 15 years. 

I would like to give an Ixample. In the year 1 Q92, the 
hon. Supreme Court had given It I judgem.nt regarding 
Implementation of r .. lrvation in Job •. You would be 
IUrprlHcl to know that though 14 years have p ... ed. only 

. , 5,84% 1.1. around 16% peopll have been provldld thl 
benefit of ree.rvallon In the UPSC .xams for lAS and IPS 
HrvIceI. 27% rellrvatlon II Ylt to be achieved; 14 ye&rI 
have eIapIId but only 18% peopl. have benefited by the 
,.Hrvatlon In euoh Hrvicel which meanl w. havi not 
achieved 27% mark u y.t. Now the reaervatlon In admIIelon 
I. proposed to be Implemented In a pha.ed menner In three 
years. It II trul that there wu lick of Infraetructure but I 
would like thll to be ImpI.mented In on. go from the til'll 
year Itlelf. If 5, 10, or 12 % re.lrvatlon II Implemented In 
hlgh.r or tlchl'llca! Inltltutlonl during thr •• Ylars In a 
pha .. d manner then I fl.1 that we may not bl able to 
implement thliin englneeringhnedlcaUtechnlcallnltltutioni. 
central universities, IIAMI and IITI and It wUl COntinul to 
remain conatant at 5%, politicailituatlonl keep on changing. 
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FinaIIV. as far as the queltion 0' talent and merit is 
concerned. I would like to know al to what will be the 
paJ'8II1ehn for measuring talent and merit? FJrst,theV should 
be given the opportunitv and tnen their talent should be 
judged. Without giving the opportunltv. theV urge that the 
qualitv will come down with the implementation 0' 
reservation, as these people do not have talent. ArstiV. 
opportunltvlhould be given to them; H opportunitvls given 
to OBCs theV will definably prove their talent. This is the 
question of their share in government affairs; this is not an 
economic question. It Is the question 0' their share in 
government affairs and educational institutions. It is the social 
obligation of the Government to bring 52 to 54 per cent people 
belonging to aBCs into the mainstream 0' the nation. 
Whichever Government be in power, I would like to request 
that the Government should pay attention towards Iw9-thrae 
points which I have mentioned. In our country, some sections 
have monopoly in the emergency services like medical care 
etc. There'ore, the people belonging to such sections stop 
emergencv services in the entire country. Hence reservation 
is very necessary so that these people do not have monopolv 
in medical and engineering and could not stop emergenev 
services. The Government c8n fulfill Its responsibilltv of 
continuing ernergenc, service only when all sections have 
aquaJ representation and there is a locial balance. Hence, 
bringing OBCI in the mainstream Is nacassary to strike a 
social balance and to strengthen the nation. 

SHRI KHARABELA SWAIN (Balasore): Thev are not 
in favour of reservation in Minorlt)t Institutions. 

SHRI DEVENDRA PRASAD YADAV: Don' change the 
constitution. It is written In the constitution that ava"one's 
right is protected . ... (Interruptlons) You politicize everv issue. 

SHRI KHARABELA SWAIN: It is 10U who plav politics 
and not we • ... (Interruptions) You will continue to speak like 
this • ... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Now, nothing should be 
recorded. 

... (Interruptions, 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
should be recorded. 

...(Interruptlons, 

SHRI A. KRISHNASWAMY (Srlperumbudur): On behalf 
of the DMK Partv, I welcome the Central Educationat 

• No! recontad. 

Institutions (Reservation in Admission) Bill, 2006. This BiU is 
a historical avant in this august House. 

Sir, I come from the soil of social justice where r:.V.R. 
Peri)rar, Pararingar Anna, Karmavearar Kamarajar and our 
Thalalvar. Dr. Kalaignar were born. The)' are all the warriors 
and crusaders of social i~tice. 

Today, I thank Annai Soniaii, our hon. Prime Minister 
Manmohanji and our Minister, Arjun Singhji for bringing this 
historical Bin. We have to particularly thank Mr. Arjun Singh 
because despite all criticism and agitation, he has brought 
this BiU. 

As our leader Dr. Kalaignar says in Tamil: "Chonnathai 
Chalvom, Chelvathi 8olvom" - and In English, it is "what we 
sav we will do; what we can do, we wHI say:- today our 
Madam 80niaji BOd the Prime Minister, Dr. Manmohanjl at 
the Centre are fulfilling the Common Minimum Programme. 

In the State of Tamil Nadu our OM!< Government under 
the leadership of Dr. Kaliagnar Avargal has scrapped the 
entrance examination scheme in our State which will be 
helpful to the downtrodden people and promote social justice 
In our State. 

Todav, I am ve" happy that at last the Government of 
India has finally decided to pilot a Bill in Parliament to fulfil 
the long-awaited aspirations 0' the oppressed sections of 
the society, the aBCs and the SCs and STs. This effort of the 
Government, though belated, Is in tNe sense, laudable as It 
Is finally going to implement the provisions contained in 
Article 15(4) 0' the Constitution 0' India which empowers 
the States for making any special provision for the 
advancement of any socially and educationally backward 
classes of citizens. 

In our State, there was a case In 1951 - Chambagam 
Duralrajan Versus State 0' TamH Nadu - to provide a seat In 
the medical college. It was filed before the Madras High 
Court. At that time our Perarinjar Anna, EVR Periyar, 
Karmaveerar Kamarjar and Dr. Kalalgnar agitated in our 
State and successfully convinced the Central Government 
headed by Pandit Jawaharlal Nehru in enacting the first 
Constitution Amendment by adding Article 15(4) to the 
Constitution of India on 2.6.1951 to give effect to special 
provision for advancement of socially and educationally 
backward classes, Scheduled Castes and Scheduled Tribas. 

It Is a matter of great astonishment and surprise that 
much time has lapsed in manifestation of the fruits to this 
class of people for the addition of ArtIcle 15(5), which came 
into effect from 20.1.2006 by the 93rd Constitutional 
Amendment Act, 2005, the first constitutional endorsement 
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to make special provisions tor socially and educationally 
backward claasea and Scheduled Castes and Scheduled 
Tribes in admissions to educational institutioils including 
private, unaided institutions and excluding minority 
institutions. I once again thank our hon. Minister Shri Arjun 
Singh tor haYing brought this Bill for successfully passing it 
on the ftoor of this House. 

Article 16(4) of the Constitution of India (original and 
unamended provision) empowers the States for making any 
provision for the reservation of appointments of posts In 
fawur of any backward class of citizens which, in the opinion 
of the State is not adequately represented in the services 
under the State. The Scheduled Castes, the Scheduled 
Trbts and the OBCs of this country have fai1ed to understand 
as to how they will be able to fin the posts reserved for them 
untI and unless suitable number of seats are reserved for 
them 'in the educational institutions for such a long period. 
This means that making a house in the first floor without any 
staircase and education is the staircase here. As such, 
without proper education to the Backward Classes and the 
Scheduled Castes and the Scheduled Tribes people how 
can we give the posts and services in the Government 
service? h is an injustice to the socially downtrodden people 
for the past fifty years. 

The logical way of attending to the cause of the OBCs, 
sea and STs should have been first reservation of seats in 
the educational institutions 10 that they get appropriate 
education and professional training at par with the other 
cIaases and then suitable reservations for them in the 
appointments or posts. 

On behalf of my Party and on my own behalf, I would 
like to make our categorical stand on the following two 
important issues. We are totaUy against debarring any group 
of OBCs, Scheduled Castes and the Scheduled Tribes from 
getting the benefits of this reservation under the garb of 
creamy layer. We are also against the three-year phasing 
off of the reservation benefit for OBCs and earnestly urge 
the Government to reconsider the same for implementing 
this reservation in totality from the first academic year itseH, 
thereby makjng it mandatory for the Central educational 
Institutions to bring about the requisite increase in the 
strength of 27 per cent seats in the first year itseH in one go. 

This was slressed by our Dr. Kalaignar and the founder 
leader of the PMK Dr. Ramadoss who was stressing to delete 
the word in clause 5 of the Bill, Central educational 
institution, to incfease the annual permitted strength over a 
maximum period of three years in certain exigencies. This 
ahouId be deleted. As our Party is in the Govemment we 

cannot bring any amendment. Our sincere request to the 
hon. MInister is to delete those words in clause 5 for three 
years in certain exigencies. 

I once again support this BIll Before I conclude, I urge 
this Government to bring suitable legislation for the backward 
classes people, the Scheduted Castes, and the Scheduled 
Tribes people to give opportunity in the private sector 
companies. 

15.00 h .... 

[Translation] 

SHRI MOHO. TAHIR (Sultanpur): Mr. Deputy Speaker, 
Sir, evan after 59 years of independence the provision made 
for them in the Constitution does not ensure equal 
participation for them. They have been discriminated agalnst 
The number of seats have not been increased even after 
the implementation of the Mandal Commission's recommen-
dations. There has been large scale discrimination against 
the dalila, backwards and minorities in the field of education. 
Today, the hon'bIa Minister has brought this Bill and I, on 
behalf of my party, support this Bill. The provision of 
reservation has been made for higher education; however, 
primary education has not been made compulsory as of 
now. This is the reason, why the backwards, daNts and 
minorities still need support In higher education. The 
Sacchar CommiUee report clearly indicates that the minorities 
are in weaker position as compared to the Scheduled Castes 
and Scheduled Tribes. To improve their lot, I would request 
the honble Minister to take proper measures and get a 
survey conducted and in keeping with the spirit of the 
Constitution deliver justice to the minOrities, who are 
economically, socially and educationally backward. With 
these words, extending my support to this BIt. I conclude. 

[English] 

SHRI ARJUN SETHI (Bhadrak): Sir, at the outset, I must 
thank the hon. Minister of Human Resource Development 
for bringing this Bill on the floor of the House to get the 
approval of the House so that it becomes a law and specially, 
27 per cent reservation is made available to the OBCs. I 
must say thai I am neither a lawyer nor an expert. I am a 
common man from the rural village. I am going through 
whatever has been drafted again and again, but I do not 
find coherence, according to my knowledge. Whatever Is 
said in the earlier part of the BIU. I must bring that to the 
notice of the hon. Minister. 

Sir, clause 2{d) defines 'Central Educalionallnatilution'. 
It is mentioned In the Act that 'Minority Educational Institution' 
means an Institution established and administeNdby the 
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minorities under clause (1) of article 30 of thft Constitution 
and so declared by an Act of Pariiament or by the Central 
Government or declared as a minority educational institution 
under the National Commission for Minority Educational 
Institutions Act, 2004'. It means that this comes under Central 
educational institutions. That means whatever has been 
given in clauses 1,2,3 etc., that comes under Central 
educational institutions and there, this reservation will be 
applicable. According to my knowledge, when this Bill 
becomes an Act, reservation will be made available to SCs, 
STs and CBCs. 

I would like to invite. the kind attention of the hon. 
Minister to clause 4 (c), which says that: "The Act is not to 
apply in certain cases·, and clause 4 (d) states that: "The Act 
is not to apply in certain cases: On the other hand, in this 
case, i!'1 clause 4 (c) it is mentioned that: ·a minority 
educational institution as defined in this Act·. It means that 
the reservation would not be available in these particular 
minority educational institutions. 

I have already stated that I am neither a lawyer nor a 
Constitutio'nal expert. I am. a layman coming from the 
villages. I do not understand the difference between the 
earlier part of the Bin, and all that has been mentioned in 
clause 4 (c) of this Bill. Therefore, I would request the·hon. 
HRD Minister to enlighten us about this issue, so that I can 
understand the issue and also tell the masses in my area as 
to what does the earlier one imply and what does this one 
imply. 

I would like to highlight certain aspects of the 
reservation policy. It is there in the Constitution itself. If you 
permit me, then I would like to quote from article 30 (2) of the 
Constitution. 

MR. DEPUTY SPEAKER: Ves, you are a1iowed to quote 
from it. 

SHRI ARJUN SETHI: The hon. Minister of HRD knows 
everything, but I would like to quote the latter part of article 
~O (2), which states that: 

"The State shall not, in granting aid to educational 
institutions, discriminate against any educational institution 
'on the ground that it is under the management of a minority, 
whether based on religion or language.· 

This is the main point, which I would like to highlight 
here. I think that the issue - which I had stated earlier, and 
the Constitutional provision in article 30 (2) are quite 
contradictory. How will it be helpful in the court of law when 
it comes for adjudication in the court of law? 

Secondly, I would like to bring to the notice of the hon. 

Minister that time and again the hon. Courts, espeCially. the 
Supreme Court and the High Courts are saying in their 
judgement that the creamy layer should be excluded from 
reservation, etc. Why is the Govemment or the hon. Minister 
not bringing this particular law, especially regarding 
reservation for Scheduled Tribes (ST) and Scheduled Castes 
(SCs) in the 9th Schedule of the Constitution? We know that 
15 per cent reservation is there for SCs, and 7~ per cent 
reservation is provided in the Constitution for STs, and this 
has been implemented all along during these 59 years of 
our independence. But this particular reservation policy is 
being debated in the court of law. Sometimes, the hon. 
Judges in the Supreme Court, and also in different High 
Courts intervene, and say that the creamy layer should be 
excluded. At different times they have made this pOint. 
Therefore, I would like to ask the hon. Minister. Why are you 
not bringing this particular Act In the Ninth Schedule? The 
court's jurisdiction would be debarred from adjudication fer 
the SCs, STs and the CBCs if this is done. It would also 
guarantee that a particular percentage of jobs would be 
reserved for these categories, namely, SCs and STs. 

So, I would request the hon. Minister of Human 
Resource Development to consider and bring this particular 
law into the Ninth Schedule of the constitution so that this 
argument that is raised in different times is set to rest and 
SCs, STs and OBCs are guaranteed the reservation that is 
being given to them. 

As per the 2001 census, percentage of the categories 
of SCs has gone up. It was 15 per cent earlier and now it has 
become 16 per cent. As of now, the reservation given to SCs 
is limited to 15 per cent. Why should not the Government 
consider bringing in an amendment Bill before the House 
so that reservation is made available to the increasad 
percentage of the SCs and other categories? 

I would like to bring to the notice of the Government 
the staggered implementation that is suggested by the Moily 
Committee. Such staggered implementation would mean 
that in the first year, 27 per cent reservation would not be 
applicable to the OBCs; in the second year also certain 
students would be debarred from the benefit of reservation. 
That being the case, how can the Government ensure that 
the benefits sought to be given to the backward se ::tions of 
the people reach those people? 

With these words, I conclude my speech. 

SHRI PRABODH PANDA (Midnapore): Mr. Deputy 
Speaker, I rise to support the Bill. While I support the Bill, I 
must say that this should have been brought much earlier. 

The proposal to give 27 per cent reservation for the 
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OBCs itself created some problems In different Institutions. 
Even students of different InsIIlutiona came on to the streets 
and creaIIId many IroubIes. Allhal would not have happened 
H this Bill had been brought earlier. 

Our country has accepted the ,....,.tIon policy for 
undoing the Injustice caused to Scheduled Castes, 
Scheduled Tribe. and Backward Classes. But this 
IICC8p&ance is not free from prejudice. It is not accepted by 
every section, by everyone In the country. 

Cute system still persists in our country. There Is a 
~. Why IhouIcI there be reservation for the OBC? 
The Scheduled Cutes and the Schedule Tribes may be 
trutecI .. Backwant sections. But apart from SCs and STs, 
why is OBC treated .. a Backward section and why should 
reservation be pnMded for the Backward section? In our 
society, we are not btaming 1M present generation. Present 
generation Is not responsible for that but the present 
genendIon cannot disown the pasL They can not disown 
.. pwent UUCIUr8 of OIl socleIy; the injustice of our society. 

The Scheduled Casta8 and the Scheduled Tribes are 
....... of ow country. They were tNated like that earlier, 
.... in clflel ... t parts of our country. Apart from slavery, 
....... untouchIIbiIity. So. 08C Is a aection which has 
mainly IUffered from untouchability. So, It is needed to 
diIIInguiIh OBC from sea and ST •• 

Sir, I would .. to .. y that the proposal of 27 per cent 
,...~ tor the OBC Is very conect. This is not a new 
ling. It is conIained In the Constitution. It Is known to every 
han. Member of Ihis august Houee. In the Directive Principles 
of State Policy, It is stated lhat the State would promote with 
IpeCiaI care educational and economic interests of the 
.... HCIons of the people. We are diSCUSSing here about 
access to education, particuIarty, KC8SS to higher education, 
not the economic upect, so far as this Blltls conc:emed. It is 
clear and it is known to us1hat, the Ninety-Third Constitution 
(Amendment) Bill has been pasaed in this august House. It 
was passed unanimously by both Houses of ParllamenL It 
was enacted with a view to promote educational advance-
ment of the socially and educational Backward Classes of 
our society. So, those special provisions relate to admission 
of those belonging to the categories in all educational 
Institutiona, including private educational institutions, which 
are aided and unaided by the State. This kind of Bill Is going 
to comply to that. It is our responsibility to support iLand get 
It pused. This is our responsibility and we are going to 
comply to the Ninety-third Amendment but In this context, I 
would .. to know from the holt. MinIster as to what about 
the PfIv* lnstIIutIons. It is only IBid about the Government-

aided Institutions. So far as the Union Government-aided 
Institutions are concerned, it Is all right but what about the 
State-aided Institutions? What about"the privatelnatitutions. 
Hence, all these should be there. 

All points are being debated. Firstly, if 27 per cent 
reservation is provided to the OBCs, then the quality of 
education would be diluted. It is not understood. This Biliis 
'or the access to higher education· for admission only. It Is 
not that It would dilute the standard of education or the result 0' any ctass or category but only, for giving the opportunity to 
have access to higher education. 

So, what Is the harm in it? I do not know why they are 
hesitating. I think they are wortdng with some prejudice. Their 
mindset Is such, that they think that they should not allow 
the children from the downtrodden families to sit with their 
children on the same bench and in the same class. I would 
say that this Is the prejudiced mind. So, the Government 
should firmly come out with something· concrete in this 
context. 

Another point is being raised about the question of 
creamy layer. So far as our census Is concerned, there is no . 
such ptOVision. We do not know which is the creamy layer 
and which Is not. So, raising the question 0' creamy layer Is 
nothing but 4iluting the whole process. I am not In favour of 
It. OBCs should be taken as a whole and 27 per cent 
rnervation should be provided to them. 

I thank the hon. MInister for having brought this Bill for 
consideration and passing. I once again support iL 

·SHRIMATI PARAMJIT KAUR GULSHAN (BhatInda): 
Sir, I rise to support the "Central Educational Institutions 
(Reservation In Admission ) Bill, 2006", which .. eks to 
provide reservation to the SCs, STs and OBCs in Centrally-
Aided Educational Institutions. However, there are several 
shortcomings in the Bin. 

India attained Independence In 1947. The British flag 
was lowered and the tricolour was raised. India was 
partitioned. Many things changed. However, there was no 
change In the fate of Dalits. Even 60 years after we became 
independent, the Dafits are sUIi lagging behind in the fields 
of education, health and employment. lJle Congress Party 
is solely responsible 'or the miserable condition of the Dalila 
in the country as it was In power for almost 50 years. The 
Congress Party did not take any concrete steps to ameliorate 
the plight of the Dalits. It made empty promiaes and gave 
false assurances. 

I thank the Hon. MInister for having tabled this Bin In 

• EngIiIh trarIIIatIon of !hi IP"Ch orlginlllly ..... ed In PwIjIbI. 
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this august House. It shows his concern for these deprtved 
people. Better late than never. 

Sir, we must strengthen the primary education sector 
in the country. Only then can these under-privileged sections 
reap the benefit of reservation. The primary education 
network in the country is In shambles. Things have come to 
such a pass that the drop-out rate of SC students Is 72%. 
Among ST students, It is a whopping 80%. The drq>out rate 
among girt-students Is even dismal. 800/0 primary schools 
do not have teachers. In many schools, there are only one 
or two teachers. Unlet~ we bring a radical change In the 
primary educatio~ sector, providing faclHtles for higher 
education will serve no purpose. 

Equal opportunity should be provided to all children at 
the primary education level. The syllabus of all education 
boarda shoL!1d be of the same level. Only then can the 
downtrodden segments of society reap the benefit of 
reservation as outlined in the BiD. Children can compete 
with each other only when there Is a level playing field for 
all. Otherwi8e, the children belonging to the weaker and 
backward sections of aocIety will lag behind in education 
and employment. 

Sir, english should be taught at the primary education 
level itself. Reservation for the SCS, STs and OBCs should 
be provided in minority educational Institutions as well as in 
private educational Institutions. 'Positive discrimination' is 
the need of the hour. The Govenvnent schools and colleges 
are In a mess. The private educational institutions constitute 
90% of our educational institutions. The poor, the deprived 
and the under-privileged are a hapless IoL They cannot 
afford the high fees charged by the private and minortty 
educational Institutions. In Punjab, all higher educational 
Institutions belong to the private parties or minorities. These 
institutions have been unwisely kept out of the purview of 
reservation. If the Government is really keen to uplift the 
condition of SCs, STs and OBCs, ..... rvatlon should also be 
providecI In the private and minority educational institutions. 

The BiD has kept the educational Institutions where 
'Super Specialization' Is needed, out of the ambit of 
reservation. Sir, I appeal to the hon. Minister that this too, 
should be brought within the purview of reservation. The 
poor people cannot win seats in these Institutions for their 
children by doling out donations. 

The BiD seeks to provide only 15% reservation to the 
SCs and 7.5% ..... rvation to the STs In the educational 
institutions. It I, a drop In the ocean. 38% population of 
Punjab belongs to the Scheduled Caste category. Keeping 
In view the ground reality, al least 25% seals in the 

educationallnstltutlons should be reserved for SCI and STa. 
In Punjab, there are 33 sub-castes that are Included in the 
category of the SCheduled Caste. More than 50% of the 
Scheduled Caste, belong to the 'Majhabi' and 'Balmlki' 
groups. Only 2% Scheduled Cutes are getting the benefit 
of reaervaIion whereas several other eub-grauplarelagglng 
far behind. They are the poorest of the poor and the moat 
backward among the Scheduled Caste. When late GIani 
ZaIl Singh was the Chief Minister of Punjab, he had reserved 
50% of the Scheduled CUte seats only for 'Majhabi' and 
'Balmikl' groups. However, later on, it was discontinued. As 
a reauh, these groups were neglectltd. The Giani ZalI Singh 
formula for reservation should be revived. 

Sir, this Bill should ensure !hat the poorest of the poor 
and the most backward among the backwards get the benefit 
of reservation In educational instltutiona. The provisions of 
this BUlshould be strictly Implemented. Stringent punishment 
should be handed out to the erring educational institutions. 
We have framed a plethora of laws. But, their Implementation 
i, tardy and not up to the mark. The 85th Constitution 
Amendment Is a glaring instance. It is rather unfortunate 
that It has not yet been implemented in Punjab. 

. Sir, judiciary should also be brought In the ambit of 
reservation. Only the wearer knows where the !~ plnt:' .... '1. 

only the deprived and the under-privilegeG can ampathiz., 
with their feUQ.W beings. Hence, the scope ,,' rRABrYatio 1 
should be widened to Includ~ judiciary and other suell 
institutions. Only then can the SCs, STs and the aBC. reap 
the benefit of reservation as entailed in this BiB. 

DR. SWAN CHAKRABORTY (Jadhavpur): Sir, I rise 
to support the Bill. Indeed, this is a very important occasion 
when this Bill has been placed In the Parliament. I believe 
aU of us should support it. We 'hould set the reference as 
we could do at the time of 93rd Constitution amendmenl 
where almost near unanimity was there for giving Scheduled 
Castes, Scheduled Tribes and OBCs -reservation even In 
private unaided institutions except In minority institutions as 
defined by article 30 of lhe Constitution. In this case also, 
with near unanimity, we should achieve it. I would request 
all the distinguished Members and Groups of Parliament 
that they should take the same sort of view on this issue 
also. 

Sir, basically without reservation in education, in some 
cases. reservation In employment Is getting diluted. We 
might remernber that during the 90s when the proposal for 
reservation in employment for the OBC was mooted, then 
one of the very Important a.rguments that ware put forth by 
those who opposed it was what was the utility of reservation 
in employment without reservation in education. II is now 
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amazing to note that when now reservation Is baing proposed 
in education, those same people are opposing it for reasons 
that are best known to them and is beyond the compre-
hension of any sensible person. They baslcaDy are opposing 
their own arguments that they had pu1 forward against 
reservation in employment in the 90s. We must remind them 
this fact. 

Ac:confing to the Report of the Mandai Commission, 
the OBC population in the country is estimated to be in and 
around 52 per cent. This figure could be debated and 
disputed. Here it is the question of reservation of 27 per cent 
of seats. This means the scope of reservation is one In every 
2 OBC population. Therefore, it does not mean giving full 
equity to the aBCs in their reservation. So. the opposition 
does not seem to have much sting in their argument in this 
regard. 

We should consider the fact that there is already some 
kind of reservation w~ing in the educational institutions 
today In the name of capitation feea. What should one call 
this otherwise? Does that not mean buying admission with 
money? Is it not some kind of a reservation in education for 
the richer sections of the society? .Those who are opposing 
this reservation, why are they not opposing the reservation 
arising out of the payment of capitation fee system? I would 
not be amazed to find that those who are opposing this 
move of the Govemment are those people who are running 
institutions where students are admitted with capitation fees. 
Therefore, this logic is not tenable. 

Sir, this whole question has cropped up primarily 
because of another reason. The Constitution dictates that 
there should be education for all and the scope of education 
may extend from the primary level to the highest level as far 
as possible. What has been the outcome? Had we achieved 
this objective, then there would not have arisen this question 
of reservation of seats for students belonging to the 
Scheduled Castea, the Scheduled Tribes and the Other 
Backward Classes. But it is unfortunate that even after 60 
years of our Independence we have not been able to achieve 
that goal of 'education for all' and therefore, this question is 
cropping up time and again. There is a similar question on 
reservation in jobs as well. Would it be available and would 
it be so competitive? The opposition that is coming,l berMMt, 
would not have that scope to have that opposition. We should 
go into the basics. We should look at the society as it is 
stratified. We should accept the slogan of -quantity, quality 
and equity". If we adopt that approach. I think, things will be 
better. 

In this case. enhancement of seats is being proposed. 

The Government should say this in a very systematic manner. 
Reservation along with enhancement of seats would mean 
thai by enhancing the quantity, the Govemment is adjusting 
the equity problem coupled with assurance of quality. By 
increasing the number of seats the Govemment Is allowing 
students of another section of society, who are not having 
the scope, to enter Into the arena of higher education. 
Therefore, it Is not the question of compromise with quality. 
It should be seen in proper perspective - along with 
enhancement of number of seats both the factors of equity 
and quality Is being matched. In a country like India this II 
most essential. 

While supporting lhis Bill, I have two or three 
reservations. The population of aBCs Is 52 per cent while 
their raservation is 27 per cent, Why not the real oppressed 
get a chance? If that be the case, then the excluaion of 
creamy layer Is a !'fIust and, by including the creamy layer 
and by allowing 27 per cent reservation for 52 per cent, we 
are basically not accepting the scope of the most oppreSl8d 
sections within the same group. Thereby, I believe, thil 
creamy layer should not be Included and should be rather 
excluded in the whole approach. 

The second point is this. This could have been done 
earlier also. The 93rd Amendment has enabled that thll can 
be extended to private institutions also. I would atrongly 
propose that while the creamy layer should be excluded, it 
should be extended to private institutions also. While 
enhancing the scope of education, the total quantity, the 
provision of funds and its arrangements should very carefully 
be done in such a way that a feefing of deprivation may not 
come to many of our social groups within the country. From 
that end, it should be tackled. 

I would, therefore, conclude with the approach that 
basically, in a country like India where caste and etas 
division is there, a number of dinerenees are there within 
groups, equitable participation of all groups is a must. WhIle 
doing so, obviously, we have to count the question 01 quality, 
and the quantity enhancament may be a solution. Striking a 
balance between quality and quantity I. most important In 
the whole exercise. I hope this Bill wIH go a long way for the 
total advancement of the country 8S a whole in education, 
employment and in social development of the country. 

From that end, I support this Bin. 

[Translation] 

DR. KARAN SINGH VADAV (AJwar); At. the outlet, J 
would like to congratulate the most effICIent hon'ble Minister 
of Human Resource Development who has first of an shown 
concem for dalits and backward classes and has Implemen-
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ted the assur~ .Ior the dissemination 01 education among 
the dalits given by the Manmohan Singh Government under 
the leadership of hon'ble Sonia Gandhiji and has brought 
an important Bill in the House. The entire dalit, backward 
and downtrodden community of the country is all praiSes for 
him for this reason and express gratitude that he has fulfilled 
the assurance of reservation that was left out. It is true that 
the implementation of Mandai Commission recommen-
dations and making provisions for r~servatlon has always 
been a difficult task. Whenever the reservation was put in 
place the people of this culture affected the normal life of the 
country. The day this Bill was envisaged and the statement 
of the Hon'ble Minister was widely reported, the so called 
well wishers of society trie;; to mislead the youth by raising 
a hue and cry. The All India Institute in Delhi became an 
epicenter of such activities. A vicious campaign was 
launched in the country as if a huge injustice was being 
done. However, the Government has shown its prudence In 
bringing this Bill which would definitely provide relief to the 
deprived classes of .people. It is true that there has been 
adequate provision for reservation in the educational 
institutions particularly in States for the people belonging to 
the Scheduled Castes and Scheduled Tribes and other 
backward classes. However, the implementation 01 
reservation has always been replete with lacunae, be it 
reservation in jobs or education. I would like to draw his 
attention to a large number of mecflCal colieges and institutes 
where reservation is given to ottler backward classes. 
Although the verdict of the Supreme Court is very clear in 
Indira Sahani case, that the people belonging to these 
categories who come in general merit will not be included 
in the ambit of reservation as they have come on their merit. 
They will be included in the general category. Reservation 
will be given to the remaining 'P percent OBC students. 
However. I would like to draw ~ attention to the fact that 
even today there are such institutes wherein if the OBC 
candidate is ahead of the general candidates, he is included 
in 27 percent quota of reservation. If he protests, he is told 
that he has already been included in the 27 percent as if 
they were distributing some alms. That is why when he has 
brought this Bill I am about its implementation. 

The intelligentsia managing the 11M, liT and the national 
institutes raised a hue and cry about absence bf infrastructunt 
as on date. They contended that it was not possible for them 
to increase the number of seats all at once. All India Institute 
is such a big Institute. Every year 50 to 60 candidates are 
admitted there. I have been a doctor myself and have studied 
and taught in a professional medical college. As such, I do 
not think that if we double the number of seats, there win be 
any infrastructural problem like that of a shortage of han, 
lecture. theatre. scientific laboratories etc. The Institution on 

which Rs. 300-400 are spent every year may lack boatel 
facilities to some extent. 

That Is why, I feel that the provision of phased 
implementation as provided for In this Bin for institutions 
lacking proper infrastructure, proper academic .taft .houId 
be done away with. Since It is my apprehension that the day 
the seats would be increased the technical education 
councils whether it Is Bar Council, Medical Council of India 
or All India Institute of Education may come up with the 
objection that it would dilute the education quality. We have 
shortage of two lecturers. three X-ray machines and two 
laboratories. That Is why, it is requested thai It may be 
ensured. Is he starting their phase wise monitoring from the 
year 2007 or not? There are certain institutions having larger 
campuses and larger staff. So these institutions may 
implement 27 percent reservation in the first year, followed 
by 15 and 7.5 percent in the second and third years. 

Super specialization has been kept out of the ambit of 
reservation. Everything is being given In piece meals. Earlier 
it was given in Arts College thereafter in Science College. 
Thereafter, it was given in other institutions of the country. 
Now, super specialization has been kept out of the arnbIt of 
reservation. I wish to submit that the boys doing MBBS first, 
would be doing MD, MS later. The same boys would alter 
and pursue Cardio Vascular Surgery, Neuro surgery a"rt 
super specialization in other subjects. People arE. ayain 
being deprived of reservation in the name of super 
specialization. 

In regard to many institutes including the major 
research institutes of national importance, I would like to 
submit that It Is not true that we do not have meritorious 
students among the SC, ST and OBC categories who are 
doing research in such Institutes. There is a need to provide 
opportunity to several of those who might be engaged In 
research there. My submission is that those institutions have 
also to be brought out from the ambit and the said 
communities will have to be given the benefit of reservation 
to take them forward. I would also like 10 make another 
submission that presently people are required to pay an 
annual fee of Rs. two to three lac and I am of the opinion that 
the people belonging to SC, ST and OBC categories do not 
have that much money to pay. Therefore, we need to look at 
the fee structure also and give some kind of concessions in 
the form of cross subsidization in that the people having the 
capacity to pay more should be asked to pay mora and 
those who can not afford to pay should be given some relief. 
Though it is said that bahks do provide education loans but 
there are several bottlenecks in that regard. One needs to 
have a sizable property and ether assets to give a guarantee 
for availing the loan. It is therefore, required to pay attention 
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to bring such changes in the fee structure so as to ensure 
the progress of the targeted sections of the people. I am fully 
convinced that the Government would leave no stone 
unturned to acc:onvnodate the people belonging to the said 
categories by increasing the number of seats In the 
educational institutes and making available adequate funds 
for the development of infraslruClure in the said institutions. 
Besides. there should also be a penalty clause for the 
institutions falling to Implement the fixed stipulations and 
regulations. One of the reasons for the lack of proper 
implementation of the reservation norms is the lack of any 
penaJ provisions. The candidates are rejected in the name 
of 'not being suitable' and the backdoor recruitments is 
made. I would like to draw the attention of the hon'ble Minister 
especially towards the so called autonomous institutions. I 
am sorry to say that there are not even 5% teachers 
belonging to SC. ST and OBC categories in the Rajasthan 
University even though there should have been full 
comp&ance of the reservation norms. However. the stay from 
the Courts were regularly taken resort to and adhoc 
appointments were kept to be made. If a survey is conducted 
in so called autonomous Institutions it would be revealed 
that a lot of arbitrary decision making takes place thera. 
Therefore, I would request that there is a need to tighten the 
noose as far as policy matter in the said institutions are 
concerned. 

With these words. I conclude while thanking the hon'ble 
Minister of Human Resource Development for bringing this 
Bill to provide reservation to the dalils, poor and the 
backwards in the said institutions. This country would always 
remember him lor this step. 

[English] 

a teaIunt of our society. Despite the variout subIIe c:IHIerwIcn. 
of the cute structure here and there in dlff .... nt ....... 

15.50 hn. 

The social stratification is prevailing somewhere on 
the basis of caste and somewhere on the basis of language 
but merit is not the monopoly of a particular cute. Some 
people argue that giving reservation would tantamount to 
compromising with meri!. I would like to cite the example of 
soulhern States like Tamil Nadu. Karnalaka wh.re 
reservation has been provided in the educational institutions 
for the last several years. But no such repercussions •• 
being noticed there as apprehended. Those who are 
opposiog this should understand thai providing reservation 
is necessary to overcome the caste differences. II is a 
praiseworthy step of the Government and I support it. 

I would like to apprise the House about my objection 
in this regard. Though the Bill mentions about the central 
educational institutions but what aboul the private educa-
tional institutions? Hon'ble Minister should try to clarify while 
replying and if he does 80 it would be a good thing. It Is also 
mentioned that it would be Implemented in three phases. It 
would take approximately 7-8 years involving an expenditure 
of approximately Rs. 16,000 crore. I demand to reduce the 
time period. I request that instead of phasing out. this syatem 
should be adopted at one go to correct the historical blunder 
of the country which had deprived the people for 80 long. 

The minority institutions mentioned in the Article 30 01 
the constitution have been kept out of this which Is 
objectionable. Article 30 gives freedom to the lingulltic 
minQrit.ips as well as religious minorltie. to run their 

. institulioils. Out of the income made from the ruMing of 
MR. DEPUTY SPEAKER: I have a Hat of mora than 25 ~~. s6ch Institutions and they have also been given protection 

Members who are yet to speak. So, those hon. Membet's- . from the interference of the Govemmenll am of the opinion 
who want to lay their speeches can lay their speeches. They that if the need arises then even constitutional amendment 
can. give their written speeches. That will form pari of the should be made and minority Institutions should allO be 
proceedings of today. brought under the ambit of thes. provisions. 

[Translation] 

SHRI DHARMENDRA PRADHAN (Deogarh): Mr. 
Deputy Speaker, Sir. I and my party support thh BiI brought 
to provide reservation in the central educational ins1ltutlons. 

Sir. there is a ongoing debate for !he last aeveraI months 
whether merit is being compromised. In the context I would 
like to ask whether anyone has gone through the history 
and background of our historical legacies which c1earty 
points to one thing that the system of casteism is very much 

I would like to cite a few examples In this rttgards. 
There is Sl Stephens College in DelhI. Will the children of 
the Scheduled Cutes, Scheduled Tribes and backward 
classes not be ~ to study there? We know that they cannoI 
because the higher education is tuming commercial. The 
Minister of Human Resource Development argue forwhether 
or not the foreign name be given to the Untveraltlea. The 
Commerce Minister argues for opening FDI In higher 
educalion.l would ROt like to say much In this regard becaI_ 
it is not the subject of todaya discussion. However, ODe can 

, 
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easity seethe condition of so called high quality educational 
institutions. For example., Manipal University. In Several 
states, It has got the status of minority institutions and in 
several others not. Therefore, the Government should pay 
attention towards this. Reservation should also be provided 
on the basis of religion and an effort has been made in this 
direction at some of the places. The Govemment of Andbra 
Pradesh had tried to provide reservation in the educational 
institutions' on the basis of religion. Similarly, Aligarh Muslim 
University had also tried to give reservation to Muslims. 
However, the judiciary decided against such steplo. Through 
you, I would like to draw the attention of the Government 
that the implementation of reservation in this private and 
minority institutions by making an amendment in the Article 
31 (A) of the constitution would go a long way in making 
clear the intention of the Government and such a move would 
gamer full support. 

[English] 

PROF. M. RAMADASS(Pondicheny): Mr. Chairman, 
Sir, on behalf of Panali Makkal Katchi and its Founder 
President, Dr. Aljya who is a crusader for social justice, I 
suppoft this Bin with unwavering commitment. Our Founder 
President, who is widely acclaimed as a protector of social 
justice, has requested me to convey his deep sense of 
appreciation and congratulation to the UPA Government 
headed by the world-renowned economist Dr. Manmohan 
Singh and ably guided by the UPA Chairperson Shrimati 
Sonia Gandhi and to the hon. Minister of Human Resource 
Development for piloting this very momentous legislation in 
~ august House today. 

Today, tfIe. '4th December, 2006 wiD be inscribed in 
golden letters in the annals of social history of India. It Is a 
historic day, a day of joy and jubilation to all of us and to all 
lovers of democracy In this country because after attaining 
Independence nearly 80 years ago, for the fitst time we are 
opening up the doors of higher educational institutions of 
the Central Governmen't to the OBCa who constitute 52 per 
cent of the population of this country. It Is a victory for social 
refonners like Dr. Kalaignar, the Chief MInister of Tamil Nadu 
and Dr. "'/YR, the Founder President of PMK, who are 
working for the social development of the people for many 
years. Perhaps, if Thanthai Periyar and Dr. Ambedkar had 
been alive today, they would have blessed this Government. 
headed by Dr. Manrnohan Singh and guided by Shrimati 

• Sonia Gandhi from the bottom of their hearts becauae the 
drHmI of these leaders are ~ becoming a relllity. This 
Government has proved that Thanu-i Periy., and Dr. 
Ambedkar went not mere utopians, but they went piagmdc 

and practical people's representatives and personalities. 
Therefore, we heartily appreciate this Government for 
bringi"" this Bill today In this House. 

Sir, I should appreciat, this Govemment for many things 
In connection with this Bill. Firstly, we always believe that 
any growth process without social justice is meaningless. 
Today, we are talking in terms of 8 per cent or 9 per cent 
growth rate. But this growth rate should percolate the benefits 
of growth to all sections of the people equitably so that we 
get social justice. Through this Bill, this Government has 
demonstrated to the world and to this country that this 
Government is working for economic growth with social 
justice. 

Secondly, by opening the doors of opportunities of 
higher education to the OBCs, this Government has 
removed an important anomaly or a paradoxical situation 
that has been d8\leloping In this country for the last 80 years. 
We have made reservation in employment, but unless people 
of a particular community or class are educated, they wDl 
not be able to get employment. Therefore, this Bill, by 
opening up the doors of higher education to the people, 
helps us to get employment Employment gives social status 
to the people, It provides purchasing power, it provides 
economic status to the people and therefore this Bin has to 
be welcomed by all of us. 

SIr, one of the criticisms against higher education is 
that only 6 to 7 per cent of the respective age group of 
population is enrooed in higher education. When we come 
to the OBCs, we find hardly 2 to 3 per cent of the people In 
this age group are enrolled in higher education which Is 
because we have not provided opportunities of education 
to them for a long time. But this Bill provides this opportunity 
and therefore the enrolment of the peopl. from th •• e 
communities as well as in higher education system will 
improve. 

16.00 hra. 

Another feason why we personally thank the hon. 
Minister for Human Resource Development is that we went 
given the apprehensive Information that the creamy layer 
wiD be included in this Bill and we were told that the StandIng 
Committee which perused this Bill has given the suggestion 
on the creamy layer, but we got a great relief when we found 
that the creamy layer was not Included In this Bill. Therefore, 
We are happy and thankfu: to the hon. M!nister. 

While appreciating the han. Minister for alth ... 1hIngs 
and when we find that the under representation of 0BCs is 
taken care of, this Qill will he!p'tocreate an equitable society 
by equalizing educational opportunity to the people we feet 
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elected. Although, we compliment for all these reasons, we 
would like to ask one or two questions from the hon. Minister. 

The first one is with regard to the Bill. The BiD says, in 
the first line, that it is applicable to certain educational 
1nsItutions. Why the word ·certain· should be included is not 
clear. If you put ·certain' it win provide an opportunity to the 
bureaucrats to interpntl that word in whatever manner they 
.e. Therefore, we feel that to provide for the reservation in 
admission of students belonging to the Scheduled Castes, 
Scheduled Tribes and OBCs to Central Educational 
Institutions established . ... (Interruptions) 

MR. CHAIRMAN: Kindly conclude now. 

PROF. M. RAMADASS: Sir. please give me ten more 
minutes. I have many things to say. 

MR. CHAIRMAN: No, please. lime is limited. You 
should conclude now. 

PROF. M. RAMADASS: Sir, I have taken only two 
minutes. 

MR. CHAIRMAN: No. please. Conclude now. You 
extend the time of the BiD. I do not mind. Please conclude 
now within one minute. 

PROF. M. RAMADASS: Sir. I am taldng about equality 
in this House. but you are not allowing me to apeak. 

So, we would request the hon. Minister to delete the 
ward 'certain'. 

Then, when we make definition clauses. we should do 
that carefully. In clause (k), the Bill is mentioning the courses 
which are avaDabIe in agriculture, medical. engineering and 
law and it has left out all the courses which are taught in the 
Central institutions, specialty, the Central universities. I wish, 
this should be taken care of. 

According to clause 4, the legislation will not be 
applicable to some of the institutions of excellence and 811 
InIIItutiona in the scheduled areas and at the post Doctorate 
level. This must also be removed and taken care of. 

Tha most objectionable part of this BiR to us Is clause 
5, which says thai there will be an annual Increase of seall. 
Now. the implication of this clause Is that unless seall are 
increased, OBCs wilt nOt get even a single seat in any of 
the.. institutions. For example, today, in the existing 
siIuaIIon, if thent are 100 seals, ses and STs get 23. 0Cs 
get 77 and therefore, the 100 is divided among them .-.d 
the OBCs get 0 only. 

After passing of this Bill, unless . •.. (lntemIptions) 

MR. CHAIRMAN: Silence please. 

PROF. M. RAMADASS: Unless the seats are incntaaed 
from 100 to 154. the OBCs wII not get 27 per cent of sea ... 
Therefore, what is given by the right hand is taken by the IeIt 
hand and there is no guarantee thai all the institutiona will 
i,ncrease the seats. 

Now. I would fike to ask the hon. Minister, what Is the 
need for increasing the seats in other Institutions for 
implementing reservation. When Shrl V.P. SIngh Implemen-
ted the job reservation of 27 per cent, he did not Increase 
the jobs from 100 to 154. He did not do that. Therefore, If 
justICe Is to be rnainIaIned. the seats. as It is. must be given 
and 27 seall out of 100 seats must be given to the OBCs 
from the next academic year. I do not think. anywhere In the 
country or anywhere in the world or a court of justice this will 
be justified because in the last 60 years, the 52 per cent of 
the OBCs did not get even a single seal and ten per cent of 
the people were enjoying 77 per cent of seall. 

Today, if you wpnt 10 jtagger, if you want to maintain 
this rarity. what you should do is that you should reduce the 
seats from 77 to 50 and even then the ten pee cent of the 
people wit get 50 per cent This Is inhuman and unjust. In a 
democraIIc society, which provides for equal Opportunities 
of education, this is unfair. Democracy is for the people. by 
the people and if the people cannot occupy the position In 
education, in employment in proportIoi'I to the population. It 
would not be possible to ensure proper democracy. 

MR. CHAIRMAN: Kindly conclude now. 

PROF. M. RAMADASS: Therefore. unless this is given, 
the 0BCs have no say at all. Therefore, I requestlhe hon. 
Human Resource Minister to try to provide 27 per cent 
..... rvation. maybe by keeping the ..... u it II. We are not 
for increasing the seats. not staggering the .. all, but to try 
to give the existing seats and thInIby conlrlbule to the 1OCIal. 
economic and po8tIcaI developmen' of these people. And 
the exduIion of some of the lnatilullona is not conect.. C .... 
51n OW'view. must be totally removed. Only then the BII wII 
have the staI8d objective of giving 27 per cent ~ 
In one place you .. y 27 per cent wfR be given. and in .. 
other place you will say It wi! be given in Ihr8e yeara time. 
... (''''''''''''') 

MR. CHAIRMAN: Kindly conclude now. 

ShrI L Ganeshan. 

PROF. M. RAMADASS: Therefcn. It II \ncompaIIbIe 
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with the concept of social justice. Therefore, it should be 
deleted. For that you will require • ••• (Interruptions) 

MR. CHAIRMAN: Please cooperate now Prof. 
Ramadass. You are making good points but there is time 
constraint. 

... (Interruptions) 

PROF. M. RAMADASS: In our understanding in all the 
Central Universities of the country, you can straightaway 
give this 27 per cent reservation. In most of the IITs today, 
you can give 27 per cent. 

MR. CHAIRMAN: Kindly conclude now. It is the same 
point. 

... (Interruptions) 

PROF. M. RAMADASS: We want this 27 per cent 
reservation at one go. And we would provide all our support 
to this Government for providing that kind of social justice. 
This is what would lead to the achievement of social justice. 
And I request this Government which is known for its social 
justice, which is known for social consideration to be able to 
take this legislation in the right eamest. 

SHRll. GANESAN (Tiruchirappalli): Mr. Chairman, Sir, 
at the very outset, I would like to thank you for giving me this 
opportunity to express my views which, in certain respects, 
woUld be strange for the people from the North. 

I am very proud to say that I come from a State which is 
one of the pioneer States in the field of social justice. All of 
us talk about reservation. None of us would have been born 
when the first communal GO was brought in Tamil Nadu in 
the year 1927. Therefore, Sir, when I say this, my point would 
be a litHe bit different. I appreciate, Shri Arjun Singh, the 
concerned Minister for having introduced this Bill. But at the 
same time, if I say it is belated, it is delayed, you should not 
be offended. I cannot say how long it is delayed, how much 
it ia belated. Mr. V.P. Singh, the then Prime Minister provided 
for reservation in Central Services around 1989-1990. What 
Is the use of making provision for reservation in services 
when we are not prepared educationally? Therefore, 
reservation in education should be given first and foremost 
priority. It was in 1990 and now it is 2006. After 50 many 
years, you have brought in this legislation. When we say it is 
belated, it is delayed, much delayed and yet better late than 
never. Therefore, to that extent, I welcome it and at the same 
time I would like to point out certain things. 

As far as it is concerned, many great leaders have 
made much service for social justice. Reservation is not an 
end in itself; rather, it is only a means to an end. Social 

justice is the end. For this principle, our great leaders, our 
Thanthai Periyar - technically speaking in Tamil, PERIYAR 
means 'great man' he suffered. He sacrificed and fought 
tooth and nail for the sacred social justice. When many of 
you people never heard abO~lt social justice, our own 
Thanthai Periyar started the movement for social justice . 

Then, great .people like Anna and others were there. In 
1927 - when I say this, my friends from the Congress Party 
should feel proud - when the Dravidian Movement people 
strived for certain rights, you should not feel shy, and you 
should be proud as much as we are. The communal GO of 
1927 was struck down by the Supreme Court of India as 
soon as the sacred Constitution of India came into force in 
1950 and the High Court of Tamil Nadu and the Supreme 
Court of India held that the communal GO of 1927 was null 
and void. Then, we started the fight. Periyar and Anna 
agitated. I should be very frank. I should have to thank 
Kamaraj, the great leader. He persuaded Pandit Jawaharlal 
Nehru - il is a dignified way of saying. Almost he begged 
Pandit Jawaharlal Nehru, the light of Asia, the first Prime 
Minister of India, a great leader, a man with forward looking, 
a leader with farsightedness, and but for whom, India would 
not have been a democracy by now. I should thank Pandit 
Jawaharlal Nehru. He had brought in the first amendment to 
the Constitution in the year 1951. My friends from the 
Congress Party can feel proud of. Why should they feel shy? 
... (Interruptions) I know. You come to Tamil Nadu, and not in 
Parliament. 

I am proud to talk about Pandit Jawaharlal Nehru. He 
was the first man to move the Amendment Bill in the year 
1951. The Minister of Human Resource Development has 
nN moved this Bill. I would say that it is very much belated. 
Pandit Jawaharlal Nehru moved the Amendment Bm in 1951, 
and by means of which the policy of reservation still lives. 
Otherwise, everything would have gone to winds • ... (Interrup-
tions) 

MR. CHAIRMAN: Kindly conclude within a minute or 
two. 

SHRI L. GANESAN: Sir, I would like to quote the 
Resolution that was passed in the Tamil Nadu Assembly in 
1989. It says: 

"This Assembly resolves to request the Union 
Government to playa major role in the advancement 
of socially and educationally backward communities 
as enshrined in Article .340 of the Constitution of India 
by extending reservation and special provisions under 
Articles 15 (iv) and 16 (iv) of the Constitution of India, 
and take a positive role to this important area of social 
justice expeditiously with due regard to recommen-
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dations contained in the Report of the Backward 
Classes CommissIon. 1980 headed by Thiru MandaI 
appointed by the Union GovernmenL· 

This Resolution was passed in 1989 in the Tamil Nadu 
Assembly. That means, that was passacl by Dr. KaIaIgnar. 
How long has it taken? Not only that, we have contribu1ad 
manythings.towan:Is this cause. Dr. Ramadoss iR our State 
had fought tor J'8S8Mltion to most backward communities. 
He fought No doubt they have suffered. Some precious 
lives had baan lost. 

Subsequently, when Kalaignar came to power in the 
year 1989, 20 par cant reservation had been providacI to 
most backward people, and we should thank him for that. 

Sir, now, I am coming to the last part of my speech. 

Mr. Minister, evan today, you are not taking speedy 
slaps. You are moving at snair. pace. I do not know, why. 
Why certain axemptlons are given in the higher level of 
education, say, in Clause 4, I do not know. If they are not 
given~, what hann will be causacl,l do not know. 
••• (IntenupIions) 

Do you mean to say that It is the experience? 
••• (InIetrupIions} 

MR. CHAIRMAN: Please address the Chair. 

SHAI L. GANESAN: About exemption In admission to 
provide reservations in higher level of education, I do not 
know why such certain exemptions are given. You have 
given exemption for institutions from Implementing this 
reservation. I would Rke to like to know why do you have 
such lin exemption. Please simply scrap it up. 

In the and, I would request you, Mr. Minister, to be 
mare dynamic. You are dynamic, there is no doubt about it, 
and we thank you for that. But you kindly be still more 
dynamic. 

Sir, as my hon. friend, Prof. Ramadoss said, you scrap 
Clause 5, land throw away Clause 4 and and implement 
every other things. 

WiIh ..... few words, I conclude. 

MR. CHAIRMAN: Now, Shri RatiIaI KaIidu Verma. I 
would request you to be brief. 

I request aI the hon. Menlbars of the House to IIpIt8k 

in brief as there are several Members to speak. I do not 
know how much more time it wlltake. 

(English] 

Kindly cooperate. 

SHRI RATILAl KALIDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, whenever Mambe" balonglng to the 
Scheduled &astas and ScheduIacI Tribes get an opportunity 
to say something, It Is said thallhere Is paucity of lima. h II 
very unfortunate • •.• (Interruptions) 

MR. CHAIRMAN: It Is not a queltlon of Scheduled 
Tribes. It Is a matter of cooperation. I am not ,pacifically 
telling you, rather I am appealing to all the hon'ble Members 
of the House that they should cooperate a little. 

SHAI RATILAL KALIDAS VARMA: Mr. Chairman, SIr, 
~ven after 58 years of independence. • •• (lnterruptioM} 
Whenever this topic comas for diSCI_lion, It Is uId that Ihent 
is paucity of time, less time will be given for speaking. 
•.. (Interruptions} Whea wII we get time? ••• (lnterrupIJonsJ 

PROF. MAHADEORAO SHIWANKAR (Chlmur): tf the 
dscussion Is not finished today, it should continue tomorrow. 
... (lntenuplions} 

SHRI RATILAL KALlDAS VARMA: It is quite right. 

MR. CHAIRMAN: It has bean decided by the Business 
Advisory Commll.tae; We will have to talk to them. 

~ .. ,' 

•.. (lntetruptions} 

stiRl RATILAL KALIDAS VARMA: Mr. Chainnan, SIr 
the hon'ble Minister has brought a very important 811; 10, 
first of all I would like to extend my thanks to him lor 
introducing such a Bill. Presently, it Is the que.tIon of 
reservation In educational institutions. It Is a vary serious 
and thought provoking qua.tion. Pr.s.ntly, I am the 
ChaIrman of the Partlamentary CornmIIte8 on SC and ST. 
EarIar too, I had bean the Chairman for four years. We tour 
aU over the country, be it banks or the 011 companies or the 
privata sector companies. The plight of the Scheduled Cu. 
people Is the same averywhara. Today, the BIll has bean 
introducacl to facilitate admission. Firstly, admission wII be 
given to them; than they wlH study and become quaJlfted for 
the service. Then the vacancy reserved for the SCIISTI by 
the Government of lnelia wlH be ftIIacI up. However, I am vary 
sony to .... Ihat 8Y8n att. 58 years of indepaIldanca, 
even today ntI8IYalion quota could not be flied up. Ewn 
today there Is a backlog and new paIIcy WII to be adopIM 
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after clearing the backlog. However the new policy Is being 
IdopIad wI1hout clearing the backlog. It is on account 01 this 
thai the sIaIf allover the country In ... sentful. 

Second thing thai I would Uke to bring It to your notice 
Is that u per the figures given in the ActIon Taken Report, 
the percentage of SC and ST in Government service as on 
1.1.1885 was 

(English} 

In Ag~, It "".84 percent; In B Group, It was 2.82 
percent; In C Group, It was 8.88 percent; and In 0 Group, It 
wu 17.75 percenL This Is the Increase which the research 
hu shown. 

[Tra""tIon} 

Today, I have the fIgtns 01 the year 2003. From IhiI 
figure you ~ see the extent of Incntase In It Even after so 
many ye .... the Increue In Group A Is 11.93 percent, in 
Group a 30.32 percent, In Group C 16.29 and in Group 0 It 
is only "7.98 percent respectively. It Is not the complete 
plclure and the figure Is only for· SCs. The condition of STs is 
more pathetic. 

(E"IJIIMI} 

M on 1.1.96, for ST, the figures were Ike this. In A 
group, It wu 0.75 percent; In B group, It was 0.3 per cent; in 
C group, It was 1.14; and In 0 group It was 3.39 percent. 
ThIs Is 1he IncreaIe In A group, B group, C group and 0 
group. 

[Translation} 

In the year 2003, the increase in GroupAis 4.18 percent, 
4.32 percent In Gfoup B, 6.54 percent in Group C and 6.96 
percent In Group D. I am preaenting before you the figures 
01 the year 2003. The position Is that the reservation quota 
has not been IIlIed up 1111 date. People are not getting 
employment and the Iuue of creamy layer Is being raised 
to get them excluded. Earlier, agitation was going on all 
over the country against I'8I8fV8t1on and I am sorry thai SCs, 
STs have already been associated with the judgemenL Thus 
InjuIIice is being done against the sea and STs. I have 
been demanding for reservation in the House since ,. 
and have been emphasizing thai reservations should be 
Included In the Ninth Schedule so thatjhe court mey not 
Interfere In hand review IL It Is on account of non inclusion 
In the NInth Schedule that the reservation facility given to us 
Is being wllhdrawn. 

Mr. Chalnnan, SIr, you will be amazed to know thai on 
behalf of our Commlneepart time . lobs have been 

recommended. It was recommended that sweepers should 
be made peons and watchmen should be made messen-
gers. The Ministry issued a circular in this regard but 
repeated it subsequently on account 01 which the fourth grade 
staff of the entire country especially sweepers are very 
aggrieved. The Govemment may formulate new laws time 
and again, hoWeVE'r, there is a need to change the mentality 
01 the bureaucracy in the country. There is a need to change 
this mentality also because when we go to any city or State 
we. lind the same situation. 

Mr. Chairman. Sir, now I would like to submit about the 
public sector undertakings. As per the figures for the year 
2004, In the Group A, SC were 12.61 percent, ST 3.99 
percent, in Group B, SC were 13.18 percent. ST 6.12 percent 
and in Group C, SC were 19.74 percent and ST 9.77 percenL 
The percentage Is very low. You can understand what wUl 
be their condition if privatization is done. The people of the 
private sector are not ready to accept it. What type of 
argument Is It that If SCIISTs officers are appointed. It wUl 
erode their cradlbiUty and the performance of the institution 
will be aIIected. I would like to ask u to how the performance 
will be affected? Timely promotion Is not given to SCIST 
people and their CR gets adverse remarks and at the time 
of promotion, after the review of their CR it is remarked 
that-

(English} 

You are not lit for this post. 

[Translation} 

We get such ai. reply. When we ask further it Is said thai 

(English} 

There is no suitable candidate available. 

[Translation} 

How Is It that they are not getting suitable candidate? 
Today, lakhs of dalit educated youth are unemployed. They 
have passed BA. MA and have done B. Ed. For becoming 
teachers; however, they are not getting employment They 
are getting only Rs. 2 thousand. So. I would like to demand 
that employment should be provided to them in private 
institutions u well. 

Mr. Chairman, Sir, when the Issue of not providing 
employment In small scale Industries came before us, we 
opposed it, sat on dhamas and organized rallies. We do not 
live at the mercy of others, It Is our right, It Is not alms. We 
have been suffering for thousands of years In this society, 
aIrocItles have been committed against us In the society, we 
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have suffered social humiliation and our mothers-sisters 
have been raped. When Dr. Ambedkar witnessed such things 
In the society. he said that if we want to uplift this section of 
the society. reservation Is essential for them. It is their right 
and not alms. The SCsISTs are not ~ this right as 
an alms. It should be implemented by the Government. The 
purpose is not going to be served by Issuing only circulars. 
Policy Implementation is a must. 

Mr. ChaInnan. Sir, the report of the SCIST Committee 
laid on the Tabte of the House Is not being followed. Banking 
sector and oil companies are not acceding to the demand. If 
they will not get promotion in class-I and class-2 how will 
they go up? 

[English] 

Thera is no reservation for diraceorshlp. 

(TIII,.IIIalion1 

Why is not ..... rvation there? 

SimIIarty. Reservation should be provided In jucflClary 
as wall. The senior judge of the High Court was eligible for 
promotion. 

[English] 

But there is no reservation in Supreme Court. 

[TransIIIIion] 

Unless there Is reservation, they will not get justice. 
We demand that reservation should be provided to them in 
every field. I humbly request that Scheduled Caste and 
Scheduled Tribe students having good percentage of around 
80-90 percent, deserving and willing to get education 
abroad, should be provided financial assistance by the Union 
Government and 50 percent assistance should be provided 
by the respective State Goyernments because nobody 
opposes reservation there. ThIs is my personal request to 
the hon'ble Minister who is an old and senior leader. 

[English] 

in which caste you were born. They 81'8 not asking any 
question about the caste. So, I request you to personally 
sanction soma grant for the students of S.C. and S.T. to study 
abroad 10 that all the students of S.C. and S.T. will always 
be remembering you just like they remember Babasaheb 
Dr. B.R. Ambedkar. n Is my personal request to you. 

SHRI A. SAl PRATHAP (Rajampet): Mr. Chairman, Sir, 

I thank you for this opportunity. I rise to support the BII 
Introduced by the hon. MInister Shri Arjun Singh' helping 
the CBC families with 27 per cent raserva1Ion In Central 
educational institutions. The policy of ..... rvation for the 
S.C. and S. T. was being Implemented through executive 
order by the Central Government. The present BiD would 
provide statutory basis for reservation of seats to the S.C. 
and S.T. Besides, this Bill would provide, for the first time, 
reservation for students belonging to the Other BackwIud 
Classes in educational institutions maintained and funded 
by the Central Government keeping In view the following 
recommendation of the MandaI CommIssion. 

-Seats should be reserved for CBC students In all 
scientific, technical and professional Institutions run 
by the Central as well as the State Governments. This 
reservation will fall under Article 15(4) of the Consti-
tution and the quantum should be the same as in the 
Government services, that is 27 per cent The States 
which have already reserved rnore than 27 per cent 
seats for OBC students will remain unafI8cted.-

While the recommendation of the MandaI Commiuion 
was impIemenled by the Central Govemment for reservation 
in Government jobs, it could not be done for admission In 
educational instituti.Jns. 

The Congress Party, which is the ~ of the S.Cs., 
S.Ts., OBCs and the downtrodden had eartier constituted 
such Backward Classes Commission on 29th January, 1853 
headed by Kaka Sahib Kalekar, the then Member of 
Partlament. The Commission had recommended 70 per cent 
seats In all technical and prolesslonal Institutions for 
qualified students from the backward classes. It was decided 
to leave it to the State Governments 10 draw up their own 
OBC lists. h is the Congress Party again which Is bringing 
forward this BI" on reservations. On behaH of the families of 
CBCs, I convey my sincere thanks and best wishes to the 
hon. Minister Shri Arjun Singh. 

In this connection, I would like to draw to the han. 
Minister Shri Arjun Singh that the students from the other 
communities also are facing lot of Inconyenlence and 
difficulties. For example, I would like to mention about my 
State, the largest communities - Kapu, Ballja, Vontari Talaga 
and other communities are also seeking and they are fighting 
with the State Government to oonsider them as Backward 
Classes. The State·1s yet to consider them 10. It has been 
referred to the OommIsslon. The Conunlsslon Is yet to decide 
the matter. 11" such time, the students .... facing a lot of 
IncqnYenience. 

In these circumstances, I would request the hon. 
Minister and also all the colleagues here and the UnIon 
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Government to consider such cases and specially the 
communities that I mentioned which are in large numbers - .. 
Kapu, Balija, Vontari Telaga. The students who could also' 
be benefited if they could co"", ~Ilthe "l11ainstream of this 
reservation. . 

There is ne.provision providing for reservation for 
women OBC students. I would request the Govemment to 
look into this aspect also and give special attention to the 
women students of OBCs. 

Sir. before concluding, I would like to request the hon. 
Minister that infrastructure-wise, he has to take care of 
institutions, especially those in township areas. Normally, 
the students study in district headquarters. Then, they come 
to cities and well-developed cities. Naturally, there will be 
difference between them and as compared to the students 
who have studied in the cities, they may not be as competent 
In order to overcome such a thing, I would request the hon. 
Minister to give adequate funds to the institutions developed 
in rural township areas. 

At the end, I would request the Parliament, which had 
displayed a rare unanimity in enactment of 93rd Constitution 
Amendment BUI in January to provide legal support to the 
policy of reservation in admission to educational institutions, 
to show the same spirit in unanimously passing the historic 
Bill which is going to benefit millions of students belonging 
to the economically weaker sections of our society. 

With these words, I conclude. 

SHRI VARKALA RADHAKRISHNAN (ChirayinklQ: Sir, 
reservation is a matter of right. It is a right conferred under 
the provisions of the Constitution. Unfortunately, there is a 
tendency to picture this right as a matter of quota. Quota 
Involves concession, but this Is not a matter of concession. 
We have heard about quota of kerosene, quota of food 
materiais etc. They are concessions, but this is not a 
concession. This is a matter of constitutional right conferred 
to the weaker sections of the society who are socially and 
educationally backward. So, please treat it as a quota 
system, but it is a matter of right. This must be made clear 
without any ambiguity. 

I have many things to mention, but I wili take two points 
- exclusion of minority institutions and exclusion of creamy 
layer. These two are the basic issues. Before I go into the 
details about these two major issues, I would say that these 
two issues will come up for debate for a long time to come. 

When this Bill was introduced in the House, the matter 
went up before the Apex Court in the form of a Public Interest 
Litigation. Hon. Apex Court made some observations and 

those observations are pertinent in this context. Let me tell 
thefirst observation. On a careful reading of the Supreme 
Court judgement, we find that they were of the opinion that 
the concept of creamy layer should be made applicable to 
OBCs, and not only to OBCs but also to SCs and STs. That is 
the judgement that was given by the Bench. But the 
Government came with the clarification that the Suprema 
Court did not make such an order, and the Scheduled Castes 
and the Scheduled Tribes are not excluded on the basis of 
creamy layer. They said that this concept of creamy layer Is 
not applicable to them. That was the explanation given and 
let it be there. The Supreme Courtwent forward to the extent 
of saying that it was Interference with their rights. 

Then, when the Apex Court was hearing a petition 
about validity of this Bill, they observed that the Goverrvnent 
is not having sufficiant data. So, they said that let us have 
the data on the basis of which the Government took the 
decision of giving reservation in institutions of higher 
education. It was said in the court that the matter was being 
investigated by a Standing Committee of Parfiament. The 
court went on to direct the Attomey-General that the Report 
of the Standing Committee may be placed before that court 
for verification in a sealed cover. That was the first 
obsefv.ation made by the Supreme Court. . 

c 
We must understand the point that when a document 

is ."laced before this House, then it becomes a public 
document and there need be no sealed cover for iL Why 
should there be an issue of sealed cover when the Report 
has been presented before the House? Why should the 
court direct the Attorney General to place the Report in a 
sealed cover? Subsequently, they clarified this issue, but 
the intention of the Supreme Court was to get the Report 
even before it was presented in this House. Otherwise, there 
was no need to make an observation that it must be produced 
in a ~ealed cover. SubsequenUy, they also changed their 
position on this issue. 

We would like to inform the public that the doctrine of 
Mandai Commission is accepted by a final decision of the 
Supreme Court, and it is not violating the basic structure of 
the Constitution. It is a right, and it has been accepted. 

As regards the issue of creamy layer whether It could 
be extended to SCs and STs is a matter to be debated 
subsequenHy. The Standing Committee also recommended 
that the creamy layer should be excluded in this 27 per cent 
reservation. But the Supreme Court - in dealing with the 
Mandai Commission case - evolved a new formula, and 
that formula is the creamy layer formula. It is still there. How 
far it will go - when we pass this .Bill-is a matter to be seen 
afterwards? Anyhow, our Party has taken a decision in 
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exclusion of creamy layer In the matter of OBCs. This Is a 
debatable point, which will come up for discussion at a later 
stage. Therefore. I am not going to pass any remams on it. 
liM the creamy layer evolved by the Supreme Court is 
applicable for OBC. and this is the present IegaIl"08ition. 
Anyway. I leave it to the competent authority to decide on it. 

As regards the issue of exclusion of minority 
institutions. it is a very very important point so far as my 
State is concemed. Christians and Muslims form the national 
minority, but in my State, 40 per cent of the population 
constitutes these two communities. If I may put it. about 80 
per cent of all the higher educational institutions are 
c:ontrohd by these 'minority communities'. It would mean 
that Shri Arjun Singh's law wit be available only for these 20 
per cent of the institutions. which is a very grave situation. 

Who is to decide about the minority community? In 
clause 2 (I). minority instilLltions have been defined. Minority 
institution is defined as a minority educational institution 
under the National Commission for Minority EduCational 
Institutions Act. 2004. I may recaU that in 2005, when the 
amendment to the Constitution. namely. 93fd Amendment, 
was introduced In this House, I raised this very important 
point that there should not be any blanket exclusion to the 
minorities. Unfortunately, you have given a blanket exclusion 
to the minorities. What was the purpose of doing it? I am 
8Iking this because It is a very dangerous posl1ion. Now, 
Keraia is reeling under that position. 

The Kerala Government has brought in a new 
Educational Act. and that is being challenged on the 
definition of minority instl1utlona. If that is upheld. then the 
whole thing will go. Therefore, I would request the hon. 

. ..wier to make a clear stand with regard to the definition of 
mmrity communities. Otherwise, this BiU wiD not help the 
poor people. the backward community as well as the SCs 
and STs in my State. It would not help them because it is 
only 20 per cent there. Why do you give reservation H this Is 
the case? I am asking this because It becomes a futile 
exercisa. We have taken an unwise decision of giving total 
protection to minority institutions, which is uncalled-for, and 
unjustified in the nature of the case. 

When that amendment BiH was being discussed In the 
House. I humbly draw the attention of the House to this facl 
The hon. Minister would say, -who '- to decide the minority 
institutions-. The State Government should b8 given the 
power 10 define a minority Institution. How are they defined? 
All institution may be managed by a minority community but 
abouI70-80 per cent of the students studying there are from 
non-mInority communities. The students who are studying 

in a so-caJted minority community institution belong to a 
majority community but the management rests with the 
minority community. this Is the position. How can we correct 
that position? Who Is to define a minOrity community 
institution? It is defined nowhere. 

The Minorities Commission wiU always say that If It Is 
conducted by a tNst or some other agency, It is called a 
minority community institution leaving it to, H I may put It that 
way, the mercy of God the fate of these poor people belonging 
to the majority community, the Scheduled Castes. Scheduled 
Tribes and Hindus as a whole who study in these institutions 
paying lakhs of rupees as capitation fee and tuition lee. 
How can we help them? I would like tell the Minister that he 
has done a very wrong thing in giving complete and total 
protection to minority communities without taking Into 
consideration the circumstances obtaining in each and every 
State. 

You take the case of the North-East Christians are In 
majority there. So. a minority in a particular State may not be 
a minority in another State. It may vary according to the 
c:ircumatances available in the SbIte. These two questions. 
creamy layer and the minority institutions. wUI form the topic 
of the discussion. God save the hon. Minister Arjun SIngh J. 
this Is my humble submission. 

I support the Bill and we will ensure that the BIll Is 
passed. But I would say that withcut defining the minority 
educational institutions, the Kerala State will be In diffICUltIes 
always. 

WIth these words, I conclude. 

SHRI ASADUDDIN OWAISI (Hyclerabad): Thank" you 
for giving me this opportunity. I rise to support the Bill that 
has been tabled In the august Housa. I have got soma 
iI'f1x»rtant points to bring to the notice of the august House. 

The Sachar Committee report has been tabled In this 
House. It clearly stales the educational backwardness of 
the Muslim community. According to Sachar Report, there 
are 39 per cent OBCs and 0.8 per cent Scheduled Caste In 
the Muslim community. 

I support this Bill which provides reservation In Central 
. Universities to SCs, STs and OBCs. However, I would like to 
know as to how fair it is to deny the benefits of reservation 
on the basis of religion, especially after the Government 
has tabled the Sachar Report In this august House which 
shows how bad my educational standards are and my 
conditions are. 

I would just like to quote one poInt·tMn as far as the 
report Is concerned. Page 73 of Sachar Report dearty tap, 
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"The percentage of population 0' graduatel, .. far .. the 
Mulll"" are concerned, It 1.2 andthoH attending P.G. 
course. Is 18.3: It II Iea."'r In Mullima than In daIIta allO. 
You are not ImpIem.ntlng the •• minority unlvet'lltlea over 
the .... But why I. It that I am being denied such beneftts? 
Uoreov.r, the Presidential Ord.r of 1950 contraven •• the 
basic fundamental rights given In the Con.tltutlon. 

How II it that only SCI belonging or prof.nloo the 
religion of Hinduism or Sikhism or neo Buddhl.m .... being 
glv.n r.s.rvatlon? Why Rot Oallt Chrlltlanl and Oallt 
Mulllm.? this question hu to be pond.red over by the 
Government. I would requ •• t you slnce ... 'y, Sir, that the 
Govemment should come forward and .nsure that the 1i50 
Pntaldentlal Order, Schedule 11111 am.nded. It IIYS that only 
a person prof .. slng Hinduism or Slkhllm or neo Budt:ltlsm 
can be cluslfted u Scbeduled Cut •. How II that POSllble? 
ThIa Report.of yours clearly IIYs thl •. Ther.1t thlt argument 
about Musllma and OBCI. Why Is It such a low percentage 
Is th .... ? Thi. hu to be looked into. 

Lastly, about Jamla Mrna Univ.rslty, how ia that the 
present Vice-Chancellor wants to Impl.ment thla preHnt 
Bill in Jamia Milia University? Why hu the Vice-Chancellor 
ov.mlght changed this position? Why are we being denied 
luch benefits? I would requelt you that thla lnu. hu to be 
taken care of. Th.y have applied to the National MInority 
Education Commlllion aiao. It I. pending over the .... If Jamia 
MUla Unlv.rslty II not a minority University, then, which la a 
minority university? this Is a very Important queallon. TheM 
are Important points I wanted to bring to the notice of the 
auguat HOUH. 

I support this Bill. I hope that thI. UPA Government will 
take afflrmetlve action and will not deny us reeervation under 
Article 18(4). If peopl. are opposed to re .. rvatlons to 
Muslims, they should look Into the pre-natlv. hlttory of ArtIcle 
18(4). It I. none other than Sardar Vailabhal Patel, who has 
stated 'class .. ' means 'MlnorItIe.'. He was the Chairman of 
that Advisory Committee. Why are Muslims having 
..... rvatlons In Karata, Tamil Nadu and Karnataka? Why 
can they not be given ... servatlonl nationwide? It hu to be 
done. Uteracy rate of 13 per cent of population Is only 59. 
There Is a huge dlffe ... nce between literate and educated 
persons. Yeu can very welilmagin. 13 per cent of population 
with a literacy of 59 per cent. Hence, I would request that the 
Govemment ahould com. forward with the proposal and I 
hope that the han. Mlnltter, when he .tandI up to reply would 
"'lpOnd to this or this UPA Government hu to amend 1950 
PrnIdential Order. They have to take affirmative action under 
Artlclel 15(4) and 18(4). 

[TrInaialion/ 

SHRI THAWAR CHAND OEHLOT (ShaJapur): Mr. 
ChaIrman, Sir, the Houle Is dIbattng Central Educational 
Inalltutlona (Re .. rvallon In AdmIlaIona) BIll, 2008. The 
objective of this BlU Is to provtcIe rnervatIon to SCa, STa 
and oac. In educational InttitutH auch .. IITI and liMa. 
WhIle supporting the Bl8, I would like to oy th .. the BJP 
.Ince Jan.angh days hu been In favour of rnervatIon for 
SCI and ST. Including economically backward cl ..... 
better knoWn u 0BCs. The IftII'Vdon Is In vogue in the 
Statea ruled by our party. OBC IncIudn MuslIm 0BCa -'to, 
who are availing the benefits of reservation. There Ii a 
mlaunderltandlng amongst the people. I haw aaId 10 just 
to cI • ., mllunderstandlng prevailing In the minds of the 
hon'ble Members. SectIon 4(c) of the .uId BII pnMdeI-the 
provilloni of social Bill ahall not apply to the minority 
educational Institutions. I would IIY that .... people who 
fought for the freedom of our oountry may not haw even 
dreamt that the Gov.mment would draw a dlvldfng line 
between the HIncIua, MuaIIma, SIkhs and ChrIattan •• Since 
Independence .. and when the Congreu came to power, It 
~ Iuch kind of laws and It never made .fforts to bring 
the Muallma to the malnaham of our nation. 

Sachar Committee wa. conaUtuted and It haa 
aubmIUed Ita report. My party too, .... with the points 
ral .. d by the CommlttH that economlo condltlonl of 
MuaIIma Is YIfY poor. The Congreu party which has been at 
the helm of aIIairI at the center Md In HVII'II Sta ... for the 
Ja.t fifty ye&I'I la solely responllble tor poor economic 
'COndItion of MuIIimI and now they .. trytng to wash their 
countIeu IinI. Through this BIll, the hon'ble MinII .... does 
not Intend to provtcIe mervaIlon In the MInortty ec:IucaIIonaI 
Instltutlona for SCI, STa and 0BCa. AocordIng to the ho'l'bl. 
MInister the reason for not doing 10 II that ArtIcle 30 of our 
Constitution has • ...,..red MuIIIm or minorItin to HI up 
mlnortty educational In.tltudona, Nn them, earn profit or 
Impart .ducation baled on IInguiltio and rellgton. My 
IUbmIuIon It that .xtending proviIion of reservation for SCI 
STI or oac. In .uch Instltutellhalt not violate the .pIrIt of 
ArtIote 30 of our constitution. The right to HI up the In.tltute, 
and to run them will remain with them n they can Impart 
education on rellgloul or IIngulatio buIa. AlIO, they can eam 
profit. The •• naea Hk.1y to be Incurred on facilitlea such 
a. re .. rvatlon provld.d to SCalSTa and OBC. win be 
.ubaldlzed by the Governm.nt to said Inltltutlon •• 
TradItIonaJIy, they .... paid money. ApplIcation of HId BID to 
minority ~ wIIln no way violate the laid .... featurn. 
rather It would .nable the HIndw, MuaHma. Sikhl and 
ChrtItIanI to ItUdy together, they will ltay together and live 
peacefully and cordially. Our country needl thli kind of 
atm~. 
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(Shri Thawar Chand Gehtot] 
Now, I woukf like ~ draw attention to the Bill passed 

eartier. SCIIST, and oac. were not provided reservation in 
minority educational Institute, under the provisions of the 
8iI passed eartIer. ConIequenlly, SCslSTs and OBC students 
got deprived of reservation in universities run by Sikh bodies 
In Punjab, universities run by Christian in Goa, and 
unlversities run by Muslims in Kerala. Unfortunately, such 
affected students have to migrate to other States. The cases 
of religious conversion by such students, just to seek 
adrnisaIon in minority institutions have also come to notice. 
I charge the Goyernment of encouraging religious 
conyerslon by making said kind of provision. It is 
condefmabIe and against the spirit of our constltuUon. In 
view of it. I urge the Government to incorporate a provision 
in present BiD to provide for reservation to SCslSTs and 
0BCs in minority educallonal institutions. The amendment 
moved by Shrl Malhotraji and Shrl Virendra jl should be 
accepted. 

MR. CHAIRMAN: Tejaswln; ji, you conclude your 
speech In 5-7 minutes. 

(English] 

SHRIMAn TEJASWINI SEERAMESH (Kanakapura); 
For the finst lime, I find It diffICUlt to cooperate with the Chair 
but I would try 10 give respect to the Chair's observation. I 
thank you lor giving me this opportunity to speak. 

I would say that the UPA Chairperson, Shrimti Sonia 
Gandhi, hon. Prime MinIster, SM Manmohan Singh and 
HAD MInister, Shri AIjun Singh are doing justice. it was a 
decade long injudce. wh/c:h they ant trying to correct and 
thereby trying to 0iYe judce to 60 per cent of the OBC people 
who were deprived of 1hia Conatitutional guarantee so far. 
We should bow our heads to them. 

The MandaI Commission says that 52 per cent of our 
population is OBC but In reality it ia 60 per cent When the 
rest of India is enjoying the fruits of independent India, why 
60 per cent of India should remain backward? Let my friends 
fIrSt give me an answer to this. 

The word 'class' aays, it Is the divide between the rural 
India and UIban india. Health, education, economy, social 
equality, ciYilizatlon, all .... vital factors which keep a society 
In balance. 

Today, why is this imbalance? Opportunity is the 
...... Ihing in the toeiety. Rural children are unable to 
get prgper educaIIon today. They are unable to get proper 
food. That is why, we have to achieYe the spirit of the 
Condtution. It Is the right of the 0BCs. It is not a privilege for 
the oacl 10 get 27 per ceO'lt reservation. That is why, with 

pride our fcnfathel'llika Pandlt NehrujI and Dr. Ambedk8rjI 
brought the Ill'll amendment In 1951 to correct this me ....... 
The Directive Principles of the State enshrined In the 
Constitution direct the States to take care of the weaker 
eections including 0BCs and save them from soc::iaI injustice. 
That is why, we brought this Bill. It Is becauI8 educaIIon Is 
playing a vital role and education Is a leveler. Today, there Is 
no awareness. That Is why, when the Bin for Alservalion for 
OBCs was Introduced, a section of the society behavad In a 
manner as if heavens are going to fall and as If a crime Is 
being conmItted on this Earth. If this 60 per cent people of 
the population rise and start protesting, wheAl wIU be peace 
in the society? That shows their Ignorance even today. We 
have not diYlc:ted the society. Who has divided the society? 
M long as aodety Is there, there will be caste and religion 
also. But that should not depive nnJ India or poor people 
or OBC people of their constitutional right. 

My second point Is that today there Is an urgent need 
to Increase seats In the unlyersltles and educational 
institutions. There Is a great demand forthe education. Why 
our children, brothers and youths should be deprived of 
having higher education and quaJity education? After all 
India neeas to take everybody together on this great 
mothetland. Once I heard that the quality wi! suffer. Who 
has built this nation, your infrastructure and your buildings? 
All these things have been built by everybody. They have 
not been built by one section of the people. 

As far as judicial battle is concerned, I can undeI'Itand 
that H Is a decade long battle. We have a history of thet. Why 
have we come to Parliament? We have come to Parliament 
to correct these mistakes. We are representing different 
sections In Parliament We are facing different situations. 
So, we have to correct this inequality in the society. It is the 
order of the ay. need of the day and the demand of the day 
that we must provide proper reservation to the OBCs. Today, 
we are running Scheduled Castes and Scheduled Tribes 
Forum to address that problem. Can we answer why such a 
social cry and untouchability Is there even today In this 
clviflzed society even after 60 yeal'l of our Independent 
India? As long as we are unable to correct these social evils. 
it is our duty to protect their basic rights. That is why, I once 
again compliment the Minister for bringing this brave BiD. In 
our State we have achieved this and for that I compliment 
the Government of Kamataka. I would appeal to all my friends 
from different ~artles to accept this. W. are ueklng only 27 
per cent ..... rvatfon for 60 per cent popufation. So, there is 
nothing wrong that we are doing. All of US should raise our 
heads In pride that at least we are doing juStice after eo 
years through this BIll. I would Ike to see equ.Iity In this 
Independent India. 
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WIth the .. words, I would like to thank the Chair for 
giving me this opportunity. 

SHRI KINJARAPL YERRANNAIDU (Srikakulam): Sir, 
I thank you for giving me this opportunity. The Preamble of 
the Constitution of India begins wJth assuring social, 
economic and political justice. The letter and spirit of the 
IOCiaI justice has been reaffirmed by the first constitutional 
amendment moved by Panditji. Article 15(4) of the 
Constitution provides tor special provision for the advance· 
''*If 01 any socially and educationauy backward classes of 
cltilens or for the Scheduled Castes and the Scheduled 
Tribes. Under Article 340 of the Indian Constitution, the Kelkar 
Committee and the Mandai Commission were constituted 
by the then Government. 

17.00 hn. 

Based on the recommendations of the CommIttee,the 
Government had given 27 per cent reservation for· the 
persons belonging to the Other BackWard Cla .. es in 
Government institutions and Public Sector Undertakings. 
But at that time they did not provide for reservation in the 
educational institutions. In the year 1990 Shri V.P. Singh 
was the Prime Minister and Shri Ram Vilas Paswan was the 
Minister of Social Justice and Empowerment. At that time 
we were studying In University and had questions in our', 
mind about this issue. We felt that without reservation In 
education, reservation in jobs would have little value. How 
can people belonging to Other Backward Classes occupy 
higher positions without having the requisite higher 
education? How could they become eligible to fill suct 
posts? Since then there have been agitations going on, this 
has been delayed but even then now the hon. Minister has 
brought this legislation and I would like to appreciate his 
efforts for that. 

This was also an assurance given in the Common 
Minimum Programme. The UPA Govemment had made a 
promise to the country, to the people belonging to the 
Scheduled Castes, the Scheduled Tribes and the Other 
Backward Classes that 27 per cent reservation would be 
provided to them In educational institutions without any 
control. But according to this Bill. if one were to look at 
Sections 4 and 5. it would be seen that the Government 
proposes to put some speed breakers by saying that there 
would be some quota in the first year and then some quota 
in the subsequent years. I would like to appeal to the 
Government not to put these restrictions and provisions of 
Sections 4 and 5 may be removed from the Bill. The promise 
made by the Government in the Common Minimum 
Programme is that they would provide 27 per cent 
reservation for people belonging to the Other Backward 

Classes; 15 per cent for people belonging to the Scheduled 
Castes and .. van and a half per cent for people belonging 
to the Scheduled Tribes. Then. why Ie the Govemment now 
putting these restrictions? 

17.02 hra. 

(SHru V. RAotwausttNAN In the Chair) j, 
Though my Party appreciates the effort, yet would .. 

to reque.t the Government to,remove such restrictions. The 
Forum of the OBCs led by Shrl Hanumantha Rao met the 
hon. Mini.ter and the hon. Mlnllter also waaldnd enough to 
accede to their representation. My demand Is that provisionI 
as contained In Sections 4 Md 5 of the Bill should be removed 
and only then the people belonging to the Other Backward 
CI ...... the Scheduled Caste. and the Scheduled Tribes 
would be happy. These are my sugge.tIons. " .. 

[TranslatJon1 

SHRI RAM KRIPAL YADAV (Palna): Mr. Chairman. I . 
am grateful to th8 honble Minister of Human Resource 
DeveloPment, the hon'ble Prime Minister and the ChaIrman 
of UPA. Smt. Sonia Ganc:lhijl who have brought this BiD after 
adequate con.lderation. I wholeheartedly welcome and 
support Central Educational Inatltutea Bill. 2006. 

Though 59 years have elapaed since W8 became 
independent. yet the poor. the backward classes, SCs and 
STs have not been able to get due rights. A handful of people 
have held the sway over the property In the country. its art, 
culture and even education. The 75 percent population 01 
our country fought for its freedom bravely and they had 
dreamt that they would be brought to the mainstream alter 
Ita independence. I am pained to say that the Government 
have not given them their due rights and consequently, they 
are forced to fight for their rights. 

Sir. after Independence, it has become our 
con.titutional right and we are not begging. It has been 
en.hrined in our Constitution. We will neve, forget 
remembering Saba Saheb Ambedkar who advocated that 
apecIaI opportunities be given to the sociallY'. economlcaliy 
and educationally backward people and reservation is one 
form of that. Twice Commissions were constituted tor 
providing reservation in jobs to the backward classes. First, 
It was under the Chairmanship of Kaka KaIekar and second 
under B.P. MandaI in 1980. It aubmitted its report in 1980. 
After 10 years continuous struggle a Government under the 
leadership of Shri V.P. Singh was formed, who endeavoured 
to Implement the recommendations of MandaI Commission. 
Matter came up before the Court and the Court gave its 
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(ShIt RIm KripII YadaY) 

wrdIcI In favour of rweervatIon. R ... rvatlon In )obi .. I 
pnMded 10 !hem In 1_. 

The han'ble Membera from BJP were Nylng that they 
ha.,. been In aupport of reMI'YIlion linee Janaangh'l birth. 
I would like 10 renind IhIt they oppoHd MandaI Commi-
aeIon'l Implementation with the launch of KarnandaI and 
put the country to fIamH. MancMI wu not implemented, 
... would have been no KamandaI. ThuI, BJP hal a dull 
ctwacw • .., My IOIMIhIng Md do a different thing. They 
... no much PIfI\ItIId CMr II. Later, when they IormId 
the Gov.mment th.y gath .... d courag. to Impl.m.nt 
Nservatton. They ...... they would neither luPPOrt nor 
GppOH. wherea. they are aIIll oppollng It. Pollclel are 
..... If a pIIrty hal intention to do 10 and both the policy 
and IntInIIon of !he UPA GcMmunent are quite clear. And 
that'l how they Implemented 27 percent ..... rvatlon and 
mD'" partiM opposing II to keep quiet. lam.,.ry IO"Y to 
NY d ... I would like to refer to our leader Lohla )1 who 
h8d MId Ihallhe people bIioIlging to all HCtIonI of lOCI.ty 
IhouId get.educatIon unIIonnIy whether one lathe IOn of a 
Idng ora common people. IOn ola PrIme MIni ..... ora peon. 
I would .. II» NIutII tNt ptrIOnaUty. If _ want to bring 
equality and eatIbIIlh an equalitarian lOcIety _ wDl have 
to main1aIn equIIity In everyIhIng.lI education II not provided 
to them how wUI they make progr .... Wh.n reHf'Vltlon 
~ to provide NMMItion In education and not In 
jabI a It _ wgued thai ... tack of merit. The Governmeflt 
..,. to provide equII acceu 01 education to .. but while 
on h .. hind some chIchn are ItUdyIng In IChooII that 
ha¥e big buIdInga, on the other there are many IchooII that 
do MOl ha¥e .".,. raof CMr It. On the one hind there are 
.......... have comfortable furniture In their IChooII and 
on the otter ~ iii on the ground. Similarly, In 101M 
IChooII ~ food Ia being aerved to IchooI and on the 
other there are children, who ant deprived 01 even bread 
and lilt. How can poor children make progreu In .uch two 
type 01 unequ.t lyNml. II equal opportunity and facIIItIn 
.. provided 10 SC, ST and OBC children th.n I claim that 
they wi! ha¥e 20 timet more merit than the oth.r children. 
Howev ... , the lOCi .. Ipt.m Is such that w. have only 
boycotted Ind InIuIMd them. We .,.Insulting them by calling 
1Iwn beckwan:I, oec, dalit. Even today they ha.,. to bear 
InIuIt In the .... OUr Itruggie agalnlt IUch thing wli 
continue Rleer4IIon hu been provided, however, out of 
thai 27 percent wu cut Md the condition waslmpoHd that 
It wilt be impIemIntId ph ... wII •• I was very iorry to ... 
lie MoyIie.-port. I do not know the intention with which the 
r..,ort ha been 1UbmItted. "the intention I. noble then why 
.. they afraid of? The Gowmment should Implement It. 
The fundi lor IhII wII be arranged. The Government ha.,. 

IhouIandI 01 crores of rupenwllh them. It IMuId reduoI 
the allocation lor 0Iher thlnge. If the GoVImmInt redy want 
the peopl. belonging to backward cl ..... , Scheduled 
cu.1 and Scheduled Tribes to make progret., It .houId 
make adequate arrangement for .n.urIng the aame. I ,tel 
that It wlH certainly be an InJu.tlce to them H the Government 
Ny that there It paucity of apaCl, and fundi and how can It 
be done at on. go? The Government .hould I'8COnalder the 
provIIIon under which It Intend to provide ph .. wi •• 27 
percent reHrvltlon. I would Ilk. to requelt the Government 
that ,. • .,vatlon should b. provldld at one go. Th • 
com~nt toward. locIaI JUlb hal been Ixprnlld In 
the common minimum programme of UPA Government. AI 
per the commitment the Government .hould act for providing 
ben.flt 01 re •• rvation to th.m. The Go.,.mment will not 
provide ben.flt 01 ,...rvatlonto th.m In IOmI Inltltutlonl . 
How did the Gov.rnm.nt conclude that the Itudlntl 
belonging to OBC will not perform _n In.uch In.tltuttona? 
What " the bul. of such perception of the Government? It 
lainjuillce. The Government II providing I'llWVltion In IOmI 
lnltitutiona. It " not cllar from thi. Bill wheth3r there II 
provIIion of reaervation In the Centralichoollllkl NaYodaya 
Vldalaya and K.nd.rlya Vldalay .. or not. I '.11 th •• 
reservation should be provided to them In higher Iduoalion. 

At the .nd I would nkl to IUbmit that the Sachchar 
CommIulon wal conltituted by the Government and a. per 
the report 01 the Commission It hal been accepted that the 
condition of Mullimt and olber minority community I. not 
good In tennl of education and .. .,.ra! other matlerl. Why 
did the Government not provide I'IIIrVIIion for the upllftment 
01 that community that con.tItute 12·13 percent population. 
of the country? JUltice would havi bien mlted to that 
community If re .. rvatlon had been provided to thlm. The 
Government Ihould em.nd it. The Govemment .hould bring 
that convnunlty who have maximum population into the main 
ItreIm of the nation. So rlHI'Vation .hould be provtded to 
them. 

With then few word. I would Hke to .Xprell my thanks 
to you and would like to the hon'ble Minister that he .hould 
remove the .. shortcomings. Oppo.ltlon will continue to 
oppoaethe Govemment, however, the peopI. of the country 
have given mandate to the Government 10 It .hould meet 
the Ixpectatlon of the people. Tin today they could not come 
In the rnalnltrlem of the nation. With thl .. wordl I .upport 
this But and .xtendlng my thankl to the hon'bl. Chairperson 
of UPA, the hon'ble Prime Mlnl,ter and the hon'bl. MIn"ter 
01 education, I cOnclude. 

SHRI SANSUMA KHUNGGUR BWlSWMUTHIARV 
(Kokrajhar): Mr. Chairman, Sir, I would like to extend my 
thanklto~Ior~~mean~to ___ 1n 
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the dilcualon on the Bill that hal been Introduced to provide 
r ••• rv.tlon to p.opl. belonging to Scheduled Ca.t •• , 
Schedule Tribe •• nd backward cl ••••• In the c.ntral 
tducatlonallnltltutlon •• Along with thI. I would allO nice to 
congratulate Dr. ManmohM Singh, the Prime Mlnl.ter of the 
country, ShrImati Sonia GandhI, the Cha1rperaon of UPA end 
ShrI Aljun Singh, the Minis'" of Human Re.ource Develop-
menL However, I am very sorry to .ubmlt that we had got 
Independence 57 yearrback but even after lO~y years 
we could not do ju.tlce to the Scheduled Cutes, Scheduled 
Tribe. and Backward CIul, people and now we are going 
to do justice to tbem. There is much delay In doing so. I 
would like to submit It with much grief that all the Scheduled 
Cutes, Scheduled Tribes and OBC people of the country 
could not get their due share that should have been provided 
to them after independence. The upper ct ... peopI. have 
grabbed our share of Independence as wen so now the time 
has come to give us more Justice. So I would like to submit 
that it will not be sufficl.nt to provide only 7.5 percent 
reservation to ST., 15 percent to SCI and 27 percent to 
oecl. If the population of genMal community has Increased 
then the population of SCs, STI and OBC. has aI.o 
substantially Increased. So, I would like to demand that the 
percentage of reservation should be increased to 20 percent 
for Scheduled Castes, at least 15 percent for Scheduled 
Trlbel and upto 30 percent for OBC. Only then the people 
belonging to these communltle. win get justice. 

I would like to make one more submission that there I. 
a need to set up .eparate liT. IIAM, Centrel Agricultural 
University and All Indian Institute of Medical Sciences In 
those part of the country which are predominantly Inhabited 
by people belonging to Scheduled Cast .. , Scheduled Tribes 
and OBCI. I am especially demanding a separate Kendrlya 
Vldyalaya for BodoIand. I also demand for setting up of an 
lIT, an 11M and a Central Agricultural University and some 
polytechnic institutes. Presently there is not even a lingle 
medical college, university, engineering coll.ge or a 
polytechnic institute there. So there Is a need to set up a 
Kendriya Vldyalaya and a medical institute like AIIMS In 
BodoIand. All the Bodo boys and girls of our State are gelling 
educatiOn through Bodo language but there are no good 
IChooIs for them and large number of such students are 
studying in private schools but no Govemment grant Is 
provided 10 such private schools. 

{EnglIsh] 

So, SIr, through you, I would like to appeal to the han. 
MinIItIr of Human Resource Development to prenurlze 
the AsIMI GcMmment 10 bring aD the .non-provInciaII 

primary schools, mlddle·level English Schools, t-flgh 
Schooia and HIgher Secondary Schools under provincia-
llaallon system. . 

{Trantlatlon] 

North Ea.tern Indlr. Gandhi Memorial Regional 
Institute of Health and MedIcaIlCIenee i,1ocated In ShiIIong, 
however, reservation quota Is not applicable In It. If the 
reservation II not enforced !hen how will the tribal students 
get an opportunity to study In that institute? Reaervation 
should be Implemented '*- as weD. 

{English} 

So, 'would I" to appeal to the Government of india to 
bring this premier Health and MedIca! ScIence Inslilute aIIo 
wtthIn the ambit of the Bin for providing reservation at .... t 
to the Scheduled Tribes of North-Eastern region. 

MR. CHAIRMAN: Your time Is already over. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Thank you, SIr. 

MR. CHAIRMAN: Shri S.K. Kharventhan wants to lay 
his written speech on the Table of the House. He II allowed 
to lay his speech. I thank him. 

·SHRI S.K. KHARVENTHAN (Palanl): I an thanking 
the Hon'ble Prime Minister of India SM Manmohan :S1"9"1' 
and Hon'bte Madam Sonlajl and our Hon'ble Minister Ari':'" 
Slngh~ for the introduction of this Iandmartc Bift forthe welfare 
of scheduled castes, the scheduled tribes and other 
backward cIas8ea of citizens of this country. 

As per a 3rd amendment during the year 2005 the 
clause 5 was Inserted In ArtIcle 15 of our Constitution, with a 
view to promote the educational advancement of the socially 
and educationally backward classe, of citizens, the 
Scheduled Castes and Scheduled Tribes through special 
provisions relating to assistance of students belonging to 
these cateogires in all educational institutions, including 
private educational Institutions whether aided or unaided 
by the State. 

Originally there was no such provision In Article 15 of 
our Constitution. In the case of Champakam Doralraj. state 
of Madras set aside the reservation of seats In educational 
instltutlona on the basi, of caste and community provided 
by the then Government of Madras and by great leader Shri 
K. Kamaraj. Then late leader Shri K. Kamaraj requested 
Shri Jawahar La! Nehru to amend the constitution to provide 

• The ........ I8id on the Table. 
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[ShrI s.t(. I<hIrv8ntwIJ 
.... rvdon lor ..... eectIon In the IOCiety. ShrI Jawahar 
LaI Nehru the then Prime Minister requested Dr. B.R. 
Ambedkar the then Union Law MinIster to amend the article 
15 of our Conslltution. Dr. B.R. Arnbedkar amended the 
article 15 and InIerted sub cIauIa 4 and It provide a blanket 
provision that nothing IhaII prwent !he state from making 
..... provision for the advancement of SCIST and OBC 
people. 

About 72% population and feMtnt wort force of the 
country Is ItIt living In rural India. OUt of the total rural 
WOIIdoree 39.50 per cent ... cuItivalors and 33.20 per cent 
... ~ a.bourera. The agrIcuIturaIlabou .... needs 
reMMdion but it continues to by-pan them. Aa regards 
c:uIIMdanI. aD thoee upon 1M I8ftIi.medi&Hn size of holdings 
and who are wholly dependent on agriculture and other 
coniledMt dvIIIea deserve the benefit of reservation. 

Mandai CommisIion refer to the need for reservation 
In Educational Institutions. There are dozen recommen-
dIdions In the report, which propose, apart from reservation 
In Government jobs and educational Institutions, separate 
coaching taciIities for students aspiring to enter technical 
and profeaionaI institutions and special vocation-orient 
education facilities to upgrade the academic and cultural 
anYirOr.ment of OBC students. 

The Re .. rvatIon in education and pubHc service 
began In Ihe Madras PresicIBney as early as 1831. The Britiah 
Rulers initialed this in response to demands from various 
gtOUPS. Then this movement was developed and achieYed 
by late Leaders Shri K. Kamaraj and Shri E. V. Ramasamy 
NaIcker. T8Ift! Nadu had 69% reservation even before the 
MandaI CommIssIon racommendations. In Andhra Pradesh 
It was iniIiated In the 1970. while in Gujarat and Maharashtra 
the schemes were formalized 1980s and 19908. At present 
Karnataka is having 50 per cent r8S8MdJon out of which 
32% for OBCs and 18% for SCs and ST. in aD the higher 
education institutions. From 1992 to 2002 over 25000, OBC 
students were able to get admission In professional coIlegel 
In KamaIaka. AncI1ra Pradesh has 49.5% reservation and 
Kerala has approx. 50 per cent reservation for Its OBC, SC 
a.r 1 ST populations. 

The present BiB pave way for poor ruralstuc:tents to get 
admission in Central EducationaIlnstitu1ions. By Introducing 
reservation in Central Education InstHutions whether It Will 
affect the merit? Certainly not. Thousands of youths from 
rural areas aro working in IT Sector throughout the world. 
Molt of them t:aII from very poor families and ltudied In 
corporation schools or panchayat union schools. Some antI-

reservatlonilts ... arguing that OBC COIMIInities cannot 
throw up sufficient number of bright .tudenllto fill up their 
quotas In Higher Education Institutions. It Is totdy ...... 
Assuming that 5000 students were to be admitted to liT'. 
.very yell' Md27 percent r8Ier'IIIIIon ...... for IIudenIs 
belonging to OBCi, It would WOfk out to 1350 ..... for the 
OBC •• The nu",ber of ITTI aspirants from the OBC 
communities Is about one lack. Reservation exis .. in many 
well known unlversitles yet the quality or prestige of these 
unIversltIes has not been vitiated. 

Even in USA affirmative action wal promoted by 
President Lydon Johnson In 1974 to promote AmerIcan 
Blacks who were deprived of most opportunities. The 
affirmative action wu successful In Japan, Former SovIet 
UnIon, Fonner SocIalist CountrIes of East Europe along with 
Cuba and VIetnam. 

Invnedlately after the revolution, lenin procIUned the 
affirmative aciion known as "KORENfZATSIIS- to provide 
affirmative preferences for non-Rusaianl, Backward EIhnic 
~ and poor Russians. 

In this juncture, I want to mention the words of 
RabInchnath Tagore: ... ow political procpeIIlI to be .... , 
the undeIdogs of our society must be helped to become 
men-. 

Ttvough this BiD our UPA Government dedded to uplift 
the poor students to higher level. 

Out of 110 crore population ne8Ity 90 crore ... poor 
OBCs, SCI and ST •• All ... thar*ing our Hon'ble MInIster 
Shri Aqun Singhji for this landmark historic achievement. 

(Tf8lJlllaIionJ. 

SHRI SANTOSH GANGWAR(B...wy): Mr. Speaker, 
SIr, many learned Members have expNISed their views, but 
It appurs that when the Congress Government _ worrtad 
about III voles or it appears to It that the VOleS of a partiQIIar. 
community may slip out, they bring such thing. hall-
heaIt8cIy. Through you, I would like to bring to the notice of 
the hon'ble Minister of Human Resource Development that 
Lord Meghnath SahajI has delivered a lecture today morning 
itself, in which he laid that only reason that India hal not 
made progresllO tar Is that primary educdon ollhls country 
Is not upto the" mark. There ... more than six Iakh viIIIges In 
the country. 75-80% people of the said society about which 
we are concerned live In villages. Sarva Shiksha AbhIy .... 
Is being run, but the children of ... people are not getting 
any benefit. You ... well aware whether -V InfrutruoIin 
In IChooII exist or not and the people of vii .. cannot 
spend one IIkh rupteI on the education of thelrchlldran. II 
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provtaion of rnervation in educational institution. for higher 
education Is made, then how come the person of the lower 
.trata could .. ach upIO that level. I would like to ask hon'ble 
Members, Shrl Ram Kripal Yadav and ShrI Raghunath Jha 
about the pen:entage of children from villages reaching this 
level and that haw could they get the benefit of reservation. 
The entire country Is well aware of the fact that people from 
alll8dIona of thalOCiaty desI .. to get thalr children admitted 
In minority lnatltutlons 10 that they may get a good direction. 
We cannot even get our words admitted to thosalnstltulions, 
because our Govemment has presumed that 80% .tudents 
from village school. do not have InteHlgence quotients. 
Therefore, ntaerVation would not be implemented in 17 high-
level In.titution. Identified by the' Government though 
according to acience, every human being hal same I.a. and 
I.a. Incre .... with evary generation. The chlld .. n bom In 
villages or in the poorest family or In rich family have the 
same I.a. but it is very unfortunate that this Govemment Is 
dividing us and are leveling allegation again.t us that we 
are opposing It. I would like to say that the NDA Government 
had implemented reservation process without any di.crI· 
mination, we worked out properly in case of all arrange-
ments. However, even after thal it was felt that some people 
are being offended; as auch, Sachar CommIttee was .. t up 
to provide rel8l'Vation as per Its recommendation.. If the 
Govemment has guts, it can hold discussion on the Sachar 
Committee. The Govemment should hold discussion on the 
definition on minorities, but the Govemment are not willing 
to hold discu.sion on this and as such Ibey bring bill., which 
clearfy indicate that decisions are taken on political basis. 
But the benefit of decisions made to gain political mileage. 
do not reach the two-third part of the society. I reside in 
viU8ge and you people too live in villages a survey may be 
done to know as to how many children get proper higher 
education in villages. There are some famines having all 
members as lAS, doctor or engineer and on the other hand 
the .. are families, whe .. in case of even ten children, none 
have passed the high school. Who will pay attention to this 
fact? We want to impart good education to those children as 
well to get them admitted in the liMa. An uproar was created 
In the entire country, when our Government tried to reduce 
the fees of the IIMs. The people wondered about our 
decision. However, the present Govemment have not tried 
to decre ... the fees. but have instead increased it. The 
Government might be claiming that It would provide facilities, 
aid and will accomplish all the tasks, but whether the people 
are really being benefited. I would like to reque.t him to 
bring this bin In the way that every section of the society ge .. 
the .. aI benefit of It. Nobody is opposing the reservation 
policy of the Govemment. hon'ble Shri Arjun SIngh jl.1ts real 
benefit would be reaped only when reservation policy would 
be extended to minority education institutions. The district I 

hall from hal 15 minOrity schools and people queue up to 
get admission In the .. school •• ••. (Interruptiona) There are 
hundreds of such schools in Deihl where our children can 
harcly get admission even after giving donation of RI. One~ 
two lakh •. I would like to sugge.t that your intention should 
not be malafide, and till the Gove,mment bave good 
intentions, nothing good will happen to the society. These 
are mere talks. If we want to change the socfely c:ltuUcally 
on the basis of thl. bill, It Is not possible. The students 
become Collector. engineers and accompIIah other task. 
through their efforts. It Is not 80 that much favours are being 
given. But favour would be clone If everybody gets equal 
opportunity and treatment 

I would like to submit one more thing that at the time 
Kaleker report had been submitted, the number of OBC was 
2000. Later, the number of other backward cast .. rose to 
6500- how come it grew to 6500? Have new castes evolved. 
People finding It beneficial are getling their castes Included 
in the list The Government should decide u to which castes 
are ellgiblefln8llglble for inclusion In the SC, ST and OBC 
list and It should give its decision on this basi. only, because 
the problem Is that some castes. which should have been in 
general category, are reaping the benefit of .... rvation and 
the .. ally backward caste people do not get Its benefit. I will 
not like to deliver a long speech. but would merely like to 
say that we have submitted amendment to the effect ii I.' iii. 
Minority Institutions should also be Included in it. 1, ere is a 
wide gap in education being imparted to children s:_~~"-: 
in cities, who know how to operate computer and the c..,i1dren 
studying in villages. TiO this gap is bridged, we will not be 
able to fulfill our objective of providing, facilities and aid to 
our targeted society. I would like to submit that the bill should 
be presented in such a way that the most downtrodden 
peopJe of the society may get its benefit Pandit Oeendayal 
Ji had first of all said that the poor the poorest should be 
uplifted. but it is our misfortune that the present UPA 
Government is not worried about that class. I would like to 
say that poverty Is not being uprooted. but the poor are 
being uprooted. I would like that the Government may pay 
attention in this direction to chalk out the ways and means to 
do the welfare of the common man. 

PROF. CHANDER KUMAR (Kangra): Mr. Chairman. 
SIr. I wetcome and support the Bill which has been introduced 
in this august House lor making provisions of reservation in 
the educational Institutions. First of all, I would like to 
congratulate Shrtmati Sonia Gandhi. our Chairperson of 
UPA, the Prime Minister of our country, Dr. Manmohan Singh 
and the Minister of Human Resource Development, Shri 
Arjun Singh for their pains staking efforts to introduce this 
Bill in the House and select a committee closely pondered 
over some of the provisions incorporated !n the Bift and the 
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provision r.prdIng ... cr.my layer hal bien removed for 
which Il1o , extend m, congraIUIdona. When the MandaI 
ComnUIIon Report wu iqllemellIiId, Indira SahnI vet'lUi 
Union of Incia cue ... tiled In .. Supreme Court. At thai 
lime ShrI SMnta KLInattI-.1he Chief Mlniater of HImechaI 
PIMIIh and I was • Member 01 ... legislative AIHmbIy 
...... WhIle IncIra SIhnl v..u. Union of India c;ue wu 
going on In .. Suprwne Court, ShrI ShInIa Kunwti engIIged 
....... of an advocate on Government expenses to 
..... !hat backward ..... IhouId not get any type of 
.....".,. but .. Supreme Court of IncIa gave judgement 
In tavow of t.ckwwd ...... In the judgement given by 
the ...... Court of IncIa In the Indira Sahni VWIUI Union 
of india cue, it ... been ...... that It Is • constitutional 
pnMaion thai ....... tion ahould be given to backward 
ell .... The Supreme Court gave .. deciaian In favour of 
the ~ ..... But the .... of cramy layer hal 
been nIiIed by" SupNme Court apin. Therefore, I would 
.. to aubmIt to the hon'ble ....., that he hal removed 
the cr.my ..,., flam thia BIt, but the Supreme Court has 
IiIIaMId the IncIuIion of .. c:reamy layer. When lhey pass 
thia Bill, when the Nea .. be framed, keeping In view Ihe 
decision of the Supreme Court - they may have to bring an 
........... .pn. 

Through this 8i11 Inlroduced In the Parliament, 
~iIioJ .. have been made to waive creamy Iayer-Ihey have 
made such proviaiona In .. schedule where there is no 
proviIion tor ..... tIdIon tor .. ceca." anacty mentioned, 
lalellit. me.sage. ar. r.ceived in remote lenllng 
depll1 ... ent. IrdeIpNtaIIon Is done on the buIa of It and the 
........... is done on the field. " any map comn from 
the I8I1Sing depMment. '1 is Il1o Interpreted. Fram Ihe said 
interpretation. farmers of our village. know about the 
_ather, the types of soil, the agriculture base and the 
I8cMoIogy to be provided to Ihe villagea. 

Mr. Cheinnan. SIr, you wiI be aurprised to know that In 
the ICheduIe under aection-48, Remote sensing Institute 
hIMI been ... ,tpIed tram any ....."a!ion. SImilarly, there 
aM many InsIilutIta wheN reservation Ihoutd be provided 
to .. educated 0BCa. Therefore I desire that Ihe section -
48 IhouId b8 an open ICheduIe 10 that each and every 
person may reach there .. per his ability and merit. 

Mr. Chainnan, Sir, you may have noted that the rich 
admit their warda to big .. lgiMerlug Institutes and medical 
inatitulea by paying capitation ..... but the competence of 
the children paying capitation .... II not ascertained. Now 
a day. examl have become regular phenomena in 
Universities. AI the peperl818 being leaked. Who is behind 

an the .. happenlngl? Are th ... being carried out by oecl 
or SCI, STI? There II • gang active behind all th •• e 
actlvllieI. My requalt to the hon'ble MInIster lllhat whenever 
reservation II provided In univenJltieI, there !Should be • 
select eommlttee which Ihould be represented by one 
member from SC, ST to ensure that .. Iaction Ia fair, right 
and justice ItIouId be meted out to the poor. There II UPSC 
and Slate Subordinate Seleclion Commll,lonl. But there Ia 
no due representation of SC,ST and OBC IhereIn and the .. 
conwnunities become victims of partiality. For thil purpose 
lIMn Ihould be a proper mechanism in this regard 10 that 
Memberl of .electlon boardl are selected from the 
comnuUtIes 10 that justice may be done to the poor, poor 
farmers and labourers and th~r oHapringa. 

Mr. Chairman, Sir, I support this BIH and hope that the 
hon'ble Minister will make provisionl for reservation to sea, 
STs and OBCs through this Bill. 

(english} 

MR. CHAIRMAN: Hon. Members, .. per the Ult of 
Buslnell, we are 10 take up the Half-an-HOur DlIculsion at 
5.30 p.m. Bul I would like to get the sense of the Houle 
whether we shall continue with the discussion on the 8iI or 
take the HaH-an-Hour discussion. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHAI 
B.K. HANDIQUE): Sir, let us continue the diSCUllion on Ihe 
Bill and if the hon. Member does not mind, the HaH-an-Hour 
discussion may be postponed 10 tomorrow. The hon. MInIs .. 
also hal an engagement and shall not be present in the 
Houle if this Is taken up after this Bill is passed • ... (Interrup-
tions} 

SHRI BRAJA KISHORE TRIPATHY (Puri): Tomorrow is 
Friday and we have Private Members' Businels • ... (Interrup-
tions} 

MR. CHAIRMAN: We can postpone the Half-an-Hour 
Oiscuuion to tomorrow. 

SHRI B.K. HANOIQUE: We can have HaH-an-Hour 
Dilcuasion after the Private Members' Business. 

MR. CHAIRMAN: All right. We will continue the 
disculsion on the Bill and the Half-an-Hour disculSion can 
be taken up tormorrow. 

[Translsllon} 

SHRI RAMOAS ATHAWALE (Pandharpur); Mr, 
Chairman, SIr, hon'ble Mr. Arjun Singh has introduced a YeIJ 
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IignIftcant BIll In the House. Thll II a revolutionary Bin to 
pnMdt reservatlon to the students belonging to SCs. STI 
and 00Ca In the central educatlonallnl1ltutlona. 

Mr. ChaIrman. Sir. 80 yUI'I of our Independence is 
going 10 be completed. but ~Ca. STs or OBCs of our country 
art not being 'nrQlltd for admIlllon to the level' which 
they ought to be. Therefore. I urge Shri Arjun Singh that 
though he Is providing reservation· in central educaIionaI 
institutions, but reurvalion should be provided In primary, 
high school and colleges allO. In certain places this is the 
nonn, but reservation Is not given In aIIlnstItutIona. We sI:~ 
think In the direction of extending reservation In private 
InsIItutIona II wen. There is a propoul for giving a total of 
48.5% reservation In admission In which It Is 15% for the 
SCI, 7.5% for the ST, and 27'% for theOBCI. My demand is 
that the BlHshould be amended for the benefit of Iarg. 
number of economically backward students of other higher 
c:lau.s also. 10.5% percent reservation should be provided 
to Iht famIIIea of the economically backward cI ...... Peop\e 
belonging 10 IUch families should allO g.t reservation. 
Therefore, there is a need to provide a total of 80 peR:8llt 
reservation. For this purpose there is a need to amend Iht 
Conltitutlon. TIll date 10 many amendments have been 
made. 105· constitulional amendments have been made till 
elate. 

17.37 hrL 

(UR. DEPuTv SPEAKER in the Chsir) 

Mr. Deputy Speaker. SIr. the architect of our conslltullon, 
Babe Sahtb Ambedkar J used to say that Iht changes should 
be made In the Constitution as the time warrants at a 
particular time. ParIiam.ntls empowered to amend the laws. 
AI present we cannot go beyoncl50 pe"*" reservation but 
there is a need to contemplate about giving more than 50 
percent reservation. There has be.n always a struggle for 
and against reservation. They felt that we are getting more· 
than the required levell and we feel that they are getting 
more. They have been avoiding all these for ages, now we 
are IIso getting 101n.thlng, but they feel that what WI are 
gelling now is very much more than the required levels. So 
they should aIsp get and WI should also get as weH. You do 
not be a dog In the manger - you avail the benefits and 
allow us to aval the benefits also - but lilt date only they 
were making efforts to raap the beneftts. 

Mr. Deputy Speaker. SIr, you know the situation as you 
hal from Punjab and I belong to Maharashtra -I am aware 
of Meharashtra's siluation and .. that of the Punjab. 

Everyone disc ...... theIe ..... but 10 far efforts 
hIIV8 not been medt to upUft Iht dowilbadden.1 had decIarad 

In Parliam.nt that for uplifting the downtrodden, It was 
nectnary to reduce the status of prosperous people. We 
try to make progrell but go downwards as the prOSperoul 
people try to become more prosperous. So. power II needed 
to make them prosperous. Manmohan Singh JI and Sonia 
Gandhi Ji are with us but WI cannot make progress unle .. 
and until AlaQI and Advanijl come with us. They are lellt 
inlef8ltld In our P"'Dr88I. But, Mathotnql, we are bound to 
make progress. It II needed to uplift the downtrodden and 
demote the status of the prosperous people. 

Mr. Deputy Speaker. Sir. the proposal of Arjun Singh Ji 
regarding reservetlon il a very good one. I would Uke to 
exprels my views In rhyme. Hama,. Manmohan Singh 
Saheb kaa UPA larkar 

Bahut hill achchha, 
Ye bahut Icaam lear rahe heln sachcha, 

Sonia Gandhi iee ko hat ghar ko blJdhlll 
De raha hal DaJit leas bachcha. 

Lekln unke lJye aapko bahut kaam 
Kams hogs schchha-

So you are ctolng a commendabl. job. Because of 
that, we fully support the Bill introduced by Arjun Singh 
Saheb. We can compete on the basil of merit only when our 
students get better education. Mr. Deputy Speaker. Sir, you 
know that you were not In a position to occupy the post of 
Deputy Speaker. but now you are holding thll post. they say 
that you am doing your Job in a very efficient manner. 

Sir, prior to my .Iectlon as a Member of Parliament. 
people used to tell me that I knew nothing. But. afteI gelling 
elec&ed, I am doing my job very we. and able to prove my 
worth. Our Job as a Member of Partiarnent is 10 provide justice 
10 the poor 10 we should work for their upIIftmenL I am grateful 
to you for giving me opportunity to speak. 

(EngIis,lJl • 
: MR. DEPUTY SPEAKER: Now, there II no tim. 

available to any PartY but stili I have four or five speakara 
more on this Bill. So, it is my humble requ .. t to aD of them to 
finish their speeches within two minut ... 

Now. Shri Satpathy. 

SHRI TATHAGATA SATPATHY (Dhenkanal): Mr. 
Deputy-Speaker, S~. I am grateful to you for giving me this 
opportunity to speak on the Central EducationaIlnstftutiona 
(Reservatlonl In AdmIssion) BBI, 2006. 

SIr, welcnow lhatthe human natld does nat allow that 
anybody gives anything to anyone else. and you have 10 be 
able to receive It. If we go acconlliD to this belief. we find 
thai In this ttIndu COIMIUnIty In india. the upper cas .... &he 
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[Shri Tathagata Satpathy} 

Brahmins, the kshatriyas and others have been considered 
as the creamy layer and thus deprived of reservation, which 
I wholeheartedly support because the perception is that they 
are ahead of the others. But, Sir, when we see the effects at 
reservation for the past sixty years, whether for CBCs or 
SCs and STs, we find that amongst that section of the society, 
those who have become the creamy layer, the upwardly 
mobile and those who have been benefited, are unwilling to 
let go of the benefits that they have receiVed. Therefore, it 
can be safely assumed lhal in this country, today there is a 
backward race. Everyone wants to become backward. As 
Shri Gangwar has said earlier, from 2000 institutionalized 
or registered OBC castes, now we have 6,500. This number 
alone shows that we have got into a sick mode, a mode 
where people have become mentally sick, and everybody 
wants to be backward. People are tricking this system to get 
themsetves registered as backward. Those who can try to 
rilanipulate and become backward and are willing to be 
registered as backward because they want the benefits. It is 
a 'grab grab' situation. We, politicians, here and who have 
been elected to this August or September or October House 
are unwiDing to speak the truth. This is no more a august 
House. . .. (lnIemJptions) 

MR. OEPUTY SPEAKER: Please conclude. 

SHRI TATHAGATA SATPATHY: Sir, give me some more 
time. 

Sir, we are unwilling to find the truth; we are unwilling 
to say what the truth is; and we are unwilling to accept the 
reality of this country. It is a race. Everybody wants to become 
the champion of the backward. It does not matter if the 
champion is a Rajput or a KIng or a Zamindar. We saw that 
in 1990 when Shri V.P. Singh ventured out and wanted to be 
the champion. Now, we are seeing many more champions. 
But it is a sad state for this country that there is nobody who 
is willing to corne up and say: "Bas Bhai Oas varson ke liye 
Aarakshan Tha. The founding fathers of the Constitution in 
this country said that after ten years, you get rid of this 
reservation. Today, we are in a backward race, and we want 
10 become more and more backward so that we get the 
benefits of this nation. Sir, when do we change this minclset? 
Wdl we remain as we are or will we change ourselves? That 
is the question. 

Sif', it is a question of what kind of a society we want to 
creata. I would like to question the hon. Members of 
Parliament from both sides of the House to give in writing 
that when they go to CGHS dispensary or RML Hospital, it 
should be mandatory that they should get a doctor who 
comes f,om their community or from the backward 
community, and they shall not ask for a doctor who il qualifl8d. 

If you say, on the one hand that there Is no merieif you 
say, on the one hand that merit does not matter; on the other 
hand, you are saying globalization; you are saying that we 
want to be competitive intemationally. You have to recognize 
merit; you have to recognize merit only when you bring in 
the OBC or ST or SC from the lowest of the low, from the 
poorest of the poor. If they are fed weft, clothed well, educated 
well, then they become competitive. We do'not do that; we" 
cheat them; we try to take their votes; we try to benefit from 
their backwardness; and we give themaolace that: "Uaten, 
you are backward; we will do something for you.· 
... (lnterruptions} 

But it is not thPfn that we are benefiling. We have our 
eyes in the coming UP elections; we have our eyes on 
becoming the champions of the backwards. 

MR. DEPUTY SPEAKER: Please sit down now. 

SHRI TATHAGATA SATPATHY: Sir, this Is a repreasive 
step; this is a very reactionary mindset, and I hope and 
believe that this Government and those who 818 present In 
this House today, will really consider this step and will think 
of the nation, think of India's future; and not become caste 
ridden, religion ridden, petty or small, but grow beyond all 
that. They have to rise above personal greed and party 
interests. 

With these words, I conclude. 

·SHRI P. MOHAN (Madurai): Sir, I would like to extend 
my wholehearted support to this BiD on behalf of my party, 
CPI(M). I would like to point out that this Is a historicaJ and 
momentous one to benefit the backward sections of the 
society hailing from SCIST and OBCs. All these days we 
have had the cart before the horse. Now we are setting right 
the faBacy and put the horse before the cart. Now the clock 
has been put back. 

Based on the recommendations of the Mandai 
Commission the OBCs have been extended with the right to 
have job reservations in central government offices. After 
providing for job reservations to SCstSTs and OBCs only 
now we are going in for providing reservation. in central 
educational institutions. 

This Bill when passed will enable the backward 
sections of the SO:Ciety to get higher educalion. ThIs wi! anest 
the trend that was there for the past 59 ye8l'l. From now on 
the higher education will be at the reach of the deprived 
sections like SCsiSTs and OBCs. According to the statistics 
dished out by the Government only 6 per cent of our children 
would go upto the level of pursuing higher education. Only 
.EngIIsh Irlllllatiol'l of the IpHCh originally delivered In Tamil. 
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6 persons among hundred people who go to schools have 
the consummation in the form of higher education. Most of 
the children from the backward sections of the society are 
not able to oHer higher education because of their poor 
background, standard of living, poverty conditions, financial 
impairments and social disablillies. Their standard of living, 
their educational background and their economic conditions 
were posing problems and causing hurdles preventing them 
from going for higher education. This Bill win pave way for 
the children from the SCs/STs and OBCs to go for higher 
educations and job opportunities reserved for them. 

Today we are in the age of Information Technology. 
W. are witnessing a social divide that is emerging. We find 
computer I:terates on the one side and making money while 
there is another sec,ion not having access to the computers. 
This deprivation will lead them to further social and economic 
deprivation. A danger is looming large. As one who comes 
from TalT.:i Nadu that has championed the cause of social 
justice even before independence and one from Tamil Nadu 
that gave Thanthai Periyar to the world, I feel proud to 
welcome this Bill. As far as Tamil Nadu is concerned, it has 
always been in tho forefront to ensure social justice by way 
of providing reservation in jobs and education. Only now 
the Centre is legislating in this regard. This needs to be 
implemented properly. 

In this age of globalisation education is increasingly 
becoming a commercial venture. If we are to implement this 
Act in a fun fledged manner we must ensure that education 
is not commercialised further. Privatlsation of education and 
commercialization of education should be stemmed. 

Education must get 6 percent of GOP as agreed upon 
in the National Common Minimum Programme that was 
given to the Government led by the UPA. I would also like to 
impress upon the Minister to ensure that the misleading 
word "certain" in clause 5 of this Bill is removed to allay 
apprehensions in the minds of the people as spelt out by 
some of my esteemed colleagues who spoke ahead of me. 

Let me conclude with one suggestion. When a student 
from SC or ST or OBC community Is applying for admissions 
in central educational Institutions like 11M or HT, even if they 
had Indicated so in their appIicatioll8, if they could get higher 
percentage of marks and find place in the merit list their 
names must find place in the merit list fer open candidates. 
This Is necessary because some more deserving and waiting 
candidates from the SetST and CBCs can get the benefit 
from the reserved list. 

Even if they get 90% of marks they should be 
automatically taken 10 the open category lists. Only then we 
would be rewarding meritorious candidates from among the 

SCsiSTs and CBCs while providing social justice in toto. 
Extending my support to this Bm, let me conclude my speech. 

PROF. MAHAOEORAO SHIWANKAR (Chlmur): Sir. 
this Bill is very important, but It requires some amendments. 
I would like to tell you about some lasues. Doctor Bhim Rao 
Ambedkar, the creator of Indian Constitution had told the 
President of India while submitting the Constitution on 26th 
November, 1947 that we would get political equality on 26th 
January, 1950. but tend to get inequality in the social and 
economic spheres. We must end this paradox as soon as 
possible; otherwise the victims of such inequality win destroy 
this edifice of democracy which we have created with a lot 
of labour. The facl remains that we have never tried to bring 
equality during the last sixty years. So, this Bill caDs for some 
amendments. 

Who are those CBCs? Seventy-five percent of the 
o;iginal inhabitanls of villages working as farmers and 
labourers belong to OBC group. My first demand is to amend 
the Constitution and implement reservation based on 
population. Moreover, this Bill should be implemented In 
the case of Minority Institutions also and reservation should 
be introduced in these institutions. We have provided for it 
In higher institutions but it needs to be implemented in the 
basic infrastructure. It was envisaged that the children of 
both the highest ranking offIcial and a poor person win get 
education In the same institution. But, it could not be 
implemented. The higher fee being charged by reputed 
instiMions is responsible for that. The well to do can afford 
to pay that fee bul it will not be possible for a sanitary worker 
to do the same. He is compelled to enroll his children in the 
schools being run by municipalities or Gram Panchayats. 
So, the children belonging to lower classes are not able to 
uplift themselves. Census of CBC group has not been 
conducted in our country till date and it must be done as 
soon as possible. 

Sir, a national sample survey was conducted in the 
recent past. The findings of that survey reveal that we have 
given 27 per cent reservation only In a few selected 
organizations. But, it should be given or. the basis of their 
population. The education structure at grass-root level needs 
correction. Unless that correction is done, It is impossible to 
achieve equality in this country, if it is not possible now, it 
should be done in the future. But, the Government should 
keep it in mind tha: its aim should be to achieve equality, not 
to gamer vote-bank. 

Sir, this Is the highest forum of the people. A study 
based on population is needed. Census for that purpose Is 
also needed. A change aimed at uplifting the downtrodden 
on the basis o~ their population is necessary. 
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There Is one more point which I want to elaborate. The 
private medicaJ and engineering colleges charge exorbitant 
fee •• Even the small dental con •• charge I .. uplo filteen 
lacs although they do not mention it in their records. They 
charge eixty lacs for •• eat In rnedicaI cotleges. Itla known 
to aI. So, such corruption shoutd be chedc.ed so that the 
downbOdden can progress and get admission In thoee 
technical institutions. If those things are not changed 
Immediately. the scenario of the suicide by farmers will be 
repeated in other places also. There Is a real possibility that 
the downtrodden may corne out In streets and Indulge in 
violent demonstrations • ... (Jnterruptions) So. all this systefQ 
needs modification so that it does not take a violent tum. 

I stand in support of this Bin. my party has supported 
It. 

SHRI VIRCHANDRA PASWAN (Nawacla): Mr. Deputy 
Speaker, Sir, I rise to speak in favour of the Central 
Educational Institute (Reservation in Admission) BiR. 2006. 
This Bill has been introduced in this House in this form after 
• lot of deliberations. thought, support and opposition. A lot 
of ciscussions held during this course and different opinions 
surfaced in this regard. If this has been our experience that 
there are some privi:eged people who always try to 
suppress, pressurize and exploit the majority of the peopl" 
by their manoeuvring and strategy. A lot of discussion todk 
place about merit. Fingers were raised against mel'ii and 
ability of daIits, backward and downtrodden people. I would 
like to say that these are the people who had taken ~e 
responsibility of the country in past and ruled this countrY by 
maIUng promises of all round development but they were 
not able to Iultill the promises made by them besides they 
could not even save the dignity of the country. Those people 
who boasts of their ability and efficiency, they actually helped 
in enslaving the country. When SIkaIIIIet!=8me here, he 
destroyed this country. Mughals ensla~ this countrY. 
Britishers ruled here for so many years ...• (Interru~) But 
these people who are raising this issue of merit today. were 
not able to defend their country at that time • ..• (Interruptions) 
Their attitude is very disturbing . ... (In~rruptions) 

[English] 

MR. DEPUTY SPEAKER: Nothing is going on record. 
Please sit down. 

... {Intenuptionsr 

• Not recorded. 

[Translation} 

SHRI VlRCHANDRA PASWAN: Mr. Deputy SpeIker, 
Sir, I am a new Member. I hope Chair will cooperate me. 
•.. (Interruptlons) 

{EnglJlhJ 

MR. DEPUTY SPEAKER: This Is not the way. Nolhlng 
Is going on record. Please sit down. 

... (Intenuptionsf 

[TrMSlation] 

MR. DEPUTY ~PEAKE~ Is not the way to preeent 
your side of things. 

... {Interruptions) 

MR. DEPUTY SPEAKER: Your pOints Is not going to 
be recorded. 

1 .. 00 .... 

(English] 

...(Intenuprions) 

MR. DEPUTY SPEAKER: Shri Tapir Gao, you may 
speak for two minutes. 

... (Intenuptionsr 

[Translation] 

MR. DEPUTY SPEAKER: Paswanji, you're:nOi going 
10 t-. recorded. 

... (Interruptionsf 

{English} 

MR. DEPUTY SPEAKER: Nothing is going on record. 
You are wasting the time. 

... {Interruptions) 

MR. 8EPUTY SPEAKER: Nothing is going on record. 
Please sit down. 

... (lntenupt;onsf 

MR. DEPUTY SPEAKER: Nothing i~9fOInG on recGId. 

... (In~~f 

• Not recordld. 
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IT,.""",,} 

MR. DEPUTY SPEAKER: It II. 0' clock. H HoUle dell,.., 'we may .xtend HouH tlU dllculalon on WI Bill 
IIId zero hour .. not over. 

THE MINISTER OF PARUAMENTARV AFFAIRS AND 
MINISTER OF INFORMATIONAND BROADCASTING (SHAI 
PRIVA RANJAN DASMUNSI): Ifl .. rlghL 

... (""."..".} 

MR. DEPUTY SPEAKER: PItut lit down now. NothIng 
II going on rtaOId. You are wutIng the lime. 

... (1,..",.,." 

f'hn*Ion} 

MR. DEPUTY SPEAKER: GIIO p, do you want 10 apeIk 
or not? 

... (lMemIpIiont) 

SHRI TAPIR GAO (Arunaahal Eat): SIr, hll.lllao.our 
dIHUIrothIr . ... (Im.nvptlonl) 

MR. DEPUTY SPEAKER: You concIudI yow palnlaln 
two mInutII. 

... (11tIetrI/pIIoM) 

fE_hI 

MR. DEPUTY SPEAKER: PIHII lit down now. 

... (In,."..,.} 

MR. DEPUTY SPEAKER: ShrI Tapir Gao. You may 
epuk lor only two mi",*,. 

{Ti'aMI.tIon} 

SHRI TAPIR GAO: Mr. Deputy Speaker, SIr, you pItue 
uk him 10 lit down. 

... (~) 
MR. DEPUTY SPEAKER:AIhawaIIjI, you have llreldy 

apokIn, 10 you lit clown ...... 

... (lntetrIIpIItn} 

··NoI,....... 

(Engilah) 

MR. DEPUTY SPEAKER: Now, SM Tapir Gao will 
apeak. You may lpeak for only two mlnut ... 

SHRI TAPIA GAO (Arunachal Ea,t): Mr. Deputy 
Speaker, Sir, you are allotting me only two mlnut .. to speak, 
but conalltutlonally, being a tribal, I have got 7.5 per cent 
right. So, I am converting It Into minut .. I ... (lnterruplioM) Sir, 
I am thelut Member to lpeak on thll Bill. Really, on behalf 
of the SC, ST and OBC community of thl. country, I Ialute 
the hon. Minl"'r, Shrl Arjun Singh. Hell really working hard 
for the SC, ST and OBC peopl. of thll country. I can term 
Shrl Arjun Singh AI Arjun of kalyug but sometime, I find that 
Shri Arjun Singh ,land, without anna and ammunition In the 
warfield, fighting for the SC, ST and OBC community of thIl 
country. So, I would request him to equip hlmlelf with arml 
and ammunition 10 that In the warfield, he can really fight for 
the caule of the SC, ST and OBC community of thll country. 

FIrat of ai, I would like to mention that you are extending 
raervatIon In admlilion to Centrally-aided Inltltutlonl, but 
I would requelt that the Intention of the In.tltutlonl lhould 
alto be ufeguarded • 

It II a safeguard In the .. nae that llrat of all NI .. of 
Inllltutloni will have to be rectified. The intention of tbe 

, InaIItutIona will Mve 10 be rectified. The OBC, ST and SC 
ltudent. are being m.ntally hagl .. d whon they get 
admIlIIon, and they are being haraaHd even for getting 
th.lr ratlngl In the Inltltutlonl. ""eretor., they become 
bIackIhHp In the Inltltutlonl • 

We are aware that there Is a law agalnll atrocity. How 
we are to Implement thlllaw agalnlt theleln.tltutlons? Thli 
could have been added In thli BDI, which could have been 
a protection,' and a weapon to protect and prevent the 811, 
SCI and OBCs atrocity In Inltltutlona. I would have felt happy, 
and the people of thll country would have felt happier If 
r ... rvation In adml •• lon for SCI, ST., OBC. and the 
mlnor1t181 wu also provided In the private institution.. It 
would have been made a better Bill. Hence, I termed you AI 
a warrior without annl and ammunition AI thl. II creating a 
aocIaIlmbaIance. We need to mix with the mlnorltlel, and 
we need 10 mix with the hlgh-clua people where the private 
InatltutIonl are doing a good academic job. Plea .. give me 
lome more time • ... (lnterruptJons) 

MR. DEPUTY SPEAKER: It I. not pollible for me to 
give you five more minute. to apeak on thll lilue. 

. .• (Interruptions) 

SHAI TAPIR GAO: The OBC, SCI, STI, and ewn the 
mlnorltlel could have been given quota In the private 
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Institutions. Thit: would have made "thIs a better Bill for the 
social development as well as the overall development of 
this country. 

You are a good astrologer In the ".Ise that you can 
determine that the tribal boys, girls and OBC cannot become 
scientists. I am saying this because you have excluded the 
creamy Institutions (If the country. Nearly 181nstltutiona have 
been left out where the SCs, STs. and OBCs cannot have 
reaervatlon. You will have to find an institution like the Bhaba 
Atomic Research Centre for the SCs, ST. and OBCsln this 
country Where the OBCs, STs. and SCs can have the 
privilege to become scientists. doctors. superlative human 
beings, etc. But you have excluded these institution •. 

Lastly. I need a clarification from the hon. Minister on 
one issue. Unlike other Ministers. you wiN take a very short 
time to respond, and within this short time I need a 
clarification on minorities. Is it the linguistic minorities or 
religious minorities? This has not been clarified In this BIll. 
Therefore, I seek your darification on this issue. and I am 
sure that you win make it clear in the short span of your 
deliberations. 

One Member said that the BJP has not done anything. 
... (lnterruptions) 

MR. DEPUTY SPEAKER: Mr. Gao. ·thank you very 
much. Please sit down. 

... (Interruptions) 

SHRI TAPIR GAO: But in 1997. Shri J. K. Gujral 
dereserved the reservation pol.icy with five official 
memorandum, but the BJP restored those five oHicial 
memorandum. This is the record of the BJP in this country. 
... (lnlemlpIions) 

MR. DEPUTY SPEAKER: Thank you very much. Now, 
I would like to request the hon. Minister to respond to the 
discussion. 

SHRI TAPIR GAO: Further. political reservation. have 
been extended by the BJP In this House. So, the BJP should 
not be blamed for it. BJP supports reservation, and the BJP 
supports the SCs, STs. OBCs and even the minorities ofthl. 
country. Thank you very much for aItowing me to apeak on 
this issue. 

MR. DEPUTY SPEAKER: Now, I request the hon. 
Minister to respond to the discussion. 

••• (lntemJptions) 

SHRI MANORANJAN BHAKTA (Andaman & NIcobIr 
Islands): Sir. I would request you to give me two minutes to 
speak on this very Important Issue . ..• (lntfIInIptIorw) 

MR. DEPUTY SPEAKER: I am very sony, but I have 
already called the hon. Minister to respond on this issue. 

... (InterruptioM) 

(Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Deputy Speaker. Sir, I have moved amendments on thIa BIt 
and y('u may please speak about that whenever you move 
amendments. 

(English] .. 
MR. DEPUTY-SPEAKER: An right, you can ~ at 

that time. 

... (Interruptlons) 

SHRI MANORANJAN BHAKTA: SIr, I will take only two 
minutes time from you to speak on this Issue, and I will foUow 
It too . ... (Interruptions) 

MR. DEPUTY SPEAKER:Hon. MInister. pIeue lit 
down for two minutes . 

[Translation] 

Shri Rarnchandra Paswanji name has been left out 
due to some reasons so please let him speak first 

SHRI RAMCHANDRA PASWAN (Rosera): Mr. Deputy 
Speaker. Sir, this House is supreme In this country and today 
we are going 10 do something In the in ..... tol dIIllts and 
backward classes of this country In this House. After so many 
years of independence the issue of reservation for dalits is 
stili being raised because people belonging to th ••• 
categories could not get benefits from reservation. Today 
atrocities are being committed on daIits in the country which 
could not be prevented entirely. I would like to know from 
the Government the time by which backlog of vacancies 
reserved for Ihase categories are likely to be fiJIed up and 
get the benefit of it. It Is not a matler to be taken lightly. 

I have got hardly one minute to .peak. So I would not 
take much lime. I suppol1lhls BIll. Certain commentI about 
creamy layer have come from the Govemment'. aide and 
court has 8tso given Its oPinion. I demand from Goverm1ent 
that there is no reservation In juclcIary, so reservation Moutd 
be given 10 backwards, ~ and l[IbaIa in judiciary 1dIo . 

Our ptj)Iic sector is being taken up ~ the~ .... 
I 
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but there is no reservation for dalila in private aector. So 
reservation should also be there. There was reservation In 
public sector and now when public sector is going to be 
taken up by private sector and If reservation is not provided 
thent then what will happen to them. 

Mr. Deputy Speaker, Sir, several honourable Members 
have expresaed their opinion while discussing on this bill. I 
am thankful to you for giving me an opportunity to speak on 
this bill. I would not take much of your time. I would like to 
mention that there should be reservation in private sector 
and judlciary also considering the upliftment of dallls. The 
Government must take action regarding the atrocities being, 
committed on dalila. 

I conclude with this and I support this Bill. 

{EngIIsh1 

SHRI MANORANJAN BHAKTA: SIr, I support the Bill 
piloted by Arjun Singh ji who is a very senior leader of the 
Congress party. There is only one point that I would like to 
bring to the kind notice Qf the hon. Minister. There are a 
number of communities in Andaman and Nicobar islands 
who are asking for Scheduled Tribe status but are not getting 
it So, before you he does all this, the hon. Minister must 
also kindly consider and see as to why communities like 
Oraon, Munda, Kiriya who are living in these areas are not 
gelling this status. I would requelt the ~. Minister to kindly 
consider this. 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): Mr. Deputy Speaker, Sir. I am 
very gratelulto all the hon. Members who spoke In the debate 
today and I am particularly obliged to them that they kept In 
view the fact that this proposal is the result of the 
Constitutional Amendment made in the 93rd amendment. 
The spirit behind that amendment has been kept in tact and 
an effort has been made to take a view which is as close to 
unanimity as possible. 

At the outset, I would like to say that the Legislative 
Department has already Issued a Corrigendum with regard 
to the mistake that was pointed out In the Hindi version and 
that Corrigendum was distributed also but still I apologise 
for the inconvenience that some Members had to face. 

The first thing that I woulG like to mention very 
categorically is about the un-aided institutions, because 
there has been some confusion in. the apeeches that have 
been made as to whether this ..... rvation will also be 
applicable to the unaided institutions. In thia regard, I would 

like to say that a Bill is under preparation, and very soon It 
will come before the House, which will take care of that 
aspect aI1o. 

Various points have been raised and I will put them in 
.eparate categories. Firstly, the sugge.tlons have been 
made a' out the implementation of this law. Tho •• 
suggestions are mo.t welcome and I would like to assure 
you that at the lime of Its implementation, we will try to consult 
all Members of this House in various ways so that the 
implementation of this Act also becomes as unanimous as it 
i. possible. 

The minority is.ue seems to have focused the attention 
of some of the Members of the House. If I may say so, this 
issue has already been decided by the Constitutional 
amendment itself and, therefore, this law is obviously within 
the four-comers of that amendment. I cannot go beyond that 
in satisfying some hon. Members about the minority issue. 
Therefore, kindly bear with me as it is not within my power to 
do '0. That decision was taken by this House on a 
Constitutional amendment and that is the last word, so far 
as we are concerned. 

PROF. VIJAY KUMAR MALHOTRA: That was only an 
enabling clause. You can easily delete the word 'minority'. 
... (Interruptions) 

SHRI ARJUN SINGH: It was a Constitutional amend-
ment and now, when the Constitution stands amended, how 
can I say that this enables me to do this or that? The other 
point which has been made i. that the Schedule that has 
been drawn up, is being treated as if we have made a division 
between institutions. The Schedule was Introduced not 
becau~e we are trying to divide the institutions but the 
Schedule was introduced • •.. (Intenuptions) 

SHRI BAAJA KISHORE TRIPATHY: Not the institutions 
alone but you are dividing the nation also • ... (Interruptlons) 

SHRI ARJUN SINGH: Get out of that obsession of 
dividing everyone. Think of including everyone. That should 
be the spirit. .•• (Interruptions) 

SHRI BAAJA KISHORE TRIPATHY: You are excluding 
the private institutions run by the • ... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing, except the speech 
of hon. Minister. will go on record. 

... (Interruptionsr 

SHRI ARJUN SINGH: I do not want to enter Into this 
debate because It does not help anyone. So far as these 
'NDl~ 
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Inslllullons ... concerned. they have been Included In the 
Schedule because buicaHy they a,. not InstItUtiona where 
students are admitted for studies. They are basically 
research institutions. They have to be.Jlept Hparate 10 that 
confuIlon don not ari .. the,.. If and When they become 
teaching Inatitutlons and they admit students. In the nonnal 
way, they will be attracted by this BIU. 

At the moment they do ROt. They can Il1o be arnendId 
by the parmillion of Parliament becau .. none of this Is 
going to go behind the back of thl. August Hou ... All theee 
IntIitution. at they ......... f8Harch-bued and In that we 
do not want to create any confullon. That It the buIc reason. 

So far at the queallon of SIxth Schedule In the North-
East II concerned. we have kept all the lnalltution. of the 
Sixth Schedule In the North-Eatt out becau .. they are 
predominantly populated by tribaIt and there we do not want 
thIt laue. So. It II a con.ciou. decision and a decf.1on 
which hat been endorted by the Standing CommIttee. 

Many of the Statet.1n tact. have already initiated action 
and they have made tome laws In thIt regard to enlu" the 
objectIvet of the Conttltutlon Amendment But thi. was 
needed because the Central InItitution. which ... under 
the Central Government have to be made eligible for giving 
reaervationl to .tudenlI In all Central institutions and thli 
... a pledge which had been given by u. at the time of 
moving the amendment to the ConatitutIon. 

Sir. a question hal been railed about staggering and 
why IhII cannot be dOA8 at one 10. Let me tell the hon. 
Members that the law permits any Inttltution which wanta to 
Introduce It In one go can do It. There It no prohlbltlnt It. But 
the fact ramaJna and the hon. MemberI would IdndIy bear 
wIIh me ~t there are practical cIfflcultiet at faculty and 
othIr tactora .... concerned and. therefore. the principle hal 
to be of en.urlng any qUlltion of convenience In the 
1nItituIiona. tf'they 10 desire and If It It MC8INtY. they can 
do It within three yeara. So far at the Central Government II 
concerned, It will ..... t aft these InIfItutIonsln enturlng that 
ultimately the reservation for 27 per cent of OBCa becoma 
a reality In all Centralln.tItutIont without any tall. 

So fat a. the qUlltion of reservation In minority 
InttItutIona Is concerned. I have to .. y that • ... (lI'IfWrIIptJon8) 

PROF. RASA SINGH RAWAT (Ajmer): In can of 
reteIfttion for minorIIIn. It wtI be for nMnortty Inltitut1on1 
only .... (InfemtpIIonI) 

SHRI ARJUN SINGH: If you are aware of the buIc 
recommendation of MandaI. It hal already enumerated. In 

thatUtt, the persons who .... ~.tobeOBCs. whether 
they a,. Muslims, whether they are Christiane or whither 
they are Hindul. Wh1 can they not be admitted wheN 
everyone .... iI? What they want to do Is OIrtalnly up to 1M 
Minority lnltitutions.1 have no objection If MInoItty InItIIutIon •• 
on their own, wants to admit any people from the,.. 

SHRI KHARABELA SWAIN (Balaaore): Will a Mustim 
OBC get admission In a Christian Institution? 

SHRI ARJUN SINGH: If the Instltutlonl want to do It. 
who t •• toppIng them? 

SHRI KHARABELA SWAIN: But at per this law. he wIH 
not ger admil8lon •. 

SHRI ARJUN SINGH: Aa per this law, all people who 
come under the category of OBC a,. eligible to admInlon 
on the Central Institutlonl. Thll I. not for any IndIvfduaI 
institution. ThIs Is for Centralln.t1tutionl. If the,. Is any default, 
yOu let us know and WI will try to addreIIlt. SIr. 1.ttI1'* the .. 
are some of the ba.lc lau .. that we .. railed. 

There II one thing which I would like to point out. In 
fact. the whole queatlon of ,.aervatlon .tarI8d with the Firat 
Amendment of the Con.tltutIon which Wat moved by Pandlt 
Jawalwtal Nehru ,..,Ich took Into account all the movementa 
that have ultimately contributed to the freedom of Incia. The 
fact Is. the Indian Freedom Movement " not only a poiltlcai 
movement It wu a aocIaI movement alto In which an the 
.treaml joined and then pre.ented luch a formidable 
opposition to the BritIth empi,. t1at they had nochotce but 
to pack up. All those social movementa. whether they were 
In the South or In Maharashtra or anywhere elH. constitute 
a very powerful It ream In our national ethOi and therefore. 
I would like to .ay that when Panditjl moved hi. Flr.t 
Amendment, he wat only taking note of what had gon.1nto 
the Freedom Movement and what ultimately helped UI to 
achieve fre.dom. The,.fore. the 83rd amendment Wat 
moved and now, for the firat time. a law II being made under 
that amendmen& so that all the rightsth.t ICCrUI to the SCI. 
Sli and the OBCI become a I"tutory law which can be 
enforced. The,. should be no doubt that thI. II the wII of 
thll Parliament. The,. .hould be no confu.lon that thlt 
Partiament has decided both to amend the Con.tltutlon and 
now. to. with your help. amend the law and bring thillaw 
which will be the will of the Pulament and we Itand by thI. 
law. . 

WIth the .. wordl. I would like the hon. Hou .. to pus 
thtt SUI • ... (Interruptlons) 

('TrM*tItm] 

PROF. MAHADEORAO SHIWANKER (Ohimur): Mr. 
Deputy Speaker. Sir. wIU C8naua be COI'IduoMcI? 
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MR. OEPUTY SPEAKER: No clarification Is allowed. 
Pie ... take your .. at. 

•.. (Interruptlons) 

MR. DEPUTY·SPEAKER: The question Ja: 

"That the BID to provide for the reHl'Yation In admIuIon 
of the students belonging to the Scheduled Cu"s, the 
Scheduled Triba and !he 0Iher Backward CIauaa of citizen, 
to certain central educational JnsUtutions established, 
malntal~ or aided by the Central Government, and for 
matters connected therewith or Incidental thereto, be taken 
Into consideration." 

The motion W8I Dpted. 

MR. DEPUTY SPEAKER: The Hou .. shall now take 
up clause br clause conaideratIon of the Bill. 

ClaUH2 

Amendmenta made: 

Page 2, for linea 22 and 23, substltute-

Ddnltlon. 

'(e) "faculty" means the faculty of a Central 
Educational Institution;' (1) 

Page 2. for linea 38 to 41, .ubstItute-
'0) "teaching or instrueUon in any branch of 

study" means teaching or Instruction In a 
branch of Itudy leading to three principal 
levels of qualifications at bachelor (under· 
graduate), masters (poatgraduate) and docto-
rallevell: (2) 

(Shrl Aljun Singh) 

MR. DEPUTY SPEAKER: The question Ja: 

"That clau .. 2, u amended, stand part of the Bill." 

The motion .... adoPted. 

Clau.e2, as amended, .... added to the BIiI. 

[Translatlon1 

Clau.e 3 was lidded to the BIN. 

Clau.e 4 Act not to apply In 
certalnce ... 

MR. DEPUTY SPEAKER: MalhotIWI. do you want to 
move amendment? 

{Engn.h1 

PROF. VIJAY KUMAR MALHOTRA: I beg to move: 

Page 3,-

omit line 12. (3) 

[Translation1 

Mr. Deputy Speaker. Sir, It Is written in twelfth sentence 
of page 3 In cIau .. 4" 

{Engll.h} 

"The piovIslons of Section 3 of this. Act shall not be 
apply to" and It II written .. "Minority educational 
Inltltutlons u defined In thit kIr. 

(TranMatJon1 

I would like It to be removed and the reservation should 
be made applicable to all the minority institutions also. 1 am 
saying 10 for the reuon that aftertheae provIaiona no chance 
of getting admIuJon will be left for tho .. 70 to 80 per cent 
sea, STI and OBC. who are getting admIlIion In Kerala 
presently. Similarty, getting admission in the St. Stephen 
College of Deihl would not be possible. AdmIssion may be 
got in Hindu College, but It would not be poaaible to get it in 
the SI. Stephen College. 99 per cent of the students as well 
u 99 per cent of the teachers In St. Staphen are Hindus. 
Despite this fact, it would not be possible to get admission 
Ihere as Is being done presently because it is being 
managed by Chrlstla.,s. Admission may be got in Lady Shri 
Ram College, but not In the Queen Merry College. After Ihls, 
it would not be poSSible to gel admislion in the Queen Merry 
College as is being done presently. At present, it is 
compulsory for them to give admission to Scheduled Castes 
and Scheduled Tribes. Likewise, there are other institutions 
also acrou .the country. There are a lot of institutions in Ihe 
North-Eut, and getting admission therein allO would not 
be possible. 

Mr. Speaker, Sir, there is a need 10 think over It that out 
of the existing higher education colleges In Punjab, some 
aremanaged by Christians, lome by Sikh Gurudwara 
Management Committee and some by the Arya Samaj. Not 
only this, It II also mentioned In it that lOme colleges are 
managed by linguistic minorities. A person from Andhra 
Pradesh has set up a dental college In Ghaziabad, II 
becomes a minority Institution. SCs, STs and OBCs would 
not be able to get admission In that also. Similarly. H a person 
from Punjab goes to ~amil Nadu and sets up an Institution 
there, then " would also become a minority Institution due to 
IIngulltic minority. I think what you are going to do will lessen 



375 DECEUBER-14, 2006 (ResetV8llon in AdmIssIoIi}8II. 2006 378 

(Prof. Vljay Kumar Malhotra] 

their number. Out of those who are getting admission tOday, 
50-60 per cent wiU not be able to get admission thereafter 
and the increase in the number of seats would also not 
compensaI8 that. It is a very wrong step and therefore I move 
this amendment and hope that this amendment would be 
accepted that the reservation for OBCs, SCs and STs should 
be made applicable to minority institutions also • ... (Interrup-
tions) 

SHRI KHARABELA SWAIN: Sir. I too want to speak lor 
a ninute. 

MR. DEPUlY SPEAKER: You may associate. 

SHRI KHARABELA SWAIN: I had moved amendments 
separately, not together. 

Mf;. DEPUTY SPEAKER: You have moved them 
together. 

SHRI KHARBElA SWAIN: I have not moved it together, 
rather I had moved It separately . .•. (Interruptions} I have 
moved it separately, not together. Ifs written in It, but when I 
moved it, I did so separately. You please see our notices. 
Each one of us three had given separate notices regarding 
M18ndments. 

MR. OEPUTY SPEAKER: Your notice is at no. 3. 

SHRI KHARABElA SWAIN: That may be so, but we 
three have been clubbed. But we have given notices 
separately •.. . (lntetrupIions) 

MR. DEPUTY SPEA!(ER: O.K. you please speak. 

[EnQllsh] 

SHRI KHARABELA SWAIN: The han. Minister has said 
thai because of the Constitutional Amendment, his hands 
are tied . •.• (Interruptions} Why should minority educational 
institutions be excluded from the reservation for OBCs? Does 
it mean that the upliftment of the OBCs of this country is the 
responsibility of only the Hindus and that minorities do not 
have any responsibility towards them? That is the major 
question I am asking. Does it mean that minorities win share 
only the resources of this country and not the responsibility? 
ThaI is why I am just asking this. Then, everybody says, 
everybodv is a patriot. People also say that the country does 
not belong to the BJP alone. If that be so, then let the 
minorltie. also lhare the responsibility of uplifting the 
Scheduled CUtes, Scheduled Tribes and the OBCs. That is 
my appeal. II that be 10, then 12th line should be deleted. 

[Translation] 

SHRI VIRENDRA KUMAR (Sagar): Mr. Deputy 
Speaker, Sir, I do not oppose the BllllntrOduced by the hon. 
Minister. But a very important point has nllt been Included In 
the BIR. The point of reservation to SCs, STs and OBCs In 
minority educational institutions has not been covered 
therein. Consequently, it will widen the gap of economic 
and social inequality between the rich and the poor. The 
people of these categories would be deprived of their 
education, If they are not provided reservation in admission 
in ..... institutions. Moreover, these people are not in a 
position to get admission In big instItulions by paying huge 
amount or giving donation. Hence, I mD'1e the amendment 
presented by hon. Malhotra ji. ... (Interruptions} 

MR. DEPUTY SPEAKER: Do you also want to say 
anything? 

(English] 

SHRI KINJARAPU YERRANNAIDU (SrIkak&,Iam): Sir, 
please give me a chance to speak . .•• (Intetruptions) 

MR. DEPUTY SPEAI<ER: No. You have not given the 
notice. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, he has not given the 
notice. How can he speak? .•• (lntetrUptlons) 

[Translation] 

SHRI ARJUN SINGH: Mr. Deputy Speaker, Sir, I regret 
that. ... (Inlenuptions} 

PROF. V1JAY KUMAR MALHOTRA: There Ihould be a 
feeUng of regret. ... (Intenuptions} 

SHRI ARJUN SINGH : I do regret. Because of you. 
... (Interruptions) Introducing this amendment Is clearly an 
endeavour towards violating the constitutional provision 
already made by us. I would like to categorically l8y that the 
OBCs, SCs and ST. are getting admissions in various 
Institutions In the country without making this amendment. 
..• (Interruptlons) 

PROF. V1JAY KUMAR MALHOTRA: But now it would 
not be possible for them to get admiaaion there.n. 
... (lnt8lTlJptions} . 

SHRI ARJUN SINGH: Why will they not be able 10 do 
so? ... (Interruptions} Please do listen. You have spoken. WUI 
II be you only to stand and speak again and again? What we 
are for? •.• (Interruptions} 
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PROF. RASA SINGH RAWAT: Honble Minister should 
not lose temper. 

SHRI ARJUN SINGH: I do not lose temper. It is a 
compulsion. • •• (lnterruptions) Mr. Deputy Speaker, Sir, the 
Bill Introduced here Is meant for the centrally aided 
government institutions. We should be proud of the 
institutions being run presently by the minorities because 
most of them have giving admission to the OBCs, SCs and 
STs and imparting education to them • .•. (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: But now, they 
would not be able to do so . ... (lntetrUptions) 

SHRI ARJUN SINGH: Why will tt.,y not be able to dO 
so? Will it be possible because you say so? ... (Interruptions) 

[English] 

MR. OiPUTY SPEAKER: Nothing will go on record. 

[Translation] 

Nothing of your speech is going on record. 

••. (Interruptions)* 

[English] 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (Interruptions)* 

[Translation] 

SHRI ARJUN SINGH: Mr. Deputy Speaker, Sir, these 
Minorities institutions would not close their doors for those 
people of the country whom they have been having with 
them for centuries, even after paying many-many times by 
these people . ... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER: I shall put Amendment No.3 
moved by Prof. Vijay Kumar Malhotra, Shri Virendra Kumar 
and Shri Kharabela Swain to the vote of the House. 

The amendment was put and negatived. 

MR. DEPUTY SPEAKER: The question is: 

"That clause 4 stand part of the Bill." 

The motion was adopted. 

Clause" was added to the BiN. 

• No! recardIId 

Clauses 5 to 7 were added to the BiU. 

The Schedule was added to the Bill. 

SHRI KINJARAPU YERRANNAIDU: Sir, please give 
me a minute • ••• (Interruptions) 

MR. DEPUTY SPEAKER: No rule permits me to allow 
you. 

SHRI KINJARAPU YERRANNAIDU: I have my right to 
speak. I will not take more time. 

[Translation] 

MR. DEPuty SPEAKER: I wiD give you time before 
the Bill Is passed. 

... (Interruptlons) 

[English] 

MR. DEPUTY SPEAKER: The question is: 

"That clause 1, the Enacting Formula and the Title stand 
part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and the 
Long TItle were added to the BiN . 

SHRI ARJUN SINGH: I beg to move: 

"That the Bill, as amended, be passed.· 

MR. DEPUTY SPEAKER: Motion moved: 

"That the BiU, as amended, be passed.· 

SHRI KINJARAPU YERRANNAIDU: Sir, on the eve of 
passing of this very important and crucial Bill, I have to make 
an observation. There is no OBC Parliamentary Committee 
to look after whether reservation is properly implemented or 
not. We have been ensuring the Implementation of 
reservation in Jobs. We are now giving reservation facility in 
the educational institutions. So, my request to the Govern-
ment of India is that it should appoint one Parliamentary 
OBC Committee to review the implementation of this thing. 
That Is my reques!. 

MR. DEPUTY SPEAKER: The question Is: "That the 
Bill, as amended. be passed." 

The motion was adopted. 
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1La .... 

MESSAGES FROM RAJYA SABHA 

AND 
BILLS AS PASSED BY RAJYA SABHA 

[EngliahJ 

SECRETARY GENERAL: Sir, I have to report the 
following me8Ugft received from the Secretary-General of 
Rajya Sabha:-

-(I) -In accordance with the prOvisions of rule 111 of 
the Rules of Procedure and Conduct of Business 
In the Rajya Sabha, I am directed to enclose a 
copy of the Slkkim University Bill, 2006 which hal 
been pasMd by the Rajya Sabha at Its sitting 
held on the 13th December, 2006.· 

(II) "In accordance with the provisions of rule 111 of 
the Rules of Procedure and Conduct of Bueinels 
In the Rajya Sabha, I am directed toenclOl8 a 
copy of the Trlpura Unlveralty Bill, ~ which 
hal been passed by the Rajya Sabha at Its sitting 
held on the 13th December, 2006." 

(iii) "In acc:ordance with the provisions of rule 111 of 
the RuIn of Procedure and Conduct of Business 
In 1he Rajya Sabha, I am directed to enclose a 
copy of the RaIIv Gandhi UnlversHy BUI, 2008 
which has been passed by the Rajya Sabha at Ita 
slUIng held on the 13th December, 2006." 

2. SIr, I lay on the Table the Sikkim University Bill, 2006, 
the Tripura UnIversIty Bill, 2006 and the Rajlv Gandhi 
UniverIity Bil, 2006, as passed by Rajya Sabha on 
the 13th December, 2006. 

[TranaIstlonJ 

SHRI RAGHUNATH JHA (Bettiah): Mr. Deputy Speaker, 
Sir, I would like to draw the attention of the Urban 
Development Minister, through you, towards the illegal 
construction and encroachment of public land by the rich 
people. 1M Wutend and Motel near ShIv Murthl and Aahoka 
Country Resort nnr Samalkha village are Illegal construc-
tions. As they are buitt by the rich paraons on N.H.8 80 they 
have got protection by Government oHicera, whilreu 
jtluggles built on pubUc land by poor people are very often 
demolished. 

18.44 hn. 

(Shri Oevendra Pralad Vaday In the ChsJr) 

No Govemment officer dares to demolish the Swimm-
Ing pool of the Hotel Vasant Continental which hu been 
built In a public park of MCD, as It belongs to some big 
group. The construction of TIvoli garden in Chattarpur Is 
totally illegal. The basement of the Hotel Grand In Vasant 
Kunj Is being misused. The Hyatt International and the Ballast 
Weatem Surya fall in the same category. lalt the policy of the 
UPA Govemment to demolish the juhggla of thiI poora and 
protect thiI encroached public land and IBegsily conatructed 
hotels made by the big business houaes and rich pel'lOM. 
The above mentioned examplel indicate the same. 

Mr. Chairman Sir, through you, I demand from the Urban 
Development Minister to get all the.. matter examined 
immediately and take suitable action in thIs regard. 

SHRI ALOK KUMAR MEHTA (Samutipur): Mr. Chair-
man Sir, the PocIdar caste, KamIa Varna and Valthya. all 
are In the OBC list of the Union Govt. The people belonging 
to Poddar caste are very backward-socially, economlcaliy 
educationally as well as politically in BIhar. The Bench of 
State CommIssion of Backward Classes too have felt that 
this caste should be preferred for inclusion in the Schedule-
II In comparison of the Valshya caste In the proposed lilt of 
the-Centre and the Government of Bihar have ...commended 
to the Central Government to include thia caste In the Hat of 
notified scheduled Castes. 

I, therefore, demand that the Poddar caste of Bihar 
may be Included In the Union lilt of backward caste. 

PROF. MAHADEORAO SHIWANKAR (Chlmur): Mr. 
Ch~rman Sir, there il a need for gauge conversion of 
Nagpur-Nagbheed narrow gauge rail line and ralle the 
height of the platform of Gondla-Nagbheed rail /lne. The 
Nagpur-Nagbheed rail Une is stili 3 narrow gauge. There II 
a need to convert it Into broadgauoe. It has been mentioned 
eartler that the total cost to convert 114 kilometer rail line 
stretch would be near about Ra.114 erore. The Nagpur-
Nagbheed rail Hne Is an important one as it connects the 
districts of Nagpur, Bhandara, Gondla, Chandrapur. A number 
of rice mills and minerai deposita fallon thil railway line. 
There are allo bamboo forests and teak wood adjacent to 
thla railway line. Nagbheed Is the Junction for Gondl_ to 
Chandrapur and Nagpur to Nagbheed rail lines. The QondIa-
Chandrapur section has become broad gauge but the work 
of gauge conversion of Nagpur-Nagbheed railway line II 
atill to be done. Mr. ChallTT'lan Sir, through you, I make a 
humble request to the concerned Minister to make gauge 
convel'llon of thil section and also Increase the he\gtl~ of 
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platfonn failing on Gondla-Nagbheed railway Hne. Through 
you, I ""!"~ the MInister of RaIlways to kindly include it In 
the coming budget Itself In view of Its urgency. 

[EngbIt] 

SHRIMATI ARCHANA NAVAK (Kendrapara): Sir, I 
would like to draw the attention of the Govemmenttowards 
the IIIegaJ human organ trade In the country. Illegal human 
organ trade Is flourishing In various parts of the country. 
Unlcrupulous doctors In the private clinics remove organs 
of poor people by aHuring them to given a paJtry amounl 

There Is a network of organized human organ trade In 
the country. The .. organs are sold at high prices In the 
International market and the middlemen earn huge profit. 
There Is an urgent need to give more teeth to the law so that 
the racket engaging the .. people is busted and strict-action 
Is taken against them. 

Therefore, I urge upon th8 Government to take effective 
measures to prevent illegal human organ trade In the country. 

SHRI KIREN RIJIJU (Arunachal West): Sir, I want to 
raise the Issue of the process of selection of districts under 
Rural Employment Guarantee Act and Backward District 
Grant Fund. 

Arunachal Pradesh has 16 districts, and out of these, 
two districts in Arunachal Pradesh are most backward in 
Incf .. In terms of education, literacy and developnient. But, I 
am very sad that out of the 200 districts selected under the 
Programme, these two districts are left out. Out of 16 districts, 
only one cistrict Is selected. I would like to ask the Government 
as to who is responsible for this wrong selection of districts. 
Madam Soniaji is also sitting here. These two most backward 
districts, namely East Karnang district and Kurung-Kumey 
district, are left out. These two most backward districts should 
be Immediately indueled in this Programme. Only one district 
is selected, that is Upper Subansiri. There are other States 
which have only six or seven districts, they are also getting 
three or four districts included, but in my State only one 
dIItrIct has been Included out of 16 districts. 

I would like to request the Government to take 
necesury action and see whether It is the mistake of the 
PlannIng CommIasIon or it is the mistake of the MinIstry of 
Rural Developmenl Kindly take action. 

[Tt8II$IationJ 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. Chairman 
SIr, the Union Government Is making a cut In the supply of 
power from the oentral pool to various states including 
ChhaItiagarh. In Chhattlsgarh alone a cut of 300 megawatt 

of power is being done and people there are fadng a lot 0: 
difficulty because of It. In Rajasthan and Uttar Pradesh the 
same situation prevails and power cut of 3 to 4 hours are 
being resorted to. The consumers are fadng lots of hard-
ships there and beCause of it they are very much unhappy 
with the Central Governmenl Industries have been dosed 
down there due to the shortage of power andindustrlallltt 
have to suffer the loss of millions and mllliona of rupees. 
People living in the villages are passing their days in dark 
and farmers are not getting even 4 to 5 hours of supply to 
run their tubewells, which Is affecting their farming. These 
farmer. are suffering a lot due to non availability of watar. 

Sir, Chhattlsgarh witnessed a drought like situation 
last year and farmers aufferec:l heavily on economic count 
due to non availability of water for Irrigation. I therefore 
request this Government that the cut that Is being made 
from the Central power pool for Chhattlsgarh may 
invnediately be stopped so that full supply Is restored there 
benefiting the common man, fanners and industrialists living 
there. It would also help them to compensate their loss and 
remove darkness. I hope that the Union Minlsler would 
certainly lend an ear to my request and restore full supply of 
power there. 

SHRI KISHAN SINGH SANGWAN (Sonepat): Mr. 
Chairman Sir, I want to raise a very important Issue related 
to my State_ I have been raising this isaue for yllars tha, a 
National Capital Regional Territory upto around 100 
Kilometers from the Capital city of the country has been s~t 
up. Every train reaching Delhi passes through Harayana. 
As the trains passing through the States are Mail Express, 
they do not atop in the State and even they do. it is for a few 
minutes. New trains are not being Introduced and other trains 
are not provided haull It is but natural that being National 
Capital Region many passengers commute to Delhi 
everyclay. 

Sir, the Delhi-Rohtak Section is the single section 
which has not been electrified as yet. It has not been 
electrified in spite of our repeated demands. The metro Rail 
Project is going on all the four sides of Delhi. Therefore, we 
had made a demand to develop Delhi Sonepat rail line and 
Delhl-Rohtak rail line on the line of Metro project gradually 
so that problem could be minimized to some extent but no 
action was taken. 

Sir, the NCRT in Delhi was created with a view, to 
developing the transportation system of the neighbouring 
regions on the same line so that people coming to Delhi by 
trains could return in the evening by train too but no new 
EMU train Is Introduced for the neighbouring region from 
Delhi and no sub urban facility is being provided, Moreover 
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the Delhi Rohtak section is also not being electrified. I, 
therefore, demand through you, from the RaIlway Minister 
to electrify Delhi-Rohlak Section, Introduce EMU trains and 
develop Oelhi-Sonepat line graduany on the lines of .... tro 
Rail Project. 

SHRI RATiLAL KALIDAS VARMA (Dhandhuka): Mr. 
Chairman, Sir, through you, I would like to draw attention of 
the Government towards Doha Asiad Games held recently. 
In Ihese games, our sPorts persons perfonned very weH. It 
deserves appreciation but their performance was not upto 
the expected level. If I comparecIthe number of medals won 
by our counlry with the nwdaIs won by our neighbouring 
counlry China. we rank far behind. India t.gged 8 gold 
medals only while China bagged 103. India won 11 silver 
medals while China won 60, India won 11 bronze medals 
while China won 32. If we take the total number of medals 
wan by India into consideration, we will find that India has 
wan 28 medals and China has won 195 medals. 

Sir, I would like to say that our sports persons should 
be given due respect. they should be appracialed and given 
proper assistance so that they may be encouraged. AlIIhe 
mont you know that Shri JaspaJ Rana has proved to be a 
good sportsman and he has won the title of best sportsman 
in pistol shooting event. He is being honoured by the 
Government of UtIarakhand. Shri Ohoni Is also going to be 
honoured by the Government of Uttarakhand. Through you 
I would .. to request the other states that they should also 
come forward to honour such beat sports persons in their 
S1ates so that the sports persona in their States may realize 
that they should also perform well for the country. 

SMAI VIRENDRA KUMAR (Sagar): Mr. ChaInnan, Sir, 
quite often, a large number of railway crossings remain 
dosed due to movement of Irains as wen as heavy rulh of 
Iraftic and as such, the people have to face a lot of difficuIIIes. 
Sagar railway crossing situated on the road that leads to the 
railway station from Beena Naga in my parliamentary 
constituency oft8nIy remains closed due to heavy rail traffIC. 
Since convent school, college and station are located on 
the other side, the students and passengers from other aide 

, have to face a lot of difficulties. Many times, the passengers 
miss their trains due to closing of this crossing. Passengers 
and a number of serious patients, succumb to Ihelr ailments 
on the way because they faB to reach hospital In Bhopal In 
time. 

So, through you, I would like to request the Union 
Government to facilitate the construction of railway 
0V8IbrIdge over Jhansi crossing and Sagar crossing IiIuated 
on the road Ieadng to railway station from Been&. 

SHRIUATI NEETA PATERIYA (Saonl): Mr. Chalrmll1, 
Sir, through you, I would like to request the Government that 
before commencement of each session the UPAGovemme,nt 
have been saying to bring the reservation for wOmen BUI 
and to get the same passed. In the Lok Sabha so as to 
ensure participation of women but during the whole session, 
no discussion on Women Reservation BII takes place. The 
UPA Government have been constantly deceiving the 
women of the counlry. The women of the country are being . 
cheated in the same way as Is done with the children when 
they are lured that Chanda Mamma Aa Raheln Hein KhIIona 
La Rahein Heln. Each time they are told that women 
reservation BiD would be brought in the next .... ion and in 
this way two and half years are over. Many sessions have 
gone and this very session is also going to end, but the 
matter of reservation for women has never been discussed 
in the Lok Sabha. 

I would Hke to request the Government to bring women 
reservation Bill and make a provision for more than 33 per 
cent reservation for women so as to enhance pMIcIpaIIon 
of women because women form about 50 percent of the 
society, so their role in the society should also be not .... 
than 50 per cent You bring the Women Reservation 811 and 
give an opportunity of rights and participation to women. 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. ChaIrman, 
Sir, tIwough you I would like to raise an important matter In 
this House. In this country there are some 0DqNII1ies which 
are taking benefit of people's sensitiveness and ignorance 
and are selling their products at the price many times higher 
than production cost throug" their agents, phannacy c:entrae 
and some doctors by making false claims through the 
advertisements. 

There is a company Johnson and Johnson which 
manufacturu soap, oil, baby powder, telecom powder, 

. shan1Joo etc. To keep skin of the newborn baby clean and 
soft Johnson baby soap, baby powder are sold In maIketa 
by is.uing false advertisements whereby the people are 
asked to use Johnson oil if they want hair to grow on their 
children's head. Similarly people are given suggestions to 
use Johnson shampoo for chlld's bath which would protect 
chlcf's eyes from bad effect. By making all sorts of such 
claims they sal a soap worth As.15, at Rs.45; an 01 baaIe 
worth RI.10 Is sold at As.35-40. These compaIdes a.unctt 
big advertisements campaign 10 ... powder, sh8mpoo .. 
to the common people, poor famlles at double or four anwe 
higher price. with the connivance of some ma.emlly 
hospital., doctora and chemists. 

I request the Government to, 1mrMdiIdeIy, inIIIaIe • 
C.B.1. inquiry to inquire Into the facti behind the ad ___ 
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ments issued by the Johnson and Johnson company and 
find out the difference between the production cost and 
selling prices of the production of this company so as to stop 
looting by this company which has been looting money by 
taking the benefits of sentiments of the children and their 
parents. 

1'.00 hrs. 

(EngHsh] 

SHRI MANJUNATH KUNNUR (Oharwad South): Hon. 
Chairman, Sir, I would like to draw the aUention of the 
Government towards expediting the work in connection with 
the expansion of Hubli Airport and modernization and 
completion of Bangalore Intemational Airport. 

Hubli is the second largest city in Kamataka and the 
heart of North Kamataka. It is very near to Mumbai, Goa, 
Humpi and Sangalore. It has got a lot of scope to develop 
socially, economically and educationally as part of 
Kamataka. Humpi is now a tourist spot and many national 
and International tourists are visiting this place day by day. 
There is an absolute necessity to expand the width and 
length of Hubli Airport, and it should be strengthened. Now, 
there is only Air Deccan flight facility. Other flights, like Indian 
Airlines, Jet Airways, are also required to provide the service 
to the public and tourists in the larger interests of this area. 

Many industrialists and IT sector companies are ready 
to come here but because of lack of airport facility, they are 
not coming. 

MR. CHAIRMAN: What is your demand? 

SHRI MANJUNATH KUNNUR: Therefore, I would 
request the hon. Minister to upgrade this airport. Also,land 
is required. The Government of Kamataka has to provide 
400 acres of land; and some houses have to be demolished 
in the larger interest of the public. I would request the hon. 
Minister to interfere in this matter immediately. 

(Translation] 

PROF. RASA SINGH RAWAT (Ajmer): Sir, through you, 
I would like to draw attention of Govemment to the fact that 
protecting cow and its progeny is like protecting the nation. 
Prosperity and well being of the farmers also depend on the 
protection and development ot caWe. It is the cow and its 
progeny which should be given the credit tor country's 
ushering in while revolution. Immediately after indepen-
dence, the Agriculture Ministry of the Union Government 
had constituted the cattle preservation and development 
committee vide its resolution no •• F-25-8147D on 19-11~7. 
The Convnlttee was of the view that cow slaughter is not 

desirable in the country in any condition.and It is mandatory 
to legally ban it. The prosperity of the nation depends on 
cow and its progeny. The country will find solace only when 
cow slaughter is banned completely. The Committee had 
also recommended that gausadans and gaushalas should 
be constructed in every nook and comer of the country so 
that resources could be mobilized for protecting old and 
shelterless cow progeny. Article 48 of the Constitution states 
that the State shaD develop agriculture and animal husbandry 
on modem and scientific lines and take steps in particular 
for protecting and developing cow progeny and prohibiting 
slaughtering of milch caWe and animals used in agrlcuhure 
and transPOrtation. Section 51-A (g) of the constitution 
reaffirmed that it shall be the duty of every citizen of India to 
protect and develop the environment and forestry and have 
compassion for living creatures. 

Through you, I would like to submit to the Government 
that when there Is a provision in the ConstiMion and the 
National Commission on cow progeny had also recommen-
ded and when farmers are committing suicides, there is a 
need to check the illegal smuggling of cow progeny to 
Pakistan and Bangladesh. Immediate action should be taken 
to put a complete ban on cow slaughtering thereby giving a 
boost to the prosperity of the farmers and sustain white 
revolution in the country. 

SHRIMATI KARUNA SHUKLA (Janjglr): ~ir, ·"'-· .. ::jl. 
you, I would like to draw the attention of Union Minister, Shri 
Lalu Prasad Yadav. The unemployed youth belonging to 
Tribal and Scheduled Castes communities in Chhattisgarh 
are feeling hurt for the negligent aUitude shown towards 
them by the Raipur Railway Recruitment Board In the 
recruitment process. They wanted to submit a memorandum 
in the office of DAM, Ralpur Railway Division in this regard. 
Thousands of young boys and girls were present there. They 
waited patiently for hours together but neither any railway 
officer came to meet them nor their memorandum was 
received. Suddenly the RPF personnel started lathcharge 
on them and inflicted fatal blows on. Several women and 
young boys got multiple head, foot and hand Injuries and 
were hospitalized. This has created resentment among the 
youth of Chhattisgarh. 

I request the honble Minister to suspend the guilty 
officers immediately and conduct an impartial Inquiry into 
the incident \I the Government falls to do so, a large scale 
agitation will definitely take place there. There Is a 
resentment among thousands of young girls and boy. 
because of the barbaric attitude of RPF personnel. I thank 
you for giving me an opportunity to speak. 

SHAI RAM KRIPAL YADAV (Palna): Mr. Chairman, Sir, 
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through you, I would like to draw the attention ot the 
Government towards a very important and ...,sltlve matter. 
The results of entrance test conducted tor civiI .. NiceI, 2006 
went decIar8d on 10th August, 2006 by Union Public Service 
Commission (7766). However, a large number ot examinees 
were dissatisfied with the result. They are agitating also. 
The reason is that as per the selt assessment made by the 
students from text books, those who scored less marks have 
been i"cIuded in the list ot successful candidates. In such. 
scenario, the students have requested the Commission and 
sought some information under the purview of the racently 
passed Right to Information Act, 2005. They sought 
information in raspect of subject·wise and reservation based 
cut off marks, the marks obtained by an incflViduaJ, optional 
subject, model raply of general awareness paper and the 
scaling method and how it is used by UPSC, why the 
question paper of Public Administration was cancelled? 
However, alter one month, the Commission did not agree to 
the demands and gave the logic that the requisite information 
does not come under the ambit of crucial secret Act, 
Intellectual property right and matter of public interest. 
Therafore, the requisite information cannot be furnished to 
the students. 

As per the provisions of Union Public Service 
Commission, the transparency seekers appealed in the 
appellate tribunal against the said logic of the central 
information officer. The Commission also placed the same 
logic and described the nature of examination as unpredicta-
bility of methodology . ... (lntBtnJptions) 

MR. CHAIRMAN: What is your demand? 

SHRI RAM KRIPAL. YADAV: I am explaining it. It Is a 
very important matter. Please listen to it. 

As per the provision of RTI Act, 2005, aggrieved 
students registered their complaint against these decisions 
in Central Iniormation Commission. 

A full bench of Central Information CommIssion heard 
the arguments between UPSC and aggrieved students on 
16th October, 231d October and on 23nf Oclober and gave 
its decision on 13 November which is as foIIows:-

UPSC should disclose the mara obtained by the 
students within two months. It should also disclo.e the cut 
off marks of the students within two weeks and In the 
absence of any such provision at least the cut-otf marks of 
successful cand"1dates should be revealed. 

Every thing should be placed before the experts 
through a Committee within one month. 

However, UPSC cId not accept the decision of Central 

Information Commitlion and filed an application In the DelhI 
High Court on 27th November lor an Interim relief and the 
Court gave atay order on It tin 16th January. 

Through you, I would like to request the Govwrnment 
to take cognizance of the matter. The rasult of the exaninaIIan 
wu declared on the basis of the above said demands but 
even after 4 months, the students are stiR fighting for this 
purpose. 

I would like to draw your attention to the fact that Union 
Public Service Commission and all State Service C0mmi-
ssions are constitutional bodies under Article 315. State 
Service CornrnIsaIon has been dllCIosing the marks obtained 
by the successful and unsuccessful candidates even before 
the enactment of the Right to Information Act. ... (Interrup-
tions) 

MR. CHAIRMAN: Please conclude now. 

SHRI RAM KRIPAL. YADAV: For example, Rajasthan 
Public Service Commission Is declaring the marks obtained 
and detailed scaling methodology for the Rajasthan Civil 
Services examination since 1999 onwards. This year 
Kamataka State Information Commission has directed the 
Kamalaka Public Service ConvnissIon to disclo .. the marks 
obtained and to show the answersheets to the applicants. 
In the recent time, Uttar Pradesh Public Service CommiasIon 
and Chhattisgarh Public Service Commission are also 
dIscIoaing the marks obtained. But I am sorry to say that 
UPSC Is not following this. A large scale agitation Is taking 
place due to the participation of OBC, Scheduled Castes 
and Scheduled Tribe Students In these exams. The declared 
result has deprived them of their Right to Information under 
Rn Act. There is something fishy in it. Therafore, through 
you, I request the Government to Intervene without delay to 
give justice to the agitating OBC, Scheduled Castes and 
Scheduled tribe students. • .• (Interruptions} Large sc8Ie 
lnegularilles have been committed and Government should 
Intervene Immediately to give justice to them. 

[English} 

SHRI G. KARUNAKARA REDDY (BeIIary): Sir, t would 
lice to draw the attention of the han. FInance Minlslllr, Shri P. 
Chldambaram to the problems faced by the farme,., 
pMIcuIarIy of my constituency BeIIary and a.Rary d1a1rlct. 

Many of us caD farmers as .. badcbone of our country 
and annadata, the food-feeder. But the farmerI .. In a big 
trouble in 8e11aty constituency and 1bey aN COftIft';IlIIn, 
suIddea. The farmers have been fadng eevent chught for 
five years. This year also, Belary dIsIricI Is annowtoed as 
drought prone area by the Sta1e Govemment. The IIluaIIon 
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of fannn .. very Hrious. Nearly 50 fanners have comrnIttad 
suicides In Bell." district and nearly 700 farmers have . 
c:ommittId IUic:ides throughout KamatIIJca. 

The UnIon Government hal to come folWlUd on a war-
footing bull to help the fanners of my 8el1ary dIatric:t and 
constituency. Therefore, I demand from the Union 
Government to waive off the loan, along with Interest, 
borrowed by the farmers of aellary district from the 
nationalised banks and co-operative banks. 

(Translation} 

SHRI SANTOSH GANGWAR (BareilIy): Mr. Chairman, 
Sir, the hon. MInIster of Rural Development admitted a few 
days back that the schemel being tpOnIOf8d by the UnIon 
Government In certain Stat .. are not being properly 
Implemented and the fundi are being misused. Through 
you, I would like to bring It to the cognizance of the 
Govemmeot that Uttar Prlldeah II a vivid example of Ihis. 
FamdI have been given there for the Central Government 
acherMI. However, the matching grant 1I!ppOI8d to be given 
by State Government has not been provided: Over and 
above the funds provided by the UnIon Government have 
been misappropriated. The funds have been diverted 
particularly in the dillrbJtion of Sari, girl education fund, 
allowance to unemployed youth etc. The works to be 
performed under the 20-point programme have been 
slopped. Now It • being said in the meetings organized by 
APe that the first Instdment may be treated as the final one. 
Funds win not be released any mont. this is a serious issue. 

Through you, I would like to request the Government 
to set up a monitoring cell. That monitoring cell should review 
!hat actually how much fund given by the Central Government 
was spent in the implementation of the schemes in Uttar 
Pradesh. " the funds have not been utiUsed, then who is 
respoMibIe for It and what measures and action have been 
taken against them. I want the Government to take 
cognizance of this issue. 

SHRI CHANDRA MANI TRIPATHI (Rewa): Mr. Chair· 
man, SIr, thanks a lot. Only one train Rewa-DelhI SuperIut 
Exprell. plying for 22 Vldhan Sabha constituenclel fdlng 
under the thfH districts Fiewa, Sarna and SIdhI of Rewa 
Zone. Irs timings are very odd. The departure time of the 
train is schIpJIed at 10.30 and It arrives here 812.30. It has 
been repeatedly demanded to change Itt timings IInce II .. 
usually lat. by 3·4 hours. Similarly, the timings of 
Mahakaushal Express plying from Jabalpur has been 
changed. Earlier that tram used tp start 81 seven a dock 
and reach Jabalpur at 11 0' clock. Now thallrain starts at 
9.30 and reaches here at 3-4 a dock. this train is regularly 
late. 

It is requested that timings 01 Rewa-Oe1hi Superfast 
Express and Mahakaulhal Exprell coming from Jabalpur 
to NIzamuddin should be changed 10 that traders, studen1s, 
workers, office employees and politicians may fulfill their 
duties after reaching in time. 

Mr. Chairman, Sir, through you, I would request the 
Government and my olcllriand hon. Ministar of Railways to 
change the timings of Rewa-Delhi Superfast Express and 
revive the previous timings of MahakaulhaI Express. I thri 
you for providing me an opportunity to apeak. 

MR. CHAIRMAN: Shri Ram Swaroop Prasad ji. today 
your issue cannot be taken up. Please send your notice 
tomorrow before 9.30 Lm. ao that II could be I8Icen up. 

The House now stands adjourned 11111 Lm. tomorrow. 

11.15. hrL 

The Ldc Sabha Ihen acfoumed ,. Eleven 01 the Clock on 
Friday, Dec:embeI 15, 2006'AQraIIa}'atIa ZtI, 1928 (SMe) 
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